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LOK SABHA

Monday, May 14, 19879/Vaisakha 24,
1901 (Sukua)

The Lok Sabha met at halj past Ten
of the Clock

[Mgr. Speaker in the Chair].
ORAL ANSWERS TO QUESTIONS

Availability of Text Books and change
in Syllabus

*1094. CH. HARI RAM MAKKASAR
GODARA: Wil] the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether hig attention has been
drawn to the fact that in the Capital
there has been dearth of text books
during the last two years and the
syllabus has often been changed to
sujt the availability of books in the
market; ang

(b) if so, whether there is no plan-
ing for the production of text-books
at any stage to avoid playing into the
hands of private commercial-minded
publishers who in the absence of text
books bring out guides for all subjects
and sometimes sgell the same as pres-
cribed books?

THE MINISTER OF EDUCATION,
80CIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A few of the NCERT
books were published somcwhat late
during the last two years which was
mainly due to the introduction of the
hew pattern of education. The sylla-

for 1978-79 examinations were
inodifle] on the recommendations of
the Patel Review Committee  The
NCERT has, however, recently
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streamlined its policy of reproduction
angd distribution of the books so as
to avoid any such eventuality in fu-

ture. \

(b) For every academic session,
there is detailed planning at every
stage for the text books required for
the session, right from the prepara-
tion of manuscripts to the production
and distribution of the text books,

Ag regards bringing out the guides
by private publishers, the Govern-
ment have no comments. Both NCERT,
and the CBSE discourage the use of
guides, NCERT also publish work-
books and teachers guides for various
subjects. However, over the lasi two
years in view of the large number of
original textbooks that had to be
produced, it was not  possible for
NCERT to bring out updated and new;
workbooks and guidebooks. .

wto grem wawTET MNATYr * WLAG
wizg, w1 fown, a9 sanw Wi
wegly 7=F, R AATA & FUT 430 £

(%) =1 I7%7 o417 ¥H aW wY
oz fewrar mar @ fes vog 7 K Qb
awt FTYw qrew qEaw v v g §
QYT &TST7 § qEAw] § IUeewAr &
waey sgreat ¥ g sfadw faar
mwmr g ?

WMo TAW WX OT  JTAEY, ¥
frrrad ot & e foo® qre § qraw
®YES FH oY | gFh Famaaed o Wite
o 7 w1 o7y i § 1 3 5% qanfas
g ®Yo WTTo TVo §B ¥EHAT ¥ graw
worar § oY gHE wETAT FTT ¥T Y
ofeswry fadfrar §, 3= s
gerw faw ot &
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e gliva  TwTaT MO
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¥ forar@ W AT ITAT IBT-qEART F
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SHRI RINCHING KHANDU
KHRIME: These text books are not
reaching the different parts of the
country at the time the new academic
year starts. Moreover, there has
always been scarcity of text books.
The problem ig more for States like
Arunachal Pradesh and other North-
Eastern parts of the country. The
States Educational Boards have the
syllabus of the NCERT for their
Secondary Schools ang they have
asked the NCERT for the supply of
the textbooks. It hag been seen often
and on and we have found tuat every
year the textbooks are not reaching
the States in time. The students and
the teachers are put to lot of difficul-
ties due to non-availability of the
textbooks. We have practical exam-
ples, In view of this, may I request
the hon. Minister after the syliabus is
worked out by the Secondary Board,
whether the samples will be given to
the publishers who will publish the
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books and send them direct to the
school authorities concerned.

DR. PRATAP CHANDRA CHUN-
DER: Sir, there gre different Boards
and Textbooks Societieg which pub-
lish schuo] textbooks in different
parts ol the country. NCERT by and
large was publishing books for the
schools which are under Central
Board of Secondary Educalisn and
other schoolg whieh have adopted
NCEKT textbooks. So in the last 2
years, we found that thers gre some
complaints gzbout the availability of
textbooks. We changed the rules.
Now there is an advertiscment pub-
lished in  newspapers so that the
schools place their orders directly to
the NCERT or the Cenira] Board
according 1o their requirement So,
the bulk supply is made by the
NCERT In addition, :f any loose
supply 1s required, there are Gov-
ernment Bookstalls under the Infor-
mation and Broadcasting Ministry.
They supply these books, This is how
we are trying to meet the problem.

SHRI A, E T. BARROW: Sir, is it
not a fact that the Ishwarbhai Patel
Committec recommended that NCERT
should make a major recornmenda-
tions 1n regard to the textbooks and
that it should not engage in the task
of publishing books? NCERT should
only give the broad outlines of what
should be contained in the textbooks
and the State Governments concerned
and others should carry out the actual
publication of textbooks.

DR. PRATAP CHANDRA CHUN-
DER: Ag I said, there arc different
State Boards and State Textbook
Societies. They are proceeding inde-
pendently of NCERT. So far as Delhi
is concerned, there is a separate text-
book board for Delhi Schools upto
Class VIII. The production of text-
books is not being centralised, Now
what we have done is, so far as the
Central Board of Secondary Educa-
tion is concerned, we have given
choice to the schools to select
NCERT textbooks~ or the approved
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textbooks published by private pub-
lishers so that there wil]l be a proper
aompetition and best books alone will
be selected.

Inclusion of Moral Education and
Sports In curriculum of Schools

s *1085. SHRI S, R, REDDY: will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

L]

(a) whether thiere is any proposal
under the consideration of Govern-
ment to include moral educalion and
sports in the curriculum of junior
High Schools; and

(b) if so, the details regarding the
uniform policy of Government 1n this
regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). Emphasis has been
laid for the development of social,
moral and spiritual values in the
revised curriculum of the Ten-Year
School submitted by the lshwarbhai
Patel Committee. Physical and health
educalion are also essential compo-
nents of the curriculum upto class X

. and physical education as an elective
i:::bjent for class XI and XIL

SHRI S. R. REDDY: This is more
laudable object to emphasise on the
«development of social, moral and
'shiritua] values in the revised curri-
culum, But the real problem and
diffculty arises how  you seek to
achieve this becauge India is a coun-
iry of multi-religions. In view of this
fact, will the Minister consider my
proposal to convene a meeting of
hegds of the religions ang spiritual
leaders to find out a common curri-
culum and fix these books for all
cqneerned in the schools?

DR. PRATAP CHANDRA CHUN-
DER: 1 shall consider this very valu-
ablg suggestion.

VAISAKHA 24, 1901 (SAKA)

Oral Answery 6

SHRI 8. R.' REDDY: Secondly,
regarding sports, in the year 1982, we
are playing host to Asian games and
in the year 1884, we are going to have
world hockey championship in India.
Looking to the performance of our
young mcen abroad in the receni games
—hockey was our national game--in
which we have given very poor
account,—and in view of this poor
performance in sports and hockey,
will the Minister consider finding out
talent from the rural youth? In
sports, there is more politics than
sporis, rather than otherwise.

DR. PRATAP CHANDRA
CHUNDER: The Governmen{ wholly
approves of the idea of the hon.
Member from the opposition, Actually,
there was a meeting of the represen-
tatives of the State Boards or Coun-
cils for Sporis at Patiala Saturday
last and I had gttended that meeting;
and there I highlighted the problem
of politics in sports. Wp have sug-
gested that suitable steps may be
taken by the State Government,
becaue under the Constitution, sports
is a State subject. Sir, you had inau-
gurated this parliamentary forum of
sports. We arp having dialogue with
the Members of Parliament who take
keen interest in sports. Certainly, it
will be possible for us to tackle this
problem.

ot W A WG ¢ TSR
faaria i % fag @ farar rrar § fafew
st & farg | F7 WTTET TART W AT
w1 @ o wrafrs @ & I o &
IT% T1F gAY wfaw qew gy anfr &
5 ITHT TUT ITH WIT qWA & R
ft orar g W awNi & fag gRw
¥ ¢ wow gfesw § wET §)
AT AW TR T I 6T AT
&1 e famr g wreR wr ot fn
qray gerw] & wrk F wre o wrdarg
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w3 | § ¢F waw WY @ Oy i W
¢, o warw W W owr v R e ?

o ary wr wor : frre wrd e
et ¥ fotd a8 § fe wigw geawd
o< faww w1 3w ot a9 & fog Wy
g wifgy Wi aw sawt awr fadpom
Y& duawy qT aregplas sdwai §
W W ¥ ER A

SHRI C. N. VISVANATHAN: In
reply to Mr. Reddy’s question, the
hon. Minister has said that he will
consider hig suggestion for convening
a meeting of heads of the religious

and spritual leaders in the country to
discusg these things

MR. SPEAKER: Their number is
enormous,

SHRI C. N. VISVANATHAN: What
are the religions and who are the
leaders who will be called?

MR. SPEAKER: He will not be able
to answer that question.

SHRI C. N. VISVANATHAN: What
are the religions?

DR, PRATAP CHANDRA
CHUNDER: I said I would consider
the proposal

ot fuora wwre wE@ET - were
wgren, ¥ ag wraAn wEa § fe e
auwrE, darfa g fuen A a g,
witard fawg qAmaT ST AT S| 9T
oY e WA I9ET B § ety Aorar
# oY weftew & W T Wi o
wades Yot @ o v @ @ W
@3 TISRT F1 JIEHE T WL andy
$IA ¥ WL I qAT GgAT IER!
g 7R ¥ EYC AT ¥ 7 faw]
2 ? waT oar 7@y fear sde Oy wH
At =R YT AN § Ty qrAT A
¥ Tury w37 AW G ¥ oY T ¥
£q X # 1 Mreflow w3 ?
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Candian Aid for Agricultural
Production

+

*1086. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Canadian International
Development Agency have sanctioned
$ 15 million for Indian farmers to
boost agricultural production;

(b) whether this amount will be in
the shape of loan or interest free loan
or a grant, give full details; and

(c) State-wise allocation of this
amount? »

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SH{RIi
SURJIT SINGH BARNALA): (g) to
(c). A statement is laid on the Table
of the Sabha.

Statement

(a) and (b). Yes, Sir. On the request
of the Government of India, the Gov-
ernment of Canada have, through the
Canadian International Development
Agency, sanctioned an interest
development loan of an amount of 15
millioh Cdhadian dollars far being
used through the Agricultural Refh-
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ance apd Dewelopment Corporation
{ARDC). This ameunt has already
been utilised by weay of reimburse-
ent of expenditure incurred by the
DC in furtherance of their on-
Moing projects aimed at rural deve-
lopment by increasing ARDC refinance
facilities of Agriculture Credit Insti-
iytions.

(c) The amount of loan hag not
been allocated State-wise.

SHRI MUKHTIAR SINGH MALIK:
It 1s very good that on the request of
the Government of India the Canadian
Government sanctioned 15 mullion
Canadian dollars to boost agricultural
production in the country. But it is
very strange that the loan has already
been gpent as has been mentoned 1n
the statement laid by the Minister on
the Table of the House. May I know
when was this loan sanctioned and
when was it spent” Should we take
ihat it has been spent in anticipation
of the sanction of the loan by the
Lanadian Government?

SHRI SURJIT SINGH BARNALA:
"This is to be used by the Agricultural
Reflnance and Development Corpora-
tion (ARDC) which has been doing
work continuously. This agreement
was signed on 13-2-1979.

SHRI MUKHTIAR SINGH MALIK:
When was it spent? He has only said
tat this amount hag already been
utilised by the ARDC, Was it utilised
in anticipation?

b

SHRI SURJIT SINGH DARNALA:
It was being utilised earlier and the
money spent was meant for tham.

SHEI MUKHTIAR SINGH MALIK:
[ want to know from the hon. Minis-
ter the names of the projects on which
thiy amount has been spent and the
fhameg of the Stateg which are the

eficiary of these projects. The hon,

has already stated that the
expenditure incurred by the ARDC.

Orval Angwoers 1o

i» in furtherance of their ongoing
projects aimed at rural development,

SHRI SURJIT SINGH BARNALA:
It is not likke that, The ARDC refin-
ance facilities are for agricultural
credit institutions, for land Develop-
ment Banks, for Co-operative Banks,
for Commercial Banks. The money is
loaned to them and they further loan
it to other individuals and agencies in
all the States.

SHRI K. RAMAMURTHY: The hon.
Minister has stated that the agree-
ment for 15 million Canadian dollars
hag already been signed and the
amount has already been utiliseq for
re-imbursement of expenditure incur-
red by the ARDC. I would like to
know while signing this agreement
whether the Government has actually
incurred the debt of 15 million Cana-
dian Dollars and whether the agree-
ment has given any direction for

what purpose thig amount is to be
utilised?

SHRI SURJIT SINGH BARNALA:
This was to be provided to ARDC and
this is a soft loan for 15 years with no
interest.

SHRI PURNANARAYAN SINHA:
There was also an offer by the United
States Government, by President
Carter in January 1979,

MR, SPEAKER: No, no,....

SHRI PURNANARAYAN SINHA:
The offer was as a foreign assistance.
Will the hon. Minister let us know if
any offer hag been made by the United
States Government to assist us either
in money or in other schemes?

MR. SPEAKER: I am not allowing
it.
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Endo-Bangia Panel Re. Sharing of
Ganga Water

+
*1098. SHRI NIHAR LASKAR:

SHRI A. R. BADRI
NARAYAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be plcaseg to
state: 1

(a) whether Indo-Bangla panel
regarding sharing of Guanga waler has
been set up;

(b) if so, who are its members;

(c) whut are the powers of the
panel; and

(d) whether the recommendations
of the panel will be binding on both
the parties?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SLIRI
SURJIT SINGH BARNALA): (a) to
(d), A statement is laid on the Table
of the Sabha

Statement

(a) tu 1d), The Ganga Waturs Agree-
ment of November, 1977, betwecn
India und Bangladesh has iwo parts.
One relales to the sharing of the
Ganga waters at Farakka in the
interim stage For implementation of
this part, a Joint Comnuttee consisting
of there engineer officers each, nomi-
nated by the two Governinenis, was
set up wn December, 1977. The com-
mittee ensures that the sharing bet-
ween January and May of the Ganga
flows reaching Farakka is in accord-
ance with the provisions of the Agree-
ment.

The other part of the Agreement
relates to augmentation of the flows
of the Ganga, For this purpose, both
the countries have submitted their
own proposals. These proposal are
before the Indo-Bangladesh Joint
Rivers Commission.

MAY 14, 1019
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SHRI NIHAR LASKAR: My first
question relates to the second part of
the statement, When this agreement
wag concluded in 1877, whether jt
was not a fact that it was ggreed by
both the countries that they will get-
tle the issue by bilateral talks? If so,
the latest reports indicate that India
hag succumbed to international pres-
sure put by Bangladesh that they will
include not only Nepal but China
also in the talks, Once you have
agreed to this thing, why are you
shifting from that position?

SHRI SURJIT SINGH BARNALA:
Both the sides had to give their pro-
posals. The Indian side had to give
their own proposal, The Ban-
gladesh side also had to give théwr
own propo.al Bolth the cides
had given their proposal and thoy are
under consideration,

MR. SPEAKER: Huave you agreed
to include China also?

SHRI SURJIT SINGH BARNALA:
No,

SHRI NIHAR LASKAR: Was it
agreed in 1877 that only through bila-
teral talks you will settle the propo-
sal and that vou will not include any
other country? Now, you have shift-
ed from that stand and you are in-
cluding Nepal also,

SHRI SURJIT SINGH BARNALA:
That was a bilateral aeréement,
The proposal was submitted by both
the sides. The Bangladesh proposal
includes some storages in Nepal also.
So, regarding that, in the meeting of
the JRC we have considered to set up
a small committee to go into this
matter whether we are to approach
Nepal also for those proposals, if 80,
in what manner, we sghould approach
them.

SHRI NIHAR LASKAR: Whether
it is not a fact that because of this
agreement the Calcutta Port hag suffe-
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red miserably at least last year? Sinoe
it ig a long term procesg, will you
take steps to augment supply of water
to the Calcuttu Port during the lean
season so that it survive?

SHRI SURJIT SINGH BARNALA:
I do not agree that the Calcutta port
has guffered a lot during the last year
because the minimum water availa-
ble according to the agreement would
have been 20,500 cusccs in the leanest
period but during the last two years,
the water availubility during the
leanest period was 29,260 cusecs. So,
this wag much more ih:n what was
provided for. And for supplementing
the flows of the water, two schemes
have been tendered from both  the
sides. From the Indian side, there is
a proposul tor augmenting the water
by adding Taahmapuiry waterg to the
Ganga waters thinugh a link canal
pas ng througl, Dunglodesh On the
other side, the Bamladush proposal
envisagey some storages in India and
some 1 Ncpal also.

SHTT BEDABRATA BARUA: I am
surprisrd 1o gather from the Minister
that the Caleutta Port is runming pro-
perly. It 18 nut true. In reply to a
quesiion alsn, the Minister has :aid
that there¢ is sufficient water ~ven
during the lean season. In fact a
Committee of Parliament which was
going to Andamans hy ship only two
montlis ago, wag detained at Caleuita
Port for 24 hours because the tides
were not coming. It was piven out
that the Farakka would flush the
Baghirithi. Now the Baghirithi is get-
ting worse day by day because of non-
supply of sufficient water during the
lean season. I do not know how the
Government hag come to this type of
conclusion. Will he clarify the posi-
tion?

SHRI SURJIT SINGH BARNALA:
They were able to use Calcutta Port
because of this Farakka arrangement
and not otherwise,

MR, SPEAKER: Question No. 10989
Shri K. S. Veerabhadrappa not heré—
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SHRI K, RAMAMURTHY: It will
be better if the Minister circulales
the amendments among the Members,

MR. SPEAKFR: Pleasc lay the
amended reply on the Table,

Sugar Factories/Khandsari Factoiies
Taken Over In Andhra Pradesh

*1100, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of AG-
RICULTURE AND IRRIGATION
be pleased to state:

(a) Whether sugar factorieg or
khandsari factories were taken over
by the Government in Andhra Pra-
de<k;

(b) if so, the factories taken over;
and

(¢) whether arrears due to cane
growers in the above factories were
cleared?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b).
The Management of two units of Sri
Rama Sugars and Industries Limited
manufacturing sugar at Bobbili and
Sethanagaram in Andhra Pradesh has
been taken over under the Industries
(Development and Regulation) Act,
1051 and the Nizam Sugar Factory
Limited, an undertaking of the Stata
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Government has been appointed as
Authorised Controller.

(¢) Old cane dues of Bobbili unit
have been brought down from Rs.
4-20 lakhs to Rs. 2.51 lakhs while
those of Seethanagram have been
bought down from Rs. 18.9 lakhs to
Rs. 16.56 lakhs. Cane dues for 1978-79
season amount to Rs, 17.54 lakhs gnd
Rs. 5.13 lakhs. respectively as on
15-4-1979.

SHRI P. RAJAGOPAL NAIDU:
8ir, the Chellapalli sugar factory is
also.a defaulting factory and it is not
giving moneys to the people and the
sugar-cane growers have been lured
to take the bonds. In that way they
are escaping and they have to pay
lakhs of rupees to the sugar-cane
growers and therefore, I ask the Mi-
nister whether he is going to look
into the accounts of thig sugar fac-
tory, that is, Chellapalli Sugars and
take action so that the balance to be
given to the agriculturists is cleared.

SHRI BHANU PRATAP SINGH:
We will look into the working of the
factory that is mentioned. But go far
we have no such information. If you
send to me the details of that factory
and your suggestions, we will look
into them.

SHRI P. RAJAGOPAL NAIDU:
8ir, the season is over now. I would
like to know whether the factories
have to give money to the sugar-
cane growers in this season. What
about the other factories? The season
is over now and therefore, I would
like to know whether reports have
been received by the Government
with regard to the money to be paid
to the sugar-cane growerg in this
season and if so, the action taken by
the Government to clear the dues.

SHRI BHANU PRATAP SINNGH:
Yeg, Sir, We have received reports
till 15th April 1979 and according to
them, we have got the details of all
the {facteries in Andhra Pradesh.
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With your permission I can read out
the whole list.

MR. SPEAKER: If it is a long
list, you can place it on the Table,

SHRI BHANU PRATAP SINGH:
1t is about 17 or 18 names.

MR. SPEAKER: Then you place
it on the Table.

SHRI P. RAJAGOPAL NAIDU:
At least he can tell us, in the total
how much the factories have to pay.

SHRI BHANU PRATAP SINGH:
The total is not given here.

MR, SPEAKER: Then you can
place it on the Table.

SHRI K. SURYANARAYANA: Sir,
whenever any information ig asked,
simply the answers are being given
which were supplied by the factory
owners or the official who is responsi-
ble for all these setbacks and losses.
But directly the Minister concerned
is not going into the details of the
working of the factories and the ac-
tual reasons for the losses.

Mr, Speaker, Sir, almost all facto-
ries which are in losses are owned by
big big zamindars and capitalists.
They have already enjoyed all the
profits since 20-30 years. All the
taken-over mills have outdated ma-
chinery which ig to be modernised to
save the industry in the interests of
labourers. So, will the Government
consider immediately to take over all
the sick mills and auction them in
order to give a chance to the far-
merg to buy them with their dues?
Sir, the dues for cane mentioned in
in this answer may be easily recover-
ed if the mills are put for auction
as suggested by me. Sir, the old ma-
chinery of the Bobbili and Sitanaga-
ram sugar factories owned by zamin-
dars may not cost so much as the
amount equivalent to the dues to be
recovered, My question is: Why the
Government is not taking seriously
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the take-over of all the milly and put
them to auction to save the industry
and the lsbourers? Thiz Goverament
is adopting a policy always to

the cane-growers. No farmer is

ested to grow cane in almost all the
areas in Andhra Pradesh to feed the
sugar factories running huge losses.
In this way the farmers are being
ruined.

SHRI BHANU PRATAP 3SINGH:
Sir, it is not true that all private fac-
torieg are like that as described by
the hon. Member, There are good and
efficicnt factories also, but as far as
the inefficient and old factories are
concerned, they are being acquired
one by one by the State Government
and when they fail to pay the cane
arrears, the Central Government
takes over. So, in course of time I
fthink those inefficient factories will
either be with the State Government
or the Central Government if they do
not improve,

'3
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Reduction of Pressure on Higher
Educational Institutions

*1101. SHRI BEDABRATA
BARUA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Government have
worked out as to what extent the
pressure on higher educational ins-
titutions will be reduced due to the
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cision not to make the University
Degree a compulsory requirement
for all types of jobs; and

(b) whether plans ure being
made accordingly to adjust the con-
struction of educational institutions
ett. to the reduced needs?

THE MINISTER OF EDUCA-
TION, SOCIAL WELFARE AND
CULTURE (DR. PRATAP CilAN-
DRA CHUNDER): (a) Government
have not taken any decisivn to de-
link the general run of jobs from
University degrees, ithough mm  the
draft naiional policy on edw ' n
this has been suggested as a mcasu-
re to relicve pressure on  higher
education,

(b) Does not arise.

BADABRATA BARUA: Sir, when
the Minister said that this is the
draft national pohicy on education, I
thought it was the national policy
of educotion at the draft stage, But
I do not know why the Govermnent
should not implement the policy
which thes themselves have
announced. Sir, my reason for ask-
ing this question was: Why snould
we force a large number of youngs-
ters to go to the universities, who
have no interest in academic life and
who would like to have a job? No
doubt you give them a job which
after the education also may not
get. They may memorise. they may
copy and they may do all types of
things. At leisure they may be re-
sorting to stone-throwing and  ail
types of things we heve been incur-
ring a tremendous expenditure on
higher education. In view of
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that I would like to know whether
the Government could say that tor
the general run of jobs they are go-
to delink this. Can you do it in
to same particular jobs? Can
vou start doing it in certain ureas
where the Central Government can
do it, where this can be delinked so
that the people who do matriculate
and such other examinations can get
such jobs? Matriculation and such
other exammations (on be mude a
requisite quahfication for such jobs.

DR. PRATAP CHANDRA CHUN-
DER: So far as the specialised categ-
gories and professions lLike nicdical,
engincering and law, are concerned
ithe degrees will be ubsolutely  re-
quisie But apait trom  this the
other types of jubs can be delinked
with degrees in University stize and
we agree with the hon. moember that
there 18 a craze for going to  the
Universities, just to get somc¢ job
rather 1n the expeetation  thut they
will  wet some ok To mcet this
romnt {hs Lufgestion b been
made and the plenmng Com-
mission has also considered lus pro-
blem ang it hae sucgestion that the
educational policy should be overe
hauled m order to reduce tne ex-
cessive out-tuin ol maductes This
1s one of the suggestions So we have
placed the suggestion for the con-
sideration of the House and the
other House; when 1t will be accept~
ed, we will take up the dotails.

SHR] BERABRATA BARUA: What
are the other measurcs being conte-
mplated by the Government io re-
duce the pressure on higher education.
The pressure has been ncreasing on
the technical institutions. One ol my
friends. who has computed the cost
of producing engineers—-unemploy-
ed engineers—told me that it is
about Rs. 500 crores. We are investing
Rs. 500 crores to produce engineers
for whom we have no jobs. This does
not include the amount we have spent
to produce engineers who have gohe
out, left the country and migrated
to other countries. Do you have any
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policy in regard to this? We over-
produce certain categories of profes-
sionals at a great national cost and
then we have problems.

MR. SPEAKER: These are matters
to be discussed when we take up
the Report. These are big policy
questions, I do not know  whether
you can ask this,

SHRT BEDABRATA BARUA- This
18 a very spevific question.

DR PRATAP CHANDRA CHUN-
DER' You righily pointed out ‘hat
this  should be hinked up with the
general discussion, But still, 1 may
try to explain the Governmew! stand,
We undeistand the problem that the
hon, mtmber has mentioned So, we
ate trviag to give ¢mphasis ol voca-
tionli-ation of edu atwn @t the Jower
level. Then we are introducing the
component of socially useful  pro-
ductive work from class 1 onwards
50 that the students riom the lowest
classes will be involved in sume pro-
ductive work, which will be wuseful
to the community. Ultimately when
they come out of the schouls, they
wiii be yurte fit for takmug up some
middle level jobs instead of going in
for higher education,

SHRI v ) BALAKRISIINIAH:
Even 1n the Draft Policy on Educa-
tion, wliuch was circulated to  the
hon. Members, I have scen that
degreey, Likr BA, BSc, MA, MSc are
not necessary for certain categories
of Goveinment jobs., What are the
categories of jobs for which  these
degrees arc not necessary. Does 1t
include IAS, IPS and other allied
services also?

DR. PRATAP CHANDRA CHUN-
DER: The proposal does not include
these services of the higher Ilevel.
It is only in the jobs at the lower
level that we are considering this
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DR PRATAP CHANDRA CHUN-
DER: It 1s a wrong policy that the
University education is only meant
for jobs, Unaversity Education
gives some general education and
also prepare, the students for life, He
can be selt-employed also. 8o it is
not correct to say that all the exa-
minations should be scrapped if the
gtudent has to appear at some spe-
cial examination for s job. For cer-
tain exemptions like LA.S/I.P.S.
etc., a broad, general education of the
student is absolutely necessary.
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Food Processing units

*1105, SHRI GANANATH PRA-
DHAN: Will the Minister of AGRI.
“CULTURE AND IRRIGATION be
Pleased to state:

(a) whether Government have
given approval to a number of com-
panies during the last 3 years for
setting up food processing units;

(b) whether it is a fact that with
‘the coming into fleld of such units
the supply of raw fruits to market
has considerably reduced as a result
of which the prices of fruits have
Eone up:

(c) whether in order to make
available fresh fruits to the common
man at cheaper rates, Government
propose to put a ban on further set-
ting up of new food processing units;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) The industry is utilising hard-
ly 0.2 per cent of the total produc-
tion of fruits and vegetables grown
in the country. Processing industry
has, therefore, no significant impact
.on availability or prices of fruits.
In fact production of fruits and
vegetables may be expected to in-
crease when stability is provided by
processing and preservation activities,
.{c) No. Sir.

(d) It is necessary to develop the
fruit Processing Industry in order to
provide a reasonable price to the

particularly during the

growers
period of glut and provide fruit pro-
ducts throughout the year,
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MR. SPEAKER: If it is a long list
you can place it on the Table.

SHRI BHANU PRATAP SINGH:
All right, I will place it on the Table

World Atlas of the child

#1106, SHRI K. RAMAMURTHY:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULT
be pleased to lay a statement showing:

(a) the details of the world Atlas
of the Child published by the World
Bank depicting the wide disparity in
the living, educational lifc expectancy
and working standards for children
up to the age of 14 in the developing
and developed world; and

(b) the details of scheme proposed
to be implemented by the Government
during 1979 wilh the assistance of
World Bank?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) A statement is lad
on the Table of the Lok Sabha.

(b) It is proposed to take up an
Integrated Nutrition Improvement
project in Tamil Nadu with World
Bank assistance, It will have the com-
ponents of nutrition delivery, integ-
rated health delivery and monitoring
and evaluation. The project has not
emerged in a final shape as yet,

Btatement

The World Bank has published a
World Atlas of the Child in recogni-
tion of the International Year of the
Child. Major sources of data in the
Atlas are said to be the pyblications
of the Unitad Nations, United Nations
Educational Scientific and Cultural
Organisation (UNESCO), Inter-
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national Labour Organisation (fLO)
Food and Agricultural Orgahisation
(FAD), World Health Organisation
(WHO) and World Bank Country
Economic Reports ete. The Atlas in-
cludes information and data on GNP
per capita, population, number of
children, birth rates and life expect-
ancy, children in the labour force and
education, ete,

India figures in the “developing low
income group” with GNP per capita
of US doller 141, There arg 19 other
countries whose per capita income is
less than that of India in the whole
world. Average (median) GNP per
capita of Asia, North and Central
America and Europe are US doller
642, 1007 and 3019 respectively.

Life expectancy at birth as in 1976
for India is shown ag 40.5 years as
against 56.0 years for Asia, 69.1 for
North and Central America and 715
yearg for Europe. According to the
World Atlas, 24.7 per thousand popu-
lation were the children in Jlabour
force in India. This is against 14.2 in
Asia 1.3 1n Europe and 6.5 in North
and Central America, Primary enrol-
ment ratio for India has been ghown: as
65 in 1975, This is against 80 for
Asia 102 for Europe and 107 for
North and Central America.

SHRI K. RAMAMURTHY: This
question 1s mainly intended for the
children. Since we are now passing
through the International Year of the
Child, Sir among the developing coun-
tries also—f{rom the stutement that hag
been laid on the Table of the House
by the hon. Minister of State in the
Ministry of Education—I feel that our
country is far below even in life ex-
pectancy, availability of nutritional
food, ete. and in the case of child
employment we are topping the list,
But the standards are very Jow. You
are sware that in my State, that is
Tamil Nadu, particularly in the mat-
ches and crackers manufacturing area,
very recently a lot of deaths occurred
due to child employment. Now In
view of the year being Imternational
Year of the Child, in order to give
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.more emphasis and for developing the
standard of the children in this coun-
try with regard to the life expectancy
a8 well as employment what steps
Government has proposed to take in
-these respects as also with regard to
the woulcp Atlas produced by the
World Bank with the assistance of the
UNESCO, 1.9, FAO and WHO?

SHRIMATI RENUKA DEV] BARA-
KATAKI: Sir, the hon. Member has
asked many questions. First, he has
asked what the Government is going
to do about the employment of chil-
dren, Most probably the hon. Member
‘knows that the Ministry of Labour
has constituted a National Com-
‘mittee on Child Labour. This Com-
mittee I8 considering this point and
the Committee will submit its report
in six months, After receiving the
report, the Labour Ministry which is
‘the nodal Ministry on Child Labour,
will advise other Ministries including
my Ministry which is concerned with
Soclal Welfare, as to what steos we
may take to see that child labour is
minimised. So far as other question
is concerned, that is India is far
below in comparison with many other
countries in regard to nutrilional pro-
‘gramme, that is true but I would like
to point out that India is above in
comparison with many Asian and
African countries, But so far as the
World Bank assistance is concerned
the Tamil Nadu Government in consul-
tation with the World Bank have
taken up a scheme. But when
this nutntion programme was
‘transferred to my Ministry from the
Ministry of Food, afterwards, the De-
partment of Economic Affairs, Minist-
“try of Finance as & nodal Minstry has
advsed us to take up 2 or 3 States in
this country for implementing this
programme. Tamil Nadu is one of
the States and Orissa and Madhya Pra-
desh are the other two States. But
those two States have not come for-
ward. Tamil Nadu has come forward.
In thig scheme, 70 per cent of the ex-
penditure should be borne by the
“State itself and the Tamil Nadu Gov-
<inment heas come forward that they
~will be able to make provision of this
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70 per cent expenditure in their Sgate
Plan, An appraisal Mission of the
World Bank are visiting our country
within two months and they will fina-
lise this scheme for Tamil Nadu,

SHRI K. RAMAMURTHY: The hon,
Minister was trying to say that in
some other respects our country s
topping the list and it is above the list
in so far as the Asian countries are
coucerned. But it is not so, In view
of the statement that has been placed
on the Table of the House I would
like to po1at out that even in the case
of life expectancy and compared to
the average G.N.P. also, our country
is lagging. 1 am glad to know that the
Tamil Nadu Government has come
forward to implément the nutrition
programme, I would like to know
from the hon. Minister whether the
Government will urge upon the other
State Governments and even use itg
force to implement the nutrition pro-
gramme in other States also,

SHRIMATI RENUKA DEVI SARA-
KATAKI: Use of force is not possible,
Two other States—Orissa and Madhya
Pradesh—have been selected for this
scheme, But up till now the response
is very poor. So far as the first part
of the question is concerned, India’s
per capita income in US § is 131, The
per capita income of other 19 countries
is less than India. They are mostly
Asian and African countries, Simi-
larly, in life expectancy India comes
in 51st position, It is 49.5 years as
far as India is concerned, There are
12 other countries in Asia who have
lesser life expectancy than India,
Similarly, in the case of birth-rate
also, India’s birth-rate is 39.9 per
thousand whereas 75 other countries
in the world have higher birth-rate
per thousand compared to India. In
some other respects also, India is in a
higher position than many Asian and
African countries, but in comparison
with the adwanced couniries, India
is lower. There ig no doubt about it.

SHRI A, SUNNA SAHIB: This is
due to mal-nutrition and lack of adu-
cation. 'WIill the hon. Minister come
forward to have a comprehensive
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dpolicy and also impress upon the States
to see that mal-nutrition is checked
and the standard of education af the
children is also enhanced on an all
India basis?

SHRIMATI RENUKA DEVI BARA-
KATAKI: So far this scheme is ton-
«<erncd, it js a sepcial scheme under
the World Bank. And this scheme,
uptill now, has been accepted only by
Tamil Nadu, If other State Govern-
ments come forward to accept thn:
scheme, we have no objection, We
will recommend to extend this scheine
to other States also.

Rajasthan Deser{ getting more
desertified

*1107. SHRI S. S, SOMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION Ve pleased to state:

(a) whether the Rajasthan desert is
‘definitely not spreading eastward but
the urea within the desert is getting
more desertified, as per scientists at
the Central Arid Zone Research Insti-
tute;

(b) whether huge sand dunes are
piling up against hills in Barmer,
Jalore and Jodhpur districts; and

(¢) whether Central Government
have invited the opinion of the ex-
perts from the foreign countries also
ang if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir. The
studies made by the Centra] Arid Zone
Research Institute indicate that the
desert is not spreading eastward. But
because of the human activities like
cultivation of marginal lands, over
grazing and rodent activities, the de-
sert conditiong within the arid arcas
have deteriorated in certain areas,
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(b} ¥Yes, Sir. This was obseved
earler by the Survey of India in 18§2.
The studies conducted by the Central
Arid Zone Reseurch Institute, Jodhpur
indicate that fresh deposition of sand
is continuing in the districts of Rajas-
than. ’

(¢) No, Sir.
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But because of the human activities
like cultivation of marginal lands,
over grazing and rodent activities...
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Seheme of Centra] Arid Zone Research
Institute for transfer of new {echmo-

logy to farmers

*1093. SHRI K. MALLANNA. Will
the Min:ster of AGRICULTURE AND
IRRIGATION be pleased to state:

whether the Central Arid Zome Re-
search institute, has framed an elabo-
rate scheme for the iransfer gf ncw

Agricultural Research?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU FPRA-
TAP SINGH): Yes, Sir. The Central
Arid Zone Research Institute, Jodhput,

hag prepared a programme for trans-
fer of new and proven technologies
developed by them to farmers undet
the Indian Councll of Agricultural
Research’s Golden Jubilee Experimen-
lal Lab to Land Programme. It is

proposed to select 150 farm f{amilies
(50 each from Jodhpur, Pali and
Bikaner Districts) representing tihe
small and marginal farmers and land-
lesg labourers group for the transfer
of new technologies {o them with a
view to improve their economic well-
being by increasing production on
their farms and generating supple-
mentary sources pf income to them.
Effortg will be made to include ano-
ther 50 ferm families from the Jaisal-
mer District alsop during the ICAR
Golden Jubilee Vear.

Amendment of Insecticides Act, 1968

*1097. SHRI CHHITTUBHAL
GAMIT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleared tc state whether Government
propose to amend the Insecticides Act,
1988 with a view to make it more
effective to deal with cases of adulte-
ration of insecticides and persticides?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): The
Governiaent of India are examining
whether it is necessary to amend the
Insecticideg Act, 1968, with a view to
make it more effective to desl with
cases of aduiteration misbranding df

pesticides.
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House building fundg to weaker gec-
tions in urban areas by HUDCO

*1089. SHRI K. S. VEERABHAD-
RAPPA: Wil the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleaseq to lay
a statcment showing:

(a) whether the Housing and urban
Development Corporation has framed
schemes for providing funds for house
building to the economically weaker
gections of the society in urban ¢reas:

(1) if so, what is the number of
schemes drawn up, what are the
names of the urban areag to which
they relate and what is the number
of plnis to be developed in each such
arcas, and

(¢) what is the tota] cost of the
scherieg indicating their break-up snd
the amnunt earmatked during the cur-
rent year for this purpose?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (¢) Housing and

Statement
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Urban Development Corporation
has launched schemes, for the
Housing of Economically weaker
Sections. It has so far sanctioned

851 housing schemes spread over 17
states and 4 union territories cover-
ing 266 towns. Total number of
dwelling units and plots generaled by
these schemes will be 4,27592 and
52,770 respectively. Of these, 1,4" ("2
dwelling units and 26,548 plots are
meant for economically weekar sec-
tion categories in urban areas, De-
tailg uwre given in the attachej state-
ment.

The teta! cost of all the schemes
(951 sanctioned by HUDCO so far
ijs Rs. 61042 croreg, Of this amount
the ioan component of HUDCO is Rs.
425.98 crores, During 1979-80, it is
proposed to sanction loans to the ex-
tent of Re. 130.00 crores. Of the total

houses thst will be constructed from
these sanctions, more than 80 per cent,
are expected to be for the low income
groups including the economically
wecaker sections.

3
Statemant-wise details of s hemes sanctioned to Economically Weaksr Section in urban areos (As on 90-4-1979)

State No. of

nomically for
Weaker EWS
Sections

No. of No. of
Schemes  dwellings
for Eco- sanctioned

Clities/Towns covered

ts
c
EWS

Category
category in urban

(EWS) in urban areas

in nrhan arcas
arras

1 2 3

Andhra Pradesh : 42 7645

e Anantapur, Thirupathi, Pattanch
Vishakapatnam, H n-...ﬂ,
Warangal, Mangalgiri, Suriaypet,
Nellore, Karim Nagar, Vijayawada,
Cuddapah, Palvancha,  Jangaon,
Sanganedy, Nizamabad, Kakinada,
Ramachandra

puram Bapatta
Machlipatnam, Bhadrachalam,
Guntur, Sri Vizayanagram,

1089 LS—2.
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(0 (2)

(s)

@ (5)

Jammu & Kasbmiri . 6

Karnataka .. a9

Keala | s . 13

Madhya Pradesh =~ . 42

Maharashtray . . 28

Orim . . 18

96

2621

24879

7309

134

2142

5856

9790

10079

8637

1978 pur,

e Faribadad,

Dhubri, Goalpara, Gauhan Malhnn

ta,  Naugang,
Siteagar lemguh
Phu. Haflong, 511
gang, Hailakandi, Mangn!dm,
Tezpur, North Lakhimpur,
Tinsukiu,
Muzaffi y Pntntu-
Mmbhanhd. Boka

‘ ] ml

Mothihari, Arrah, Chapra.

Gandhidham, Kapadwanj, Broach,
Vitual, Rajkot, Nadleti, Baroda,,
.?mﬂ Ahrgedabsd, Bham‘a{gar,
amnagar, Surendranagar, Vapi,
Navasani, Ankleshwar, leg;
Umtarg'mn Prodbandar, Palanpur.
Bhu}l Armell, Nlﬂdﬂﬂ, Gandhi
nagar, Nagalpur, Navadissa’
Moorvi, Vijha.

1814

Sanipat,
Ambala, Kamal, Kurukshetra,
Gurgaon, Jind, maum. Robhtak,
Yamunanagar, Sirsa, Hissar,

190 Paonta Sahib, Una, Simla, Dharam-,
sala, Solan, Parwanon, Palampur

998 Srinagar, Jammu, Udhampur,

Baramula, Sopare.

1745 Ghickma pur, Bagalkot, Bijapur
Bangalore, Hubli Dharwar, Hassan,

"Devangeve, Gulburga; Bhad
vangere, Gu h ravat:
Raichur, Tumkur, Koler, Bidar.

- Calicut, Trivandrum, Cochin,
Ernakulam  (District of l\crnla)
Irinjalakuda. Moovattipuzha ,
Cannanore, Nedumangad, Kokayam,
Perumbavour,

Indore, Bhopal, Jabalpur,
abad, Durg, Bhilai,
Ratlam, Satna, Raipur. Ugmn,
;tmi-u, Neemuch, d“ BI

ajnandgaon, Mandsaur, Bilaspur
Narsinghpur, Balaghat. ’

12461  Gwalior,
Hi

BOmhty, Tarapur, 'Aurangabad,
935 i Poona, Na.uk'
Pimprl-chmehwad Ahm
Nanded, letur, Miraj, Kolhapur,
Thana, Sholnpur

Cuttack, Rourkela, Bhubaneshwar,
" Puri, Barhampur

.
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(&) (2) (9 (4) (s)

— i ——

Punjab . . 16 32852 649 Jullundur, Amritsar, Ludhiana,
Patiala, Bhatinda, Pathankot.

Rajasthan . . 37 11843 586 Alwar, Jhunjhunu, Sagwara, Bhil-
wara, Japur, Kota,  Ajmer,

odbpur, Bikaner, Udaipur, Pali,

tpur, Bandwara, Baran,

]::l'nhdl Sriganganagar, Chittor-

Tamil Nadu . 69 1138 846 Madras, Madurai, Thanjavur »
Vallupuram, Cuddalore, Dindiguls
Kancharpuram, Kommpah}m
Dharmapuri,  Namakkal,

Thuvaijur, Trruchl,
Cam toue Singanathur, Zamin
Pallavaram, Thiruvellore,
Pudukottai, Vellore, Hosur,
Ariyalur, Thiruthani, Thiruvan-
namalai, PD Ramchandra-
puemy | Rapeiaem, | Erode

ruchengode, Tirupatt

Chidambaram,” Mettur, © . Maral
Malai Nagar, Nagapattanam,

Uttar Pradesh . 71 27932 2141 Ghaziabad, Agra, Lucknow, Rudra-
pur, ,  Shahjanpur,

West Bengal » . 4 836 .. Calcutta, Asansol, Maithan, Durga
pur, Chandrapura, Khotaghat.

Delhi P 5 5829 <. DelhifNew Delhi.
Chandigarh . 5 1238 2712 Chandigarh,
Goa, Daman and Diu 2 88 . Maigao ((Goa)
Pondicherry i i 1 54 . Pondicherry.
ToraL . . 52g 146082 26548 266 Cities/Towns

*inchuding composite schemen in which housing for other than EWS category are also included
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Timing of Examination in Schools and
Collegey

*1102. £BRI MANORANJAN
BHAKTA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be plcased to state:

ta) whether the annual examina-
ticns in tchools ang collegag are not
held sinultaneously throughout the
country; if so, facts thereof;

(b) whether some suggestions huve
been reccived from certain gquarters
to change the timing of the examina-
tiors which are presently held in
Anpril-Mey months when it is very hot
and il so, details thereof; and

(¢) whether Government oropose to
hold the examinations in December,
every year simultaneously ia all the
schools and colleges, and if not, rea-
sons thecrefor?

THE MINISTER OF EDUCATINON,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) to (c). The annual examin-
2%ons of the Secondary School level
are conducted by the respective Board
of Secondary Education in differcent
States, The Central Board of Second-
ary Education, however,holds exami-
nations simultaneously through out the
country in the schoolg affiliated to it
in March/April every year under its
acheme of (i) All India Senior School
Certificate Examination (ii) All India
Secondary Schoo] Examination, (iil)
Delhi Senior School Certificate Eva-
mination and (iv) Delhi Secondary
Schoul Certificate Examination. The
Annval examinations of the college
levelg arc decided by the concerned
universitics themselves. Np sugges-
tion for rescheduling the examinaiions
has heen received. Moreover, exami-
nation schedules may vary from Uni-
versity {o University and Board to
Bourd «f Secondary Education depend-
in" or loual conditions and these are
matters to be decided by the Boards of
Secondary Education and University
themselves.

MAY 14, 1979
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Financia] problems of Jawaharlal
Nehru University

*1103. DR. BIJOY MONDAL:
SHRI SHRANKERSINHJI
VAGHEIA.,

Will the Mijnister of EDU.
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Jawaharlal Nehru
Univ.reity, New Delhj have been fac-
ing financial problems at present:

(b) if so. what arc those problen:s;
and

(cy what steps Government prpose
to take in regard thereto?

TilE. MINISTER OF EDUCATION,
SOCTAL. WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir,

(1) and (c). Do not arise.

Committee Re. floods in Sahibi-Najaf-
garh Basin

*1104. SHRI DH9RAMAVIR VA-
SISHT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased tu state:

(a) whether the Government have
constituled a committee to go into the
causes of floods in the Sahibi-Najaf-
garh Basin;

(b) if so. the nature of Master Plan
submiited by the Committee and the
Government’s decision to implement
the same; and

(¢) the names of State Governments
invclvedq in the Master Plan with the
nature of Financial liabilities of the
States and the Centre?

THE MINISTER OF AGRICULTUR
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) to (¢). A
Committee of Direction under the
Chairmanship of Chairman, Central
Water Commission, and a Working
Group wunder the Chairmansbip
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of Member (Floods), Central
Water Commission, were constiluted
in August, 1977 to prepare a Master
Plan for Sahibi Nadi-Najafgarh Drain-
age System. The Master Plan formu-
Jated by this Committee includes con-
struction of a dam on the Sahibi at
Ajmeripur; in Rajasthan, congtruction
of abarrage at Masani in Harayna,
improvement of Najafgarh Dramage
System in Delhi, including the remo-
delling and augmentation of the sub-
sidiary drainage system in Haryana
and Delhi areas, yoil conservation
measures in the upper catchment of
the Sahibi, protection of village Hv
construction of ring bunds, and cons-
truction of small tanks/bunds, wher-
cover feasible. This Master Plan has
been broadly accepted by the Chict
Ministere of Harvana and Rnjasthan
and 1.t Governor of Delhi. A sche-
me prepared by the Delhi Administra-
tion for improvement of the Najafgarh
Dramn from Dhansa to Bharatnagar
hridee coeting Rs 18.17 crores has
been approved by the Cabinet. De-
tailed project reports of Ajmeripura
Dain and Masani Barrage have not yet
been received from the concerned
Statc Governments. Funds required
for implementing the scheme are be-
ing provided by the respective State
Governments in their annual plans.

Development of Itarsi Town, (M.F)

by HUDCO
*1108. SHRI HARI VISHNU
KAMATH: Will the Minister of

WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether it ig a fact that Itarad
town in Hoshangabad district, Mrdhya
Pradesh, has been approved for a
multi-sectora]l development prngram-
me by the Housing and Urban Deve-
lopment Corporation (HUDCO);

(b) the salient features of the
aforesaid development project;

VAISAKHA 24, 1001 (SAKA)
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(¢) whether it will he a
programme, aud if so,
thereof;

phased
the details

(d) whether any financial assistance
for the project would be ubtained
from Internationa] Development As=
sistance (IDA) through HUDCO and
if so, the quantum thereof;

(e) whether any blueprint o¢ the
Frojcet or outline development plan

has been prepared and finally approve
ed;

(f) if so, whether it will be laid on
the Table; and

(g) 1f not, when the blueprint or
the ou*ling plan ig likely to be ready?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT); (a) to (g). Housing and
Urban Development Corporation has
received a preliminary repo.t for
Itarsi Town for taking up multi-sec-
toral project, prepared by the Chief

Town Planner, Madhya Pradesh,
identifying components of develop-
ment works,

The maijn objective of the multi-
sectoral project of Itarsi ig to identify
and fing solutiong to the town’s prob-
lems in the geclors of shelter, water
supply, sewerage, transport etc,

The progiamming of the scheimne is
tc be worked out hy the Government
of Madhya Pradesh The preliminary
report has been drawn by the Chief
Town Planncr, Madhya Fradesh The
detailed programming is also being
prepared ty him.
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Programme for obtaining finances
from IDA for cities other than metro-
politan cities for such projects to be
executed through HUDCO has not

been finalised ag Yyet.

The preliminary report of the pro-
ject mentioned above was received in
the Ministry of Works and FHousing
in February, 1878,

Sinc: the proposal for recciving
World Bank assistance for such pro-
jects hag not yet been finalised, the
question of approving the project by
the Ministry does not arise &t this
stage.

—

.Upgradation of Univedsity courses

*1109. SHRI S, S. LAL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE pe pleas-
ed to state:

(a) whether there are proposals to
upgrade the University courseg to that
of internationa) level, and

(b) if so, the major steps that are
being taken in this respect?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). There is no such
proposal under consideration. How-
ever, efforts are being made continu-
ously to improve the content and
atandards of TUniversity courses
through revision and modernisation of
syllabi, strengthening of teaching and
research, etc.

MAY 14, 1979
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Nutritioug food to poor children im
Primary Hchools

*1110. SHR] AMARSINGH V.

RATHAWA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to lay a
statement showing:

(a) the names of States which have
introduced the scheme of supplying
nutritioug food to poor children in
Primary schools; and

(b) the subsidy given by the Centre
against this gcheme for the year 1979-
80 to each State?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) ond (b). According to the
sources of supply of food commodities,
programmes for the provision of
Midday Meals for primary school
children are of two categories, namely,

(i) CARE-assisted
and

programme,

(ii) Programme with indigenous
food materials,

Information on the second category
is being collected and will be laid on
the Table of the Sabha.

A gtatement giving the information
on the first category ig laid on the
Table of the Sabha.

There is no subsidy as such by the
Centre for midday meals programmes.
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Midday Meals Programme for primary school children is presently run in 14 StateyUnion
Territories, with the following coverage and with food comm dities supplied by CARE, an

American  Organisation :

State Number of Amount of Food
beneficiaries in pounds.
1. Andhra Pradesh 897,000 24,652,013
2. Gujarat 351,000 13,469,625
3. Haryana 402,500 13,872,600
4. Kamataka 850,000 29,356,875
5. Krrala 1,769,000 54.308,300
6. Madhya Pradesh 764,000 26,386,650
7. Maharashtra 250,000 8,634,375
8. Oriwsa 760,000 26,248,500
9. Punjab 296,000 10,223,100
10 Rajasthan 400,000 13,832,270
11. Tamil Nadn 2,025,000 51,004,688
12. Pondicherrv 40,400 1,004,950
13. Uttar Prade.h 1,000,000 34,537,500
14. West Beneal 850,000 27,585,000
TorAL 10,654,000 395,116,446

LN.A, Memorial at Mayorang

*1111, SHRI KUMARI ANANTH-
AN. Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that due to
neglect the IN.A, Memorial at May-
orang in Manipur, ig in a state of
decay; and

(b) if 8o, the mction taken by the
Government to have proper mainten-
ance of the memorial at Mayurang,
thé frst town liberated from alien
tule in 1944 by the Indian National
Army?

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
EAKHT): (a) No, Sir.

(b) Doeg not arise.

Concessions to sugar factories as re-
commended by Sampat Commitiee

*1112. SHRI S. R. DAMANI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government is
considering a proposal to extend the
concessiong as recommended by Sam-
pat Committee to sugar {factories
either newly commissioned or those
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under erection, to other factorieg also
in view uf the changed circumstances;

(b) if so, the details thereof; and

(¢) whethe; the Government pro-
pose to give relief of excise duty, as
was done during last year, for those
who continue crushing of sugarcane
beyond 30th April, 1979, in view of
availability of sugaicane in abundance
and if so, the aclion being taken by
the Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND RRIGATION (SHR! BHANU
PRATAP SINGH): (a) and (b). In
the original Sampath Committee in-
centive scheme new csugar faclories
set uyp at a F.OR. ccst of plant and
machinery of Rs. 200 Iakhs and ahove
and liccnsed expansicns were entitled
for grant of incentines by way of
higher free sale quota and differential
excise duty. Thiz scheine hag become
inoperative after decontrol of sugar
with effect from 16‘h August, 1978.
An inter-Ministerial Group was con-
stituteq to review and revise the
scheme in the light >f changed con-
ditions. The Group hag submitted its
report which is under consideration
of the Government.

(c) No, Sir,
Victoria Memorial, Calcuita

*113. DR. VASANT KUMAR
PANDIT: Will the Minister of EDU-
CATICN, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whethery the Government have
drawn up plans to develop the
Victoria Memorial of Calcutta inio a
period Museum by addilion of a
National Gallery of Sculptures; and

(b) \f so, the detaily of the scheme
and the financial arrangements?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
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DER): (a) and (b). In pursuance of
the rccommendations of the Commit-
tee of Experts appointed in 137% to
advise the Govaernment of India on
the jeorientation of the Victoria
Memorial, Calcuita, the Government
have decided to reorgsnise it ag &
Period Museum covering the pecriod
from 1700 to 1809.

Some of the important featureg of
the scheme are:

(i) a Sculpture Gallery accom-
modating bu<ts and statuary
of 12—1§ e¢minent Indians
within ine spsce availtbie,

(ii) 2 Roll of Horour consisting

of 100 cmnent national
Indiang of the period 1.00—
1900;

(ii}) to have an opcn-air Historical
Sculptures Gallery covering
different aspects of history of
the 18th and 19th century
with emphasig on local his-
tory.

The detailg of plang and fundg re-
quired for implementalion are bewng
processed in econsultation with the
concerned agencies,

Repreesntatioy, of cement ang chemi-
ca] industriey Ltd., Kanavav, Gujarat

10493. SHRI DHARMASINHBHAI
PATEL: Will the Minister of WORKS
AND JOUSING AND SUPPLY AND

REHABILITATION be pleased to
state:
(a) whether Government have

received representation dated 28
February, 1979 from Saurashtra
Cement ang Chemical Industries Ltd.
Ranavay (Gujarat) and Cement Manu-
factures Association, Bombay, dated
12 February, 1978, regarding reim-
bursement of Sales Tax interest and
penalties on element of Railway
Freight for Cement supplies to R. C.
Parties;
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(b) is it true that Sales Tax amount
of Rs. 1539453 from 1-12-1969 1o
21-8-1978 remains yet 1c be paid by
the Director General of Supplies and
Disposals of Government of India 10
cement preducers;

(c) if so, reasons thereof; ang

(d) action proposed to be taken by
Government regarding that and how
much time will be required to fulfil
the demand of cement manufacturers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HAR!LITATION (SIHHRlI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) and (c). There is a claim from
Saura-hira Cemenc and Chemica] In-
dustries Lid. for the amount mentiun-
ed towards Sales Tax for the period
1-12-1929 to 21-5-1978., This elaim 18
brine examined in ibhe light ol the
fatest Supreme Court decision.

(dy A fina] docision whether 1he
claims have at all {0 be admitted can
be tahin as soon as (ke lega] and
financia] implicationg 2re analyseq for
which clata called for from some
cement manufacturciy are awaited.

Ad-hoc Payment of Claims to Refugees
migrated from Bangladesh

10486. SHRI KIRIT BIKRAM DEE
BURMAN: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased 1o state:

(a) whether it is a fact that in
several cases the displaced persons
from erstwhile East Pakistan (Now
Bangladesh) who having migrated and
finally settled in India have flled their
claims for compensation for property
left behind by them have not been
given the ad-hoc payment of 25 per
cent of their claims as provideg under
the rules;

(b) to what percentage of applicants
such ad-hoc payment has not been
made s0 far and the reasons for ‘he
delay; and
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(c) whether in some of the cases
the claimants have either died or are
too old; if so, how many have already
died and what steps are being taken
to make the ad-hoc payment and tne
final settlement under time bound pro-
gramme?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABIL'TATION (SHRI RAM KIN-
KAR): (a) to (c). The migrants or
displac:d persons from former East
Pakistan retained their proprietary
rights .n their properties left behind
by them under the Nehru-Liayuat
Pact of 1950 and they could sell, ex-
chanpge or dispose of their properiies
in any manner they liked. Hence no
claim: were inviled nor was any com-
pensatinon due to them,

A seneme  for the payment of
ex-gratis grant howveer from the
Consnlidated Fund of India at the rate
of 25 per cent of the valuc of verified
claimg of Indian nationals/companies
eic.,, whose assets were seized by the
Government of Pakistan during the
Indo-Fakistan Conihict of 1965 as
‘enemy property’ is being administer-
ed by the Minisiry of Commerce,

T gree
10497. st gew WX wgMa:
w1 famfor st wmere ww qfer Wi
gaafa W=l 4% TATT W g G
i

(%) w1 faezarwrd vew g19w,
ari, 7% faeslt ¥ Fav WET AEAwAY/
nfesai w1 s fagr smar & 6
BTl &7 g Wi o & | awlr
ZT 9T WIwT 99y w4 & faQ F1€
FraeqT A M T E

(=) w1 ‘Fuw, et oF g-
¥ WS, T qF A F TG0 SO
grew awT & fag fraes s o § ol
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IART 7T EH T T wefEre v fr . .
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g, WX
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wTE 72er afeq F feqa ArasiaT wife-
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qrfeat Wiow "ifg 1 &9 yawg sl
g

(@) aar (7). faezewrt w2
B39 ¥ FAaT T AW T & faq ‘www
aref’ ¥ &Y e wrdew w1 ¥ fae
WS SYCT T 47 §F WGAT KT FFTT
7Y faar war a@ife a8 ow frolt dear
¥ oy TR AT & AT T AT
qrfeqt /Y FHTQ A A AT &7
sz Ag fear omar &1 AT F
fazzw wif 72w grow §  “feemr
FeAa”  aar “onfa aret aew”
mwy  fefy  froft weqr oW
A wT T g e )

10498. ot qworw : wT  yfe
e fered @t 7% amr &Y gar ARG
ﬁ;.

(F) Tt arYEy FTIFT ¥ wROTT
weaw qfvare & arfaw W a9 ¥

F7 31¢ g ¥ gfafowa 79 71 a8
g

(&) #3177 Tar T #Y vfEw w
frator wmat & sy & =17 & fAq o
ST 2 WY

(7) afz av, 71 g7 3gvy weq Y
ST F77 % o 3o & Framn oy w70
T R 48 F@ qF WA g1 ST
aar afg =g, 71 3AF ¥@r w07 §?

gfr Wit feanf wwew # Tow
Wi (st Wy e feg) < () €
HATHY GI7T ATHIGT FTAFA & €7 F
oaT &1 Frww sEifeaa @ e
a7 ®T RN

(=) = (7). svv ff I3aAT

Development of techuigue for manu-
tacturing of consumable producis from
waste fish

10492. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRI-
CULTURE AND [RRIGATION be
pleased to state:

(a) whether the Central Institute of
Fisheries Technology, Cochin, had
developed several techniques for
manufacturing  readily consumable
products from waste fish; and
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(b) it so, the details regarding
studies which have been undertaken

on various factors in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) The Centra] Instilute of Fishe-
rieg Technology, Cochin, hag develop-
ed techniques for commercial produc-
iion of several consumuble products
from cheap fish. They are (1) fish
awup powder, (1) fish hydroly=atcs,
Qiiy fish wafers, (iv) edible fish
vowder, (v) second grade fish protein
concentrale for child nutrition and
(vi) ranued pet [ood,

Stures have been carried out on
7ariouy espects such as methods for
their conumercia]l production, cost of
production. c¢onsumer acceptability,
storage tbaracteristice and mode of
packing. Methods are available for
enterprencurs for commercial exploi-
{ationn Dot} fish wafery, and fish snup
powder are now manufactured by
soveral jeople based on the process
dovcloped by the Central Institute of
Frsheries Technoiogy.

Development of Ramesh Park, Delhi

105C¢. SHRI K. LAKKAPPA: Wil
tre Mmister of WORKS AND HOUS-
ING AND SUPPLY AND REHARILI-
TATIUN be pleased to refer to the
reply given to Unstarred Question
No. 2507 on the 13th March, 1978 and
the Unsiarred Question No. 3615 on
the 19¢h March, 1879 regarding
Rrmesh Park in the trans-Yanuna
area of Delhi and state:

(a) whether it is a fact that the
residentg of the area are paying Muni-
cipal tax;

(b) if so, why the colony has not
s0 far been regularised and why no
steps have been taken tp lay water
mains in that area go as to facilitate
the supply of flltered water; and
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(c) what concerete steps have been
taken to improve the sanitary condi-
tions of that area?

THE MIYNISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) MCD has informed that
the residents of this area are paying
houss tax put not waler and scavang-
ing taxes.

(b As a step towards regularisation
Delhi Development Authority has con-
ducted physical survey of this area.
The question of laying services will
arise only after lay out plan of the
arca 18 finalised and development
charges are paid by the residents. As
water mammg do nnt exist near tals
colony, it will not be possible to pro-
vide fillered watcr to it in the ncar
future.

(¢) The Municipal Corporation of
Delh: has deployed four Safai-Karam-
charis for sweeping work.

Producfion of sugar, khandsari and
gur during last two years

1Ma0). SHRI PABITRA MOIIAN
PPADHAN: Will the Minister of
AGRICULTURE AND IRRIGATION
ve pleased to state.

(2) the quantity of sugar, khandsari
and gur production in the country for
the last two calendar years category-
wise; and

(b) the quantity (Category-wise)
that is being exported for the last two
calendar years?

THE MINISTER OF STATE 'IN
THE MINISTRY OF AGRICULTURE
AND JRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The sugar year
is recckoned from 1st October to 30th
September. The figures of asugar
production and that of gur and
Khandeari taken lopether for which
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infurmation js avdilable, during the

sugur vesrg 1976-77 and 1977-76 are

and UP. are laid on the Table of the
House [Piaced in Library. Sce No.

as under —

(Lakh tonnes)

1976-77  1977-78
Sugar . . . 48-43 Gy 62
Gur & Khandsari og g1 94'97*

*Provisional,

(b} The quantily of sugar expourted
during the sugar years 1976-77 and
1977-78 was 3.12 lakh tonnes and 2.02
lakh tonnes respectively. There has
been no export of khandsari during
thuyz wericd. The export of cane gur
wag of the order ot 362 tonnes and
40. tonnes during the financial years
1976-77 and 1977-78 respectively.

Registration of insecticides under the
Insecticides Act, 1968

10502. SHRI TALPAT SINGH
PARASTE: Will itne Minister of AGRI.
‘CULTURE AND IRRIGATION te
pleased to state:

(a) whethey as per the provisions
of the Insecticides Act, 1968, a manu-
facturer hag to get himself registered
with the Central Iisecticides Board,
Faridabad, before manufacturing any
of the insecticides scheduled in ihe
said Act; and

(b) if so, the names of manufac-
turers of Haryana, Punjab and
Uttar Pradesh alongwith the names
of insecticides manufactured by them,
who are registered with the Board?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (&)
Yes, Sir.

(b) Three lists indicating the names
of pestic.des manufacturers/formula-
tors along with their products regis-
tered with the Registration Commit-
tee in the States of Haryana, Punjab

LT-4470/79].

oyt g€ ax 97 ng fwiwwfm ofa

10503, N SRy ATCRY AWE :
w1 famior e gravw aa gia wie
gate A=At 7€ FarT F) 70w fr

(%) #a7 1979-80 & foq aore
TEIT TVT F @ FTRAT FT FAAT A
gt afg ®1 aata % A gu AWV A
oy gt ¥ fao aF famtor-
wfaw 71fr 1 gaderor famr 2

(=) afg =&, 71 37% 371 17700
€

() "rETT e fate ot wife
AATF7A - qemed § 516 w9y gfay
T Y T 7T H AT AN FF
et & ; A

(%) #u1 7TETT &) qE Fambor &
waeg ¥ woerd wawfva w) @
et FfEare &y s @ Wy 516
w7 ufe o e #r @ ¥ A AW
el g7 fwtor wfpw wfr woaier
8?

fwfwr st wmaw war gfar ot
“grete s ¥ Tvw s (it T
fewt): (%) aar (@) . =g A
w1 watar{vaY w) 7T/ e ¥ Frfer
wia @ fag o Atoar afgraw 1z
nfan frafo & a7 st & a2 70,0000-
¥y § and e fefor wom o =rm,
TENY WXT FEF HY ywar Wiy g i
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¥ v ag) 1 fs qg-Frfor ot wfier
gfar ox #fre mgrar @, waf
g W Y a7t & fr wrEEw 1w wgl-
ua & fer sfeae wYE wfafre ofa
@A 77 F fAg w9 ey & gAmaA
oY T 1T 1 7 WATAT AT {IT
wqurfrg & 1% 9T A fr g
AT AITT I | GHT )

(w) war (F) 1-4-1978 F
w2 fraior wfgw 23 % 310 o fav -
Fror T17E geRfrarmfig i frarsie
sfa axf #rev ¥ w67 da 777 gonhra
F7T M7 OfrF FT@T ST AT TEY /I
afe g s 5 dt fram freg afs ardt
faforfrrr 7Y 07 A1 7 7WT 516
I T X7 TAAT FOATT ST AT gren)
foraar arerar £47 &7 77 F oae 97
ufgs £ arfaa wfor oA 7771 & foo
®Ar Ay FE=TtE &1 Wy
FEATSAT FT ATHAT  FVAT TT |

e aw( TATa vAaw O wew
7% fawr sar
10504. * gor fewm : 77 wfw

wtc Fear§ waY 72 TaTT A T 4G
fir

(%) a1 17 99w, 1979 ®r 97
fawfea #Y w7 7T gy AT @AY
gfz gf, A 17 7w ¥ F g G
¥ &f moa fraer &

(7) v FFO g &
g & frg1 sfom wer Y qff
oT Er &,

() AR ATE o @wAT X
foraeft amar & afg 7 & ; "

(7) "Ted WO A ewar T
wr & araee feadt wram ¥ waw Q&
N v aoArE 1T WY TINTEAT 7
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g wix foard sxew § wea
Wit (st wry s fey) : (%) of,
g wfy Taw OH I wearfaw
SuIT 7@ 8, yafow qw & w@ Sonew
AT &ra F e F w1 e g =Ar
ITen gy 8, awifh, dqw ¥ A O
# wpnfag #fre @o7 7 mWT 600
Hro zq 2

(F) = 17T 50,000 o
T = qAATT gTiqe IeTred 77 wrafia
AT 26 iAo |

(T) &78 ~= F1 oA g
wrrfere frar o # arfy gear Wi
fratr g a3 1 wa wred F3S A1
fererer wot erme & qfg 3 7 FTHIE
farr ady & 1

(7) v & T 34T

Industries located in thickly
populated areag of Delhi

Survey

10505 SHRI M V  CHANDRA
SHEKHARA MURTHY Will the Min-
ister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given o USQ No 6474 1 Apul, 9,
1979 regarding shifting of Industries
to Industrial Complex Okhla Dells
and state’

(a) ay to when the Government pro-
pose to underlake the survey of
Industries located in thickly populated
areas 1n Delhi the owners of which
have been allotted the Industrial plots
but have not shiftcd to theu plots,
and

(b) what 1z the date of allotment
of ploi in each casc?

THI MINISTER OF WONKS .AND
HOUSINS ANL »UPPLY AND RF-
HAB'LITATION (SHRI SIKANDAR
RAKHT) (a) and (b) The informa-
tion ijg being collecled and will be
laid on the Table of the Sabha.
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Promotion of Kannada Language

10506. SHRI JANARDHANA P00O-
JARY: Will the Mimster of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what are the wvarious steps
‘which are being taken for promotion
of Kannada lLanguage during 1978 and
1979; and

(b) what is the amount spent for
promotion of this language during 1977
and 19787

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BAR-
AKATAKI): (a) The steps taken for
promotion of Kannada language dur-
ing 1978 and 1979 include grants to
State Government for production of
University level text-books; training
of teacherg in Kannada and produc-
tion of instructional materials at Cen-
tral Institute of Indian Languages,
Mysor=: award of prizes for standard
text-books and financial assistance to
voluntary organisations/educational -
stitutions engaged in the promotion of
Kannada language, etc.

(b) The amount 18 not earmarhei
language-wise, However the amounts
spent for promotion of thig language
during the years 1977-78 and 1978-79
is approxmately Rs. 17,78 lakh and
Rs. 16.82 lakh respectively.

Inland ang Overseag Telephone Calls
made by Leader of Opposition
during 1978-79

10507. SHRI BAPUSAHEB PARUL-
EKAR: Will the Minister of COM-
MUNICATIONS he pleased {o state:

(a) number of inland and overseas
telephone calls made by the Leadey »f
Opposition in Lok Sabha during
1978-79; and

(by total amount of Bill of all
telephone calls made during 1978-79
by the Leader of Opposition?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) and (b). The
information is being collected and
will be placed on the Table of the
House as soon as possible,

Expansion of Postal and Telegraphic
facilitles in Cannanere District

10508. SHRI C. K. CHANDRAP-
PAN: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Government is
aware of the fact that the Cannanore
District in Kerala needs a lot of ex-
pansion in postal and telegraphic
faciljties to meet reasonably the re-
guirement of the people.

(b) how many requests are now
pending with the Government for
setting up branch post offices, up-
garding the Branch Posi Offices to sub-
Post-Offices, setting up of tele.
phone and telegraph facilitie; in new
places, and the names of the areas
from where the applications are pend-
ing;

(c) how many applications are
pending in each of the Telephone
Exchanges in this district for new
telephone connections; and

(d) what arc the plans of the Gov-
ernment to meet these requirements
within a reasonable time?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Postal.—No,
Sir. Cannanore District, except Mal-
nad areas, is more or less on par with
the rest of the Kerala State, with
respect to postal facilities.

Telecom.—Yes Sir.

(b) Postal—51 requests for open-
ing of Branch Offices and three for
upgradation of Branch Post Offices
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into sub-Post Officeg are at present
under examination. The names of the
places are as follows:—

Opening of Branch Post Offices:
Pushpagiri, Parampa Kanhirangad,
Thazhechovva, Narikottimala, Hos-
pital Cannanore, Kayygaringadda,
Calicopura, Aralamfan, Vikas
Nagar, Poolakutty, Chanandykun-
nui, Rananthalai, North Nanakuda,
Talai Backon Narampadi, Arladka,
Muzhakunnu, Karuvanchal, Padema-
ruth, Dargas, Aratiukandavu, Kal-
luvala, Pallipampa, Panjekal,
Sreestha, Manakkadavu, Kallukot-
tam, Angadmoare Village, Telli-
cherry Bus Stand, Mundayam,
Parampil, Kottodi, Kanhiradukath,
Cheruvathukovval, Therthalli, Mur-
ingeri, Maisukappa, Mooriyad, Vali-
yaparampa, Bengalam, Pettimudi,
Nanicheri, Seethangole, Malakally,
Kattipoyil, Poothapara, Nileshwar,
West Mangad, Pallathdka and Kap-
pimala (Total 51).

Up-grading to Sub-Post Offices:

Kanthur, Karthikapuram, and

Chittarikal (Total 3).

(b) Proposals for providing Tele-
phone and Telegraph facilities at 15
new places have been sanctioned. No
application for provizion of these faci-
lities is pending at present. But there
are 209 places in this District where
Telephone and Telegraph facilities are
yet to be provided according to the
approved policy of the Deptt. These
places are expected to be provided
with those facilitics in a phased man-
ner during the current Plan period.

(c) As per annexure attached.
(d) Postal

Post Offices are opened and up-
graded according to the departmental
norms as per a phased programme.
These proposals are under examina-
tion and Post Offices will be opened
and upgradded if found justified. As
regards backward areas, the norms
for opening of POs are much more
Hberal than those for mormal areas
‘with respect to the population and
financial conditions.
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Telecom.

It is proposed to provide Telephone
connections by opening of new Tele-
phone Exchanges and expanding the
existing Telephone Exchanges during
the current Plan period, subject to
availability of equipment and line
stores.

Statement

Applications for new Telephone Connection-
in Telsphons Exchanges in Cannaore Distiut

(Kerala)
No, of
applica-
tions
pending
for new
Name of Exchanges telephone
connec-
tions as on
1-4-79
1 2
1. Cannanore | , . 235
2, Baliapatam . . . 55
3. Tellicherry . . 44
4. Chengala . ) . 22
5. Cherruppunzha . . 4
6. Chemuvathur . . 39
7. Chittarikkal . . 22
8. Kanhangad . . 45
9. Kumbala . . . 3
10. Manjeswar . " 10
11, Mathil . ) . 9
12, Kuliyur . ) . 2
13. Mulleria . . i 12
14. Nrles war . . . 20
15. Pallikare . . . 12
16. Payangadi i . . 25
17. Payyanur . . . 59
18. Ramanthali . , . 7
19. Trikkarpur . " 14
g20. Udma . : ' . 24
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21. Uppala . . . 16
22. Alakodr . . . 18
23. Anjarakandy | . . 23
24. Chempen : .. 9
25. Cherukunnu | . . 12
g6. Edakkad " . ) 19
#7. Erilkhu . ) ) 10
28. Mananthnddy | . N 13
29, Iritty . . ) . 17
30. Kelakom N . : 8
g1. Kolaswen . . . 6
32. Kelavad . . 5
33. Kuthuparamba . . 24
34. Mauce . . . 30
35. Nambran . . . 7
36. Mattanur ) . . 13
37. Mattol S 3
98, Madupuram . . . 27
39. Parur . 5 . 21
40. Peruvour . . 1
41. Peringathoor . . 17
42. Ponmeri . . . 12
43. Sreckandapuram . 5
44. Taliparamba | . . 27

— - = -

Research Hybrid variety of Pulse

10509. SHRI R. KOLANTHAI VELU:
Will the Minister of AGRICULTURE
AND IRRIGATION he pleased to state:

(a) particulars of the proposal, if
any, for sciting up search stations
with assistance from I.C AR. for de-
veloping hybrid varieties of pulses;

(b) whether Tamil Nadu Govern-
ment have urgeq location of one of
such stations in their State; and
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(c) if so, the action takepn thereon
and the time schedule for setting up
the station jndicating location?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) There are no
specific proposals for setting up re-
search stations with assistance from
ICAR for developing hybrid varicties
of pulses. However, under the All
India Coordinated Pulse Improvement
Projccet. 28 contres for pulses research
have been established with financial
suppori of the ICAR in almo-t all the
States. The primary objectives of the
research centres has been the im-
provement of the productivity. The
research work is being intensified to
develop better yielding strains of the
major pulses along with a suitable
package of management practices. In
addition certain centres are also being
developed for basic research to break
the yicld ceiling in pulse crops

(b) Yes, Sir. Tamil Nadu Govern~
ment have urged for setting up the
National Rescarch Centre on major
pulses including green gram, black
gram etc. at Vemban in Ppddukotai
district in Tamil Nadu and have of-
fered land and buildings for the pur-
pose.

(c) This offer has been accepted vy
the ICAR and communicated to the
Government of Tamil Nadu. Council
has further suggested that this Natio-
nal Research Cenire on Pulses at
Vemban would work under the direct
control of Tamil Nadu Agricultural
University. The Vice-Chancellor,
Tamil Nadu Agricultural University
has also agreed to the proposal. Tamil
Nadu Government has since been ap-
proached for their consent. As soon
as the consent of the Tamil Nadu
Government is received, steps will be
taken to establish National Research
Centre on Pulses at Vemban.
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New P. and T, Building in Jhalawar

10510, SHRI CHATURBHUJ: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a new
Posts and Telegraphs building is pro-
posed to be constructed in Jhalawar
(Rajasthan) during the current year;

(b) the details in regarq to the pro-
posed buildings and staff quarters;
and

(c) when the buildings are estimat-
ed to be completed finally?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) A building for the Head Post
Office and 6 quarters are proposed to
be constructed during current year.
The P.O. building will also house the
combined telegraph office.

(c¢) By June 1980,

Agitation by National Posts and

Telegraphs Extra Departmental
Agents Union

10511. SHRI A. MURUGESAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
National Posts and Telegraphs Extra
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Departmental Agents Union (FNPTO)
Cuddalore Division, Tamil Nadu, have
presented a Memorandum to the
Hon'ble Minister of Communications
on 10th September, 1877;

(b) if so, what are their grievances
and what action has been taken to
redress thejr grievances and the
details thereof;

(c) whether the above Union have
launched agitations on 31st March,
1879 and on 2nd April, 1879; and

(d) if so, what are their demands
and what action has been taken to
redress their grievances and the
detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes, Sir.

(b) A statement showing the de-
mands and the present position relat-
ing thereto is attached.

(c) Yes, Sir

(d) The agitation was to press for
early settlement of the 24 point Char-
ter of Demands presented by them on
10-8-1977, referred to in (a) above in
respect of which the present position
is available in the attached statement.

Statement
Details of demands contained in the Memorandum submitted to the Gopernment by Extra Departmental
m‘i

Demands

Present position

1

1. The nomeunclature “Extra Departmental
Agenn' should be changed as ‘Group-E'
employees.

The E.D. gmployees are not fulltime Govt.
employces

e ke otmer Gove, ployecs: They

n ther t

r'eg;nn hn:e e::pluyea and are not eligible
mng:viom and facilities aghdb:.iw

regular t. employees except 50 far as major

disciplinary proceedings and protection under

Article gi11 of the Constitution are concerned,

1009 L83,
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2. The systems of put-off duty should be abo- The E.D.As who arc put off duty can not be

lished. Suspension from  service can
be resorted to granuing a sulsistance
allowance for the periud of suspension.

9. The scheme of dearness allowance should
be restored with retrospective effect from
1-5-73 and arrears of D.A. of Rs. 27-50
granted.

4 A negotiating machincry like JCM should
be constituted.

5. The rejected benevolent rroommmdatiom"l
of E.D. Enquiry Committee should be
reviewed and all bencvolent recommenda-
tions should be implemented.

6. The grant of office rent to B.P. Ms.

7. Grant of City Compensatory allowance to
EDAs serving at clamified stations and
within  contiguous are as in respect of
deparunenial cmployers.

8. The time allowance for eachitem of duty
which is now very stringent and unrealis-
tic should  lileralised,

9. Grant of proportionate charge allowance lo}
BPMs/SHMs.
‘10, Increase in the additional alluwance ad-
Eiuiblr for performance of combined
atics,

11. Increase in the allowance admissible (or
sint of workload of BPMs, scale of stamps

vy Stamp Vendors, delivery of telegrans,
rompensation for idle-wait of mail Car-
riers, per hour allowance to Chowkidars,

r2, Fxtra allowance for various kinds of duties
should not be deressed by the rule that

maximum allowance should not be ex-
ceeded.

13. Avenues of promotion to the clerical cadre
should be opened,

14. Grant of earned lecave, casual lcave, and
special casual leave to attend union

meeting.

—

paid subsistence allowance.

The schme of D.A. as such is not applicable to
E.D. employees.  Then allowance have heen
revised with effect from September 1077,

The JCM scheme is not applicable to port time
cmployees lhike EDA,

The benevolent  ccommendatiors o to
grant of office rent and (L.C.A.  The allevwances
paid to the EDAs are inclusive of the «lement
of office rent. They arc already paid CCA
where such CCA is a lmissible = The  allow-
ances of EDAs have since heen revise 1 owith
cilect from Ist Sept., 1977.

The time required to carry out various clon rntg
of jobs was assessed alter careful study  There
is no question of increasing the time allowance
and the demand way not aceepted.

¥ These demands were linked with the question

of revision of allowancces, As varlicr stated
oiders have been issued for 1evision of allow-
ances with effect frum 1t September, 1977,

J

Ordeis ahieady exist for absorption of EDAs
in clerical cadres,  The E.D. employtes can
compete with outsideis if they have (a) put
in one year of service (b) have the requisite
cducational qualification i.c, Martriculation
or equivalent sdd (c) are be.ow 40 years of
age,

The E.D. employces are not entitled to any
leave. They can be granted authorised lcave
without any allowances in which case the
have to provide a substitute in their place.

p—— ——
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15. Peovision of medical facilities,

16, OfFferiuwr th= schirme of educational benefits,

The medical facilities are cx-gratia facilities

admissible to regular Govt, employees only,

These facilities aie admisrible to reguler Gost,

cinployres only.

#7. Supply of umif wims, chappal and umberella 'The E.D. employees arc given badges to dis-

tu outdoor stafl

1B, Retirement benefits,
11, Libsralisation of gratuity rules,

20, P:=mission to subscribe to the Prosadent
Fund.

21, Revision of fixed Stationery charees,

tinguish them while on duty, They cannut be
supplied with uniforms, chappals ectc. which
arc given only to regular Govt. employees, It
has however I)J’cen since agreed to provide
umbrellas to those members who are sciving
in the areas (i) where maximum temperature
during rummer is 108 F and (ii) where nornial
raiufall for any 4 consecutive months is
30 inches or wover,

The E.D. employees are not entitled to pensionary

henefits as they are only part tiine employees,
They aie, however, given ex-gratia gratuty,

Permission to cubscribe to Provident Fund is given

only 1o regular Govi. employces,

The fixed stationery charges were revised a couple

of vears back and a further 1eview is already
under  rxamination,

22, Smenon of ¢ mnngent expen iture for The coutingent expenditure can be incurred

maintenance of office,

25. Supply of furnitwe for use in offic «

the public.

w

only by the head of the officc and E.D. em-
ployecs have no such status,

and by Iustructions already exist to ensue supp!i.' of
1ai

furmiture to FE,D.B,P,Os, like tabie, ¢ r;‘
stool, parcel chest record box, handbox an
hench for the public as per standard.

24. Grant of Flood advance and Festival These concessions are admissible only to regular

advance,

Government emplovers. However, the question
of extending thia benefit of Hood advance to
ED As is under consideration

= ——

—— —

Demands of Akhil Barat Sindhi

Sahit Sammelan

10512, SHRI R. K. MHALGI: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is fact that the
Government have received a charler
of demands presented by th 14th Akhil
Bharat Sindhi Sahit Sammelan heid in
December, 1978 at Ulhasnagar (Maha-
rashira);

(b) it so, the details of demands
made therein; and '

. (c) what action Government have
taken or propose fo take on each of
the demands so made?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) A copy of the charter
of Demands has been received in the
Ministry through the aegis of Akhil
Bharat Sindhi Boli and Sahit Sabha.

(b) The Charter covers a wide
range of educational and cultural
demands. Most of the demands con-
cern the State Governments. The
demands which concern the Govern-
ment of India relate to promotion of
Sindhi language and literature.

(c) In so far as the demands for
promotion of Sindhi language and
literature are concerned, it is Gov-
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ernment's policy to encourage all
India languages, including Sindhi, and
to provide facilities for their deve-
lopment.

For the development of Sindhi the
Government have undertaken a
scheme to bring out educative books
in Sindhi for the benefit of students
and Sindhi-speaking people in gene-
ral, To promote individual effort, a
scheme of award of five prizes an-
nually for literary works has been
instituted. The Government are giv-
ing assistance to Akhil Bharat Sindhi
Boli and Sahit Sabha under the
Scheme of assistance to voluntary
agencies for promotion of Indian lan-
guages for holding of Seminars on
Sindhi. The Sahitya Akademi has
brought out a number of books in
Sindhi and given Akademi awards to
distinguished Sindhi writers. The
Central Institute of Indian Languages,
Mysore has prepared special teaching
materials for teaching Sindhi and
training is also being conducted to
train teachers in Sindhi at the Regio-
nal Training Centre established at
Pune by the Government of India.

Steps by A.P.C. to Safeguarg Interest
of Tobacco Growers

10513. SHRI S. R. DAMANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that tobacco
growers in India get 17 per cent of
the price of what their counterparts
in Japan get for similar tobacco;

(b) if so, the reasons thereof; and

(¢) what are the steps being taken
by the Agricultural price Commission
to safeguard the interests of the
tobacco growers in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRIL
SURJIT SINGH BARNALA): (a)
and (b). Information is being collect-
ed and will be placed on the Table
of the Sabha as soon a3 possible.

(¢) The Agricultural Prices Com-
mission is required to make recom-
mendations on support prices {for
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various commodities. At the request
of the Government, the Commission
has submitted its report on price
policy of virginia flue cured tobacco
for the 1078-79 crop. The Commis-
sion has made the following recom-
mendations: —

(i) the minimum support price
for Farm Grade F2 of VFC tobacco
be fixed at Rs. 7.50 per kg. for the
1078-79 crop;

(ii) support prices for other
grades of VFC tobacco may be
determined in the light of the nor-
mal market price differentials;

(iii) such strains as are parti-
cularly suited to the light textured
soils be developed and only the
area under light soil tobacco be
increased without increasing the
total area under VFC tobacco;

(iv) the eight farm grades evolv-
ed by the Tobacco Board be statu-
torily enforced at the growers’' level
backed by appropriate certification
of the quality by an official agency
as is done in the case of agmari
grades and adequate arrangements
for imparting necessary training to
the growers in the grading skills;
and

(v) utmost priority be accorded
to the establishment of integrated
infrastructure in the form of stor=
age. warehousing and redrying
facilities in such a manner as would
make them easily accessible to the
growers.

With a view to safeguarding the in-
terest of the tcbacco growers, the Gov-
ernment has taken a number of mea-
sures which include:

1. The Central Government
authorised the S.T.C. to purchase
10,000 tonnes of VFC tobacco from
Andhra Pradesh from 1879 crop on
Government account. During 1978
also the Government has authoris-
ed the S.T.C. to purchase 10,000
tonnes of VFC tobacco from 1978
crop from Andhra Pradesh on Gov-
ernment accounts.
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2. During 1978, the Central Gov-
-ernment authorised the National
Agricultural Cooperative Marketing
Federation (NAFED) to purchase
upto 25,000 tonnes of non-virginia
iobacco, especially bidi tobacco, on
Government account,

8. The Tobacco Board introduced
“Tobacco Leaf Purchase Voucher
Scheme in Andhra Pradesh and
Karnataka with a view to helping
virginia tobacco growers in obtain-
ing timely payment of their tobacco.

4. The Tobacco Board has intro-
duced eight new farm grades fur
black soil areas and plant position
grading for light soil areas. During
1979, the S.T.C. is making a pur-
chase of 5,000 tonnes, oul of iotal of
10,000 tonnes on Government ac-
count, in new farm grades directly
from the growers at the purchasing
and grading centres established by
the Tobacco Board for this purpose.

5. The Tobacco Board Act, 1975
has already been amended which
empowers the Tobacco Board to
established its own auction plat-
forms for sale of virginia tobacco
and to work as an auctioneer on the
platforms established by it and
Tegistered with it. The Tobacco
Board is working out a scheme for
setting up of auction platforms.

8. Taking into consideration sur-
plus production of bidi and other
types of tobacco and the difficulty
being experienced in marketing the
same, the Central Government have
appointed an Expert Group on
Tobacco, to make a study of the
problems in depth and to recom-
mend measures necessary for regu-
Jlation of production and improve-
ment of marketing of all types of
tobaccos,

7. There was glut situation in
Flud-cured Virginia (VFC) tobacco
in Andhra Pradesh during 1877-78
and with a view to avoiding recur-
rence during 1978-79 the Tobacco
Board had taken action under the
provisions of the Tebacco Board Act

Written Answers VAISAKHA 24, 1001 (SAKA) Written Answers 74

1875 to restrict acreage under VFC
tobacco in Andhra Pradesh. How-
ever, it could not be implemented
fully due to some legal complica=-
tions.

Fere waw § wny g & ferg avern

10514, St TWITW W@ :  Fq7
gfe oY fowrf o= oz aar & g
st fw .

(%) Fav 3o 2w & arg Frremr
¥ fo7r =mew qrsm dgre Ay o g W9
afz g, a1 aerraeY TovET AT E; W

(") T AHCAEA FE &
T mfwforr sgraar &1 s far §
w17 afz g, At w1 =g qvHTT 7 7059
T Wiy g wEEAT @ HAd ¥
g

v wY fawrf st (st gofir
fag wromren) : (%) Am A frwm
WA & I N2 | a1y faawar & fom
1973 & 327 T §IT T AAT qTHT
TF AT FY wET qare A o 6
IHE ATq WTET WY qrey qfwat §
arg-fra=ao # = g WY A9
Y oY, faq 97 %W 175 FOT T947
BT 31,35 $ATHYAT @9 AT 47 |
I, AW K a1g ¥ Freor #F 0T Y
EqL@T ¥ TEqH FHIH, T AT IO,
w-werait fratorswr,  oe-frera
qurT @, i g AN, At %
fre srramit 7 faeare, foa¥ g wwY
FT FAT ISAT, FA-HAYA FAAY, q-
dew, a1y qaiAEe AT A &
fagieer mfs= &

(@) Toy AT R AW H AY
g @At ¥ st % fg 1976
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¥ 3.3 ¥FOT w0 & AT wAmAr
widT 47 1 9w a1y framaa wsg- TR
WT W §, AT F7G TR 7 G 154777
=YY & fqQ 719G 7w F12ATT B
R AT AT § W17 T /17 9947
sfrrmat F wiAr frfaw aen
ATTERIAT F (A0 e47 97 mafeq 74

)

Issue of Registration No. anq Certifi-
cates of registration under the insec-
ticides Act, 1968

5215, SHRI SARAT KAP Will the
Minister of AGRICULTURE AND 103~
RGATION be pleased to siate:

(a) whether as per the provisiouns
of Insecticides Act, 1968, Registration
number of insecticide and certificate
of Registration have to be issued
within 12 months of the date of re-
ceipt of the applications by the
Central Insecticides Board;

(b) if so, whether all the manufac-
turers who are registered with  the
Central Insecticides Board so {ar, have
been issued with nccessary registra-
tion numbers and certificates of regis-
tration;

{e) if not, the
undue delay; and

reasons for this

(d) stepg being contemplated hy
Government to issuc the numbers/
certificates withoul further delav?

THE MINISTER OF AGRICUL-
TUKE AND IRRIGATION (SHiAl
SURJEET SINGH BARNALA): (w)
Undcr Sertion 9(iii) of the iasecticides
Act, 1968 the Registration Commuttee
ig to grani registration number and
issue the certificate of registration
within a period of 12 months from
the date of receipt of the applicatiun;
in certain cases where the Committee
finds it difficult to arrive at a decision
on the basis of the material placed
before it, the period can be extended
by 6 months.

(b) Nu, Sir.
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(e) ang (d). The Govarnmint s
looking into the reasons for delay
with a view to expediting the issue of
Regisiration Certificates,

Children parks used for commercial
piuposes in Hari Nagar, New Delhi

10516, SHRI PIUS TIRKEY: Wwill
the Minister of WORKS AND HOUS-
ING AMD SUPFLY AND REH/BILI-
TATION be pleased to state:

() whether the lund carmarkeqg for
children parks as per Master Plan In
Harm Nagar Ghauta Ghar Colony, Mew
Delin 15 being used for commercial
purposes by some individuals;

tn) whether Govgrnment have 10-
cently made some changes in  ‘he
Master Plan of the Hari Nagar
area; and

(c) if so, the reasons thercof”

T{E MINISTER OF WORKS AND
HCUSING AND SUPPLY AND RF-
ITABILITATION (SHR1I SIKANDAR
BALNT): (a) to (¢). The infermation
is bemng collected and will be placed
01 the Teble of the Sabha.

Separate P & T circle for Himachal
Pradesh

10517. SHRI D. V. ALAGESAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government had  ac-
cepted in principle during 1978 to
create a separate P & T Circle for Lhe
State of Himachal Pradesh provided
the Staie Government could arrange
suitable accommodation;

(b) if so, whether the State Govern-
ment of Himachal Pradesh since has
offered any accommodation for the
proposed P & T Circle at Bimla or
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at any other suitable place in 1976,
1877 and 1978 or 1979 alongwith the

names of places;

(c) if so, the details of the accom-
modations offereq with date;

(d) the decision of the Central
Government on this offer; and

(c) the likely date by which ihe
separat P & T Circle would be creat-
ed for Himachal Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR! NARHARI PRASAD SUKH-
DEV SAI): (a) Yes, Sir. The pre-
pospl was accepled in  principle in
1975

tby fu (d). The Himachal Pra-
doshy Government had offereq accom-
modation on rent for P & T Circle
Haqrs, at Smmla in 1976, The offer
was, oy cver, nol accepted at that
iime.  The State Government bad
agatny ofiered accommodation in 1970
al Jogindernagar., The offer could
not be accepted as it was decided to
Jo.ate Circle Headquarters at the State
Heaugrariers only to maintain effec-
tive liaison with the State Govern-

ment.

(e) Sepurate P & T Circle foc Hima.-
chal Pradesh would be created as s~on
as swilable accommodatlion ;s  mrade
avsileble by the Himachal Pradeth
Gouvernmient at Simla.

Post of Commissioner, Central School
Organisation

10518. SHRI M. RAM GOFAL
RFEDDY: Will the Minister of EDU-
CATJON, SOCIAL WELFARE AND
CULTURE be plcased to slata:

(a) whether the post of the
Commissioner, Central School Or-
ganisafion hag not been filled up for
a long time; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL

Written Answers 78
WELFARE AND CULTURE (SHRI-
MATI !};ENUKA. DEVI BARAKATA-
KI): (a) Yes, Sir, The post of Com-
missioner, Kendriya Vidyalaya Sanga-
than, New Delhi has been lying vacant
since the 25th December, 1977. The
Deputy Commissioner Kendriya Vidya-
laya Sengathan, has however, been
given additional charge of post of
Commisgioner also.

(b) It has not been possible to find
a suitable person to man the post al-
thouzh action to fill it had heen initiat-
cd belore the post actually fell vacan!,
Efforts are continuing to find a suitable
person.

Nizamabad Telephone Exchange as
auto exchange

10519. SHRI K. VIJYA BHASKARA
REDDY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) number of telephone connec-
tions operating in Nizamabad Tele-
phone exchange at present and the
number of operators manning the
exchange per shift;

(b) whether the Government are
awarc of public complaints about
unsatisfactory service in the exchange;

and

(¢) the reasons for delay in con-
verting this exchange into Auto
exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHHI NARHARI PRASAD SUKH-
DEV SAI): (a) 1, Number of tele-
phone connection operating in Niza-
mabad Telephone Exchange at present
is 1518.
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2, Number of operators manning
each ghift i as follows:— .

Duty bhours No. of
Operators

(i) oo10—ob20
(ii) ob2o—1240 .
(ili) joo—ig30 . .
(iv) o8oo—1320
(v) ogao—1630
(vi) 1000—1300
(vii) 1Boo—2100
(viii) 1000—1%20

, " (General
(ix) 13402100 X

(x) 1540—2300 .
fxi) 1640--0000

(b) Yes, Sir. Authorities are
aware of the complaints from ihe pub-
lic and action is being taken to im-
prove the service.

(¢) Due to acute shortage of auto

equipment, there is delay in convert-
ing Nizamabad manual exchange into
auts cxchange.

mam‘*—'mmaae:#ou

C A
Purchasing centres by F.CL in Niza-

mabad distrit during last Kharif
Season

10520. SHRI ABDUL LATEEF: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of purchasing
centres operated by F.C.I in Nizama-
baq district in AP, in last Kharif
season for the purchase of Paddy and
the total quantity procured at each
centre variety-wise;

(b) the number of new bags sup-
phed by FCI and number of bags
brought by farmers due to shortage
of new bags with reference to each
centres and the reasons for non-sup-
Ply of bags; and

(¢) the price paid for the new bags
by F.C.I. as against ruling price of
these bags in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Food Corpo-
ration of India operated 22 centres in
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Nizamabad District during last Khazif
season for purchase of paddy and pro-
cured a total quantity of 27,718 {on-
nes of Paddy, Statements indicating
quantity of paddy procured at euch
centre and the variety-wise position
of paddy procured in the District are
laid on the Table of the House. [Plac-
ed in Library. See No, LT-4471/79]

(k) In some pockets, actual procure-
menl had exceeded the target and
some of the purchase centres had run
short of gunnies, Arrangements for
diverting gunnies to the ntedy pur-
chase centres were made but before
the gunnier reached the centres, some
of the farmers were asked to deliver
the paddy in their own gunnies for
which they were paid the prics along
with the price of the grain.

Information in regard to the number
of new bags supplied by Food Cor-
poration ot India and the number of
bags brought by farmers is not readily
available.

(¢) The cultivators were re-imburs-
ed tne price for new gunnieg fixed by
the Government of India for the qnar-
ter ending 31-12-1978 @ Rs. 3.75 per
bag of 100 kg. and Rs. 3.20 per bag of
75 kg. and for the quarter ending
31-3-1979, @ Rs. 4.16 per bag of 100
kg. and Rs, 8.75 per bag of 75 kg.

Hindi Officer and Hindi Translator in
D. M, 8,

10521, SHRI RAJE VISHVESHVAR
RAO: Will the Minister of ACRI-
CULTURE AND IRRIGATION be
pleased to refer to the reply given
to Unstarred Question No. 8091 on the
23rd April, 1979 regarding posts
sanctioned for Hindi work in DMS.
and state:

(a) date on which the reference had
been made to the Ministry of Home
Affairs for filling up the post of Hindi
Officer and Junior Translator on ad
hoc basis and the date on which their
advice was received in D.M.S, and
state:

(b) whether the Government are
aware that these posts are required to
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De filled up for fulfilling the statutory
obligations under the official language
policy of the Government;

(¢) whether in the month of Jan-
uary, 1870 the DMS  authority had
given an assurance fo the Parliamen-
tary Committee on Official Language
Lommittee that the vacant post will
be filled up within a month; and

(d) if so, the reasons for delay?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Pending finalisation of Recruilment
Rules, the Ministry of Home Affairs
was requested on 11th January, 1978,
10 recommend the names of suitable
officers for appointment to the post
of Hindi Officer and Junior Hindl
Translator on ad-hoc basis by trans-
fer/deputation basis from amongst
suitable officials, who fulfilled thec re-
quisite educational qualifications and
experience as laid down by the De-
partment of Official Language, Min-
istry of Home Affairs, A reply to
this reference has not yet Leea re-
ceived. However, the post ol Hindi
Officer has been filled on ad-hoc basis
by appointment of a departmental
candidate on 4th May, 1979. Filling
up of the post of Junior Hindi Trans-
lator by departmental candidate on
ad hoc basis is also being considered.

(b) Yes, Sir.

(¢) The Members of the Commitiee
desired that the requirements of the
Official Language Act should be fully
observed after filling of the posts in
a period of about one month. An
assurance was given that efforts will
be made accordingly.

{d) The recommendation from the
Ministry ot Home Affairs for filling
up the post on transfer/deputstion
basis was being awaited. Since no
recommendations have been received
so far, the post of Hindi Officer has
been filled on an ad hoc basis by
appointment of departmental candi-
date.
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Strike by Delhi School Teachers

10522. SHRT P. A. SANGMA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

[a)_ the names of the schools in
Delhi where the entire teaching staff
wag suspended fo. participating in
the strike in March, 1979; and e

(b) the alternative arrangement
made for running these schools?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The information
is being collected from Delh; Admi-
nistration and will be laid on the

Table of the Sabha as soon as possi-
ble,

Work done in Regional Language in
Directorate of Extension

10523. SHRI SUKHENDRA SINGH:
Will the Minister of AGRICUL-~
TURE AND IRRIGATION be pleas:d
to lay a statement showing:

(a) the details of the work done in
regional languages in the Publicity
Division of the Directorate of Exten-
sion and the number of persons en-
gaged in this work there as alsp the

details of the posts on which they are
working;

(b) whether posts have been creat-
ed only for four regional languages so
far and sanction has also been ac-
corded to do work in those languages;

(c) if so, the reasons for neglecting
the other regional languages provided
in the Constitution have not been
adopteq for the purpose; and

(d) the policy proposed to be adopt-
ed by Government for other regional
languages?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Directorate of extension is pre-
paring  agricultural  information
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material including press jeatures,
leaflects and pamphlets as well as
material for exhibitions, etc. in
Kannad, Bengali, Punjabi and Telugu.
One sub-Editor is engaged in this
work in each language.

(b) Yes, Sir.

(¢) and (d). Agricultural informa-
tion support in regional languages is
being provided primarily by ihe State
concerned. The work wag introduc-
ed in the Directorate of Extension in
a few lunguages on pilot basis and
further expension to cover other rc-
&ional languages has not been found
Necessary in view of strengthening of
the agricultural information support
facilities in the State.

Transfer ©of Custodian Property in
Village Sheikh Sarai, New Delhi

105624. SHRI MOHAN LAL PIPIL:

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY ANI RE-
HABILITATION be pleased to state

(a) whether he had askeq the Chief
Settlemtni Commissioner {0 go ahtad
with the transfer of the ownership o
the Custodian property in question .o
the sitting occupants in view of Lhe
decision already taken by the Gov-
ernment in this regard in 1971; and

(b) whether it 1s a fact thal nis
orders in the matter have still not
been carrieg out by the officers con-
cerned, if so, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The Chief
Settlemeny Commissioner was asked
to procesg the case in accordance with
ithe Government policy and instruc-
tiong on the subject. The maller has
been accordingly examined and it has
not been foumd possible to transfer
the owmnership of the custodian pro-
perty to the unsuthorised occupants.
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Qualification of Scientiate.3 Cadre at
ICAR

10525. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) how manyv officers at ICAR
headquarter who neither possess
h.gher post-graduate university
degree nor any research experience
iis any discipline have been promoted
to scientists-3 cadre or above during
the last three years, year-wise;

(b) how many scientists at the
Head Quarters ICAR who possess post
graduate wuniversity degree ang re-
search expericnce in the country and
abroad were not given scient.sis-3
grade;

(c) whether the iepresentation of
the adversely alfected scientists ave
lying with the administralion since
1968 and why no decision has been
takc;) on them; and

(a) steps taken/proposed to ox-
pedite decision im the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULI'URE
AND IRRIGATION (SHRI BIHHANU
PRATAP SINGH): (a) The minimum
gualifi: atjon for gcientists in the Agri-
cultura] Research Service is a Mastor's
degiee or equivalent in any branch
of agriculture, animal sciences in-
cluding fishery, forestry, general
science, home science, social science
or statistics or mathematics. No scien~
tist not possessing a post-graduate
university degree has been promoted
to grade S-3 of Agricultural Research
Service during the last three years at
the headquarters of the Indian Coun-
cil of Agricultural Research.

{b) All grade 8-2 sclentists who
were eligible for assessment for grant
of merit promotion or advance incre-
ments on 31st December, 1975 and
31st December, 1976 have been given
merit promotions with effect from 1st
July, 1976 and 1st July, 1977 respec-
tively to grade S-8 of the Agmncul-
tural Research Service at the head-
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quarters of the Indian Council of
Agricultural Research on the recom-

mendations of the Agricultural
Scientists Recruilment Board. Re-
commendations of the Agricultural

Scientists Recruitment Board in res-
pect of S-2 grade scientists as on 31st
December, 1977 are still awaited.
Assessment formg of S-2  scienlists
who became eligible for assessment on
31+t December, 1978 arp yer to be
seni to the  Agricultural Scientists
Recruitment Board,

(c) The Agricultural Research
Scrvice was constituted with effect
fiom 1st Octlober, 1975 and since all
elimble grade S-2 scientists have got
mint promotion to grade S-3 with
eflert from 1st July, 1976 and 1st July,
1977, there 1s no question of any grade
S 2 gaeatists having been adveiscly
aflected :t the beadquarters of the
Inchan  Council of  Agricultural
Rereurch

(dY Dog: not arise

“Farmer Scheme Benefit Wrong
Persons”

10026 SHRI VIJAY KUMAR
N. PATIL: Will the Mimster of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether atlention of the Go-
vernment has been drawn to the news
report appearing in the Hindustan
Timey dated 23rd April, 1979 under
the caption “Farmer Scheme benefit
wrong persons”,

(b) the nature of deficiencies
obscrved by the Programme Evalua-
tion Organisation in selection of
beneficiaries under S.F.D A, Scheme
and the steps taken by the Govern-
ment to ensure improvement in the
criteria and procedure followed for
identification of beneficiaries selecied
under the schemes are genuine and
that the incensitives Financial and
technical-provided under the scheme
to make them economically viable,
percolate to them as envisageg under
the scheme; ang

(c) detalls of modifications/correc-
tive meagures taken-up by the Cen-

tral authorities to modify the schemes
in the light of the deficiencies observ-
ed by the P.E.O. in their latest report?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) The deficiencies pointed out in
the report of Programme Evaluation
Organisation relate to slow progress
in identification and wrong identifica-
tion of parlicipants. The comments
of the repoit in this regard are:—

(i) The overall percentage of the
target group identified in the pro-
jects covered by the study was
nearly 34. It was particularly puor
in the case of Marginal Farmers gnd
Agricultural Labourers,

(n) Lack of precision 1n the
definition of target groups, absence
of proper instructions from higher
authorities and non—availabilizy of
up-to-date land records led to wrong
1dentification.

(iii) As a result of improper
identification and verification of
bencficiaries, the benefits of the
scheme accrued to wrong persons to
the extent of about 9 per cent both
in Small Farmers Development
Agency and Marginal Farmers Agri-
cultural Labourer= projects and very
little attention has been paid to
agricultural Labourers.

(iv) Vagueness in the definitions
of family unit, land holdings and
agricultural labourers have led to
wrong identifications. In this con-
nection it is to be mentioned that
the report is based on the data
collected for the first two years of
the Projects. The projects were
expected to be implemented over a
period of five years. A number of
agencies scem to have adopted a
practical view to identify, in the
initial years, only such number of
beneficiaries who were expected to
be assisted in the near future. The
process of identification picked up
in the later years and lack of iden-
tification did not materially affect
the programmes. By the end of



87 Written Answers

December, 1878 1.63 crores of parti-

cipants had been identifled since in-

ception which is much more than
‘the targetted figure for beneficiaries
for these projects.

Ag regards wrong identification, the
error has been confined to less than
10 per cent and 80 per cent have been
correctly identifled. The guidelines in
force till 1873-74 for identification of
beneficiaries had themselves provid-
‘ed some flexibility to the agencies to
fix the norms on the basis of local
conditions. In 1974, however, a revis.
‘ed definition was introduceq by which
an absolute ceiling of 5 acres of hold-
ing had been stipulated. As regards
financial and technical benefits aceru-
ing more to the relatively better off
sections of the members of the target
group, it was partlly due to the
emphasis on making potentially viable
farmers actually so by arranging
<redit, inputg and know-how and
partly due to the security-oriented
approach of financing institutions.

In order to help the Small Farmers/
Marginal Farmers and Agricultural
labourers properly identified, the con-
tents of the programmes have now
been expanded to include industry
and tertiary sector in the new Inte-
grated Rural Development pro-
gramme Further the ‘Antyodaya
Approach' of assisting the weakest of
the weak first has been recommended
for adoption in the new Integrated
Rural Development programme and
the Small Farmers Development
Agency programme.

(c) The observations of the report
are under examination.

Water charges by Delhi Municipal
Corporation .

10527, CHOWDHURY BALBIR
SINGH:
SHR] GYANESHWAR
PRASAD YADAV,

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-

HABILITATION be pleased to state:

(a) whether it i5 a fact that levy
of water charges on flat rate basis v
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the Municipal Corporation of Delhi
from unmetered water connections
has been declareq illegal by Delhi
High Court;

(b) it so, whether the M.CD. 1z
continuing to charge the water charges
on flat rate basis;

(c) if so, the reasons therefor and
the action proposed to be taken
against the defaulters; and

(d) whether any representation has
been received against the defaulting

officers and the refund of cxcess
amount already charged from the
consumers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The information
is being collected and will be laxd on
the Table of the Sabha.

Expenditure per student in union ter-
ritories

10528. SHRI A. K. ROY: Wil] the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE he pleas-
ed to state;

(a) expenditure per student in
Primary, Secondary, College and Post
Graduate higher education 1n the
Union Territories ruled directly by
the Centre with particular reference
to Delhi;

{(b) expenditure per student in the
engineering, medical, mining, cduca-
tion directly under the Central Gov-
ernment; and

(c) any time bound programme to
bridge the gap between the expendi-
ture on students in primary edugition
and higher education; if so, facts in

details?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Based on the annua] Sta-
tistics supplied to this Ministry by all
the Union Territories for the year
1975-78, the average expenditure per
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student for Primary Middle, High/
Higher Secondary Schools and for the
colleges of general education have
beun estimated. A statement giving
the average annual expenditure per
student for Primary, Middle, FHigh/
Higher Secondary Schools and Collegsy
is attached.

(b) Most of the Engineering, Medi-
cal and Mining Colleges in the country
are autonomous institutions or under
the admiristration of the State Gov-
ernments. According to the infor-
mation available from all the States/
Union Territorieg” for the year 1875-76,
the average annual expenditure per
student for the Engineering (including
mming) and Medical Colleges have
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been estimated as Rs. 1843 and Rs.
3725 respectively.

(c) In the 197883 Plan, a high
privrity has been given to the pro--
gramme of universalisation of elemen-
tary education and the improvement
of its quality. For this purpose an
amount of Rs. 900 crores has been
provided for various programmes of
elementary education out of the ten-
tative outlay of Ras 1955 crores for
education for the five years, This is
a step up from 32 per cent in the Fifth
Plan to 46 per cent in the Plan for
1978--83. However, it must be noted
that teaching and non-teaching costs
of primary and higher education differ
cousiderably.

Statement

Average Anmnal Exbenditure Per Student: 197%-76

Union Territoice E;ﬂ \‘{n::(i:ﬂ;! Iliil:zl?efr . ?ﬁlﬁﬂal
Schof.)h Rlli’;;h SS:I:‘cml;lm ' Edu;lgn
H
1 2 3 4 3
Rs. Rs. Rs. Rs.

A&N Islands 4146 53105 £651 1,852°0
Arunachal Pradesh , 225 1 192+ 460°2 6,022 5
Chandigarh g 218+7 176- 3 322°5 664° 4
Dadra & Nagar Haveli , : . 189'q 2150 3607
Delhi . 182+ 1 4481 478+8 1,224'0
Gon, Daman & Diu . 1567 121°5 a51°g 915 5
Lakshadweep gba'a 768-8 775'3 4,320° §
Mizoram : 160° g 367'8 4860 72145
Pondicherry . . . . . 20°27 190° 3 332°3 1,313 4
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Construction of Drains by DDA in
Lawrence Road

10529. SHRI MANOHAR LAL SAI-
NI: Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government are uware
that the work of constructions of
drains cte, in the Lawrence Road
quurters area has not been under-
taken so far either by the Municipal
Corporation Delhi or DDA;

(b) whether due to the ubsence of
aroper drainape system the crea has
vecome a breeding ground for mos-
quitoes and the people of this area
ave likely to be attacked hy Malaria;

(c) if =0, what action lLias been taken
by Government to remedy thc situa-
tion;

(d) what amount has been allocat-
ed for laying of dramns etc. and ior
other amenities for the weliare of the
residents of Lawrence Road area: and

(e) when the work will ke staited?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) to (e). The in.or-
mation 1s being collected and  will
be laid on the Tabhle of the Sahha.

Disposal price of LIG Flats in
Ber Sarai

10530. SHRI KACHARULAL JTEM-
RAJ JAIN:

SHRI ANNASAHEB P.
SHINDE:

Will the Minister of WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION be pleased to state:

(a) the criteria followed in deter-
mining the disposal price of a LIG
DDA fl: ts in Ber Sarai Vis-¢-Vis the
cost of construction paid to the con-
tractor, the cost of land, the adminis-
trative charges. and interest, ete.
‘chargeg by D.D.A,;

MAY 14, 1979

Written Answers 02

(b) the price of a flat in three-
storeyed LIG DDA flats Ber Sarui
charged is much more than the price
of a flat in double-storeyed LIG DDA
flats in Katwaria Sarai when flats in
both the colonies were construcied
and aliotled simullaneously;

(¢) whether the price of a ground
floor LIG Flai in other DDA colonies
is more than the price of {lat on Mrst
and second floor whereas the price
charged for the first and second fioor
flats in Ber Sarai is more han the
price of a flat on ground floor though
their area is more; and

(d) if so, the reasans thereof and
the steps Leing taken to nutigale this
injustice?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKIIT): (a) to (d). The informa-
tion is being collected and w:ll be
laid on the Table of the Sabha

Konarak and other ancieni Temples in
Orissa

10531. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether his Mimistry received
memorandum from the Government
of Orissa regarding the preservation
and protection of the ancient temples
including Konarak temple;

(b) if so, the detail thereol;

(¢) steps taken by his Minmstry for
the protection of temples of National
importance of Orirsa; and

(d) funds provided for to protect
the Konarak temple from destruclion
by nature for the year 1979-80?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). Yes, Sir. A Memo~
randum, prepared by the Depart-
ment of Cultural Affairs, Govern=-
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ment of Orissa was handed over to
me when I visiled Konarak in Janu-
ary this year, It dwelt on the desi-
rability of proper protection of the
Konarak and other temples, besides
a request for the reconstruction of
the Vimana of the main temple which
had {fallen in the unknown past.
As per infernationally accepled prin-
ciples of archaeological preservation,
rebuilding of an entire ancient monu-
ment is nol permissible. As such,
no action js being taken on this item.
However, such of the fallen archite-
ctural pieces, recovered from the de-
bris, of which locations can be de-
termined with a measure of certain-
1y, will be fixed {o theip orisinal
places.

In o fur as preservation of the
temples is concerned, the Atrchaeo-
Jugical Survey of India jg already do-
ing 11¢ best jn accordatice with  the
imernationally accepted norms of
archaclogical principles and financiak
Imiations, Variwous steps of chemi-
cal {resiment and routine structural
repairs are heing tuken  currently.
The fallen plece of the stone from
ithe roof is bheing restored to 1ts
original position. The area within
the temple compound is being deve-
loped into an informal garden to
improve the sciting. Besides, land-
scaping 1s also proposed to he un-
dertaken outside the temple com-
pound when the land asked for
from the State Government is hand-
ed gver to the Survey.

A Committee of expertg consisting
of archaeological chemist, archaeolo-
gical engineer, geologist, meteriolo-
gist, botanist, bio-chemist anq re-
presentative; of Orissa Government
hag been get up to examine the pro-
blems of preservation and to recom-
mend remedial measures, In its
first meeting held on the Tth Nov-
ember, 1878 the Committee hag re-
commended certain data to be collec-
ted and experiments to bhe conducted
on stones wilh various resins avail-
®ble in the market. Further pre-
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rorvative measures will be taken as
per the recommendations of the Com-
m.ttee.

Advise of a UNESCO expert has
Lbeen sought for the preservation of
ihe Konarak Temple. Professor Ray-
mend Lemaire, President Interna-
tivnal Council of Monumentg and
Sites, who has Lecen entrusteq  with
this mission by the Direclor Gene-
ral, UNESCO, hag already made pre-
Iiminary investigations of the pro-
blems involved and would finalize
his findings after a visit to Konarak
in October, 1979.

(d) A sum of Rs. 2,20,000/- for
preservation of the Konarak temple
hag been allocated during the year
1979-80.

Increased price of D.D.A. Flals

10532. SHRI UGRASEN: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased 1o state:

{a) whether 150 LIG Aats wero con-
structed and sold to Retired Public
Servants in Rajouri Garden Extension
{ Mayapuri) in 1975;

(hy whether the cost of thesa flals
was declared as Rs. 25700 but was
subsequently increased 10 Rs. 39.700 at
the time of allotment without any
prior mntimation to the applcants; re-
culting in increase of 54 per rent of
the declared cost;

(¢) whether due lo this abnormal
increase a large number of pensioners
had to withdraw from this scheme:

(d) whether the price of the MIG
flats constructed by DDA in various
arcas was enhanced to subsidise the
cost of the flats of the Janala/LIG
categories; if so, the justification for
enhancing the cost of the LIG flats
constructed for relired public ser-
vants in Mayapuri; and

(e) the break up of the anticipated
cost of Rs. 25700 and (ii) the break
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up of the enhanced cost charged by
the DDA and alsp the reason thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). The informa-
tion is being collected and will be
laid on the Table of the Sabha.

worere ¥ wivewmdt wtafirat & frtor
¥ fog weaw

10533, oY HyA¢ WT§ Wreo whwdt
71 gl aYe few§ 7=fr 7z a7y =
Fo1 w27 for

(%) T ¥ ferh
afafadi { Azanft drwfuai & foior
¥ fam FreAnd 4.8 & Arga 2 A
s o g

(@) awv g gag & fead we-
wrdt Afafrat #1 argds g o @

(w) e agwdr afafadt w1
ffr #Toot & ~TRAR AN ¥ EWTL
forar maT &

(%) T § A wrsdz wel
% gy feady § g srzemeiy sivwfirg
& frwrtor & fo srea 7 (2o o o Ffasy
IR WY TF JearaT wreew agy fear
g A

(¥) = 37 Al & wEAT T
w2 foir ok & fgf 2 s Y
fTn 2 ?

whr witx frar solt  (oft geoftar
fag woarer) ¢ (%) & (). Freawh
siafrn & Iyanit & gare Sz
zamit & fafaator & srgdy oo &7
0 U Ay fee Wy &, wwafe wia-
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fraw & mg eorfir & wE gt
wfafe e qofaTor 7 qq8 3 8
ASUT 7159 ACHFIT 7 AT gIA K
WTATT 36 9T FT 7 qgard afw-
faat & Szt zamdt & fafaqtor &
ATERA & fom gz fopay g7, faad
& ¥ v 7 Afufer #1 amgdw s faar
T & 1 W %Y afafagt w1 4w g
qear ¥ wwrr 7 fafratr & ~rgEea
Agr W fem @t aw

(7) 5% (%), 7757 w7917 7
91 %Y gAY @ /Y g gy Ay oh
AWT 927 97 v& fagr sy

Representation by the owners of
Shop-cum-Residential House in
New Delhi

10534, SHRI MADAN TIWARI- Wil}

the Minister of WORKS AND HOUS-

+ ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the owners of the shop-
cum-residential ‘C' type accommoda=-
tion in New Deihi have represented
him jointly for demolition of the dila-
pidated laterine blocks in the year,
and in lieu thereof permitting them to
extend their respective portions for
provision of kitchen and WC etc.;

(b) if so, when it was received; and
what action has been taken by his
Ministry so far; and

(c) what is the policy of Govern-
ment in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No such representa-
tion from allotteeg of shop-cum-re-
sidences has been received in the
Directorate of Estates.

(b) and (¢). Action does not arise
in view of position stateq above,
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New Post Office Building in
Amalapuram

10535. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the stage of the matter relating
to the construction of a new building
in place of the old Head Post Office
building which is most insuflicient and
in dilapidated condition in Amalapu-
ram; and

(b) wherher any representation has
been reccived by the Government so
far in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR]! PRASAD
SUKHDEV SAI): (a) The project
for construction of a wew building
at Amalapuram has been included in
the 1979-80 programme on a priority
basis, Action for preparation of lay-
out plan eic, has already been inuti-
ated,

(h) Ngo representation has been
reccived regarding the dilapidated
condition of the existing building.
However, the Hon'ble Member had
written to Minister of State (C) on
16-12-78 for construction of a new
building on priority basig as the ac-
commodation available was insuffi-
cient. A reply was given to the
Hon'ble Member on 24-2-79.

Vacant post of Secretary in Central
Tibetan School Administration

10536. SHRI K. P. UNNIKRISH-
NAN: Will the Minicler of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it 1s a fact that the post
of Secretary, Central Tibetan School
Administration has fallen vacant;

(b) whether a superannuated offi-
cial is being chosen for this post who
has no experience in school adminis-
tration supervision or in school curri-
culum, conduct of examinations etc.;
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(¢) whether he has been appointed
on a regular basis or on a temporary
basis; and

(d) why this superannuated person
was chosen when there are many qua-
lified and experienced persons avail-
able for the post?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (d). The po:: of
Secretary, Central Tibetan School
Administration, has since been filled
up by the appointment of a retired
officer of the Ministry of Education
on re-employment basis, for a period
of one year The officer selected for
the post had a Jong and varied ex~
perience in the Ministry of Educa-
tion,

Government Accommodation 10 the
Government Employees due for
retirement by D D.A.

10537. SHRI YADVENDRA DUTT:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether there is any new
scheme for allotting DDA flets to
those Government servants who are
1o retire within the next two to three
years;

(b) if so, the details thereof; and

(¢) whether, in view of the acute
housing shortage in Delhi, the Gov-
ernment will start the registration
soon to save the retiring Governments
from any hardships?

THE MINISTER OF WORKS AND‘
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir,

(b) Does not arise.

(¢) The retiring Government ser-
vants can like the general public, re-
gister their demands with the DDA
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and obtain allotment in colonies of
their choice, on the basis of their
seniority in registration.

Baweja Committee Report

10538. SHRI BALAK RAM: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Baweja Committee has
referred to the question of subsidy
charged from Prasad Nagar, Rajour:
Garden Extension (Mayapuri) MIC
flats and has given any comments
thereon;

(b) if so, what are its commenis
on the issue; and

(c) when Baweja Commiltee Re-
port will be made public so as 1o
give a picture of the functioning of
DDA which is a public underiaking?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRT SIKANDAR
BAKHT): (a) and (b). The B.:wayi
Committee while analysing the vari-
ations in prices of DDA's flatg and
ad hoc additions to the costs ia fix-
ing prices jn various colonies inclu-
ding Prasad Nagar and Rajouri Gar-
den have made the following obser-
vations:—

“Ad-hocism in price fixation
should be avoided at all costs
since it erodes public confidence
and faith. The Authorily should
take effective measures for reduc=
tion and control of costs,  There
should be a tighter control at the
stage of planning, designing and
estimation, of the buildings so that
estimates gre realistic. There ghould
be tight technical control during
execution of workg to keep the
costs within the estimates. Fur-
ther, whenever, there is a varia-
tion beyond 15 per cent in  the
final prices to be charged from the
allottees ag compared with origi-
nal estimates, the matter should
be thoroughly gone into by the
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Authorjty itself the Committee
feels there is a need for setting up
a separate Cell in the Authority to
control costs ang effect cost reduc-
tion.”

_( ¢) The important recommenda-
tions made by the Commitiee have
already been placeq op the Table of
the Sabha i reply to U.S.Q No. 1975
on 5-3-1979. A copy of the statement
is annexed.

Statement

The Committee of Experls on the
working of the D.D A, (Bewaja Camn-
mittee) has, inter aliec, recommend-
ed:

(i) In  future, the transfer of
newly acquired land under the
scheme for Large Scale Acquisi-
tion Development und Disposal of
land to DDA shoulq take place un-
der Section 15 of Delh; Develop-
ment Act, 1957 on pavment of ac-
quis tion coust and not under Sce-
tion 22 of the Act.

ar) In order to meet cost of ge-
guicition of land und its develop-
ment, DDA should be given a Seed
Capital of Rs, 10 crores,

(i11) The annual requirement of
houseq in Delhi has peen estimated
as 80,000 a year. The DDA should,
therefore, intensify itg housing ac-
tivity and build 20,000 dwelling
Uaitg everv yeuar gnd for thig pur-
pose it should be given Seed
Capital of Rs. 10 crores. In order
to meet thg halance of the hous-
ing needs of the city, other agen-
cies in public, cooperative and pri-
vate sectors should be involved
on a massive scale.

(iv) DDA has at present as
many as 16,000 houses incomplete.
In order to complete thejr cons-
truction, 3 loan of RS. 10 crores
should be made available tp DDA.

The above recommendations of the
Committee have been accepted by
the Government,
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Memorandum from P.&T. Mazdoor
Union, Kerala Circle, Trivandrum

10539, SHRI B. K. NAIR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether he has received a me-
morandum from the P&T Mazdoor
Union, Kerala Circle, Trivandrum de-
tailing some grievances;

(b) if so, the details of the griev-
ances; and

(¢) what steps are being taken to
remedy them?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SIHRI NARHARI PRASAD SUKH-
DEV SAI): (a) No. Information, if
any such Memorandum addressed to
the Minister (C) has been received by
the circle i being collected and will
be placed on the table of the House,

thy and (c). Information iz being
collected ang will be placed on the
tahle of the House.

Provision of Ventilation to the Quar-
ters in D LZ. Area, New Delhi

10540, SHRI HARI SHANKAR MA-
HALE: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that venti-
lation has not been provided in the
muiti-storeyed quarters constructed
in Sectors C, D, E and K of the D.I.Z.
Area of New Delhi and the upper
windows in these quarters are fixed up
with full glasses resulting into suffo-
cation to the residents and loss to the
Government on the replacement of
glasses frequently, if so, the reasons
therefor; and

(b) what remedial steps Govern-
ment propose to take to provide cross
ventilation to these quarters?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) and (b). Ade-
quate ventilation, as per requirements
of building bye-laws, has been provid-
ed in the quarters. In some cases
upper part of windows has been pro-
vided with fixed glazing after meeting
the requirements of ventilation.

The fixed glasses of the ventilators
being at a height, the frequency of
replacement of glasses in these venti-
lators is much less. Thig has not
resulted in any loss to the Govern-
ment,

Posts in Accounts Wing of 1.C.ILR.

10541, SIHIR1 JAGANNATH SHAR-
MA: Will the Minister of EDUCA-
TION., SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact that the
Administrative Committece of Indisn
Council of Historical Research, Mims-
try of Education, in its meeting held
on 25th October, 1977 decided that the
posts in their Accounts wing should
always be kep( as ‘Deputation Posts';

(y) whether 1t is a faet Lhat tnhe
above decision has not been fully and
properly implemented; and

(c) if so, what are the reasons
thereof, and when the deputationists
will he reverted to their present
cadres?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

(b) and (c¢). According to the infor-
mation furnished by ICHR, the Ad-
ministrative Committee in its meeting
held on 25-10-1977 decided that the
posts of the Superintendent Accounts
and above will be filled by deputa-
tion. However, in a subsequent meet-
ing held on 28-3-1979, the Adminis-
trative Committee decided that the
Accounts Officer and Superintendent
Accounts be considered for absorption
if they do not have more than two
years service before retirement in the

parent Department,
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Vrpent to Governwent Quar-
ters tn Nagar, New Delbi

19542. SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether it is a fact that some
quarters in GI and DG Blocks of
Sarojini Nagar, New Delhi including
row beginning from GI-797 were sur-
veyed during October or November,
1978;

(b) whether some quarters specially
upper flatg only were either reported
to be in dangerous condition or re-
quiring extensive repairs to become
habitable; and

(e) if so, what action has been
taken in the matter, if no action has
been taken as yet, whether Govern-
ment would take immediate stepe to
make these quarters habitable for the
inhabitants by undertaking extensive
repairs after allotting the present oc-
cupants alternative accommodation in
Sarojini Nagar before the rains set in
to avoid any untoward happening?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir. Detailed
survey of all the quarters in various
Government colonies including Saro-
jini Nagar was conducted to assess
the items of special repairs, improve-
ment and requirement of funds.

(b) No, Sir.

(¢) Doeg not arise in view of (b)
above.

Complainty ugainst Medical Officer of
1LT., Kanpur

10543. SHR] MANOHAR LAL: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed o state:

(a) whether @ number of girl stu-
dents had complained to the authorie
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ties against the Medical Officer In-
chargs, LL?, Kanpur, why gave a
short to a girl for dog bite of anti-
Tabic serum of more quantity than
the required one which had a severe
reaction on her;

) (b) if so, facts of the case and ac-
tion taken by the authoritiegs in the
matter;

(e¢) whether there is large-scale dis-
contentment among the girl students
against the Medical Officer Incharge
on his behaviour with them; and

(d) if so, action proposed to be
taken by the Government against the
Medical Officer Incharge?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b), A Statement is
attached.

(c) No, Sir,
(d) Does not arise.

Statement

The IIT Kanpur has reported that a
complaint regarding administering
overdose of anti-rabic vaccine was
received from the girl studentg of the
Institute on 4th September, 1978, The
matter was inquired into by a Profes-
sor of GS.V.M, Medical College,
Kanpur. According to the report
given by the Professor, the dose given
to the student was a correct daily dose
and not excessive. The symptoms of
Viral Hepatits which the student
developed after four days of starting
ARV injections was a mere co-inci-
dence and not in any way related to
ARYV injections. It has been concluded
in the report that there was no negli-
gence on the part of the treating
doctor who gave her the ARV injec-
tions.

The report was considered in the
meeting of the Health Advisory Com-
mittee held on 23rd September, 1978
and accepted. Tha father of the girl
was informed of the action taken in
the matter,
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Goological Repert on Dhauj amd Kot
mmrhmmm

105646. BHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister 0f WORKS
AND HOUSING AND SUPPLY AND
iEHA.‘BILITATION be pleased to

ate:

(a) whether the Geological Report
of the Dhauj and Kot reservoit pro-
jects for the water supply of Delhi
Metropolitan area in 1988 contained a
wrong estimation of water loss of 30
cusecs from the proposed reservoirs
based on which the important project
for the augmentation of water supply
to the capital was dropped; and

(b) whether it is fact that the sub-
sequent report submitted by a Junior
officer pointing out the wrong calcu-
lation in the 1968 report by a Senior
Supervisory officer was suppressed by
the said supervisory officer for years
together thereby not allowing rectifi-
cation of the grave error leading to
dropping of the Dhauj and Kot Re-
servoirs project for Delhi water sup-

ply?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) No, Sir. This
project for water supply to Delhi was
dropped as the Government of Har-
yana did not agree to it.
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(b) The information ig being col-
lected and will be laid on the Table
of the Sabha.

Representation by the Welfare Asso-

ciation of Narain Vihar Residents,
Delhi

10547. SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the Vice-Chairman,
Delhi Development Authority had de-
puted Shri K. L. Bhatia Commissioner
Lands DDA on 28th December, 1978 to
make an on the spot study of the pro-
blems/complaints of Narain Vihar re-
sidents for which eleven representa-
tions were handed over to him on be-
half of the Federation of Narain Vi-
har Residents Welfare Associations
and the D.D.A’s Registered Agencies
of A and I-Blocks by the Secretary
with the request to initiate action ex-
peditiously;

(b) whether that on finding no ac-
tion being taken by the DDA Secre-
tary of the organisations mentioned at
(a) delivered reminder of above said
eleven representations on 23rd March,
1979 to Shri K. L. Bhatia Commission-
er lands against an acknowledgement;
and

(c) it so, when the DDA will initi-
ate action to solve the problem men-
tioned in the representations referred
at (a)?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Delhi Development Autho-
rity hag informeq that it has already
initiated necessary action.
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Acquisition of land in Sarojini Nagar,
New Delhi

10548, SHRI RASHEED MASOOD:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what amount was paid as com-
pensation to the owners of the abadi
lands covered by Khasra No. 85 situat-
ed in Sarojini Nagar near K & L
Blocks for the construction of one tem-
porary store and an underground
bridge by the New Delhi Municipal
Committee during the last emergency;

(b) whether the New Delhi Muni-
cipal Committee proceeded with the
above constructions in a highhanded
manner without any land acquisition
proceedings by the Government of
India; and

{c) whether there is no land acqui-
sition award with the New Delhi Mu-
nicipal Committee and Deihi Develop-
ment Authority in respect of the
abadi lands covered by Khasra No. 85
at Sarojini Nagar, New Delhi?

THE MINISTER OF WORES AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BHAKT): (a) to (¢) The land on
which the underbridge and a tempo-
rary store have been constructed by
the New Delhi Municipal Committee
in Sarojini Nagar vests in the Govern.
ment of India. The question of its
acquisition and payment of compen-
sation does not arise.

Zamindari System in Goa

10550, SHRI AMRUT KANSAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state whether the Zamindari System
prevails in the Satari region of the
Union Territory of Goa, Daman and
Diu and no steps have been taken to
bring the feudal Zamindarg under the

MAY 14, 1079

Written Answers . 116

purview of the tenancy legislation in
the territory?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): The information
is being collected and will be placed
on the table of the Sabha.

Installation of Netaji Monument at
Ramgarh Cantonment

10551. SHRI AMAR ROY PRA-
DHAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact thay 40
years ago an Anti Compromise Con-
ference was held at Ramgarh Canton-
ment area under the leadership of
Netaji Subhash Chandra Bose;

(b) 1f so, whether there is a propo-
sal for instaliing monument where
Anti Compromise Conference was
held;

(e) if so, the details thereof and if
not, the reasons therefor; and

(d) whether it is also a fact that a
monument in the style of Ashok Pil-
lars had been installed where con-
gress conference was held at the same
time?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d) The information is
being collected from the concerned
Ministries and wil] be laid on the
table of the Sabha.

Auction of Plots in Nehru Place,
Delhi

10552. SHRI CHANDRA DEO PRA-
SHAD VERMA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether it is a fact that DDA
has taken huge amount in auction of
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plots 62 to 69 in Nehru Place, Delhi

on an advertised agreement of imme-

diate provision for plazas with horti-

culture background and electric poles

gd permanent connectiong of electri-
¥,

(b) whether the
been erected in the
the construction of
delayed;

buildings have
above plots and
plazas has been

(c) whelher it has Invited criticism
from public as well as Members of
Parliament;

(d) whether the work of erection
cf plaza will be completed within
next month; and

(e) if not, reason therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e) The information
is being collected and will be laid on
the Table of the Sabha,
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Seminar on Forest Resources

10554. SHRI K. T. KOSALRAM:

Wil the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the principal conclusions of the
Regional Seminar arranged by the
Food and Agricultural Organisation
of UN.O. and sponsored by the Swe-
dish International Development
Agency held in Delhi and Dehradun
between 27th November and 15th
December, 1978 on the question of
forest resources; and

(b) the action taken by the Gov-
ernment on the suggestion that the
agencies responsible for national
forest inventories and for various pro-
duction and consumption studies are
{o organise adequale data for future
development and monitoring of forest
Tesources?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) and (b).
Though the FA0./81.D.A, Seminar
on Forest Resources Appraisal and
Land Use Planning was held in India
from 27th November to 15th Decem-
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ber, 1878 st India International Cen-
tre, Lodi Bstate, New Delhj as well as
Forest Research Institute ang Colleges,
Dehra Dun, the conclusions/recom-
mendations of the Seminar have not
yet been received the Government
of India trem the F.A.0. Hence, the
Question of taking action on the con-
clunlt:lnm does not arise for the pre-
sent,

Shifting of Unautherised Colonies
10556, SHRI HALIMUDDIN
AHMED:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION
be pleased to state:

(a) whether it is a fact that some
of the colonies out of the list of un-
authorised colonies to be regularised
Ilre to be shifted;

(b) it so, the details thereof and
whether it is not against the stated
policy of the Government decided in
February, 1977; and

(c) if sc. the reasons for shufting of
the colonies thereof and the expenses
to be made thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) DDA and M.C.D,
who are handling the regularisation
of unauthorised colonies, have inform-
ed that presently they have no such
proposal.

(b) and (c) Do not arise,
Government Officers holding Agricul-
tural Laad

10666, SHRI R. L. KUREEL; Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of Government

loyees holding Class d
ﬁcmi:ehmmm;:t
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their own agricultural Jland being
tilled on wages contract or chatges
by others;

(b) whether Government would
bring a legislation to declare all those
land of these employees as surplus
iand for being distributed to landless
families who have no earning mem-
bers also in their family: and

(¢) the total land available with
Government as a result of lapd ceil-
ing for distribution among the land-
less peasants as on 31st March, 1979
in the country?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) :(a) There are a
large number of Central Government
employees holding Class I pests sad
above and they are spread all over In-
dia. It will therefore, take ¢énormtous
time and will also involve huge expea-
diture of public funds bexides the
employment of extra manpower to
collect the information. The tiine,
money and manpower to be spent in
collccting the information will not be
commensurate with the result to be
achieved.

(b) Government employess come
within the purview of the legialations
passed by the States in the fleld of
ceiling and tenancy and it is not feasi-
ble to have a separate law for goverm-
ment employees alone. Government
employees would be covered by the
ceiling and tenancy laws of the States
in which they hold land.

(c) Ay per the latest information
available with the Government, an
extent of 40.42 lakh acres has been
declared surplus under the revised
ceiling laws,

Policy regarding Employment of
Forelgn National in Universities

10557, SHRI RAM KANWAR
BERWA: Will the Minister of FDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state;
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¢a) whether the Union Education
Ministry have ever sent directions or
advice to the Rajasthan State Gov.
ernment or the University of Rajas.
than on their query with regard {o
foreign nationals employed in the
University on a permanent basis, if
so, what were the directions; and

(b) whether the Government have
decided on a special policy for na-
tionals of the Western countries,
particularly the United States of Ame-
rica, in matters of appointment in
Universities and Research Institutes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The required in-
formation will have to be wverified
after scrutiny of records over a period
of time. Ag this will take some time,
the information will be laid on the
Table of the Sabha as soon as possi-
ble

Skimmed Milk Powder for D.M.S, for
Dairy Cooperative Society

10558, SHRI C. R. MAHATA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to stale:

(a) whether skimmed milk powder
worth Rs. 52 lakhs was given by the
W.H.O. to the Delhi Milk Scheme,
Delhi, for the development of Dairy
Cooperative Societies but no society
was given a single rupee; and

(b) if so, the details thereof and
the distribution system of skimmed
milk—Dairy  Cooperative Society—
wise?

1y

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The W.HO.
hag not supplied any skimmed milk
powder to the Delhi Milk Scheme,

(b) Doeg not arise.
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Giftg in Nehru Memorial Museum

10558. SHRI BALWANT SINGH
RAMOOWALIA: Wil] the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased tp state:

(a) the details of gifts in the Nehru
Memorial Museum, which were pre-
sented by the various countries to
late Pt, Jawaharla] Nehru during his
tenure of Prime Minister;

(b) whether it is a fact that some
of the gifts had been stolen from the
Museum;

(c) if so, the details thereof; and

(d) what action the Government
have taken to bring the offenders to
the book?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) There are 1471 objects in
the possession of the Nehru Memorial
Museum. These include lamps, gar-
lands, watches, minerals, headgenrs,
tusks, ivory articles, trowely and
scissors, vases, jars, boxes, caskets,
trays, plates, bowls, baskets, images,
figures, carpets ang varioug other
miscellaneous articles.

(b) and (¢). The following items
were Jost since November, 1864 to
date:

(1) a small Ceylonese tray

(2) A hilt of a small gword

(3) One of the four imagcs fixed
a top a decorative Pedestal
lamp

(4) The bronze lion

(5) A metallic cover on a frame

(8) A small wooden toy.

(d) The losses were (nvestigated
snd aclion taken accordingly.
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Recruitment of Teachery during strike
period in Delhj Schools

10580, SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Delhi Administra-
tion had made any plans to recruit
teachers directly;

(b) whether any teachers were re.
cruited directly during the sirike
period; and

(c) the details of the teachers re-
cruited by Delhi Administration and
by aided and non-aided schools guring
the strike?

THF MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to information
mad~ available by Delhi Administra-
tion, the Administration had plans to
recruit teachers 1locally during the
strike period, so that the studies of
the students dig not suffer.

(b) As the strike was called off and
the teacherg resumed their duties on
16th April, 1979, no recruitment was

made.

(¢) In view of reply to (b) abuve
question does not arise.

Faculty appointments and promotion in
J. N. University during Emergeacy

10561. PROF. P. G. MAVALAN-
KAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether Government have
taken any concrete steps at correct.
ing the various wrongs which were
forcibly thrust on the Jawaharlal
Nehry University's academic campus
during the Emergency in terms of
faculty appointments and promotions;
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(b) it so, what are they and with
what actual results so far; and

(c) it not, why not?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN.
DER): (a) to (c). Certain complaints
alleging irregularities in the matter of
appointments to teaching posts in the
Jawahailal Nehru University during
Emergency were inter-alia enquired
into by the Prime Minister. Relevant
extracts from the Prime Minister’s
report in regard to such appointments
have been sent to the University
authorities for their considera‘ion and
corrective action wherever possible.
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Warehousing charges paid to M/s,
Statesman Printing Press Ltd.

10563. SHR] DINEN BHATTA-
CHARYYA: Will the Minister of
COMMUNICATIONS be pleased to
slate:

(a) whelher a sum of Rs. 56,000 has
been paid to M/s. Statesman Printing
Press, New Delhi as Warehousing
Charges for the paper issued to them
for printing the 1978 issue of English
Directory on behalf of Delhi Tele-
phones;

(b) whether such charges were paid
to the Printers of Directories for 1977
ang earlier issues; and

(¢) whether rules exist for the pay-
ment of such charges?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAl): (a) A sum of Rs. 46,083
wag paid.

(t) No such occasion arose earlier
in Delhj Telephones.

(¢) Normally, the printer is to col-
lect the printing paper from Depart-
mental Godown. In this case, no
storage godown space was awvailable
in the Delhj Telephone District and
hence the paper had to be stored
with the printer. By this, extra hand-
lings of paper reels were also avolded.

White Revolution Programme

10564. DR. P. V. FERIASAMY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
"gtate:

(a) the details of White Revolution
Programme being executed with the
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cooperation of Internationa] Develop-
ment Organisation, and

(b) whether any such programme
has been undertaken in any of the
four Southern States?

THE M/NISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Operation
flood II Project with a positive role
in the coniext of the new develop-
ment strategy through full employ-
ment i3 expected to benefit 10 mullion
farm {amilies through improveq their
cash income. The programme wil} be
financed from funds generated by the
sale f gified commodities from E.E.C,,
World Bank assistance ang other in-
ternal resources and has an outlay of
Rs. 485 crores. Expected commodity
assistance from E.EC., ig 1.86,000
tonnes of skimmed milk powder and
76,200 tonnes of butter oil, The pro-
gramme wil] tentatively cover about
155 milkshed districty identified by
the Naticnal Commission on Agricul-
ture and will link about 148 cities
and towns having a population of more
than onz lakh with these mlksheds
for the marketing of milk., The
essence of the project will be an at-
temupt tu increase milk production in
selected areas through Improved
health and feed cover for milch ani-
mals, an increase in the size of milch
herq through measures aimed at gene-
tic improvement, an assured ramu-
nerative and stable price for milk to
preducers, facilities for organised col-
lection, transportation and protessing
of milk and to supply wholesoma milk
to consumers. The project wWill cn-
compass the Nation Milch ¥erd of
about 15 million, Expected increase in
milk production during the vroject
period of 7 years is from 27 million
tonnes to 38 million tonnes.

The vital component of the project
will be the establishment of an insti-
tuticnal framework for the impreve-
ment of 8mal] and marginal farmers
and producers by way of a 3-tier co-



127  Wrilten Answers

operative structure. The Indian Dairy
Corporation is the implementation
authority for the project and imple-
mentation will be done with the co-
operation of the State Governments.
International Development Associa-
tion hag agreed to provide a loan of
150 million U.S. § equivalent to Rs.
129 crores, Generation of funds from
gifted commodities will be about Rs.
208 crcres, Funds received from re-
payrent of I Project will be about
Rs, 75.00 crores. The remaining gap
of Re. 76 crores is expected to be
fillei by way of budgetary support or
by further IDA loah or both.

(b) Operation Flood II Programme
wiil cover all the four southern States,

Posty of Field Investigatorg in D.D.A.

10565. SHRI RAM CHARAN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that the
DD.A. have recently filled up some
posts of Field Investigators;

(b) if so, how many posts have
been filled up and out of them how
many have been filled in by SCs/STs
candidates;

(e) it not, why; and

(d)] whether SCs/STs candidates
were called for interview, if so, their
number and their educational qualifi-
cations?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Yes, Sir.
There posts have been filled. One of
the three persons selected for the post
belongs to Scheduled Caste.

{e) Does not arise.

(d) Yes, Sir, 24 S.C./S.T. candi-
dates, with M.A. (Geography) as their
educationa} qualification, were called
for interview, out of whom 16 turned
up for interview,

MAY 14, 1079
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M. R. Krishna Commiitee on Natienal
Sports Policy

10566, SHRIMAT] MOHSINA KID-
WAI: Wil] the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Government have
taken into consideration the recoms-
mendations of the M. R. Krighna
Committee on National Sports Policy;
and

(b) if so, the reactions of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRL
DHANNA SINGH GULSHAN); (a)
and (b), Government have asked the
All India Council of Sports to advise
it of the lines on which a new na-
tional sports policy may be evolved.
The Council set up a Sub-Commuttee
with Shri M. R. Krishna as Convenor
for the purpose. The Sub-Committee
has submitted a draft which is to be
considered by the All India Council
of Sporls at its next meeting. Gov-
crnment will give due weight tp the
advice of the Council,

College Libraries and Librarians

10567. SHRI G. Y, KRISHNAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CUITURE
be pleased to state:

(a) whether it is a fact that many
college libraries in the country are
suffering from paucity of funds in.
adequate staff and proper facilities
like buildings;

(b) whether it is also a fact that
there is discontentment in the ranks
of the librarians who are underpaid
as compa to their academic cpun.
ter pnru*,‘?n‘d

(c) whether any survey of college
libraries has been conducted by the
Government, and if so, the
thereot?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) A large number or Collges
in the country are known to be func-
tioning without adequate (facilities.
Their enrolments are also poor. Though
complete data about all such colleges
is not available, it is likely that the
library facilities and services provided
in such colleges are inadequate.

(b) From January, 1973, teachers
in Universities and Colleges were
sanctioned certain improved pay
scales. The pay scales of librarians
were also revised from the same date
on the basis of the replacement scales
recommended by the Third Pay Com-
mission, which were lower than those
of teaching staff. The librariang have,
therefore, been demanding parity with
teachers 1 the matter of pay scales.

(c) No survey of college libraries
has been undertaken by the Govern-
ment., However, the University Grants
Commission had sometime back ap-
pointed a Committee to recommend
norms for library stafl, services, spacc,
equipment, etc. for Uhniversity and
College libraries. At the instance of
this Committee, details of facilities
available in a selected sample of Col-
leges were collected, alongwith their
views for improvenient in library
services, Only 28 Colleges responded
to this query from the Committee.

Import of Tetrapak Operations
Flood 1I

10568, SHRI SAUGATA ROY:

Will the Minister of AGRICULTURE
AND IRRIGATION
be pleased to state:

(a) whether National Dairy Deve-
lopment Board/Indian Dairy Corpora-
tion have placed orders for import of
tetrapak machines amounting to
sbout Rs. 8 crores in foreign ex-
change from Sweden without licence
under World Bank loan for Operation
Flood 1] Project;
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(b) whether any tenders were in-
vited from other manufacturers of
repute in respect of similar machines
for processing and packing of loan
life milk;

(c} if so, full details of the offers
received and the reasons for selection
of Tetrapak; and

(d) if not, whether the Govern-
ment propose to institute a full in.
quiry in the matter in order to take
suitable action against the guilty per.
sons?

THE MINISTER OF AGRICULTURR
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The Indian
Dairy Corporation has placed orders
for import of 16 tetrapak machines at
a total value of Rs. 172.13 lakhs (C &
F basis) on M/s. Tetrapak, Switzer-
land, to be financed from World Bank
loan for Operation flood II Project,
subject o issue of Import Licence,

(b) The above order was finulised
by inviting global tenders as per the
procedurc prescribed by the World
Bank.

(c) Against the above tender, offers
were received from 3 companies. The
comparable unit priceg on F.O.R. des-
tination basis are as under:

Umt E'.Ce

Name of the party

M]/s. Tetra Pack, Switzerland 11,36,023" 42
M/s, Tuomo Halonen, Finland, 7,59,805 17

M/s. APV Intcrnational,
England . . - 8597.998°33

e

The offer of M/s. Tuomo Halonen,
Finland did not conform to the techni-
cal specifications prescribed in the
tender and was therefore rejected cn
technical grounds. The offer of M/a.
Tetrapak was selected with the ap-
proval of Worly Bank in considera-
tion of quality, competitive prices,
established performance of machines
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(d) This does not srise in view of
(c) above,

Replacement of Retiring OMicers in
Indian Telephone Industries Limited

10589. SHRI R, L. P. VERMA:
Will the Minister of COMMUNICA-
TIONS be pleased to refer to the
reply given to Unstarred Question
No. 5619 on 2nd April, 79 regarding
retirement age for deputationists in
Indian Telephone Industries, Banga-~
lore and state:

(8) whether the posts for which
‘suitable replacements’ are not found
have been identified in the wvarious
units of LTI, like Naini etc., if so,
what and if not, reasons therefor;

(b) what action is initiated by 1.T.I.
authorities, in time to train the re.
placements of retiring officers and
locate them either within the factory
or get from outsider, if not, reasons
therefore; and

(c) what are the designations of
officers drawing Rs. 1000|- and above
in the various units of LT.I, who are
due to retire during this year but
have been or being given extension or
re-employment and reasons therefor
and the period of extension or re-
employment in each ecase?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PARSAD
SUKHDEV SAI): (a) and (b) The
posts for which suitable replacements
are not immdiately available witn-
in Indian Telephone Industries Ltd.
have been identified had only when
it becomeg inescapable retiring
officer is given extension of service
or re-employed. ITI has taken steps
to post under-studies to the retiring
officers so that the expertise is passed
on to these understudies and they
can take over when the officers retire

(c) Out of 17 officers due to retire
in 1879 from various units of ITI, only
one officer (Senior Accounts Officer)
has so far been given extemsion for 3
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period of one year from 1st June,
1979 as no replacements could be
found from within the Company,
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Rehabilitation of Refugees in Kingsway
Camp, Delhi

10572. SHRI KANWAR LAL
GUPTA:

SHRI CHIMANBHAI H,
SHUKLA;

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what iz the progress made by
the Government to rehabilitate the
refugees residing in Kingsway Camp,
Delhi, give the reasons for delay;

(b) has Government given the ad-
ministrative approval of the scheme
to DM.C.;

(¢) how miuch has been
nvenbythemmv:onu.c
for the development of Kingsway
Camp solieme alter 31st March, 1979;

(d) when will the Central Govern.
ment give the money to Delitl Munici-
pal Corporstion for development of
trummition cemp and development of
piot; and

{e) how much land has been hand.
ed over to D.M.C. so far?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT):

(a) PHASE 1—700 houseg were con-
structed and allotted to the
eligible families in Bhai Par-
manand colony.

PHASE 111257 plots of 160 sq.
vards each were developed on 123
acres of land in Dr. Mukherjee
Nagar and allotted.

Delay has been largely due to trans-
fer of the scheme from the Municipal
Corporation of Delhi to the Delhi De-
velopment Authority and its transfer
back to the Municipal Corporation of
Delhi in April, 1978,

(b) Government have already is-
sued necessary  guidelines to  the
Municipal Corporation of Delhi. Re-
vised estimates amounting to Rs. 440
lakhs are under technmical serutiny.

(¢) and (d) Funds to the extent of
Rs. 182.87 lakhs have been released
upto 3.13-879. Additional funds
would have to be considered depend-
ing on the vevised estimates to be
sanctioned.

(e) 30 acres (including 106 acres in
Outram Lines/Hudson Lines).

Demands made at Kisan Sammelan
held at New Delhi

10378 8HRI L. L. KAPOOR:
DR. BAPU KALDATE:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state;

(a) whether the Governmient have
received any memerandum contaiing
dernands madé by the Kizan Samime.
Jan at their recent rally in New Deibi;
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(b) if s0, thg meain demands of the
Kisan Sammelan; and

(¢) whether the Government have
made any efforts to discuss these de-
mands with the representatives of the
Kisan Sammelan; and

(d) the details of the discussion and
the outcome?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Government did not received any
memorandum containing demand
made by the Kisan Sammelan at the
rally held in New Delhi during
December 1978. Copies of Five Reso-
lutions adopted by the National Exe-
cutive of All India Kisan Sammelan
in its meeting held on 18th April, 1979
have, however, been received with a
letter dated 25-4-79 of Shri Rasheed
Masood, M.P. addressed to the Prime
Minister,

(b) Copies of filve resolutions re-
ferred to in reply to part (a) of the
question are attached,

(c) and (d) The demands made in
the aforesaid five resolutiong will be
examined by the Government for
appropriate action.

Riesolutions Adopted in the Meeting of
National Executive and State Conve-
nors of All India Kisan Sammelan on
18th April 1979,

1. The National Executive of Kisan
Sammelan, while thanking the Gov-
ernment of India for having nominal-
ly increased the support price of wheat
from Rs. 112.50 to Rs. 115 per quin-
tal, expresses its regret as it does not
provide even the bare minimum cost
of production to cultivators which
comes to Rs. 140 per quinta. The
Natione] Executive feels that, in view
of the risk and expenses involved, the
wheat-growers should be assurred of
reasonable support price of at leask
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Rs. 125/~ per quintal. It, therefore, re-
iterates that steps be taken immediate-
ly to revise and declare such a deci-
sion before 1st May, 1979,

2, The National Executive views
with deep concern the recent crash in
prices of several agricultural commo-
dities such as cotton paddy, coarse
grains, pulses, potatoes, onions, vege-
tables’ oilseeds, sugarcane, jute etc.
To give adequate relief to farmers by
procuring their produce arrange for
transportation so that the growers can
get fair prices, establish effective ma-
chinery to purchase these commodi-
ties at support prices and take steps
to establish chain of storages to keep
their stock. The Government should
ensure that timely loansg be advanced
to the farmers in ghape of pledege
loans. The Government also should
take steps for speedy export of these
commodities so that the domestic pri-
ces attain a fair level assuring ade-
quate returns to farmers.

8. The National Executive of Kisan
Sammelan regrets to note that the
Banks and other financial institutions
giving loans to kisans adopt harsh
steps to make recovery of debts while,
during the last few years, Kisans have
been deprived of fair prices for their
produce such as wheat, rice, oilseeds,
sugarcane, cotton, potatoes, onions,
jute, etc. It, therefore, firmly recom-
mends that immediate steps bha taken
to declare moratorium for repayment
of agricultural debt for a period of one
year and a committee be appointed to
suggest ways and means to give just
debt relief to farmers,

4, The National Executive congra-
tulates Kisan brothers for responding
to the call of he country to meet the
challenge by increasing the food pro-
duction beyond expectation. The coun-
try has now in Food Corporation of
India, a stock of more than 20 million
tonnes of foodgrains, The National Ex-
ecutive regrets however, that the poor
in the country are still hungry due to
lack of purchasing power in their

hands, The National Executive,
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therefore, recommends thst the

Government should take immediate

steps to raise the purchasing

power in the hands of the poor
8o that the nutritional gap existing to-
day is wiped out, since the Kisans of
the country are ready to meet the
challenge for raising the foodgrains
output,

6. The National Executive of Kisan
Sammelan reminds the Janata Govern-
ment its pledge given in the Election
Manifesto of the Party which records
“The farmer must get remunerative
prices at which he sells his produce
and the price he pays for the goods he
buys. If the rural sector is to grow
and flourish, it must be accorded fa-
vourable terms of trade as a matter of
overall National poliecy. The farmer
must be assured of inputs at reason-
able prices.” The National Executive
regrets that this pledge hasg been con-
veniently overlooked and the terms of
trade have remained adverse to far-
mers and adequate steps have not been
taken to assuer inputs at reasonable
prices to farmers. It is firmly reitera-
ted by National Executive that the
Government should implement its
pledge without delay.

Free Supply of Uniform and Books
to Children

10574. SHRI K. A. RAJAN: Wil
the MINISTER OF EDUCATION, SO-
CIAL. WELFARE AND CULTURE
be pleased to state:

(a) whether Government's atten-
tion hag been drawn to the National
Seminar on the International Year of
the Child recommending free supply
of uniform and books for children
belonging to the economically depriv.
ed families; and

(b) it so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a). Yes, Sir.
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b) The recommendation says that
the children from the economically
deprived families be given some in-
centives like free uniforms, free books
etc. to encnurage their attendance
and retention in schools.

According to the Government’s
decision to universalise elementary
education within a definite time-
frame of not more than 10 years, the
State Governments/Union Territory
Administrations have prepared their
master plans and the Five Year Plans
for elementary education. In these
plang the proposals have been made
for various incentives like provision
of free books and stationery, free
uniforms and attendance scholarships,
besides Midday Meals for children
of the poorer section of the commu-
nity. Funds for these programmes
are available to the State Govern-
ments under the revised Minimum
Needs Programme in the State gector
of the plan as block grant,
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Demolitions in Lawrence Roml

10576. SHRI CHIMANBHAI H.
SHUKLA:

SHRI RAJE VISHWESH-
WAR RAO:

SHRI PIUS TIRKEY:

SHRI MUKHTIAR SINGH
MALIK:

CHAUDHURY BRAHM
PRAKASH:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether demolitions without
prior notice were made on 19th April,
1979 in C-8 Block, Lawrence Road,

Delhi in certain selected flats;

(b) whether it is a fact that in this
process of demolitions some authoris-
ed construction for which prior permis-
sion had been taken were also razed
to the ground when the court yard
from proposed room is % as per
approved plan of the additional room;

(c) whether Government propose to
compensate guch of the House owners,
and action taken against officer res-
ponsible for demolitions; and

(d) if so, the details thereof?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The informa-
tion is being collected and will be
lsid on the Table of the Sabha,
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News Dallies utilised for Advertise-

10578. SHRI SACHINDRA LAL
SINGHA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the names of the news dailies
utilised for advertisement by the
Food Corporation of Indis, during
the last three years, year-wise; and

(b) the details of the expenditure
of publicity of F.C.I. during the last
three years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The names
of news dailies utilised for advertise-
ment by Head Office during the last 3
years are ag shown in the attached
Statement laid on the Table of the
House. [Placed in Library. See No.
LT—4472/79). Zonal Offices also re-
lease operationa]l advertisements to
approved newspapers. Names of
those newspapers which were utilised
by the Zonal Offices during the past
three years are being collected.

(b) Expenditure incurred by Head
Office and Zones on advertising and
publicity including film during the
last 3 years ig as under:

Rs,
1975-76 9,81,032: 09
199677 . . . 17,8587815
197778, - 25,21,330° g0

Expenditure on public relations
which also includes national and re-
gional exhibitions during the last 3
years ig as under:—

Rs.

1975-76 54.790° 52
1976-77 . 2,85,508* 72
978 . . . . 48099065
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Modernisation of Kosl Canal System

10580. SHRI ISHWAR CHAUDHRY:
Will the Minister of AGRICULTURE
Atft? IRRIGATION be pleased to
8 :

(a) whether Central Government
are aware that the pace of irrigation
development in the Kosi project com-
mand area has been very slow and
most of the area is sandy and unlike
the rest of North Bihar, quite undulta.
i{lg with numerous shallow depres-
sions;

(b) whether the Central Govern-
ment have asked the Bihar Govern-
ment t0 prepare a comprehensive
scheme for modernisation of the Kosi
canal system; and

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
& (b)., Yes, Sir,

(¢) The Government of Bihar have
been asked to prepare a scheme of
modernisation of the Xosi Canal
system after in depth studies of the
deficiencies of the present system and
a comprehensive review of the irriga-
tion commands under different out-
lets. This modernisation gcheme
should provide for remodelling of
canals to have adequate capacity and
construction of additional minors and
water courses, re-modelling/provi-
sion of masonary structures like falls,
aqueducts, syphons, escapes, etc, pro-
vision of permanent outlets control-
led by gates, lining of the canal
system, adequale drainage in the
command and conjuctive use of
ground and surface water.

T
Percentage Of Wastage-Allowed
Printing of Telephone Directory,

10581. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether wastage of 18 per
cent is allowed to M/s. Statesman
Printing Press, New Delhi for print-
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ing the 1978 issue of Delhi Telephones
English Directory against the pres-
cribed rate of 1 per cent by the Con-
troller of Printing and Stationery;
and

(b) if so, action taken againgt the
officers responsible for the irregula-
rity?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) Question of
allowing wastage has yet to be decid-
ed.

(b) Question does not arise.

Double Trunk Line between Bolangi
to Paliagarh

10582. SHRI AINTHU SAHOO:
Will the Minister of COMMUNICA.-
TIONS be pleased to state:

(a) whether the Present Trunk Line
from Bolangir to Paliagarh is always
busy and whether there is any provo-
sal to make the Trunk-line double
from Paliagarh to Bolangir; and

(b) If so, when the work start?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (8) Perhaps the
case refers to Patangarh exchange.
At present there is only one junction
from Patangarh Bolangir. Based on
traffic, there is a proposal for provid-
ing a second junction,

(b) The work is likely to start
during the current financial year.
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Guidelineg on Chartering of Foreign
Fishing Trawlers

10583, SHRI JYOTIRMOY BOSU:
Will the Minitser of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) what agreements the Govern-
ment approved regarding chartering
of foreign trawlers in the past for
fishing in the exclusive economic
Zone;

(b) whether quarterly returns (as
required under the rules/conditions
of permission) of the above charters
have been filed;

(c) whether it  has been checked
and verified by the department con-
cerned to see that these conditions
have been complied with; and

(d) if so, guidelines/conditions/
rules Government are going to impose
ang to see that these are strictly en-
forced in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).
Government have authorised so far
nine companies to charter foreign
fishing vessels. In the case of two
parties, the charter arrangement has
not yet materialised/and in the case
of another two parties, the charter
period has come to an end. One
company had to suspend the charter
operations. Hence at present, four
parties are operating foreign vessel
on charter.

(b) Yes, Sir,
(c) Yes, Sir.
(d) The Government are reviewing

the guidelines/term and conditions of
charter.
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SC/ST Post Graduste Students in
J. N. University

10585, SHRI P. K. KODIYAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to stote:

(a) whether Government are aware
that the students belonging to Sche-
duled Caste and Scheduled Tribes
studying for higher post-graduate
degree in J. N. University are great-
ly handicapped for lack of adequate
financial assistance ag well as certain
loopholes in the system of reserva-
tion; ete; and
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(b) i so, what steps Government
have taken to remedy the situation.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furnished by the Jawaharlal
Nehru University, the Scheduled
Castes and Scheduled Tribes students
of the University are not facing any
such handicap.

(b) Does not arise.

Estimate of Rabi Crop including Pul-
ses and Ollseeds

10586. SHRI BALASAHIB VIKHE
PATIL: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state the estimate of
crop of the current rabi crops includ-
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ing pulses and oilgseeds as compared
to the production during the proceed-
ing three years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Firm
estimates of production of current
rabi crops are likely to become avail-
able by about August this year, Ac-
cording to the preliminary assessment
the production of rabi foodgrains ton-
nes including pulses may be higher by
about 1.5 million tonnes than the
last year’s level of 47.84 million ton-
nes. As regards oilseeds produced
during the rabi season (rapeseed &
mustard, linseed and rabi/summer
groundnut), the production in the
current year may be about 2-3 lakh
tonnes more than last year.
The production figures of rabi crops
for the preceding three years are
given below:

(Production (Million tonnes)

Rabi crops

O]

1. Rice (Summer) .

2, Jowar (Rabi)

3. Wheet . ) . . .
4. Barley

5. Gram

6. Other Rabi Pulses
4. Total Rabi Foodgrains (1 to 6)

8. Rape seed & Mustard . ’ .

9. Linsced .

10, Groundnut (Summer) . . .

1975-96  1976-77  1977-78

(2) (8) ®
. 3'99 a2-65 3'42
251 3717 313

. 21+8% 29°o1 8133

319 235 231
5-88 542 5'45
2'72 2' 04 2'20

474 44764 4784
1°94 I'85 1'62
o0-6o 042 o' 50

065 044 081
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Employment of Teachers in Aided
Schools in Delhi,

10587. DR. BAPU KALDATE: Wil
the Minister of EDUCATION, SO-'
CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is g fact that a
number of Government aideq schools
in Delhi have obtained writ from the
Delhi High Court against the Delhi
Education Act;

(b) whether these schools have
been employing teachers without the
sanction from the Delhi Education
Department;

(c) whether the Principals of these
schools are transferring the P.F,
amounts from one bank to another
without obtaining the consent of the
teachers; i

(d) whether Government have
noticed any pecuniary or other bene-
fits by the Principals of these schools
in the transfer of the Provident
Fund amounts from one bank to
another; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA.
KATAKI): (a) to (e). The requisite
information is being collected from
the Delhi Administration and will be
placed on the Table of the Sabha as
soon as possible,

Tutors in Calcuita University

10588. SHRI MUKUNDA MANDAL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleaged to state:

(a) whether U.G.C. issued circular
to all Universities to convert tutors
into Lecturers;
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(b) if so, when and the facts there-
of;

(c) what steps have so far been
taken by the Calcutta University in
regard thereto; and

(d) how many toutors have been
converted into Lecturers in Calcutta
University after the issue of the cir-
cular of the U.G.C, and how many
tutors remain yet to be considered in
the said University?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) On the recommendations
of the Committee appointed by the
Univergity QGrants Commission to
consider the revised scales and Uni-
versity and College teachers from
1-1-73, the Commission had advised
all Universities on April 18, 1975 that
there was no need for appointment
of tutors and demonstrators in Uni-
versities and Colleges. The Univer-
sities were also requested to provide
facilities for the existing tutors and
demonstrators to improve their quali-
fications with a view to their ultimate
appointment as lecturers. The Com-
mission has not issued any circular
to all Universities to convert tutors
into Lecturers.

(b) to (d). Do not arise.

U.G.C. Instructiong regarding unfair
means in University Examinations

10589. SHRI AHMED HUSSAIN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
University Grants Commission (UGC)
has issued instructions and threats
that grants will be stopped if unfair
means are allowed to continue in the
University Examiantions; and

(b) if go, the details of such ins-
tructions issued this year and names
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of Colleges/Universities which have
been reported to have no control or
are encouraging unfair meansg in the
varipus Examinationg and names of
such institutions in whose case grants
have been stopped?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The University
Grants Commission has not issued
any general instructions to all Uni-
versities that grants will be stopped
if unfair means are adopted by stu-
dents at fhe University examinations.
However, in March, 1979, on the basis
of reports that there was mass copy-
ing at several centreg for the Meerut
University examinations, the Com-
mission urged the University to take
appropriate steps failling which the
Commission would be constrained to
impose a ban on grants to the Uni-
versity and its Colleges. The Uni-
versity later cancelledq the examina-
tions held at 23 Colleges. Grants
were therefore, not stopped in the
case of Meerut University or its
affiliated colleges,

Permits for Bricks

10590, PANDIT D. N. TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what are the conditions for
issue of permitg of bricks for construc-
tion of houses;

(b) whether it is a fact that per-
mits are not issued where the same

are required for making addition and
alteration to the existing construction;

(c) if so, the reasons therefor;

(d) whether it is also a fact that
the brick manufacturers are charging
very high rates for supply of bricks
without permits; and

(e) if so, the steps taken by Gov.
emment tp prevent this sort of black-
marketing in bricks?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Delhi Adminis.
tration has informed that applications
for grant of brick permits are enter-
tained for construction of building on
a plot having an area upto 200 square
metres and permits for bricks are
issueq for the quantity required for
the construction of a single storey,
having covered area of 80 sq. meters,

(b) Yes, Sir,

(c) Sale of only those bricks has
been regulated on permits, which are
manufactured from coal brought by
rail under the ‘sponsorship’ scheme.
Since supplies of coal by rail are
limited, it is not possible to meet the
demand for additions and altenations
also. Persons requiring bricks for
additions/alterations etc. can meet
their requirements from the open
market out of bricks manufactured
from coal brought by road.

(d) Yes, Sir. Since the cost of
coal brought by road is much higher
than the coal brought by rail, the
prices of such bricks are much higher
than that of the bricks manufactured
with coal brought by rail.

(e) There is no price control on
bricks manufactured by coal brought
by road. The prices of such bricks
are determined in the open market on
competitive basis, As such the ques-
tion of black marketing in briecks
does not arise.

Setting up of Coaching fchools and
Colleges in Sports

10591, SHRI D. D, DESAL: Wil
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE
be pleased to state;

{(a) whether the Government would
be considering to set up ‘Coaching
schools and colleges’ on various items
of sports to pick up and to train the
young talents in all States in view
of the constant failure of our country
in the international competitions:
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(b) whether the Government would
be adopting some immediate measures
in consultation with the various
veteran and experienced sportsmen of
our country about how to develop
the standard of our ‘sports perform-
ances’; and

(c) if so, the decision of the Gov.
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN):

(a) to (¢). Government have asked
the Ail] India Council of Sports to
advise it of the lines on which 3 new
sports policy and programme may be
evolved with a view to broad basing
sports and improving sport standard
in the country. The advice of the
Council is awaited.
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Irrigation facilities in Tripura

10593. SHRI M, A. HANNAN AL-
HAJ: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that there
is no irrigation facilities increased in
Tripura during the last three years;

(b) if go, the detailed reasons
thaeof; i

(¢) the details of the irrigated and
unirrigated land in the State at pre-
sent; and

(d) the details of the action taken
to increase irrigated land in the State?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJEET SINGH BARNALA): (a)
& (b), The development of irrigation
through major and medium projects
hag been taken in the State of Tripura
only during the medium-term plan
1978—83. No irrigation potential has,
therefore, been created through such
schemes as yet. During the Fifth
plan period from 1874-75 to 1977-78
an irrigation potential of 3812 ha. was
created through minor irrigation. An



155 Written Answers

additional potentia) of 1800 ha. is ex-

pected to be created through minor
irrigation during 1978-79.

(¢) The net gown area as estimated
by the Government of Tripura on
31.3.1978 is 2.45 lakhs ha. The total
area expected to be irrigated during
1978-79 is 35,000 ha.

(d) The State Government has
taken up the prepartion of a master-
plan for development of irrigation in
the State. One major and one medi-
um irrigation schemes are proposed
to be taken up by the Government
of Tripurs during 1976-80. The medi-
um irrigation scheme has already
been cleared by the Planning Com-
mission.

Wheat Purchased by F.CL in Madhya
Pradesh during 1979

10594, SHRI RAGHAVJI: Wil the
Minitser of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the quantity of wheat purchas-
ed by Food Corporation of Indig in
Madhya Pradesh during the period
from 1st March to 20th April, 1979;
and

(b) the quantity of wheat sold
below the rate of Rs. 115/- a gquintal
in the controlled mandies of Madhya
Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
& IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) 240 tonnes.

(b) No information is available re-
garding the quantity of wheat sold
to private trade below the rate of
Rs. 115/- a quinta]l in the controlled
mandies of Madhya Pradesh. In so
far as F.CIL is concerned all stocks
have been purchased at the support
price of Rs. 115/- per quintal with
such quality cuts as are laid down in
the prescribed specifications.
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Regularimtion of E. D, Employees

10595, SHRI CHITTA BASU: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) what is the total number of E.D,
employees in the Circle;

(b) whether there is any proposal
to upgrade them intgy regular services;
and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-

TIONS (SHRI NARHARI PRASAD
SUKHDEYV SAI): (a) 2,34,877 as on
31.3.78.

(b) No, Sir,

(c) E.D.As, are only part-time wor-
kers and they are engaged on part-
time nature of work only. However,
sufficient opportunities are provided
to them for absorption in the regular
cadreg of the department.
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Procurement of Wheat and Rice during
1977-78 and 1978-79

10597. PROF. SAMAR GUHA:
Will the Minster of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) the total amount of wheat and
rice procured by the F.C.I, during the
years 1977-78 and 1978-79;

(b) State-wise break up of such
figures separately for wheat and rice;

(¢) the amounts of wheat and rice
supplieq through ration shops during
the same period;

(d) break-up of the figureg of
supply of wheat and rice separately
made to different States; and

(¢) the reasons for not making
larger quantum of supplieg of rice to
the rice-esting States through ration
shops?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI
BHANU PRATAP SINGH): (a) and
(b). Statement I is attached.

(c) During 1977-78, a quantity of
6.85 million tonnes of wheat and
4.29 million tonneg of rice were
issued through the ration/fair price
shops, During 1978-79, about §.31
million tonneg of wheat and 3.07
million tonnes of rice were distribut-
ed,

(d) Statement II ig attached.

(e) Internal gdistribution of food-
grains through the ration/fair price
shopg is the responsibility of the
State Governments,

The State Governments estimate
their monthly requirements for pub-
Yic distribution system and intimate
thoge quantitieg to the Central Gov-
ernment for allocation, These re-
quirements are being met in full
The State Governments have also
been advised that if they peed extra
quantities, they may draw the stocks
and report them to us for regu-
larisation. Inspite of this, if - the
offtake from the public distribution
system ig less, it is obviously due to
eagy availability of rice in the open
market,



159 Written Answers MAY 14, 1979 Written Answers 160

Statement I
Direct Procurement of Wheat and Rice by F.C.I. during 1977-78 and 1978-79 Marketing Season
(*oo0 Tonnes)
Wheat Rice
State/Union Territory
1977-78  1978-79  1977-78 1 ?73-79'
upto
7-5-79)
—
Andbra Pradesh , . . . . . . . P 529 655
Asam . . ] . . . 5 Neg, Neg. 6 16
Haryana . . . . . . . 164 176 74 179
Himachal Pradesh . . . . . . .. 1 Neg. Neg.
Jammu & Kashmir : : . . : 8 o i o
Madhya Pradesh . .. . 1 20 172 279
Manipur . . . . . . . Neg. Neg. 1 ]
Punjgp . . . . ., . 516 743 565 1,087
Rajasthan . . . . . : . 122 77 Neg. 16
Tamil Nadu . . 18
Uttar Pradesh . . . . . . . 185 220 Neg. roas
West Bengal . . . . . , . Neg. 16 245 102
Arunachal Pradesh 5 i . . . S ¥ Neg., 1
Chandigarh ) . ) . . . . Neg. 1 Neg.
Delhi . . : . . . . . 11 18 . .
Pondicherry . . . . . . . .. . I 1
ToTarL . 1,017 1,272 1,508 2,341
Neg.=—=Below 500 tonnes,
Statement II
State-wise supplies of Wheat and Rice from Central Pool during 1977-78 and 1&78-79
n *000 tonnes)
1977-78¢ 1978-79%
State
Wheat Rice Wheat Rice
1 2 3 4 5
Andhra Pradesh . . . . . . . 1584 . 147.9 11-8
Assam . . " . : . . . 298-7 580 287'3 * 1869
Bihar e % wm i & & a = 534'3 90 5046 o3
Gujarat i . . . . 5 . 2176 6:a 1169 o7
Haryana . ; . . . . . 1141 e 199°2 1t

Himachal Pradesh . . . . . . 40°5 01 451 o'%
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— . -

- 1 2 8 4 5
Jammu & Kashmir . ) . . 1566 95'5 142°2 815
Karnataka - . 242'7 . 249°0
Kerala 796 1265°9 830 763" 4
Madhya Pradesh . 2654 . 177°5
Maharashtra . . . . . 668 5 300° 3 700° 1 aq* 7
Manipur 2 & 2 = = = 45 7°0 47 54
Meghalava S 15°9 5174 18°7 57°3
Nagaland . 11'9 22° 1 11'2 31°5
Orissa ] : : 170" 4 Neg. 18149 257
Punjab 2958 252' 0 s
Rajasthan i . i . . 2057 gor-8
Sikkim 34 8-y 15 10° 5

Tamil Nadu

Tripura

Uttar Pradesh

Vst Brngal . . . 5
A& N Tlands

Arunac hal Pradesh

Chandigarh

Goa, Daman & 1)iu . . .
Delhi . : .
Lakshiadworo

Mizoram . . . . . .

P Licherery (In 1 ALalin)

47 19°7 16y 66
B22-4 89 5832 o8
11997 562+ 1 1060- 3 46n- 2
63 131 32 7'4
31 158 2°6 16°'3
22° 1 . 31°1 "
Juto 32'9 24°6 210
164 4101 5765 34
.. 14 Neg. 4'3
0o 483 04 32'0
a7 2°9 °h a5

— -

ToraL

]

fgri ¢ 2769" 6 61289 121~y

*Provisional, subject 1o revision,

Nrg. B-low 50 tonnes.

Self-sufficiency in Agricultural produc-
tion in Goa

10598. SHRI EDUARDO FALEI(RO:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
wtate:
. (a) whether the irrigation facilities
‘in Qoa are very poor and the percent-
age of irrigated land thetre is among
the lowest in the country; and

(b) if so, steps Government propose
to improve this situation and to make
Gog self-sufficient in agricultural pro-

duce?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The toial cullivable area of the
Union Territory of Goa is reported
to be 1.38 lakh hectares and the
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irrigated area, 12,500 hectares, The
percentage of irrigated area to the
total cultivable area thus worksg out
o 9.4 per cent which is one of the
lowest in the country.

(h) The Government of Goa,
Daman and Diu have intunated that
it is proposed to improve the posi-
tion by speedy completion of the on-
going projects (two major, wamely.
Salauli Irnigation Project and Daman
ganga Project and one medium name-
ly, Anjunem Irmgation DPioject) and
a number of minor Irrigation
schemes. The total irrigation facili-
iieg from major, medium and minor
Schemes Ly the end of Five Yea:
Plan perind is expected to be over
26,000 hectares raising the percen-
tage of iirigation potential in the
Union Territory from 9 pe; cent fo
20 per cent
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Grant of House Building Advance in
Government of India Press, Ring Road,
New Delhi

10600. SHRI BHAGAT RAM: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether the employees of Gov-
ernment of India Press, Ring Road,
New Delhi have not been granted
House Building Advance to the extent
of their 75 months pay, as laid down
by the Ministry of Works and Hous-
ing;

(b) if so the reasons therefor;

(¢) number of such employees who
have been denieq this benefit by the
management of the Government of
that Press;

(d) whethey Government would
consider enhancement of their
Advance at the earliest to enable them
to complete the construction of their
houses as alsq save them from getting
loans on exorbitant rate of interest
from the market; and

(e) whether the release of the in-
stalments of the House Building
Advance granteq to them is also de-
layed uynnecessarily putting the em-
ployees to a lot of inconvenience and
hardship, and if so, steps being taken
to avoid delay?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KER): (a) to (¢). Under the Rules
governing the grant of House Build-
ing Advance, the loan ghould not ex-
ceed 75 months pay of the emplovee
concerned. However, the aclual ad-
missible amount of loan is determin-
ed after taking into account the re-
paying capacity and the remaining
period of service in which the loan
together with interest i to be Tre-
covered. Eight employees of Gov-
ernment of India Press, Ring Road,
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New Delhi, who have been sanction-
ed loan du.rmg 1978-79, could not be
given loan equa} to 75 months of
basic pay, keeping in view their re-
paying capacity and remaining period
of service,

(d) No, Sir.

(e) There hag been no deliberate
delay in the relase of instalments of
the House Building Advance sanc-
tioned to the employees of the Gov-
ernment of India Press Ring Road,
New Delhi, However, in two cases,
it has not been possible to release
the instalment of the House Building
Advance as entire funds for the year
1979-80 are yet to be allocated ¢o the
various Departments. The instal-
ment will be released in these two
cases ag soon as fundg are allocated.

Use of Modern Agricultura] Techno-
logy in Wheat Producing Stales

10601. SHRI K. PRADHANI: Wwill
the Minister of AGRICULTURE
AND IRRIGATION be pleated to
state:

(a) whether there hag been made
any experiment by the Indian Farmers
Fertilizers Cooperative Limited re-
garding the transfer modern agricul-
ture technology to rural areas;

(b) if so, the names of the wheat
producing States in the country
where on experimental bagis the use
of modern agriculture technology in
rural areas has been introduced; and

(¢) whether Government gre gatis-
fied with its performances and if so,
the details thereof?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) The wheat producing Stateg in
which the Indian Farmers Fertilizer
Cooperative Ltd, has introduced as
an experimental measure the trans-
fer of modern agricultura} techno-
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logy to the rural areas through Far-
mers' Service Centres are:

Pu'ajab, Haryana and U.P,

(¢) According to IFFCO, the re-
portg from the fleld are encouraging.
However, they are watching the per-
formance of these centres closely and
would analyse the results in detail
before taking a decision whether to
continue the present centreg anadjor
to extend them to other States, In the
circumstances, the question of Gov-
ernment satisfaction or otherwise
does not arise at this stage.

feest fawma wfawow gro yfe =
oo st fawrs
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v Tt

1973-74

3,20,68,949.70 ¥

1974-75 2,61,57,822. 54 ®ICQ
1975-76 3.85,19,495.53 T
1976-77 2,01,16,843.63 ®Q
1977-78 4,71,11,381. 60 ®IQ

(ii) fao o= adt & e faefy
fawra srtas7or g fasre az frg g
Q¥ TSI THED FWQT'('Eﬁﬂ"\"(‘EQ'
wA[ 92w 9T 77 fggr sraar

(&) *T7T7 Hofaa FEATRATHTT

g:

a§  AFFMFTIGRAT AFAASA
FAAT TR ¥ q0T
CIEESEEE )

(v wvdt ) (wre woat #)

1973-74 867.97 769.14
1974-75 570.00 728.22
1975-76 1553.49 664,87
19;6-77 982.13 1308.73
1977-78 608.69 1124.73

() Stavfe taear fasra sifaetor
F Fanar g, fagq o 91 fow
‘gt faere S’ ¥ FEedfa
arfs fram g Igwifen suw g7 aifewr
qT% TA TFTTE
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Allotment of D.D.A. Flats to
Unregistered Persons

10603, SHRI RAMJI LAL SUMAN:
Will the Minmister of WORKS AND
HOUSING ANpD SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of flats allotted by
D.D.A. since February, 1978 to those
persons who were not registered with
D.D.A. alongwith the names of such
allottees, type and the location of the
flats allotted, their cost proposed to
be charged and the authority whe
approved such allotment; and

(b) the number of flatg allotted out
of turn gince February, 1878 t, those
persons who were registereq with
DD.A. alongwith the details as in
part (a)?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAEKHT): (a) and (b). The infor-
mation is being collected and will be
laid ot the Table of the Sabha.

g arafear  gigsrdr v ga3

gfr sEi| oz, w

(+7) ¥ zA mat wr feafa
qoMAT FTA @ AT IXO&
nafaw =arqr svq F far qwETT
AP FIAAEY FIqT ?

famtor sitv s @ gfa Wi
gvaig @At (st fawaT aw)
(F) 1, 74T

() 7 Tt % 737 97" fFa
W 7 owresa fafuat & dfAe
AT T AATEAT T AT ATAT I |

Assistance to States for Language
Libraries

10605. SHRI P. M. SAYEED:

SHRI A. R, BADRI-
NARAYAN:

SHRI M, V. CHANDRA-
SHEKHARA MURTHY:

Wil} the Mmister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to siate:

(a) whether Union Minister has
been urged to have all language
libraries in the country;

(b) it so, whether Union Govern-
ment have decided to help and assist
the State Governments for
all language libraries in the State;
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(c) what kind of aid and assistance
will be provided to them during the

current financia] year by the Uninn
Government; and

(d) whether Union Government
have received the request from the
State Governments in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No such request from
the State/U.T. Governmints or Vol-
untary Agencies appears to have
been received. Howevdr. an al-
language Library. called ‘“‘Regional
Languages Library” hag recently
been established by the Department

of Cultute yt Bhawalpur House, New
Delhi

(b) to (d). Do not aiise.

Ay § wUzATY fegms § vq #F4
AT FAT
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Irrigation Projects in Kolhapur suffer-
ing for want of Sufficient Budget

10608. SHRT RAJARAM SHAN-
KARRAO MANE: Will the Minister
of AGRICULTURE AND IRRIGA-
TION be pleased to state

MAY 14, 1079
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(a) whether Government is aware
that the medium and major
irrigation projects in Kolhapur Dis-
trict are suffering for want of suffi-
cient budget and the staff is idle;

(b) whether the Government is
aware that many small, medium and
major irrigation projects have been
economically and administratively
approved but budget not provided
since many years;

(e) if so, which are those projects
and what step Gavernment ig taking;
and

(d) by what date projects will be
completed?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Goverament of Maharashtra
have informeq ‘that for majop pro-
jectg in Kolhapur District of the
State provisiong have heen made as
per availability of funds, and for
medium and minor projects funds
have been provided as per the recom-
mendations of Kolhapur District
Planning and Kolhapur  Council.
The State Government have further
intimated that the Staff is not idle
and that they have sufficient work.

The outlays provided by the State
Government for the year 1079-80 for
major, medium and minor projects
in Kolhapur district are as under:

I. Major Projects 12:\:1%3?1
97080

(Rs. lakhs)
1. Tulshi . ) ) . 25° o0r
2. Dudhaganga 105" 00

3. Strengthening of Radha: agais

Dam . . . 8o- oo
4. Warna . . 698" 0o
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II. Medium Projerts

1. Chikotra . . . 10° 00
2. Kunbhi . , . 009
3. Kadvi . 15°90
4. Kawari 5 15' 00
5. Patgoan | . . jroo

TIL. AMuwner Projerts

ToraL 18 Now, . 56° 34

(b) to (d): The State Government
have intimated that there are no
major or medium projects which are
administralively approved but not
provided jn the budget for many
years. However, there are 131 minor
igrigation projects which have been
aministratively approved by the
State Government but could not be
budgetted during the year 1979-80
for want of sufficient funds. The
names of these projects are given in
the attached list,

The Government of Maharashtra
have further informed that it is the
usual practice to have a sheli of
minor irrigation gchemeg in every
district of the State. They have in-
timateq that, since these minor works
are district level schemes, the allo-
cation of funds for these works are
given by the District Planning and
Development Councils from gistrict
level scheme allocations.
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List s{b Ml'mrd Irri ﬁ:‘u&hmu rqftmd bxiu

Mt: fo ) mfmud ’mﬂ 0.

:oﬁoa)wa;{ﬁlrhl&cLak&bbau t}-_',-tg;rz

regarding I jon Profects ing for wa
of sufficient Budget ia%uw

. T
1 Patpanhala Tank Panhala
2 Masurlh Tank Radhanagari
3 Gavashi Tank . Radhanagari
4 Madu Tank . Bhudargad
Halkarni Tank Chandgad

G Dhangarwadi Tank  Ajra

7 Khanapur ank . Aja
8 Karanjwan Tank Kagal
9 Khedgr Tank . Ajra
10 Pomine Tank Panla’a
11 Mhasve Tank . Bhudargad

12; Khankabwad: Tank Radhanagati
13¥ Gavasce Tank . Aja

Opening of Central School at Hubli

10609. SHRI F, H. MOHSIN)* Will
the Minister of EDUCATION, 8O-
CIAL WELFARE AND CULTURE
be pleased to state:

(a) whether in view of the great
rush, Government will consider open-
ing another Central School at Hubli;

(b) if not, whether the strength of
the students would be increased after
the completion of the new building;
and

(¢) whether XI student standard
also would be introduced in the said
school?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKT): (a) According to avail-
able information the rush of admis-
gion ig not so great as to warrant



199  Written Auswers

the opening of andther Kendriya
Vidyalaya at Hubli. Nor hag any
proposal for the establishment of
another school at Hubli been receiv-
ed from any quarter.

(b) Does not arise.

(c) Depending on the avaiability
of students, thg clasg XI will be add-
ed in Kendriya Vidyalaya, Hubl
from the academic session 1980-81.

Playing of Shikar’ with permission in
Rajasthan

10610. CH, HARI RAM MAKKA-
SAR GODARA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the Government of
Rajasthan has written to the Centre
not to give permission for playing
‘shikar’ in the State without the per-
mission of State in advance;

(b) if so, whether it is a fact that
such requests were over looked by
Government at the Centre in some
cases and foreigners came and hunted
angd went away without any permis-
sion from the State at all: and

(c) the reaction of Government in
this matter?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) and (¢): In view of (a) above,
‘quedticty does not arise,

gamy % fag fafeT ond s
fag & W

10611, =Y §O&X W1 G : T
Wert gAY g F@w A FOOFA
f : fagrm & o < & T oW E
fome s, 9d} & Pag wwTaT A
qfren & fg EAfie amd rre
: A
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Addiction to Intoxicaling Drugs

10612. DR, SUSHILA NAYAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE ANp CULTURE
be pleased to state:

(a) whether any Committee has
been set up to deal with the growing
menace of addiction to intoxicating
drugs and drinks among the youth;

(b) whether any research or studies
Lave been taken up op this subject
and the result thereof: and

(c) what is the expenditure incur-
red for this purpose year to year dur-
ing the last five years?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGII GUL-
SHAN): (a) In 1976, a Commitiee on
Drug Abuse in India was get up tlo
study varioug aspecilg relating to drug
addiction, ete. The report submitted
by the Committee wus placed on the
Table of the Lok Sabha on 5th Dec-
ember, 1977,

(b) Yues, Sir, Seven gtudies on
drug abuse amongst collcge studenis
were sponsored. The common re-
sults drawta from these studies gre
listed in the gtatement,

(c) The following expenditure was
mnecurred on these studies during the
last five years :

1974-75 Nil
1975-76 Re. 1550000
1976-T1 Rs. 74,993.00
1977-78 Rs. 1,01,224.00
1978-79 Rs, 10,500,00

Addition to Intoxicating Drugs

(1) The Drug abuse among boys
was more common than girls; H
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(2) The Drugs most commonly mis-
used were alcohol gnd tobacco;

(3) Drug abuse was more preva-
lent gmong the gtudents—having
urban background, higher income-
group families, with background of
education ip Military|Public/Convent
Schools, residing in college hostels,
studying #a  Medical Engineering
Courses;

(4) Friends played ap important
role in initiating (1) young persons
to drug abuse;

(5} Four causcs were found impor-
tlant in using drugs: psychological
causeg like relieving tension easing
depression, satisfying curiosity, “geit-
ting kicks”, “fceling high”, intensify-
ing perception, removing boredom,
ete.; (2) physical causes like staying
awake, etc. (3) socvial causes i.e. as
an aid to gocialising, challenging so-
cial values, etc.; and (4) miscellane-
vug causes like improving studying,
sharpening religious insight, deepen-
ing self-understanding, solving per-
sonal problems, etc,

(6) Drugs were obtamed
from friends.

mostly

(7) An overwheming percentage of
students did not lake any drugs at
all, including socially acceptable
drugs like tobacco, alcohol and plan
killers,

(8) A majority of students took
drugs in an experimental manner.

(9) The prevalance rate of drugs
like cannabis, L.S.D. pain killers,
opium, etc., was very small.

Central Alg for Draught and Floods
and Hail-Storm for States of Maha-
rashtra and Madhya Pradesh

10613. DR. VASANT KUMAR
PANDIT: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

. (a) whether it is a fact that Gov-
ernmentg of Maharashrg and Madhya
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Pradesh have requestedq for Central
aid to meet the extra expenditure on
draught. floods ang haikstorm affect-
ed arcas in these States;

(b) whether a Fact Finding Cem-
niitlce of the Union Government has
virited Madhya Pradesh gnd Maha-
rashiry to ascertain the extent of
loss; and

(c¢) if so, the recommendations of
the Central Committee and the ac-
tual aid recommended to the Cen-
tral Government for Maharashtra
and Madhvsy Pradesh?

TIHIE MINISTER OF AGRICUL-

TURr AND  IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes. Sir,

(h) A Cenirul Team visileq the
hatl--tsrm affected areas of Madhya
Pradesh in June, 1978 gnd another
Team yisited the flood affected areas
of Madhya Pradesh in November,
1978. A Central Team visited Maha-
tashira in February, 1979 to make
an assessment of the gituation caused
by drought.

(c) On the recommendation of the
Central Teams znd the High Level
Committee on Relief ap advance Plan
assistance of Rs. 6.45 crores was
allocated in 1978-79, to the Govern-
ment of Madhya Pradesh to meet
the jdditional expenditure necessi-
tated by hailstorm and Rs. 3.08 crores
were allocated for meeting the addi-
tional expenditure necessitated Ly
floods. In addition, the State Gov-
ernment was allocated 6,000 M.T. of
wheat for free distribution as Gra-
tuitous Relief in the hailstorm aﬂect-
ed greas, Ap advance Plan assistance
of Rs. 5.00 crores has been allocated
lo the Government of Maharashtra
during 1978-79 for meeting the scar-
city situation on the condition that
the expenditure under the Employ-
ment Guarantee Scheme exceeded
the approved Plan outlay of Rs. 60.00
crores by that amount ang the total
Plan expenditure wag also in excess
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of the approved Plan outlay of
Rs, 735.00 crores by an egual amount.

Central Schoolg

10614. SHRI MUKUNDA MAN-
DAL; Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) how many Central Schools gre
in the different parts of the country
meant for educaling the children of
the Railway employees (State-wise);

(b) in what respect they are link-
od with the Education Department,
give details thereof; and

(c) whether Government have

considered to set up pew Central
Schools, if so, how many and where?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The Kendriya Vidya-
layas are located in the following
Railways colonies:

1. RDSO Lucknow (UP.)
2, Jamalpur (Bihar),

3. Mugulsarai (U.P.)

4, Khurda Road (Orissa).
5. DLW Varanasi (UP.)

(b) These Schools do not form a
part of any State School system.

(e) It ig proposed to open 100 new
Kendriya Vidyalayag during the
next five years, beginning 1979-80.
Only tentative location of the schools
to be established during 1879-80 has
beea decided so far. Fina} location
will be decided after collecting the
relevant further inormation for these
places so as to ensure that all the
required facilities would be avail-
able,

Labourers Engaged i “Food for

Work” Programme in Jamiara

Karmatand Road Santhal Parganas
(Bihar) ’

10616. SHRI K. MALLANNA: Will.

#he Minister of AGRICULTURE AND
IRRIGATION be pleased to gtate:
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(a) whether Government are
aware that less food and wageg are
given to the labourerg engaged on
‘Food for Work' Programme in Jam-
tara Karmatand Road, in Santhal
Parganas (Bihar);

(b) whether these labourerg are
forced to accept 2 kg. of wheat and
60 paise instead of 3 kg. of wheat and
Re, 1j-; and

(c) if so, the action @Government
propose to take against the concern-
ed officials?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b): The
Government of Bihay have reported
that the matter relating to payment
of less wages to labourers engaged on
works under Fooq for Work pro-
gramme in Jamtara Karmatand Road,
in Santhal Parganas, has been en-
quired into by Jocal officers aad it
has been found that the wages paid
1o the workers were less than the
prescribed rates,

(c) Action for drawing up Depart-
mental proceedings against the offi-
cers found at faull is under consi-
deration of the State Government.

Quantity Foodgraing in Godowns

10616. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

" ra) the quantity of paddy, rice,
wheat, maize, jowar, bajra, and ragi
that are stored in Government go-
downsg in the country grain-wise;

(b) the quantity of these grains
that may be required by the country
till the coming end of March, 1980;
and

(c) the quantity of these grains
that are in the stock (godowns) for
over 2 yearg iill the end of March,
19797
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) A statement
showing grain-wise details of stocks
of foodgrains stored in the Food Cor-
poration of India godowns on Central
as well as State account ag on 1-4-79
is attached.

(h) Offtake of foodgrains from the
Central pool depenllg upon g yariety
of factors such as production, gpen
market availability of foodgraing and
thewr comparative prices, availability
of other substitutable {food-stuffs,
purchasmg power of the people and
the growth of populatio.
of the large number of variables it
ig difficult to ectimale precisely the
quantity of foodgraing thalt may be
required by the country till the com-
mg ond of March, 1980. However,
the stocks of foodgraing have been
built yp with a yiew to imparting
stability to the country’s food eco-
nomy as well as for mecling the cur-
rent requirements of the public dis-
tribution gystem. Duriug the year

1978 a quantity of about 8.74 million
lonnes of foodgrains was released
from the Central pool for the public
distributio;; system, Roller Flour
Mills, food for work programme, and
for relief distribution,

In view

(c) The stock position maintained
in the FCI is not age-wise and there-
fore the quantity of foodgrains gver
two yearg old till the end of March,
1979 cannot be indicated,
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Statement

Grain-wise details of stocks of foodgrains in
FCI depots on Central or State Accounts as on

1-4-1970%
(In’'ovo tonnes)
(rain Quantity
Wheat . . 51426
Rice
As Ruee 7145'8
Ay Padily 2562, 8
Totalin termis of rice 8893 2
Coarve Ciramy
Milo 2y
Jowan 6co
Maise 25
Bapa . o'y
RBarley 50
Raw .
Torar ; 162
Grawnn Torar 1 4:-_:}-:-.0_

—

* Piovisional, subject to revision.

Survey of llouseg Needed by Weaker
Sections in Big Cities

10617. SHRI S. S. LAL: Will the
Minster of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION e pleased to state:

(a) whether any gcurvey has ever
L-e;; made about the requirements
for houses weeded by the weaker
sectioas, especially those employed in
big cities;

(b) whether the attitude of the
Government towardg these sectionsis

to leave them to take care of them-
splves;

(¢) if so, the reasons for the same;
and

(d) if not, how many houses are
to be built for these poor pegple
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during 1979-80 especially those doing
men.al jobs in big cities?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKNT): (a) No, Si.

(b) No, Sir, The draft Five Year
Plan 1978—83 has as its objective,
the formulation of social housing
schemes w1 such a manner us {y caler
to and ylso be within the paying
capacity of the economically iweaker
sections of the communify, The
State Governmenig have also been
csked to embark on programme of
siteg and services on 3 much larger
scale to cater to the meeds of the
large pnumber of homeless pcople in
the lowest jncome categories pmong
cconnmically weaker sections.

(c¢) Does not arise.

(d) Since the housing programmes
are implementeq by the designated
agencics of the Stafes figureg regard-
ing the number of houses to be buill
for poor peop’c during 1979-80 are
not avhilible  HHowever, the physieal
targets visualised in the public gec-
tor for the Plan peried 1973—83 are
18,15 lakhis housing units for econo-
mically weaker seclions and 1.83
lakhy for low income group people.

Accommodation to P & T Employers

10618. SHRI S. 8. LAL: Wili the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that P & T
employees even after putting in 13
years of service are not getting ac-
commodation in the Capital;

(b) the total number of employees
in P & T who have not yet got accom~
modation and have put in more than
10 years of service;

(c) whether the same fate is await.
ing them if they are transferred out-
side Delhl; and

(d) what immediate measures are
being taken to improve the situation?

MAY 14 1870
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR NARHARI PRASAD
SUKHDEV SAI): (a) to (d). The
winformation is being collecled and
the same will be laid on the Table of
the House,

Cheap and Durable Houses

10619, SHRI S. S, LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it a fact that cheap
and durable types of houses are now
being built by DDA and other agencies
in the capital;

(b) ir so, wherefrom they have
picked up the idea and the requisite
experience in the matter;

(¢} how many of such tenements are
to be built during the year 1079-:0;
and

(d) how these houses will be dis-
posed of and what wi'l be the extent
of profit, if any ﬂxedI in such deals
by the Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The informa-
tion is being collecled and will be
laid on the Table of the Sabha,

ooty qeew avet qqv Jqweel w1
frata

10620. ot g faww : &0
HATT HAT 48 qATA FY T H<q

(%) 71 gATU AW THT NFTT
¥ AW wreRy arfom I8 W
frafan g

(@) a1 Q& Zererw gawdsr
rqrfqe #¢ A ¥ fag g9 fadeiy qoit
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#T WY wIARFaT qeAr § v ufy g, ar
IJIFT HITT W E

(7) #ar gwrTr vy Wy agr Aw
AR wEmEw  &F Wik EAeE
FeFvoi 71 frala AT § o ufz ar,
@ for & ®Y zawr  fraty faar
qET Y, HIY

(or) foatr & foadr faur 720
ey grdr g ?

A, HxeAmw ¥ sy WEY
) wgft swme griw  w@@)
(F) 70 (A7) ZAHH qrEET F]X
AT 39 TAfET IwrT, A1V W
ifaa, vix a1y qzfour seurfz fafaw
ATHIT &0 £ 19 ATAT T ATGUHFAT
gt & 1 FwarT, BET qIX geEEa
tae 1 zoree rAfeT ST A1
aw W gr wenizw farranar g fafaw
STT 1 4T+,  fqa o T grg M7
qetvg, a1 Q1 eq3wr FeUEH EAT E |
I £ 1A 4 F wrarfaa w9 w4
AT gzai o1 77 et sirar g

T 97 ¥ g ¥UA W FT FA
ITNEH FHA AT AGT & | T FH W
a1 F¢h 6 faq fafee ss1v % 2T
BIF QFAATH ¢ I AT WG FIATH
¥ fag wraE §1agra AT ISar § )

AT T B ITEF [ 4 HIATH H
W T T AT T § 9T g wifaw g -

(i) earar qrave |

(ii) v safae geass )

(iii) @9 @aar g Edem
FiaT |

(1iv) dre Yo gFo FFwT ITEHT
AT
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(w) oY & 1 1978~79 +FIT
ZAR CrRaw B eqmwr gy Fafeaa
feen & ooy ovwas wfifaw Wit
L ITHT AITAIG SHIRIA TR AT
wres fert, ez, =91, 77, AT,
aréx frur, waxe, gaf, $34, WA,
17 Aty %1 frata fam am

(F) 1976~79 & &\ 7T FTAHTY
IRFU & fnFla giwr wive fadefr
AT ® o vOfor wwwr 1 6 AU
Z1

T AR A MEATF ST WA AOUW, WA lAT
W, T

10621, st & 17 wf @w :
Fut giw ol femd w3 07 sRie
AT gar A fy

(F) FUTTTTA « HEATIAIE [9@
¥ GIACT 5T GEA A, AAGY UTHH
AT « uF Afafalu q8e, 5 919, 1979
7 I AATEIG FT AT AT IR 16 AN
F1 0% anr qa faui 71,

(@) ufz gr, & wWO@EIT  IEET
qaq §STTTF

() & srn @ & {3+ faa &t
Ta MT 7 73 717 fout wroar agy
=TT F) Q1A arT AN FT SITT T
g

(w) fom AW w1 TEHR AE
faut SO YT FHE AUTEHTOE, WX

(v) T sh.fafg aew 7 grawr
TFTTH U5 d Ty Ig T G
7 718 fafag g9 fanr wor g AT
afz g, A T AR IEFT AU ?

gz fewnd s (ofr goofte Fog
TTne) : (%) WK (@), Tew &
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wEAETaT et § wrewas o 93T we,
watey wraw, 7& F wfatfg dea aqr
weag ¥ 3 fordy & v weqt 7
arR # fote 1-3-70%) wF WA
WA A& § FIAAL 4T 5q  TATHT

F AT FWT AT |

EfE O 1

€ AT FGT F 57 THFTE—

1. BN g wW 1 g T
friifa s& & gy afvnfs
Y, AT 9T WA AT AN
F9T HH F TATC A4, 1)

gfqeeT MW, FIE T TF T
= gfad v 7 frafr & 5
¥ gfg #¢7 , fauifcr .afu & fam
Fuer faei gro Fm@ @1 wgE
T watmg sfadw #i
N AY I F AR |

3. Farferdy, G, Tow 7ge #w1fy a1
oW # &y go fafaw ‘Tl w
g & foo s e gew Fifea
Foum | fafaw it g 7 fag
AT FAN e FACA 8, W
TZ T8 IEA |

4. gfg fa=if & wea, Ffv sl
WX FI% GO0 &1 I T
A F et F ouae ger
|1fgw |

5. fawr afgn it fv sl &
 fag gww wew Aife g wTEg
W G i wfs & fg
AT & wH AT | S
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% 39 wiik ¥ frmfr & g7
Ty & 37w g wf gty
9T wrEEt qE & fag e
fear st anfige

6. T &=t ¥ Fuf & ot & fomy
ITLFT WTHTL & gray 1 afy =war
¥ fiw fear amr afign
aifs fawr & fag 3% S
)

7. Y, &1 faigw< frard gfaumt
Tt sqaeqT F@ & faw, Fwtor v
g & a9 =few |

8. FHOT T &F fAu o A
TEEAT FTT T W F e
FLAT R T WA &

T S [ (q0 T FL AD |

9. TN T T HTI 4 AW AT
argdg @ swa fEr oo,
HR &rdl 7u1 guw 1 faww
fwam STy | Y ST W A,
(ST &Y, THET FATT FIA, FOTSA
e wifs S #fq 9 wr-
for e @ off amftor e &
fosra frar s arfe e &
aaa< fa 7%

10 U quT 3 I ¥ w-
7T w1 feare snfearet @y
o+ faes g4t & WY fr smm

11. %A TR &1 AT FI, AT O
¥ 3o foeii & FI9 TG0 qATAY
#Y FHe1 & fag wr §, v el
# oy oy fFan st | TR
g gfafesa s g e shfaaw
e ‘qam, T g & "
qx fraifor £ 9mg |

(), (%) W2 (v). S wmw
HA(ET WATAA & w9 F aa;i w & st
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FT qravg WE o qareat & W g AR
6. Harery, fre werera, QraAr T
war qifer t fawrr g b oq6 WA
I A A TG AL FT
g, fafrw st & fog s s e
fruifea w37 o)X fafas wae & fag
& % wrTE wify oT FET faare #Y
@ &1 T s 7 Efy g wEm
& o faval ¥ gugw qfdw
v & forg ogr & &Y Farr fivar o wr
2| Surew gt fafww afdfeafaal
& qga wyw wfy fomar & g A
ATTE AFAT 5T FoAq g At
TN FIZIE AT & WU B O O
W% AT FY weqAar ¥ oF gfwfa
W afsa %t v &1 Tw wToT 6 sfaar
fafww wfgwifa 1 fa=re va gravas
A F@ & foaw G o @ &
argw # fag o fafiew garat sl i
Far i o fafes goc @ don
™R

wang ¥ ¥t fewiea @ s

10622. st af fag wrf @@w :
Fqr frwr, garw wearw wite wepfa
WAt ag TaT A IO FG 0F

(%) =t qoUT wow & H@rOS
i 3 oIS wET ¥ U w1 faara
FIN & a ¥ fdr qwre, e
¥ farer Har & TTow w1 F1 AFAT,
1978 ¥ &Y JT T4T 25 AFAL, 1978
® g feerea gwea & foar
ufawrdr wY 7ar 4 fawsay, 1978 #
qEAE wTRr, ¥ fawrAw ",
w€ freelt Y wiw & wry foram T,

®
(w) afr g, & sawr sy
war §;

(7) @ wveg ¥ faorer & w7
Freor § WX AT ¥ ¥y fararey
AT & are § fe=y awor FY rwoaw
o & wmely; Wk

(w) v g & g faarem
TR & A § graq v F fivar
st ¥ #r§ fawrfor srer g€ §; afx
g, A ¥ WX IEE 4T ®v g
AAT §F §AY F I A W7 FHATLY
Y & wqar & wr faare d ?

forwr, AT wwarr agqr d@esfr
e § Ter WAt (wimet doper
¥ woeew) ¢ (F) ¥ (7). ¥/
T AT & FHTrat /@ srafar
arfz £ dfis wTresad o F @
% fauaame ¥ oF ¥ e
gy & o Y g, SETw
¥ TF ST AT AT § | AT
¥ SEATT FT WA G & HATAq
a1 fwmT a1 T TEHTL ET ST
feT o #Y wrawwar g & 1 gATS
& AR T FER FT W XRA0
N wfgy w7 & fawfor o wf § o=y
g st g g€ 1 qarfy, W ¥
NToT o FCHT & 97 #v uf fafy
A welta AT & fF o7 g X 9
ST ®' daq water & fear &
air  gfaam (F7 5 froes 9fy,
7 qF WA I 9 9T oA &
waT %1 ARt 9@ 7 90 97 =
e g1 & fa0 wrare) ey
woa & far aEaft w7 & Wk
aw faarmr ax &4 & fAo @
gfaard graves wifaswr gra gqf
WAeT & ®7 F ITAH FOAT HAEH
| W TEWM BT ¥ I FEQE 9T
fararre =&Y far sr g %A | fER W,
AT Y HT A & fag Oew g
¥ g guar 49y w1 w0 fear
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T ¥ | T GO & IAT ¥ O
srefrerr oY o7 ofY @ 1 aofy qg SR @
¢ fe ¥ e o : s
W W FEefat § aeat §
fror & forg & &

sl ST, Ty & 99 wTERT st
ATCRT WA AR & fog i

10623. Wt aft fag wf <@« :
T €ATC HAT aF T FT FU w4
fi :

(%) =1 &g wqW (o)
¥ g fax & favare arger &
Y wAATd i & =T EfenE
ITT AERTHIE, WEHIER 81X
e § afcs wfes #1 wEaEy
1978 ¥ #xf wdAsw wqw fFar mar
qr, faay W% aWed A9 § 9w
TFUT GIT JTUC @A #1 q07 #Y
g oY;

(@) afx &, @ wwmdzr &
T ¥ AT § WX I few wwe
N wtr N 7 §;

(w) =& 7 § T WX ATAT
aray & faam & = Fror §; W)

(7) 7% #7 aF &TX I
N graraaT g 7

dare sigg ¥ tew WWr (s
wogfe sam gedw 7w@) (%)
Wi @iw (o) § g fowr
¥ famm ager § A1 aEeh
=T WY ¥ yu ¥ & awmaeA
TTH AETSAS & FAW: TTAY, 78 JqT
ae, 70 ¥ TA FL A ¢

(@) wwrdzga & ag g T
w1 f gufy 3 wiw & 7,000 ¥
sfus grardy §, R oft, arrafadt o
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fawrfi 97 Trewz/arewt ¥ wfwwre
¥ afaw v T 8 | W O QU S99
ETHYT FYT FTAT H AT &. 7% g, |

() 9T (7). @™ weq@ & iy
& gar wor s @ WX A
THEUT FT AT FRWIR 5 W X
v a1 | wa: fawrfly ArEeEl &
WET WITAT TR 67 qf ag I
w1 utfew fag aff v 1 1971
Y FAAAT & WITC A A ATy
4,300 9t ¥ f% 7,000 ¥@ T N
au fa & iy & o o &1 e
ot SNEA S F FEA &
AN F 99 AEW T, @i
JATE F W@ E | WA WA wiE
#H AU FT AT FA & NS
Framfr s @

ot fordiorer v oA & aftomerey
wfr 3o my W Wl By g
aqr faeta agroan

10624. st wf fag s qdw:
w7 g Wit feof Aar a7 aam
Y 71 w4

(%) socsaw, ghamr aar o
% vt ¥ Frrqearor g2y w3 & aficomw-
ey A wTegmt W few e
#1 gz aur freli  wgrzar & w4t §;

%
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e B ¥ et ¥ frowe W
vy arft off ¥few tw wife &
afcrda gwr @ s qwdt &% feqan
it ¢ | wa: fragre g w9 &
fodt were & fame W & w9
g wrEwEar a § o qarfy
wATaqT AN SUm ) ggEar
Wa w & fgm ¥, g § § w1
T §3% I91g frg g § frasy sdr
gwe faaoor & fear mar § 1

(@) Trea a<FT & ST FRAAT-
AL, I W FF IS AT A
Uwaggar  qdy & A1 @ g afe
WG §OOTC @ €@ 39 waqy fafg &
U FRT AT T F4T HYL Fq70H
aifafas qeq ¢ A9 & wea< & aAC
sfal.#a wram T 190 FATTH B
TwragrEar 2 &1 o fear &

faaen

T I ¥ FgEAT 37§ fag
F&EIT ¥ frafefan o fag § -—

I ®® T34 qr & afadw
W g : fred Wl
wE H @ ¥ gafaw wie ¥ fFoe
feamd § AT fael &7 79w FW w
gfe ¥, amgaqan @ st
I ®e @y ¥ gafag =@ aqwr
sfaweai wY gz fomr mar &

H. éfcs g Wit ama g
*1 wefew : wiHE weAwi §
I IR 6w w7 o aqn
W ¥ Eficw g WY Wi Wy, 1078
® 215 §o ¥ W 1-2-1979 ¥
180 S0 &< firqr waT § 1 wwrfy, &
1~4-79 ¥ §T W 200/ Vo
s fegr o g 0

Il frafer e ot fagte : @
79 Y wifs gw ad A ey
WA FUT & =TT AT F 6.5
arg o =4 ¥ R A #7 faate v
w1 faoia faar v §

IV. 73 gfrdt st Wl e
® frearx & fog foamaw : fafraae
& arx afcafom oficfeafygt o gfe
¥ adt eqifee sfq ot F9 T
9T zqifaa frg wu facars et #Y
a2 & FwAT ®T GO
@ g fraw fog g weaofamem
9 7w fonE wege 7 dr § WX
T faarudw § o

V. = ghwng : dfer g &
wgraarg fe g fadwacad & st
® O Wogw SR QR It
¥ AR FAR & fag S dedr
¥ 25 99 §GF qO% GG THG WY
R W[ swaeqr wT |

V1. ¢t wr faafa : gowre &
frate frgaw (wrdw), 1977 #
gwew w3 AR &7 faafa v € Afy
| guies o< feqr § faqs owarey
X & frafe & e fto Qe 3 &
wy A F< fegraar § 1 ot § e @
gwifur afe &1 aw i g
& g7 wWife wfaw wrar § @i
%1 g% gt st s § 0

VII. ®sT & v faate : 47
®T THT ®F J4C A & ae §
fagmr &0 # fow < foar war §
W gas A alf faarode § 0

v.in.“ w fafs : 07
A W TAgy v FX F Y o
AT # ©F F geere A feway, 1978
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¥ qE oaeg ¥ A9 WA wA &
waafa warw w7 & 9% TwE v
10 %o i fozar 71 7962 Trw-wgreaT
¥t o far feedl Wi shraesi &
¥ w1 qw frate &< €1 ot wwfa
st &t g § o

IX. W g oY uY
T ® AEHIT WX st qa
Fgfagi & T X W & Iw9 FT Qo
T H T & fog SeNdw g
20 0T 97 &T W o, faur v

L
Sinking of Wells in Rural India

10625. SHRI JANARDHANA POO-
JARY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state;

(a) the quantum of grant Govern-
ment propose to be earmarked for
the State Governments during 1979-80
for sinking of wells for drinking water
in the rural area;

(b) whether Government have flx-
ed any target i, this regard; and

(c) if so, the details 1n this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Schemes executed by
Btate Governments/Union Territory
Administrations under the Centrally
Sponsored Accelerated Rural Water
Supply Programme with 100 per cent
Central grant-in-aid envisage provi-
sion of drinking water through Piped
Water Supply as well as Borewells
and Tubewells. There is no provision
for supply of drinking water through
dug wells as this is not considered a
safe and permanent source. Out of
the provision of Rs. 80 crores under
the programme for 1879-80 no funds
are épecifically proposed to be ear-
marked for Borewells or Tubewells

MAY 14, 1079
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though the Government of India al-
ways recommends Borewell

well schemes, where possible, as a
low cost solution in preference to
piped water supply.

(by & (c). Do not arise,

Direct Dialling System for more Cities

10626. SHRI JANARDHANA POO-
JARY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have any
proposal to connect more cities by
direct dialing system during the current

year; and

(b) if so0, the number of cities which
will be connected?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) Yes Sir.

(b) Twenty five.

Allotment of Plots in Indusirial
Complex Okhla, Delhi

10627, SHRI A. R. BADRINARA-
YAN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to re-
fer to the reply given to Unstarred
Question No. 6474 on April, 9, 1879
regarding shifting of industries to
Industrial complex Okhla, Delhi and
state:

(a) whether at the time nf allot-
ments of Industrial plots, owner of
Industrics in thickly populated areas
in Delhi whether any stipulation as
to the period was made within which
they were to shift to those plots;

(b) 'if so, the details thercof;

(c) whether Government is aware
that the owmers of such Industrial
Plots have rented out thoae plots thul
misusing this facility; and -

(d) it so, Governmients
thereto?

* reaction
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (d). The informa-
tion is being collected and will be
Jaid on the Table of the Sabha.

Censug of Cattle

10628, SHRI C. K. CHANDRAP-
PAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Governmerit have
conducted any census of cattle in India
or made any statistical study on our
catile population;

(b) if so, the number of milch cat-
tle, especially cows, and the number
of dry cattle especially cows;

(c) whether there is any arrange
ment in India to feed and look after
the dry cows and if so, whether those
are adequate and satisfactory;

(d) whether Governrent has taken
any step to implement the constitu-
tional duty as the protection cf these
animals is one of the Directive Prin-
ciples of State policy; and

(e) Hf so, details thereof?

-THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA). (a) and
(b). Yes, Sir. The last gquinquennial
livestock census was conducted :m
1877, The data is being collected.
However, as per the 1972 census the
number of cattle (breeding females
over 8 years) in milk ang those dry
was 3.71 crores and 3.76 crores res-
pectively, Of these 2,20 crores and
2.68 crores were cows in milk and dry
cows respectively.

(¢} A large majorily of the live-
stock owners are able to provide for
their dry animals. In big cities some
livestock owners have a iendency to
let loose their dry animals. However,
except in case of extreme scaraity no
déaths occur because of starvalion.

narily, therefore, no special ar-
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rangements are called for on the part
of the Govenment to look after the

dry animals,

(d) and (e). Yes, Sir. The Work.
ing Group set up by the Government
for preparing the Sixth Plan has re-
commended that the Gaushalas and
Gausadans, etc., should be assisted by
the State Governments for improving
their capacity to look after the owner-
less, old and disabled animals.

Coordinating Committee on Minor
Irrigation Programme

10629. SHRI R. KOLANTHAI-
VELU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) particulars of the setting up of
coordinating committees at the Centre
and State level for implementing mas-
sive minor irrigation programmes; and

(b) the composition of such commit-
tees, precise functions and the con-
crete achievements made or proposed
to be made?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Coordinating Committees have been
set up by the following states:

(i) Andbra Pradesh
(ii) Bihar
(iii) Himachal Pradesh
(iv) Karnataka
(v) Kerala
(vi) Manipur
(vii) Orissa
(viii) Rajasthan
(ix) Uttar Pradesh

The following States are likely t
set up these Coordinating Committees
shortly:

(i) Maharashtra
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(ii) Punjab 12, Chairman/Managing Direc-  Memier
tor of Statc Lund lop-
(iﬁ) Tamilnadu ment Bank . ”

The remaining States are being pur-
sued vigorously to set up these Com-
mitiees. The Minor Irrngation Pro-
gramme at the Centre is being moni-
tored by a Special Cell in the Depart-
ment of Agriculture,

(b) The composition of the Coor-
dinating Committee as suggested to
the State Governments is given in the
Statement. The functions of the Com-
mittee are to coordinate and monitor
minor irrigation programme @and to
compile and report consolidated pro-
gress under the progammes. The
Committees are expected to remove
the constraints and accelerate the

minor irrigation programmes in the
States. « 1
Statement
Pt 8
2. Chief Secretary , . . Chairman
* mm Producliun'ﬂom- Vice-
Chairman
8. Secrctary (Agriculture) . Member
4 Secretary (Imigation) .,
5. Secretary (Power) . .
6. Chief Engineer (Minor
Irrigation) . . ”
7. Director opr-lculm . -
8. mmm.‘Sutc Elea:ricity‘ -
Chairman/Managing Director

¥ of the Btate Tubewe
Irrigation Corporation, if any -

w-smu. Corporative

1. Director, Institutiona] Finanee  ,

13. Local representaune of the
ARDC . .

14. Re‘gwnal Director of the
Cb“’ & . "

15. State Ground Water Director ”

16. Officers  concerned  with
grcul Projects, such as,
FDA, DPAFP, IIDP, In-
tegrated Rural Devclop-
ment etc. which have minor
irrigation as one of the com-

mmt » . . "
17. Representative from  Com-
mercial Banks . . . "

18, Deputy  Secretary/Joint Se-

cretary in-charge of the Cell  Convenor

Setting up of Akademi of Music at
Gwalior

10630. SHRIMAT] PARVATI DEVI:
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether it is a fact that an
akademi of Indian music is proposed
to be set up in Gwalior, Madhya Pra-
desh;

(b) if so, the detalls of the set up
of the akademi; and

(¢) the contribution to be mads by
the Central Government for the pro-
posed akademi?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND

(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c).
of Madhya Pradesh had proposed
setting up an Institute of Hindustani
Music at Gwalior. A committes of
musicologists for working out the
details has been set up, Ita report is
awaited. Central Government will
consider giving assistance on receipt
of the report.
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Government Aoccommodation in Madras

10631. SHRI A. MURUGESAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) how many type ‘D’ and ‘E’' quar-
ters are there in Madras;

(b) how many eligible persons are
there for the above types;

(¢) why there is compulsion to
occupy type ‘D’ quarters in Madras
city alone; and

(d) are there any measures the
Government would like to take to stop
such compulsion to officers?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 272 D-Type and 54 E-
Type quarters are available in General
Pool in Madras.

(b) The number of eligible Central
Government employees who applied
for allotment to these types is as
under: —

Type D 254
Type E 20

(¢) There is no compulsion to ace
cept the allotment of type D but an
officer who does not apply for type D
or surrenders a type D quarter or
does not accept allotment of a type D
residence in Madrag is not issued ‘No
Accommodation Certificate’ and as
such he cannot claim house rent al-
lowance. There are similar restric-
tions in certain other places also where
the demand is not favourable compar-
ed to the number of general pool resi-
w available in any particular

(d) Government does not propose
to change the existing pattern.
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Realisation of Development Charges
from the Dwellers of Unauthorised
Colonies

10632, CH. HARI RAM MAKKA-
SAR GODARA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether it is a fact that the
development charges have been col-
lected from the dwellers of the unau-
thorised colonies;

(b) if so, whether all such colonies
are sought to be regularised and some
assurances in this respect have been
given to the residents of such colonies
to regularise them; and

(c) it not, why any sort of develop.
ment charges are being taken from
them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Develop-
ment charges are being collected from
dwellers of the unauthorised colonies
which are to be regularised, in accor-
dance with the Government’s declar-
ed policy.

(¢) Does not arise.

Demand by Akhil Bharat Sindit

mm;::dh December,

10633. SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS
be pleased fo state:

(a) whether it is a fact that the
Government have received a charter

of demands, presented the 14th
Sindhi Sahit Sammelan

Akhil
held in December, 1978 at Ulhasnaga?
(Maharashtra);

(b) if so, the details of demands
made therei; and

(c) what action have Government
taken or propose to take on each of
the demandy so made?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI); (a) to (c). Information
is being collected and will be laid on
the Table of the House,

Revised Multi Sectoral Project for
Mazharashtra

10634. SHRI R. K. MHALGI: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the details of revised proposal
submitted by Government of Maha-
rashtra in regard to multi sectoral
project for Kalyan, Thana and Bhi-
wandi sub-regions of District Thana
(Maharashtra);

(b) when thig revised proposal has
been submitted by Government of
Maharashtra; and

(¢) what action Government of
India have taken or propose o take
in the matter?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Details of the revised
proposal is given in the statemept en-
closed.

(b) The Revised Project report was
received in February, 1879.

(c) The proposal i; under consi-
deration,

Statememt

The Revised Project Report envis-
ages the development of Xalyan-
Thane Bhiwandi Sub-Region consist-
ing of six Municipal Councils i.e., Kal-
yan, Dombivili, Ambernath, TUlhas
Nagar, Thana, Bhiwandi (excluding
villages). The proposed multi secto-
ral project comprisez of 11 sectors of
Urban Development as detailed be-
low:—

1 Aren Development Project
2. Bite and Services
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. Slum Improvement

. Mini Industrial Estate

. Training for Employment

. Water Supply and Severage
Integrated City Bus Service
. Road Net Work

. Station Area Improvement
10. Traffic Management Plan
11. Hospital.

A - N )

The total estimated cost of the pro-
Ject is about Rs. 1070 millions. Out
of this, the contribution of the State
Government and the resources gene-
rated by other agencies like Munici-
palities, HUDCO etc., is expected 1o
be Rs. 506.50 millions,

M:s Planets Limited

10635. SHRI BEDABRATA BARUA!
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether an enterprise called
Messrg Planety Limited has been gne
of the architect firms that is recognis-
ed by the University Grants Commis-~
sion;

(b) whether the Government or
University Grantg Commission hag re-
ceived any complaints against the
activitieg of this firm in the North
Easter grea; and

(¢) what are the complaints receiv-
ed and the main pointg thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No, Sir. The University
Grants Commission does not recog-
nize ot directly deal with architects.
The architects are appointed by the
Universities or Colleges concerned for
which building projects are approved
by the Commission.

(b) and (c). No complaints agalnst.
M/s. Planets (Pvt.) Ltd, has been re-
ceived either by the Government or
by the University Grants cmmil-
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gion. However, according to the in-
formation furnished by the Univer-
sity Grants Commission, during the
course of visit of a Review Commit-
tee of the University Grants Commis-
gion to Gauhati University in March-
April this year, the Committee was
informed by the University that the
final bill of the contractor M/s. A. L.
Nayar and Co. as well as of the arc-
hitect, M/s. Planets (Pvt.) Ltd., in
respect of a work relating to exten-
sion of the Physics building of the
University completed in 1966 wcould
not be paid due to some of the defec-
tive works in the building.

Poor Condition of Western Court
Hostel Building

10636. PROF. P, \G. MAVALAN-
KAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that at the existing building of Western
Court (the MPs Hostel) in New Delhi
recently were witnessed some possible
fatal and certainly dangerous occasions
of ceiling plasters falling and paris of
the ceiling and other walls slabs giving
way thereby causing grave danger to
life of the residents, including M.Ps,;

(b) it so, full facts thereof; and

(¢) remedial urgent steps being taken
by the Government to repair and im-
prove the structure?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) There have been a few
instances recently of ceiling plaster
falling down in small patches in the
Western Court. However, no one was

injured.

(b) Western Court Hostel was
constructed in 1920-21. By the pas-
sage of time ceiling plaster-and the
underside of R.S. Joisnts have lost its
sdhesive and i falling down ip
patches. On 1st April 1979 ceiling
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plaster from small position of bottom
of R.S. joist fell in Room No. 48 oc-
cupied by Hon’ble Member of Par-
liament (Shri P. G. Mavalankar).
At the time of happening nobody was
present in the room, hence no injury
was caused to any body.

(c) Action is being taken to re-
move the plaster from the underside
of joists and paint the surface of ex-
posed joists.

Alcohol from Waste

10637. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whethey an Indiapn Scientigt,
settled in U.S.A. has offered his expert
advice for the production of Alco-
hol from waste;

(b) whether this Alcohol will be
used to overcome liquid fuel shortage;
and

(¢) whether Government have ac-
cepted this offer, if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes Sir, the Gov-
ernment is aware of the verbal offer
made by Dr. H. S. Sraon, an Indian
Scientist settled in U.S.A. and his
expert advice regarding the produc-
tion of alcohol from agricultural
waste. He made this suggestion at
the recent International Workshop on
Maize Utilisation processing and Mar-
keting held at New Delhi in March,
1979.

(b) The alcohol can be utilised Yo
overcome liquid fuel shortage to some
extent. Ethanol and petrol can be
used in the propertion of upto 20:80.
Already an ad-hoc research project
proposal from the Indian -Sugarcane
Research Institute, Lucknow is under
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consideration of the ICAR for produc-
tion of Ethanol from sugarcane
juice and its use for blending with
petrol for farm engines. With the
cost of petrol rising, large scale use
of petrol-ethanol mixture for running
of engines may become an economic
feasibility. Brazil is known to be using
ethanol upto 10 per cent in mixture
with petrol and the U.S.A. has also
introduced blended petrol branded as
gasohol in certain areas. During the
last World War, when there was an
acute shortage of petrol, blending of
petrol with power alcohol was prac-
ticed in India also. The technology
is proven and known and the petrol
engines may need only minor modifi-
cation for using the blended fuel

(¢) The Government has not re-
ceived any formal offer and therefore,
the question of acceptance does not
arise,

10638. DR. LAXMINARAYAN
PANDEYA:

DR. MAHADEEPAK SINGH
SHAKYA:

SHRI LALJI BHAL
SHR1 SATYA DEV SINGH:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether CBI had reported that
a senior official of Civil Engineering
Department of NDMC wag holding
property mot in proportion to his
known dource of income and recom-
mended suitable departmental action;

(b) ¥ g0, what are the details; and
(¢) what action NDMUC. has taken
20 far ugainst him? )

THE MINISTER OF WORKS AND
HOUBING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): {(a) Yes, Sir.
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(b) and (c). Disciplinary proceed-
ings against the officer concerned are

in progress,

Exploitation of Labour under ‘Food
for Work’ Programme

10639. SHRI S. S. LAL: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether his attention has been
drawn to press reports that the ‘Food
for Work’ scheme are not being pro-
perly implemented in certain States;

(b) if so, his reactions jn the mat-
ter; and

(c) the proper machinery at the
disposal of the Government to gee
that labour is not exploiteq at the
hands of petty officers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). There
have been some stray reports includ-
ing one or two news items indicat-
ing that implementation of ‘Food for
Work’ Programme has not been pro-
per in some States. By and large
however, this is not correct, and in
fact the programme has had a great
impact on the rural people.

(b) Steering Committees both at
the State and District levels have been
set up to ensure proper implementa-
tion of works under ‘Food for Work’

10840. SHRI K. 8. VEERABHA-
DRAPPA: Will the Minister of
EDUCATION, BSOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether the Planning Commis-
sion has appointed any study group
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to keep a close watch on girls educa-
tion which may indicate any dispa-
rity in progress;

(b) whethey any suggestion has
been made by the Planning Commis-
sion to mllocate more funds for girls
education in the country; and

(c) if so, what are the details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) No, Sir,

(b) and (e¢). No separate alloca-
tion for girls education has been made
by the Planning Commission for spe-
cial programmes for girls in the Sixth
Five Year Plan 1978—83, Since girls
constitute a sizeable proportion of
non-enrolled children the provision
proposed for the universalisation of
elementary education will largely be
utilised for their education. It is dif-
ficult to precisely quantify separate
funds for girls education.

Solar—Powered Irrigation Pump

10641, SHRI K. MALANNA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
in the ‘Times of India’ dated 18th
April, 1979 that a demonstration of a
solar-powered irrigation pump was
given at Boat Club on 18th April,
1979; and

(b) if so0, the details regarding this
pump which has been designed by an
American firm which expects to pro-
duce it in our country in collabora-
tion with an Indian firm?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Government
iz aware of this demonstration of a
solar~powered irrigation pump given
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at the Boat Club lawns from 18-4-79
to 20-4-1979 as reporied jn the ‘Times
of India’ of 19-4-1979 ang other Delhi
Papers. The demonstration was wit-
nessed by the Minister of State for
Agriculture and Director General,
ICAR,

The demonstration was arranged by
M/s. IDL Chemicals Limited, New
Delhi, who have stated that the In-
dian Institute of Management, Ahme-
dabad have made a detailed Market
Research about the pumping unit. A
Feasibility Report has also been made
by Dr. S. V. Allison and Mr. R. W.
Matlin of Solar Electric International,
Washington, U.S.A., who are their col-
laborators in these efforts. They
have informed that they have import-
ed 6 units as prototypes which have
been demonstrated in Bhubaneswar
and Hyderabad. After the demons-
tration, one unit is learnt to have been
handed over to the Water Technology
Centre, Indian Agricultural Research
Institute, New Delhi for trials.

(b) The details regarding the pump-
ing unit designed by M/s. Solar Elec-
tric International, Washington, U.8.A,,
are given below in brief as reported
by M/s. IDL Chemicals, New Delhi.

The Solar powered micro pump is
meant for used by small farmers. The
SET 15 Sun Pump is designed to irri-
gate about 2 acres in the Rabi and 4
acres in the Kharif season. It is
suitable for areag where ground water
is normally found within 5 metres of
the surface. The unit consists of a
2 sp. metres array of Silicon Solar
Cells which convert sunlight directly
to electricity to drive a azmall sub-
mersible pump. It can lift 10 to 12
thounndutraso!watermhourtoa
height of 3-1/2 metres.

The units are reported to have little
maintenance problems/cost. It is esti~
mated that a unit would cost about
Rs. 9,500 if at least 10,000 units are
manufactured in one lot. With in-
creased volume and technological im-
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provement the cost is expected to
come down to about Rs. 5,000 by about
1985,

Work carried out in Indig

A 120 Watt (0.15 HP) water pump
utilising solar cell panels has been
in operation at the Central Electro-
nics Ltd., Sahibabad for more than
two years. Its functioning has been
demonstrated at important meetings
such as the International Solar Energy
Congress in January 1978 and exhibi-
tions, from time to time. Important
data are being continuously collected
on this pump.

Although the potential usefulness
of these solar devices has often been
demonstrated on a small scale, the
data on long-term use and main~
tenance costs etc, are not available.

The Planningl Commision haz re-
cently approved, through the Depait-
ment of Science and Technology, a
programme for extensive field trials
of solar water pumps for community
drinking-water supply and irrigation
purposes over a period of one to two
years to obtain sufficient data to as-
certain the feasibility of large scale
utilisation of solar pumps in remote
Indian Villages. At present, this pro-
gramme is in progress.

Felling of Trees in Mussoorie, U.P,

10642, CH. HARI RAM MAKKA-
SAR GODARA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether his attention has been
drawn to the reports given by team
of newsmen after they had visited
Mussoorie about indiscriminate feeling
of trees by the contractors quarrying
for limestone and rock phosphates
ete.;

(b) {f so, whether there are pro-
jects approved by the Centre also
who orn partners to the State Projects
in -syattmatic fellinc of trees; and
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(¢) if not, instructions being given
to the State to stop denuding the
hills of all greenary and adding to
the ecological problems?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No. Sir. But it is known that a large
number of leases for quarrying lime-
stone and rock pho'phate ure operat-
ing in the Mussoorie hills. The lessee
are felling trees while quarrying in
the areas leased out to them.

(b) There are no such projects ap-
proved by the Centre or in the part-
nership of the Centre for sy:tmatic
felling of trees in these areas.

(c) The Government of India has
already issued guidelines to the State
Government: to examine each case
of disforestation minutely before the
sanction is given.

auat & ferd O sy dw

10643. SiY TWo WTTo TwdY : 747
gfe it fend 7 @ TR &Y
o1 w3 fw

(%) wr wrea ¥ zfew ga ¥
qwsi & oy oF TYas &w T
w1 ¥1§ gEaTy woFTT ¥ fawroedy §,
"y

(@) ofe g, @1 T@ gaw #
FYETT Y AT KT T 57 § 7

w i wire e st (sft geofte fag
) ¢ (F) W (@), o
g 1 §gE i faeTe wwe ¥ oW
1 femifait. & wqarr o AT &,
vy T qar ¥4 fawre & weafar
T ¥ TUAERT & A T XA 9T
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faart fiur o1 | €§ FIESO W &
W e g & mfaw 30 &
famfed #1 1 wevra § ol T
aqr sfzdi d¥ wrgfas wagwr
T AT IS gL AREY 7 679 HIX
afwerg & 18 fawi & @@ 9913 9%
g6 SarHT "PIATY I GIIRT 4T
WEIHT S AU TG HOH QAT HT
e s mfdw g 1 omi &
qA-7 oA q¢ frgaor swte & faq
fraaer afs4 &1 eqmmT w35 qqr
ga ® weg? Wr &7 sror far ot
EIT AT F G EAY FT OFAH
FIA w1 TG

Voluntary Agencies for Welfare of
Children

10644, SHRIMATI PARVATI DEVI:
Will the Mumister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to lay a statement show-
ing:

(a) whether it is a fact that the
Department of Social Welfare has
sanctioned nearly Rs, 200 lakh in 1978.
79 to voluntary agencies for providing
welfare services to the children:

(b) if so, the names of the agencies
getting the money, separate amount
for each agency;

(c) the benefils to children as a
result of the above disbursement,
whether any cvaluation was made in
this regard and whether a report in
this regard will be laid on the Table
of the House: and

(d) the number of children in
Jammu and Kashmir State who deriv-
ed benefit from the welfare and deve-
lopment activities undertaken by
voluntary agencies under this pro-
gramme?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
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(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). Information is be-
ing collected and will be laid on the
Table of the Lok Sabha.

Foodgrains t0 West Bengal

10645. SHRI G. M. BANAT-
WALLA.:

DR. BIJOY MONDAL:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether he hag recently assur-
ed the West Bengal Government that
atleast 110 rakes for foodgraing would
be moved to West Bengal every
month;

(b) how many rakes of foodgrains
were sent to West Bengal during the
period January, 1979 to April, 1979
month wise; and

(¢) whether Central Government
of India have fulfllled itg assurance
and if not, what are the reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The Move-
ment Programme as agreed to by the
Railways for despatcheg of foodgrains
to West Bengal was at the rate of 4 to
4.5 rakes per day and this was com-
municated to West Bengal Government
on 30th January, 1979.

(b) During the period January to
April, 1979, 313.5 rakes of foodgrains
were despatched to West Bengal as in-
dicated below:—

Rakes
January, 1979 . - 70" 5.
February, 1979 . 2. ‘93'5
March, 1979 . : . 680

April, 1979 " " : Bi-5
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(¢) The implementation of a Move-
ment Programme is always subject to
operating conditions obtaining on the
Railways from time to time, The
Movement Programmes for despatches
of foodgrains to West Bengal have
been|are being implemented by the
Railways to the extent possible,

v o

10646. ot ofny wrk wrferm -5
v wite fewr wa qg aar o v
w3 fin

(%) wadrrast§ 3w #fw yeqrzw
WA FE goeT ¥ W waw IeTd
€ o 3% afemimessy Sz #
fratafa gt ¢ ; wix

(w) =y gevre & qfq ¥ fr
T wfaw Fman fean g ?

v g fer st (st gooim
fagaamwn) : (%) 1974-75 ¥ Rw
#f% samea #1 whaw wradls gusts
108. 84THTAFHT 197778 & YT
132. 781797 (WTATT . 1969~70 ®Y
FATAEA AR ATAG= 100) §F HFTT

s 22, owfawa sy gfa gd g
e ¥ gfg w7 & fad s sy
frd w1 @ & forll Fgard w7 fawatt
AT S TgY A9y 4y AT oFfa F wreAw
¥ vuy Pyt & o ¥ dra i
afg w7 wrfes § 1 Serfewar ¥
afg v ¥ fad o a1 @ vt &
FAET INET GHATA KT FA HAT,
we fre) & fio w1 S WK
faaraw w71, IACE Wi aE FTafas
Y7 wfer NEWr wIAT, Tl @
JUMAY FY WGAA7, FHF X 7 A
FAT, AT Y § ATE, RS WA,
woeror, faqom, qfenr, faeme WX
wforen sfe & 93 §8.997 &1 a9
FTAT WA § |

() fafow Trodi & 24 1974-75
#1977-78 TF &1 wafy & grardi &
Fearew w1 gefoa w4 TETOF faaca
AWM 1974-75 F W qRATH
1977-78 ¥ wramel & gwrad ¥
257. 8 ar@ M zw * afg g
afg # fagre, e, gfvm, wea s,
wgreg,  IAET, ON@,  qHeqT
afaaarg, I SRW WL qfvsw e
w1 wfas grre wWrg |

1974=75 ¥ 1977-78 A% §F YTATHI F IJTTRA FT G{IH

(000 Heh =)
TvT/He fa 1974~75 1975-76 1976-77 1977-78
(wfaw)
1 2 4 5
UTFR g3 9085.9 9428.1 7475.8 8570.0
waq 2114.9 2411.0 2285.4 2424.9
fagrz 8250.9 9177.1 9183.8 9863.9
qwa 2152.7 4519.8 4027.8 3873. 4
gfcarn 3339.3 5040.0 5250.9 5362.5
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1 2 3 4 5
fenma= 73w 1053.9 1128.6 932.6 929.3
I A T 1009. 2 1007.0 933.8 1041.0
R 6393.6 7083.3 4705.7 7110.1
Fo 1355.7 1386. 3 1276.8 1294, 1
eq NawW 10,020.4 12,000.6 9575.7 12,115.9
g 7784.0 9103.0 9696.5 10,456.0
wforgy 300.5 303.1 286.4 321.1
Ay 124.3 135.3 142.5 148.2
LILIE L 60.5 88. 6 93.5 97.4
AT 3970.6 5569.9 4075. 4 5372.4
g 7957.7 8827.4 9197.6 10,663.0
TG 4977.5 7735.3 7490.3 7153. 4
aferars 4797.2 7183.2 6336.3 8088.7
faga 328.5 373.1 352 8 384.6
IHT HAW 16,453. 6 19,477.1 19,908.5 20,826.7
gfwaw = 7866.0 8592.7 7453.8 8993.4
WIATH WV,

fagar i
qqz 18.1 15.7 11.8 11.3
RS TIM 79.0 91.6 95.7 107.9
T W, T
gal 13.4 18.2 20.5 21.1
frmeft 120.3 119.6 145.3 145.3
AT, T W
g 78.0 91.3 95. 6 97.5
e 45.0 44.9 63.2 63.2
qifeR & 75.5 82.5 82.8 68.2
B
wfeaw wraa 99,826, 2 121,034.3 111,166.8 125,604.5
frarar vk & forg. grTwTT T W wT-
aErRr AT g ?

1064 7. oft oy wek wwrfowy : w7
frwfwr vt e e gfer eite
Fentwr oitc wrerer e gfr oite gawte MM(-&MM)!:&W-
Wl oy v o wor w3 e o w0 & AT Aifr w ool aw waw
wrlwow Aife S qer e Wl wic w aff far war § 0 e
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STANY G FATAT AT AT fAETE AT
FAFTL QO F7%1 W7 307 Foarer 77k Ferery
& W U AndmTr wr A
aqr Ay fasg & fafwm ol
efrmTwT i)

National Seminar on Education

10648. SHRI NIHAR LASKAR:

SHRI A. R. BADRINA.
RAYAN:

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI HARI RAM MAK-
KASAR GODARA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whethey two day National Se-
minar on Education wag held in New
Delhi on 18th April, 1979 to discuss
the problems arising out of the situ-
ation, that 60 per cent children drop
out of school every year and the
imbalanc, i the opportunities gvail-
able in the varioug States;

(b) it so, what were the other sub-
jects discussed;

(c) whethey any recommenriations
have been made;

(d) if so, the detalls of the same:
and

(e) whether thig seminar wag orga-
nised by the Ministry of Education?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTVURE
(DR, PRATAP CHANDRA CHUN-
DER): (a) and (b). No, Sur. not a
seminar on Educalion but a National
Seminar on International Year of the
Chilg was held on April 19-20, 1978
at New Delhi. It discussed not only
the problem of drop-outs but also the
broad subjects of Health and Nutri-
tion Education, Social Welfare and
Legislation Resource Mobilisation and
Mass Communication,
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(¢) an (d). Yes, Sir; a statement
containing commendations made by
the five Working Groups on five sub-
jects set up by the Seminar is laid on
the Table of the House. [Placed in
Library, See No, LT-4473/79].

(e) The Seminar was organised by
the Department Social Welfare of the
Ministry of Education and Social Wel-
fair in collaboration with the National
Institute of Public Cooperation and
Child Development, an autonomous
organisation fully financed by the Gov-
ernment of India,

Agricultural Implements for
Small Farmer,

10649. SHRI NIHAR LASKAR:

SHRI A. R, BADRINA-
RAYAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Umion Government
are considering to supply agricuMu-
ral implements to the gmall farmers
during the current year,;

(b) if so, whether any State Gov-
ernments have done thig go far;

(c) whether Union Government
have decided to give to States any
loan for the purpose;

(d) if so, howy many State Govern-
ments have been given; and

(e) how many Stateg
for it?

have asked

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Re-
cognising the need to step up the effort
for the propagation of improved agri-
cultural implements amongst the smail
and marginal farmers, the Union Gov-
ernment had, last year, introduced &
special scheme in the Centrally Spon-
sored Secter for the purpose Under
the scheme, financial assistance was
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admissible to the State Union
Territories in the form of grant-
in-aid for the purchase of approved
implements for giving demonstration
and for subsidising the purchase of
such implements by the small and
marginal farmers on the SFDA pat-
tern, This scheme was in addition to
the ongoing SFDA and other area
programmes of the Union Government
under which also subsidy assistance is
admissible to the small and marginal
farmerg for the purchase of approved
agricultura] implements. While the
subsidy assistance under the SFDA
and other area programmes would be
continued during the current year,
the centrally-sponsorcd scheme intro-
duced last year has been decided to be
transferred to the State Sector,

(b) The States of Assam, Gujarat,
Orissa, Uttar Pradesh, Himacha] Pra-
desh, Madhya Pradesh, Tripura and
the Union Territory of Chandigarh
have avuailed themselves of the Cen-
tral assistance under the Centrally
Sponsored Scheme operateq last year.

(¢), (d) and (e). As at present, the
Union Government do not contemplate
any scheme for the giving of loans to
the States for the purpose. According-
ly, the question of any State Govern-
ment having asked for or been given
any such loan does not arise,

srare fadtw & gare fromme & gt
W ¥ e iy W

10650. sff gux fay : 57 pfw o
famk o) gg qAA ¥ FAr AT i .

(%), sarcfedtaa Fvar<fadmay
¥ fdy wYT "ol wrers) & grqrEw,
TPUE  QETER), GE-ETITEml |17
WX GAAT TG F WOT-GET LT FY
guqr fwadt y

(@) war fgely wrar & faod
T e gt Y ST o Wy ¥y
# ww § wraf FgedY & Fraerst et Al

slasm™) w1 wilger € wiw s &
frare sy arelt afasmeY st arfeer
FrgFAIHAtas g ; W

() afzer, arfgftwrardsy o=
AT FTETONE St gy fg Y ey
&1 Sreagw 2 & fag  gwar deyr
FITHT FH | 77 GF A7 W7 & q&) &
FTAFT Y Sraar ?

wiw s ferand Wit (st gooita ey
TTwT) (%) femzfagmeg &
WS & AT & forqaearant, ag-aearEE
TAT FAAT FLIAFT ¥ T 13 97 TGT
& T e wfmos qr f

(=) =z (7). washt s qrad
Y T w1 IvAsy A §, wafe
fe=Y swToET AY gravaFHar Fae g
arft 7ot & fAd AT g ol A
AT ATAFAATITFTIAEE |

faeary fadmeg § o araael  «
qarsfa

10651, «t guen fog : a9 wfw
w17 Taerf 520 gg qam™ $7 g97 &1
fF .

(%) facarcfadarag & warosvrr
¥ HTH FT @ WA WIAT F IT-TETTR]
srowfad e feg oy 4

(&) =t G wrar & 41T IY-
GrITIHT TYT AT WINTHT F AT I9-
FTER] 9T TEIAT TR T A
0% 9% § W1 JY-HATEE G AT
FYET TYEF F 9% 9% foqw awy
% oWy scfef a® & AT et A
Ir-geqrawt 7 I fav faqfer &
g qwia s ardfr g; Wl
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(7) sr-wmrewl & fod cQwfy
T aggr g & fod  gOsTI W SUTY
wFE?

wiw sie fowrf st (st qoofier
fog wone): (F) aqurs aff Fraai
¥ WS WIOT F IT-GETTERT 1 HAAT
WYY & TEITF TEYEF F 97 T UsrNfE
FA AT YT |

(@) wtT (w). faearz fadarsra
¥ qEIUE RS F T 97 (HAAT WL
fe= wad ¥ ®1 0% 0F 92) fg=Y wmar
& IT-FOIIEF T UA 9F GAAT 9197 F
IU-FEATEHT & AT TZ A1 AT qravey
#* IT-OTEH AV 9T R @Ay
WIATHT 7 I9-geqrESt & forg adrefq &
qAYY N #¢ & fag w9t fraa 1
gargs $@ 93 fearefearamw@r
IU-gEArEF 1R gg i & o forar @1q
AT g9 %9 §aq 7 fow 74t By
goefes o7 fd e war

Central Gran¢ for Rural Roads

10652. SHRI GANANATH PRA-
DHAN: Wil the Mumster ol AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the amount sanctioned by the
Central Government to each State for
rural roadg during the year 1978-79; and

(b) the States which have mot been
abje to fully utilise the sanction given
to them under the head?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No money was
sanctioned by the Central Govern-
ment to the States for Rural Roads
during 1078-79. The Central scheme
taken up during 1877-78 was discon-
tinued as adequate provisionsg had been
made in the State Plang for Rural
Roads under the Revised Minimum
Needs Programme,

(b) The quesfion does not arise,
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10658, SHRI P, RAJAGOPAL

NAIDU: Will the Minister of COM-
MUNICATIONS be pleaséd to state:

(a) whether there ig shortage of
wire and poles for starting P.C.0. and
to lay new lines in Andhra Pradesh;
and

(b) it so, whether the Qovernment
will allot the necessary wire and
poles to the State?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) There is general
shortage of some such items due to
short supply of certain essential items
of raw materials such as steel ete. in
the country.

(b)Y Allotments of necessary
matenals are being made progressive-
ly to all the Telecom, Circles in the
country, including Andhra, according
to availability,

Identification of Educationally
Backward States

10654, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Government ap-
pointed g Committee to identify the
educationally backwarq States re-
garding Universalisation, of elemen-
tary education;

(b) it so, whether the Tommittee
identifled the States;

{c) the names of tha States;
(d) whethey N.CER.T. 13 involved

in these Stateg to the
lisation .?tmelemmhqy .a£

and
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(e) whether N.C.ERT. is con-
templating to strengthen the fleld offi-
cerg in these backward ‘States for
the implementation of National Pro-
grammes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to  (c), No, Sir not for
merely identifying the educationally
backward States, but to prepare a
feasible programme of universaliging
elementary education according to a
definite time-frame, a Working Group
was constituted which submitted its
interim report in February, 1978. It
had 1identified that 74 per cent of the
non-enrolled children are in eight
States wviz. Andhra Pradesh, Bihar,
Jammu and Kashmir, Madhya Pra-
desh, Orissa, Rajasthan, Uttar Pra-
desh and West Bengal.

(d) The N.C.ER.T. has launcned a
number of innovative educational
programmes to help universalise ele-
mentary cducation. Some of these
are:—

(1) Production of “modules” of
need-based instructional materials
for non-formal education programmg
for children of the age-group $—14;

(ii) Involvement in the imple-
mentation of the two projects with
UNICEF assistance (wz., Primary
Education Curriculum Renewa] and
Developmental Activities in Com-
munity Education ang Participation)
in six out of the eight States (viz.
Andhra Pradesh, Bihar, Madhya
Pradesh, Orissa, Rajasthan and
Uttar Pradesh); and

(iii) To develop the ‘minimum
learning continuum’ for the ele-
mentary span of education and te
make learning more flexible accor-
ding to the local needs and life-sit-
uation of the children.

(e) There is no such proposal at
present.
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Cane’ Price paid by B.l:q;m.
Punjab and Haryana

10655. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) whether the State Governments
of U.P., Bihar, Punjab and Haryana
are paying to the cane growers; and

(b) the difference between the ac-
tual price paid per qQuintal last year
and the minimum price announced
this year by the Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). These
State Governments are reported to
have decided to subsidise, out of their
funds, the cane growers, by additional
payment equivalent to the difference
in price of last year and the minimum
statutory price fixed for the current
year. This difference ranges between
Rs. 2.50 to Rs. 3.50 per quintal,

Constructiona) Loans to Andhra
Pradesh by HUDCO

10656, SHRI P. RAJAGOPAL
NAIDU- Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to

state:

(a) whether HUDCO is providing
loang to construct houses in villages;

(b) whether Andhra Pradesh State
Governiment requested HUDCO to
give loang to construct houses in
rural areas; and

(c) if 80, whether it is giving
loans?
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THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir,

(b) No, Sir.

(¢) Does not arise,

Aid for Supply of Bullocks and
Buffaloeg to Flood affecteq
West Bengal

10657, DR. BLIOY MONDAL:

SHRI SHANKERSINHJI
VAGHELA:

SHRI CHIMAN BHAI H.
SHUKLA.:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a} whether 10 out of 16 districts
of West Bengal were heavily affected
with devastating floodg during the
last year;

(b) the cattle population lost in
each affected district;

(c) whether there ig any proposal
undey consideration of the Govern-
ment to supply bullocks and buffaloes
on subsidised rates to the farmers of
thoge flood affected areas; and

(d) whether Government of West
Bengal had approacheq the Central
Government for aSsistance as refer-
red to above and if go, amount of
asgistance given by the Central Gov-
ernment for the purpose and if not,
the reasons thereof?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Nine districts and the city of Caleutta
were affected by floods during 1978,
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(b) The number of cattle lost due
to floods, as reported by the State
Government is indicated below:~

Number
District of cattle
loat
Midnapur . . " . 23,500
Hooghly . . . . 52,010
Burdwan . . . . 80,044
Birbhum . . " A 25,000
Murshidabad . S . 12
Nadia . . . . . 4,500
Bankura . ; i ] G,000
24-Parganas . . . 2,779
Torawn . _";,; :1_,34;

—— - —— m— — B —

{c) No such proposal has been re-
ceived.

(d) No, Sir.

Agency Commission for Work
undertaken in Libya

10658, SHRI DHARM VIR
VASISHT: Will the Minisler of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

{(a) whether Government was aware
of disclosures in the Blitz (English) of
7th April, 1979 at page-T about the
alleged payment of Jakhs of rupees in
the form of Agency Commission for
works undertaken in Libya by the
International Airport Authority of
India; and

(b) whether any action has been
taken in this regard and if not, why?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The informa-
tion ig being collected ang will be laid
on the Table of the Sabha.
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WSt w wrary s frata

10659. sff g&o Q®o wWwTAY :
st afaw sige s :

w1 gfw vt feurd 547 98 @@
Y FGTFG 6

(v) Aty @ an-
ar{ & st W7 faate &7 qz-ar sy
e

(@) w7 Arr aqt § qredm 7177
fram =2ve & "zt #1 wE-q AT
7T 2, U

(w) =rzmvsi w1 wmEATT FA AT
g ¥ fRar s ?

wiw vtz ferard snerg & o st
(st W s fag) : (%) 77 (7).
(i) 77 1976 ¥ grr fagwy & wamaf
FY @t w7 &7y vk o7 | qfy
A 1976 ¥ 9KH o w7 wraT AEaedY
gar % qfF 1977-78 7 AgrAT &
w7 ¥ Az ¥ T3 wrAr qer g ot )
1978-79 F X\TI9 WA &1 ® 18 WraTQ
AE W1 § WY WYAAT AIAT & wA AT
frgz wieen § gt &1 w1 smom
fae arR &Y st T AT oEet @
¥ 1976-77 W17 1977-78 & 7
WTATA H1 74T ATATHT & qZ-A17 A7 59
Y& § ——

(gwmT HTd Z7 ¥)

1976-77 &E 4819.1

LI L] 145.8

g 178.6

1977=78

(i) *¥fw et & eamew ¥ e
e aw 3fg w4 7€ § e et &
TAT FY TS WATHT T ATAE FAT
WTAH FI AT | 1977-78 F EWH
o & T pfa ARl famorw
a9 fae (ART) F ANAW § 10 IR
HYeL &7 a1 FT Arare BF7r a7 a7
qEsY WA, 1978 T I(FT F HWIATT HY
QN AT ATAA F SeAIA T@T T
# W1 1978-79 F FTw AT F FH
WA & ATV H wiws wET TTeed AgY
A

(iii) zwréd faria nv < sf
@Y | TEAEAT ATAS I BIETHT HIE
v A fagA & owiw & fam
qA ANTT ATZAA AT TE @
T & iy wend A 6 g, g
¥ Wz 917 A1AA 1 FB AraeAt F fav
F1 wAAt &1 w8 § 1w A9 2 1973~
74 % Aoy svfams o 7 2y 7 ogeA
g AV G /AT T AT H 7 WV A
qert frr 2ot & W wfs awr
feafa ¥ famed & 22 mewar wwq
Ffam &1 1976-77, 1977-78 AT
1978~79 & Fvw fraia fam o
wATAT & I qrAT na famver Heew
# (waa-I) 1

(@) T frrm dorw § (o
II) =i 1-4~1977, 1-4-1978 WX
1-4-1979 &Y WA grg e &
q ITE WAATT AEMRI & EETH
& J¥ F FaTar W@

i@y |
(wrar gamre sfto z7 ¥)

76-77 77-78 78-79

g —— 48574 727.5

g w7 wrT — 8.1 50.8
A 40.5 11.9



235 Writien. Answens

s I
Wl grxy e & a1 1-4-77,
1-4-78 WX 1-4-79 H HEAR
QRUTHT FT ©TH FATA AT (qAT

(wiwg gare wro 24 ¥)

B 1-4-77 1-4-78 1-4-78
Lo w1 L

Ui 9700.9 7273.1 5142,6

wras {5358.1 5891.6 8893.2
( =ma=

SR

q gr

)

Lics

WAM 392 0 17 8 16.2

ST 15451 0 13182.5 14052.0

Desert Development Board

10660. SHR] HARI VISHNU
KAMATH: Wil] the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether a Desert Development
Board was set up in the early sixties;

(b) whether it ig still working;

(c) what its duties, functions and
powers were, and are;

(d) whether a statement wil] be lald
on the Table indicating the work done
so far by the Board;

(e) its composition and personnel
today; and

(f) the expenditure incurred up to
date in connection with the work of
the Board?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (f). Desert
Development Board was first constitut-
ed in June, 1966 under the chairman-
ship of Union Secretary for Agncul-
ture to ensure adequate attemtion to
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the desert areas of the country. The
Board was re-constituted in October,
1971 with the then Minister of State
in the Ministry of Agriculture as its
chairman. The functions of the Board
were to advise the Central and the
State Governments concerned on the
developments of desert areas and to
watch and review the implementation
of various schemes in the desert areas
of the country, Secretary to the Gov-
ernment of India, Department of Agri-
culture was the Vice-Chairman, Shri
Amrit Nathata, M.P., Lok Sabha, Shri
Mohd. Usman, M.P., Rajya Sabha, Shri
Golabhai Patel President, Distt. Pan-
chayat, Banaskantha Palanpur and
Captain Shri Kanwal Distt Rohtak
were the non-officials members, On
representative each of the State Gov-
ernment of Rajasthan, Haryana,
Gujarat  Planning Commission, Min-
istry of Finance, Join{ Secretary, De-
partment of Agriculture in-charge of
the Desert Development Programme
were the official members. Deputy
Secretary, Department of Agriculture,
Government of India was the Member-
Secretary. The Board held 4 meetings
on 25th January. 1968, 15th May, 1968,
10th January, 1872 and 19th Septem-
ber, 1972 and approved the schemes
costing Rs. 197.32 lakhs in the sectors
of Minor Irrigation, Soil Conservation,
afforestation grass-land development
and pasture development etc, This
programme was implemented in 4
district 1n Mohindergarh in Ilaryana.
Banaskantha in Gujarat and Barmer
and Jaisalmer in Rajasthan. During
the period 1969-70 {o 1973-74 an ex-
penditure of Rs, 183.38 lakhs was re-
ported.

Birds sold from Indian Veterinary
Research Institute, Izatnagar

10861, SHRI HARI VISHNU
KAMATH: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether the Indian Veterinary
Research Institute, Izatnagar, is at
work on g project known as Japanese
quail’;
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(b) whether despite stringent res-
trictions, many live birds there were

surreptitiously sold in the local market
by some employees of the Institute;

(c) whether any inquiry has been
held in the matter; and

(d) it so, the outcomg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir,

(b) to (d). The matters is under
investigation.

W gfmgre wdew afeer W
JEIETET WYT SPeA e
10662, st gy Wik wfew : ¥77

forarr, qarer seaTe wt wegfe a4 0

FaT 4 T £ 7

(%) Fa7 77HT7 F vare fergeara
faams 13 ==, 1979 @ worfvA A
R F1 9 fgATay wan g P aaes
# wta afufs s aredw gfgm
ARG T F gy §iT s
&7 F ore § qforraerey Q@ ¥l
% gfafaawr 1 qar @ g W

(=) =fr 7, & a=h R
T E:

farn, awTw wEwTor e wepfa
ot (W7o TG WA W) : (F) AR (F)
oY, g1+ wATHT FIT K Wi Afafy
afser 7 v w1 Agrfy, Wy
gfaeifas smaam afcag T amwE
N e w77 & fo oF fawew wfafy
afsa Y & 1 Ty Feave sdfifera 81

et v sfvew & fog sgawamt o
wadn
10663. §Y Qo QRo WA :

i ofre Feren et 2wy £ g
w fe's
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(%) = e fawam gaemT T
e et s i AT -
mm%‘tm‘rifganm ot
a oy wrgear qv wfvdy w1 awda fear
g, 9

(w‘)' afz g1, &Y T@ Aai & 9w
a1 g A § fva fea wrodi % § aar
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Urban Land (Ceiling and Regulation)
Act, 1976

10664. SHRI §. R, DAMANI: Will
the Minister of WORKS AND HQUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state;

(a) whether the Government have
taken a decision on the suggestions
made by certain States for the Am-
endment to Urban Land (Ceiling and
Regulation) Act with regard 1o the
urban areas which should be brought
under the purview of the ceiling ap-
plicability to agricultural lands,
criteria for exemption, principles for
distribution of land removal of res-
trictions on transfer of vacant land or
built-up property and simplification of
procedures; and

(b) if so, the details thereof and the
action being taken by the Government
in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR'

BAKHT): (a) No, Sir.
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(b) Does not arise, The Government
of India is awaiting the Supreme
Court’s judgment on the challenges to
the provisions of the Act made before
it in several writ pelitions before de-
ciding on the lines of amendment,

Land Under Abadi Cultivation and
Forests

10665. SHRI R. L. KUREEL: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) total land in abadi in the coun-

try:

(b) total land being useg for culti-
vation;

(c) total land which was converted
into agricultural land after cutting
forests during the last three years end-
ing 81st March 19079; and

(d) total amount spent for convert-
ing the forest land into agricultural
land during the same period?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The data on land use are collected ac-
cording to the mine-fold classification,
There is no separate classification re-
lating to ‘Land in abadi’, However,
one of the classifications relates to
‘area ynder non-agricultural uses’
which includes all lands occupied by
buildings, roads and railways or under
water i.e, rivers and canals and other
lands put to uses other than agricul-
ture. The land put to non-agricultural
uses in the country is placed at 17.39
million hectares during 1975-76 (latest
available).

(b) The area under cultivation (net
area sown and current fallows) is put
at 15475 million hectares during
1975-76 (latest available),

(c) The statistics are not readily
available in the Department of Agri-
culture, They are being collected and
will be placed on the Table of the
House,

(d) It is not possible to compile any
such information as conversion is en-
tirely done by private beneficiaries
themselves.
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Metering of Telepbones in Mansa
Mandi (Punjab)

10666. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the subscribers of
Mansa Mandi (Punjab) have lodged
any protest against metering of tele-
phones in that exchange;

(b) whether the monthly bills of
subscribers have doubled as compared
to pre-meterised process; and

(e) if so, reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) The informa-
tion 15 being collected and will be
placed on the table of the House as
soon as possible,

Setting up of verterinary Hospilals

10667, SHRI DALPAT SINGH
JARASTE: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether gome decision has been
taken recently to set up some veteri-
nary hospitals;

(b) 1f so, the State-wise
thereof; and

details

(c) whether Government have con-
ducted any survey to ascertain as to
the State having the highest incidence
of cattle mortality due to various
diseases? I

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Working Group on Animal Hus-
bandry for the formulation of the
Medium Term Plan and Annua] Plan
examined the proposals of the State
Governments and Union Territoriea
and recommendeq inter glia the getting

up of new veterinary hospitals,
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(b) Final decision as to the number
of such institutions shal] be taken by
the State Governments after finalisa-
tion of the Plan outlays.

(c) Although no survey hag heen
conducted, on the basis of information
monitored by the Department of Agri-
culture, the highest incidence of cattle
(including buffalo) mortality due to
major infectious diseases in terms
of deaths per lakh bovine population
during 1978 wag recorded in the Union
Territory of Mizoram f{ollowed by
Kuarnataka State.

Telephone of Memberg of Parliament
out of Order in Delhi

10668, PROF. P. G, MAVALAN-
KAR: Will the Minister of COMMU-
NICATIONS be pleased {o state;

(a) whether he is aware that a
number of telephones at the residen-
ces of M.Ps. in New  Delhi, are oiten
out of order thus causing great in-
convenmence; and

(b) if so, what steps are being
taken by the Government to improve
the situation effectively and urgently?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) and (b). No. Sir, Re-
sidential telephones of M.Ps, in New
Delhi are not going out-of-order often
However, following steps have been
taken by the Government for further
improving the service:—

(i) A mobile faults repair service
operating over night between 10 PM
and 6 AM is provided to attend to
faults of important subscribers in-
cluding the MPs. The telephone
number of the service js 343088.

(ii) in Trunk and Special ser-
vices exchange as well as Central
telegrapp office, special telephones
have been provided to attend +to
their complaints about Trunk Calls
special services and phonogram ser-
wvieces, These telephones are manned
by senior members of staff,
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(iii) Printed information cards
giving the above telephone numbers
as well as the telephone numbers
of offices and residences of mainte-
nance offices have been given to
each of the M.Ps.

Non-delivery of Post in Ahmedabad

10669. PROF P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is g fact that no post
was delivered in certain zones of
Ahmedabad and also in the whole city
of Ahmedabad by the postmen recently
for some days;

(b) if so, facts thereof and reascns
therefor;

(c) what were the various grievances
and demands of the gaid postmen; and

(d) how many of them and in what
manner were they redressed and met
and if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) Mails were not deli-
vered by the Ahmedabad G.P.O. Nav-
arangpura H.O. and Naranpura Vistar
Sub-Office on 20th and 30th March,
1979 and also on 7th, 9th and 10th
April, 1979 on account of wild cat
strikes by the delivery staff.

(b) (i) A dispute arose over the
guestion of payment of a money order
to a student because of difficulty in
identification. One of the students
reportedly threatened and misbehaved
with the Postman,

(ii) The staff wanted payment of
Coolie charges at flat-rate to every
Postman irrespective of weight of
mails, whereas, at present, for a first
slab of 8 Kg. of weight no Coolie
charges are given,

(¢) (i) Police protection for each
and every Postman.
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(ii) Reporting of assault cases to the
Police by the Department and proces-
sing further on behalf of the staff.

(iii) Payment of Collie charges irres-
pective of weight of mails carried, as
mentioned against (b) (ii).

(d) (i) The Department had already
reported one particular case to the
Police Station. The Police Officer
assured that Police protection would
be provided to the Postman of the
particular beat only. It is not neces-
sary to provide Police protection to
each angd every Postman.

(ii) As desired by the Union,
instructions have been issued by the
PM.G,, Gujarat to all the Units in his
jurisdiction to render all necessary
help as and when a case of confronta-
tion between a Postman and a member
of the public comes up for hearing, and
the aggrieved postman be helped by
PR.I/LP.Os., etc. by remaining pre-
sent to observe the proceedings in the
Court,

(1ii) This could not be agreed to as
there wag no provision in the rules for
such payment of Coolie charges with-
out regard to weight of mails convey-
ed.

Constructional changes in the Commer-
cia] Complex in East of Kailash,
New pelhi

10670. SHRI K. LAKKAPPA: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that some
landlords in East of Kailash Com-
munity Centre Commercial Complex
put up mezzanine floors in contraven-
tion of the plans approved by DDA,
thus giving them additional perennial
rental income;

(b) if so, the reasons why the DDA
Field staff failed to check this at the
construction stage and whether any
notices for this violation were served
on the landlords; if so, when and i
not, the reasong therefor;
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(c) what penalty has been or is
proposed to be levied for guch inten-
tional violations of the building plan;
and

(d) how the plans have been regu-
larised ang completion certificates
issued?

THE MINISTER OF WORKS AND
HOUSING ANp SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Delhi Development
has informed that:

(i) The occasiop for inspection of a
construction arises as and when
its owner applieg on 'C’ and ‘D’
formg required wunder sanitary
bye-laws;

Authority

(ii) Full inspection of a building
under consiruction is done when
owner notifies completion; ang

(iii) Deviations, like cxcess coverage
of mezzanine floors in contra-
vention of the approved plans
have been pointed out to the
owners in the case of Eust of
Kailash Community Centre also.

(c) As per the building bye-laws,
any coverage of mezzanine floor, in
excess of the permissible limit, needs
to be rectified/demolished.

(d) Neither the plans have been
regularised nor the completion certi-
ficates issued in these cases.

Employment of Class IIl and IV Staff
in Nationa] Bureau of Sofl Survey and
Lang Use Planning

10671. SHRI K. LAKKAPPA: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether National Bureau of
Soil Survey and Lang Use Planning
has been employing persons in Class
IIT and Class IV in recent years with-
out making any reference to local
Employment Exchange;
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(b) if 80, how many persons in these
categories have been recruited during
1978 and 1079; and how many of these
personsg Were employed as casual
labourers for a ghort period prior to
their regular employment; and

(¢) the reasons for ignoring Em-
ployment Exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c) The
required information ig being collected
and will be laid on the table of the
Sabha as soon ag possible.

Review of Government Purchases by a
High Power Committee

10672. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether a High Powered Com-
mittee was set up to review the Gov-
ernment purchases;

(b) if so, the date on which the
Committee submitted its report ang its
importan{ findings and recommenda.
tions; and

(¢) details of action taken on various
recommendations, recommendation-
wise?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

-

(b) The High Power Committee
submitted part I of its report relating
to Centra] Purchase Organisation in
February, 1977. A copy of the sum-
mary of recommendations is laid on
the Table of the House. [Placed in
Library. See No. LT-4474/79). The
Committee hasg also finalised part II
and III of the report relating to pur-
chase procedutes followed by various
Central Governmen¢ Departments and
Public Seetor Undertakings and is
likely to submit it shortly.
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(c) The position with respect to
acceptance of the recommendsations in
part I of the Report ig as under:—

(i) Recommendations accepted by
Government:—

1(a), 1(b), 2(a), 2(b), 3(a),
8(b), 3(c), 4, 6 (Partly), 8, 8(a),
8(b), 9(c), 9(d), 10(a), 10(b), 11,
12, 14, 16, 17, 18, 19(a), 19(b);
18(c), 19(d), 19(e), 19(1), 19(g),
21(a), 24, 27, 28(a), 28(b), 29,
31 (Partly), 33, 34(a), 34(b),
35, 36(a), 36(b), 38(f), 38(g),
38(h), 38(i), 38(3), 39(a), 39(c),
40 (Partly), 42, 44, ang 45,

(i) Recommendations found not
acceptable by Government;—

5, 21(d), 25, 26, 30 and 38(d).

(iii) Recommendations under various
stageg of examination:—

2(c), 6 (Partly), 17, 13, 15, 18(h),
20, 21(b), 21(c), 22, 23, 31
(Partly), 32(a), 32(b), 37, 38(a),
38(b), 38(c), 38(e), 39(b), 40
(Partly), 41, and 43
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Museum Development Schems

10675. DR. VASANT KUMAR
PANDIT: Will the Minister of EDUCA-
TION SOCIAL WELFARE AND
CULTURE be pleased to state the
details of Museum Development
Schemes the Government have planned
n various partg of India?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): Under the “Scheme for financial
assistance for the reorganisation and
development of other museums” ope-
rated by the Department of culture,
grants-in-aid are given to the private
and semi-Government museums for
construction of buildings, minor exten-
sion ang repairs to buildings, purchase
of art objects and/or cameras, cpidia-
scopes, slide projectors, airconditioning
plants and for publications ang deve-
lopment of museums’ laboratories and
libraries,

Condition of Bird Sanctuary at Karnala
in Maharashtra

10676, DR. VASANT KUMAR
PANDIT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
bleased to state:

248

(a) whether the Foreign Visitor Mr,
Donalt Smith, Naturalist and a reputed
wild-life photographer from Scotland,
criticised in the press the poor condi-
tion of the Bird sanciuary at Karnala
in Maharashtra;

(b) whether the Government of
Maharashtry hag submitted a scheme
to the Central Government for the
improvement and maintenance of this
tourist spot; and

(c¢) whether the Union Government
have considered the primary needs of
this Bird Sanctuary and if so, how do
the Government propose to improve
the conditiong of this sanctuary to
develop it as a tourist spot?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No such
press report has come to the notice of
the Government.
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(b) No, Sir.

(¢) In view of (b) above, question
does not arise.

Production ang demand of Fertilizers

10677. DR. VASANT KUMAR
PANDIT: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) the total production capacity of
organic and inorganic fertilizers in the
country;

(b) the total demand for fertilizers
of each of the above categories during
1979 and 1980; and

(c) steps the Government have
taken to ¢ncourage indigenous produc-
tion of fertilizers, compost elc.?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) According to
rough estimates the potential of pro-
ducing organic compost is of the order
of 660 million tonnes.

The installed capacity of production
of inorganic fertilisers is 4.3 million
nutrient tonnes,

(b) The organic compost making is
by and large a self-producing and self-
utilising affair; only g fraction of the
total compost produceq in the country
is marketed. Hence no estimates of
demand for organic fertilisers are
available as such, though Government
is increasingly encouraging the organic
recycling of urban and rural wastes.

The estimated demand for inorganie
fertilisers is 5.61 and 6.30 million

tonnes for 1979-80 and 1980-81 respec-
tively.

(c) The following steps have been
taken by the Government to encoura-
ge indigenous production of organic
and inorganic fertilisers,
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Organic Fertilisers: An integrated
scheme of development of local manu-
rial resources has been in operation
for the last few years, Thig covers
establishment of mechanical compost
plants, installation of bio-gas plants,
implementation of sewage/sullage uti-
lisation, organizing demonstration.
cum-training camps, award of prizes
to gram-panchayats/local bodies, com-
post making by landless labourers,
subsidised sale of green manure seeds
etc.

InOrganic Fertilisers: A number of
new fertilisers plants are being set up
consistent with resources available in
the country.

Implementation of legislation on pro-
duction of cows and milch animals

10878. SHRI C. K. CHANDRAP-
PAN: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the States, which have sp far
adopted legislations regarding the pro-
tection of cow and other milch ani-
mals and the galient featureg of each
of those legislations;

(b) whether the States, where
there ig legislation ag mentioned in
Part (a) of thig question, are taking
adequate measures for implementa-
tion of those; and

(c) if so, detajls thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Information is being collected and
will be laid gn the Table of the Sabha.

(b) and (c). Implementation of the
legislation enacted by the wvarious
State Legislatures is within the pur-
view of the respective State Govern-
ments.
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Restlution on cow staughter

10679. SHRI C. K. CHANDRAP-
PAN: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(8) whether the Government has
taken any steps to implement the
recommendationg of the Private Mem-
bers Resolution adopted by Lok Sabha
on 12th April, 1979 on the problem of
cow slaughter;

(b) if so the steps taken and the
results thereof; and

(c) the response of the States?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Necessary action is being
taken to introduce & bill in the Par-
liament to amend the Constitution in
order to include the subject of pro-
hibition of Slaughter of Cow and
Calves and other milech and draught
Cattle in thec concurrent list of the
Seventh Schedule of the Constitution,

(c) Question doeg not arise for the
present.

Prohibition iy States

10880. SHRI C. K. CHANDRAP-
PAN: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleaseq to refer to the
replies given to Unstarred Question
No. 942 on 26th February and Un-
starred Question No. 5638 on 2nd
April, 1979 regarding Prohibition in
Stateg and state:

(a) whether in those Siates any

category of people are exempted
from prohibition totally or partly, if
so, details thereof; and

{(b) which are the categories of
people who &re given special licenges
to purchase liquor?

MAY 14, 1979
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GULSHAN):
(a) and (b) Under the guidelines for
implementation of prohibition by the
Government, permit system is envi-
saged for the following categorieg of
people:

(a) addicts;
(b) those on medical treatment;
(c) temporary foreign residents;

(d) medicinal use in
cases;

emergen®

(e) privileged persons, e.g Heads
of States, Ambassadors, Dip-
lomatic Envoys ete :

(f) resident foreigners;
(g) toursts;

(h) tribal areas where 1t 35 part
of the culture to use liquor at
ceremonies,

The State Governmentg are compe-
tent to provide licences to such cate-
gories of people by legislation oOr
under Rules,

Enrolment of 6—14 age group children

10681. SHR] SARAT KAR: Wil] the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether it is a fact that a pro-
vision of Rs. 800 croreg has been made
in the Sixth Plan to achieve the
target of 90 per cent enrolment of
6—14 age group children by 1982-83.

(b) whether Government have con-
ducted any survey regarding the
Stateg which have been lagging be-
hind and have 75 per cent of the
non-enrolled children; .and

(o) if go, the names of guch States?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir; the Planning
Commission has allocateg Rs. 900
crores for the Programme of Elemen-
g:yn Education under the 197883

(b) and (¢). No, Sir, not specifical-
ly relating to the eight States (viz,
Andhra Pradesh, Bihar, Jammu and
Kashmir, Madhya Pradesh, Orissa,
Rajasthan, Uttar Pradesh and West
Bengal) which together have 74 per
cent of the non-enrolled children,
but the Fourth Educational Survey
has been mounted with 30th Septem-
ber, 1878 as the reference date to
collect most up-to-date data for pre-
paring rcalistic programmes of ele-
mentary education.

Provision of drinking water in rural
Orissa

10682, SHR] SARAT KAR. Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state what ig the
numblar of villages, district-wise in
the State of Orissa where drinking
water wag not available till Mareh,
19797

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR1 SIKANDAR
BAKHT):: The information is being
collected and will be laid on the Table
of the Sabha.

Inveniion of gasoho] at LLT. New
Delhj

10883. DR. P. V. PERIASAMY: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the LIT., New Delhi
has invented a new fuel called
“gasohol” which can be used in all
kinds of automobiles without any
modificationg in their engines; and

VAISAKHA 24, 1901 (SAKA)

Written Answers 254

(b) the steps being taken for its
commercial utilisation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Work hag been in prog-
resg at IIT Delhi on the utilisation of
ethanol gasoline blend in combustion
engines. On the basis of this work.
an ‘optimum’ blend has been develop-
ed. The institute further reports that
this blend can be utilised in the
exising automobile without major
modifications/ulterations

(b) Information is being collected
and will be placed on the Table of
the Sabha.

Post of Hindi Officers and Hinal
Translators in the Minislry

10684, SHRI RAM CHARAN. Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the number of postg of Hindi
Officer, Hindj Translator Grade 1 and
II in the proper Ministry and its
attached/subordinate offices;

(b) the number of posts oui of
them, reserved for Scheduled Castes
and Scheduled Tribes and the number
of employees belonging to these cate-
gories working there;

(¢) if there ig no employee belong-
ing to Scheduled Castes and Schedul-
ed Tribes, the reasons therefor; and

(d) whether orders regarding re-
servationg are applicable, if not, why
not?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (d) The information is being col-
lected and wil] be laid on the Table
of the Sabha.
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Financial assistance to performing art
group

10685. SHRI G. Y. KRISHNAN:
Wil} the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that some
performing art-groups have been
denied financial assistance i the last
three yearg for maintenance of their
artists;

(b) if so, what are the pames of
such organisationg and what are the
reasons for not giving financial assis-
tance;

(c) whether Government propose
to grant them annua) financial help
also; and

(d) if so, the detailg regarding the
policy of Government in this regard?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): (a) and (b) Each year the
Department of Culture and the San-
geet Natak Akademi reccive a large
number of applications from perform-
ing art groups.

These applications are considered
under a number of gchemes of either
the Department of Culture or the
Sangeet Natak Akademi. Some groups
among these are given grants on the
recommendation of an Expert Grants
Committee.

The work involved in compiling
information about the institutions
which could not be sanctioned grants
during the last three years will not
be commensurate with the labour
involved,

(c) and (d). Those who are not in
receipt of a grant in a particular year
can apply again in the subseqguent
year,
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Misuse of subsidy on sale of phospha-
tic fertilivers

10686. SHRI G. Y. KRISHNAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether Government have re-
ceived complaints regarding the cases
of misappropriation and misutilisation
of subsidies on the sale of phosphatic
fertilisers in certain States during the
year 1977-78;

(b) whether the benefits of subsidy
were shared among sslemen, co-ope-
rative officials etc; and

(c) if so, steps being taken to pre-
vent such malpractices in future?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)' (2)
to (c¢) The Government of India are
paying subsidy on phosphatic fertil-
sers to the indigenous manufacturers
directly, in order t{o ensure more
balanced application of different fer-
tiliser nutrients and to increase the
consumption of phosphatic fertilisers
The question of misappropriation and
misutilisation of this subsidy by the
salemen, co-operative officials, etc.
does not arise, and no such complaint
has been received.

2. However, some Siate Govern-
ments, like, Punjab, Haryana, etc.
also paid subsidy on the sale of phos-
phatic fertilisers in their respective
States. The position of misappro-
priation and mis-utilisation of those
subsidies, ag per information available
in the Ministry, in different Statgs is
as follows:—

(i) Punjab: Some cases were re-
ported to the Punjab Govern~
ment. The State Government
have since registered cases
against the persons found
prima-facie guilty and have
also set up a Committee to
investigate into the matter.
Directions have also been
issued by the State Govern-
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ment to the officialsy concern-
ed to ensure personally that
subsidy on fertiliserg is utilis-
ed properly and given to the
genuine farmers.

(i) Haryana: So far one case has
.been reported to the State
Government. The matter is
under investigation,
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Foreign Aig for Dairy Development

10688. SHRI SAUGATA ROY: wWill
the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether more tham & countries
have gpproached for technical assis-
tance in Dairy Development work in
the couniry;

(b) if so, whether it will be in
national interest to seek services of
about 20 experts from FAO cte, for
Operation Flood II scheme;

(¢) whether the Government would
also take immediate steps to ensure
that any Expert with the National
Dairy Development Board/Indian
Dairy Corporation who have stayed in
the country for more than five years
are not given any furthe; extensions
ag per General Government policy:
and

(d) whether in accordance with
this policy and national self-respect
and security, the Government wili en-
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sure that no further extensim is
granted to a FAO Expert stationed at
Anand foxr over ten yesary ang who
hag been in the country under dubi-
ous cover since 1982 onwards specially
in view of press report pn his geti-
vities (Blitz Weekly—Janvary 27,
1978)?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) In
view of the sucess attaineg by India
under Operation Flood and under co-
operative dairy pattern called the
Anand patiern, a number of countries
are asking for assistance from India
in developing their capacity for car-
rying out similar projects in their
countrics.

(b) For effective jmplementation of
Operation Flood II, provision has
been made in the project for the
selective and minimal use of inter-
national expertise in the fields of
dairy plant management in the con-
text of farmers organisation, bio-
engineermng, computer gpplications for
genetics, dairy design engineering etc.
Apart from restricting the mse of
such experts to the minimum neces-
sary, care is also being taken to en-
sure that simultaneously adequate
indigencus expertise iy developed in
association with the internationally
recruited experts. There i8 nothing
contradictory in India providing
technical expertise to countries who
are less developed than ug in dairying
while obteining advice and/or aesis-
tance from countries more advanced
than us. This is necessary for ensur-
ing continuous upgrading of know-

ledge.

{c) No, sir. In certain special cases
where Gqvernment are satisfled, a
few forelgn experts whp have deve-
loped good understanding of the con-
ditions under which dairying can be
developed in Indig shouldq continue.

(d) The policy is that all foreign
experts should have enough counter-
parts =0 that their skills are trans-
ferred. It is a policy of the Govorn-
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ment that as few experts as is necec-
sary are retained and tp dispense with
the services of the experts whose
perfod of usefulness is over. There
ig only one FAO expert stationed at
Anin for ten years. He is the FAO
team leader, Shri Michael Halse, The
Government is of the view that his
services are requiredq for g further
period ang do not agree with the view
expressed in the press reports (Blitz
Weekly January 27 1978). A team
leader is required in Anand for Ad-
ministrative reasons as well as for
coordinating and directing the efforts
of 11 FAO foreign experis assigned to
Operration Flood. The norma] proce-
dure in projets using foreign experts
requires n tcam leader who ensures
that the foreign experts’ work is pro-
perly oricnted to the fulfilment of
the proiect’s objectives The Gov-
crnment is of the view that Shri Halse
with his qualifications, experience and
knowleder of Indian Dairying would
be useful ag team leader particularly
in view of his commitment 1o the
primeiples and objectives of Operation
Floord NDDB.'s request for his
continuation with them has therefore
been agreed to by the Government.
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Marketing and Processing nf Farm
Produce through Cooperative in
Gujarat
10691. SHRI CHHITUBHAI GAMIT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

state:

(a) whether any memoradum has
been submitted to the Hon'ble Mini-
ster by the farmers for remunerative
pricee of farm produce and reason-
able rates of farm inputs by the State
of Gujarat;

(b) whether Government would
like fo consider the development of
cooperative movejment in the dalry
industry in Gujarat through experi-
ment to other fields like groundnut
oil and cotton marketing processing
gso that farmers could get dividend
on their labour; and

(¢) whether Government are aware
that the marketing and processing of
farm produce by cooperative would
eliminate middle links which often
eat up a large portion of the earn-
ing4?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION ' (SHRI
BHANU PRATAP SINGH): (a) to (¢).
A number of memoranda gre received
from various agencies/individuals
from time to time on matters relating
to agricultura] and rural sector. A
memorandum on the subject of re-

munerative prices of agriculiural com.
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modities from Chairm an, Bhal Nalkan-
tha Khedut Mandal, (Bundhi, District
Ahmedabad, Gujarat, acldressed to the
Deputy Prime Minister and Finance
Minister has been received recently.
It is an accepted policy of Govern-
ment that farmers must geceive fair
prices for their produce. Govern-
ment also seek to ensure reasonable
prices of farm inputs by wvarious mea-
sures. A number of sucli measures
have already been annouriced in the
current year’s Budget,

It is also ean accepted principle that
cooperative marketing and processing
could ensure better; returns to far-
mers. The Government have been
encouraging cooperative efforts in the
fieldg of processing and marketing
through the State Gosernments and
the National Cooperative Develop-
ment Corporaiion The National
Dairy Development Boarq has a pro-
ject for oilseeds development m
Gujarat, zpart from a few other
States, on the lines of the schemes
implemented by it for lairyving. The
Gujarat State Cooperative Cotton
Marketing Federation has been esta-
blished in 1875 with the objective of
developing farmiug and, processing in
cotton in genwal and cotton market-
ing in particular, through ijts member

cooperatives.

Fawilles without Land, Business or
Employment

10692. SHRI R. L. KUREEL: Will
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) the number of families in the
country a® on 31st March, 1972 who
have no agricultural land, no business
or any employment under Central or
State Governmeant and their per
capita income during 1978-79%;

(b) the basis for determining the
daily, monthly ang yearly per capita
income and whether the income of
those mientioned in part (a) above
is also teken into considerstion in
determining the per capita income;
and
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(¢) how much amount was ear-
marked during the 5th ang 6th Five
Year Plans for the upliftment of those
lundless labourers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SIHRI
SURJIT SINGH BARNALA); (a) No
information relating to the number
of famihes in the country as on 31st
March, 1878 who have no agricul-
tural land, no business or no employ-
ment under Centra] and State Gov-
ernment and their income is available

(b) The Central Statistical Orga-
nisation prepares the estimateg of
nationa] mmcome bv industry of origin.
Depending on the availability of d:zta
either the productior approach or the
inchne epproach is fullowed. The
details ¢f the mcthodology followed
are given in the C 8.0 publication en-
titled “Brochurc on Revised Series of
National Product, 1960-61 to 1964-65"
publishcd in 1967. The annual jncome
earned by total working population
of the country is estimateq by seclors
The 1meeme of those specified in part
(a) of the question is included in the
total invoue of each of the industrial
sectors in which they are engaged.
The per capita annual income is obtamn-
ed by dividing the national income by
the estimated population. The month-
ly and daily per capita income can
be similarly derived. C.8.0. does rol,
however, prepare estimates of income
of different segments of the popula-
tion

(¢) The required information is not
separately available and this wil] be
placed on the Table of the Sabha in
due course.

Advance Charge of Fee by Public
Schools

10893, SHRI MANORANJAN
BHAKTA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether public schools in
Delhi are charging quarterly fees
trom the children in advance;

(b) whrther these .schools often
charge funds on’ ad hoc basls for
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schoo! building; and other purposes
trom fhe students;

(¢) whether these charges put the
parents of the children in incon-
venience and several representations
have been recetved by the authorities
from time to time; and

(d) whether the Government pro-
pous: some concrete steps to check
such practices being adopted by these
schools in Delhi and if so, details
and if netl, reasons?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furmshed by the Delhi Adminis-
tiatidon some of the Public Schools ere
clarging quarterly fees from the
~hildren in advance,

(b) No such complaintg have teen
1ocervnd by the Delhi Administration.

(¢) The parents make such pay-
ments voluntarily and np representa-
tiva hns been received by the Delhi
Administration in this regard

(d) Urder the existing Delhi
Schont Education Act/Rules, ao con-
crete steps is possible to check such
practices specially in case of schools
run by the Minority and such
schools are recognised but are un-
aided.

Raising the Level of Roads in South
Delhi by C. P, W. D,

10894. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of WORKS
AND HOUSNG AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) action proposed to be taken to
put speed breakers on C.P.W.D.
road linking Rao Tula Ram Marg with
Souih Moti Bagh, Nanakpura, Shanti-
niketan Street No. 2 and Anand
Niketan in view of the inter-section
at Anand Niketan, Shentiniketan and
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Nanekpura having been the scene of
many accidents; and

(b) whether at certain places the
level of this road is low thus causing
muddy waters to accumulate during
rainy season there and be a breed-
ing ground for mosquitoes and other
insects., if go, the action proposed to
be taken to raise the level of the
road?

THE MINISTER OF WORKS AND
HOUEING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Generally, speed
breakers are not provided on the
main rvads. Road sign boards indi-
cating speed limits are provided.

In view of heavy traffic on 1{kis
road, the traffic census has been
undcrieken and the proposa; for
widening of the road will glsp be
precessed. In addition to this, speed
limit and caution boards are being
provided on the roads before the
points of entry to the main roasds.

(b) In s small stretch near Anand
Niketan water accumulates during
heavy rains. Previously the water
used to go across the low lying areas
but the passage is now blocked due
to construction of houses. In order to
soive the rroblem of accumulation of
waler aclion to provide road-side
denins 1s being taken. Raising of the
road is not considered necessary.

Statement correcting the reply to

Unstarred Question No. 1991 dated

31st July, 1978 re. Bio-gas Plang in

Tripura and North-Eastern Region
States.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Op 31st July,
1978 while laying a statement in re-
ply to the Lok Sabha Unstarred Ques-
tion No. 1991 by Shri Sachindralal
Singha and Shri M. A, Hannsn Alhaj
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regarding Bio-gas plant in Tripura
and North Eastern Region States it
was siated that 7 plants were set up
in Manipur during 1976-77 and 2
plants were set up, one each during
1974-75 and 1976-77 in Meghulaya, I
find that in this regard the actual
year-wise position is as under.

S— ————

. No. of Gobar Gas Plants
State set up

1974~ 1975~ 1976 lg’;J Total
75 76

Manipur 5 2 Nil 1 18

Mrghalaya Nil 2 Nil  Ni 2

The correction of thy statement
could not be done within the pres-
cribed time limit of 7 days due to the
time consuming process of collection
of information from each district re-
garding number of gobar gus plants
set up in different years.

Statement correcting the reply to

Unstarred Question No. 9177 dated

30-4-1979 re. Transfer of Sr, NDS
Instructors

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTU-
RE (SHRI PRATAP CHANDRA
CHUNDER): In the answer to the
above-mentioned Unstarred Question
it wag, inter alia, stated that out of
the 9 persons holding the posts of
NDS  Instructors Senior Grade-I
working in Delhi, two had sought
voluntary retirement and availed of
terminal benefits ang the remaining
seven NDBS Grade I Instructors were

MAY 14, 1979

Written Answers 268

ultimately appointed as NDS Instruc-
tors in their persona} grades by the
Delhi Adminwstration with effect from
1-11-1076.

altappmbbemo:mm-
vertant error on further wverifiea-
ﬂonithlsbamfou.nd that the fac-
tual position is slightly at wvariance
with what was stated in the reply.
The actual position is that there were
eight NDS Instructors Sr. Grade ],
out of whom one did not accept the
offey of appointment given by Delhi
Administration and availed of the
termina] benefits and the remaining
seven NDS Instructors Sy, Gd. I were
ultimately appointed by Delhi Admi-
nistration in their personal grades
wedt 1-11-1876.

3. In the light of the above facts
which have come to my notice, the
reply to the Unstarred (Juestion No.
9177 dateq 30-4-1879 should be as
under: —

“According to the information
furmshed by the Delhi Administra-
tion, the NDS Instructors, Senior
Grade I, working in Delhi were not
absorbed in the Directorate of Edu-
cation alongwith Junior Grade NDS
Instructors in the year 1972, as the
Directorate had no posts of super-
visory staff available at that {ime.
The question of their absorption
wag pursued by my Ministry with
the Delhi Administration from time
to time. Of the eight persons in-
volved, one dig not sccept the offer
of appointment given by Delhi Ad-
ministration and availed of termi-
nal benefits and the remaining
seven NDE Instructors Br. Gd I
were ultimately appointed as NDS
Instructors in their personal grades
by the Delhi Adminietration with
effect from 1-11~1976.%
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(Unterruptions)

MR. {IPEAKER: Please give me in
writing. 1 will certainly look into
the matier, I will ask the Home Min~
ister to go into it and see what steps
can be taken in the matter. Nothing
further.

(Interruptions) **

MR. SPEAKER: Don't record. 1
am not able to understand a word of
this shouting. If 20 people shout to-
gether, can I understand anything?
Why does nol anyone of you give 1n
writing? I will look into the mutter.
(Interruptions) **

Mr. Somani, what is your point of
order?

it qro Two WiwrAr (faetemg) :
WEIE AEIRT, AL U8 WA e
#t fgedt o gfimm WY 1 wdt § 0
g e T R @ Faw &
TATE H AT &AT 94T, A WEAT 47 | TG
ghom & wdft & & o< fgey &Y svdy
# 7 o § | wifew Y syt & fag
& ag www BT @I E_ |
MR. SPEAKER: 1 will look into
it.

Sty TR AT (RGA) © aE
T, vz e W § | 9 W

%T ¥ agg q*+  (nterruptions)**

MR. SPEAKER: Don't rccord.
Therg is no point of order.

SHRI MALLIKARJUN (Medak):
On a point of order, Sir.

The Constitution of India has been
violatedq by discriminating between

Harijans and non-Harijans**........
(Interruptions) **

MR, SPEAKER: Don't
There is no point of order.

record.
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(Interruptions) **

MR. SPEAKER: Do not record
anything,

(Interruptions) **

MR. SPEAKER: I have said that I
am going to look into the matter.
You do not give notice earlier. What
can I do? I cannot dp anything now.
I have said that I will look into the
matter. Nothing further,

Mr. Ramalingam.

SHRI N. KUDANTHAI RAMA-
LINGAM (Mayuram): Mr. Sathe has
given notice of a privilege motion. ..

MR. SPEAKER: 1 have already
communicated the order....

(Interruptions) **

Mr. SPEAKER: Do not record.
(Interruptions) **

—

1142 hrs
RE. ADJOURNMENT MOTIONS

MR. SPEAKER: Now we come to
the Adjournment Motions. There are
four Adjournment Motions before
me. The first has been given notice
of by Mr. Jyotirmoy Bosu regarding
“arrest of 121 Indian Army officers
and BSF officers for spying which
included personnel from Military In-
telligence and BSF besides personnel
from IB and RAW.” This ig a matter
not of recen|{ ocurrence. The earlier
Adjournment Motion and C.A. notices
on this subject have already been
rejected. Therefore, 1 am not grani-
ing my consent for the same.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : Sir, that is a8 mat-
ter which has come up two days ago,
1 wil] satisfy you....

S

— e —

- **Not recorded,



271 Re Adj. Motions

MR, SPEAKER: Do not record.
(Interruptions)**

MR, SPEAKER: The second Ad-
journment Motion has been given no-
tice of by Shri Banatwalla, The mo-
tion reads:

“The unwarranted ang brutal po-
lice action at Aligarh on 10th and
1l1th May, 1079, against Aligarh
Muslim University student demon-
strators, firing by the trigger-hap-
py police with consequent toll of
deaths ang injuries the anxiety and
growing feeling of insecurity
among the Muslim minority snd
the inaction and indifferent attitude
of the Government.”

This is, essentialy, a State subject.
Only last Thursday we had discuss-
ed an Adjournment Motion relaling
to the incident involving Aligarh
Muslim  University students. I am
not allowing an Adjournment Motion,
but I am allowing a Call Attention.
It may be either tomorrow or the
day after,

SHRI G. M, BANATWALLA (Pon-
nani): Call Attention wil]l not do
justice,

MR. SPEAKER: 1 have to do jus-

tice to all the communities,

SHR] JYOTIRMOY BOSU: 1t is &
very serious matter.

MR. SPEAKER: That is why I am
allowing a Call Attention, We can-
not go on discussing only Aligarh
every day.

SHRI G. M. BANATWALA: Only
one request. When you are allow-
ing a Call Attention, the names of all
the Members who have given notice
of Call Attention should be append-
ed.

MR. SPEAKER; The rules of the
House will be followed.

—
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Then No. 3-This ig again by Mr
Jyotirmoy Bosu—

“In spite of severe PUC stric-
tures on the performance by Boeing
aircrafts the IAC enters intp agree-
ment with the Boeing Co. for sup~
ply of aircraft.”

This is not a matter for which we
should adjourn the business of the
House,

Then item No. 4-—“Unprecedcnted
repression arising out of wide~spread
police revolt (10 out of 12 districts)
in Punjab ang Government of India's
reported decision to advise at least
to States take precautionary measurcs
in the same matter.”

This is not a matter which we
should discuss. This is a State sub-
ject. I shall not permit any discus-
sion. ....

SHRI HARIKESH BAHADUR
(Gorakhpur) : The Army has been
called in. Therefore, the matter can
be taken up here in the Parliament.

SEVERAL HON, M@MBERS rose,
(Interruptions).

MR. SPEAKER: Papers to be laid.

——

11.47 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS ETC. OF ANDHRA
PRADESH |FOREST DEVELOPMENT COR-
PORATION LT, ror 1877-78 ANxDp oF
TRIPURA FOREST DEVELOPMENT AND
PLANTATION CORFORATION FOR 1976-T7—

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SERI
SURJIT SINGH BARNALA): I beg
to lay on the Table—

(1) A copy each of the follow-
ing paperg under gection 610A
of the Compunies Act, 1956: —

(1) Annua] Report (Hindj and
English versions) ot the
Andhra Pradesh Forest
Development  Corporation

Limited, Hyderabad, for

** Not recorded.

——
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the year 1077-78, along
along with the Audited
Accounts and the com-
ments of the Comptroller
ang Auditor General there-
on. [Placed in Library.
See No. LT-4452/79.]

(ii) Annual Report of the
Tripura Forest Develop-
ment and Plantation Cor-
poration  Limited, Agar-
tala, for the year 1876-77
along with.- the Audited
Accounts and the com-
memts of the Comptroller
and Auditor General there-
on, [Placeg in Librasy,
See No. LT-4453/798.]

(2) A statement (Hindi and
English versions) showing
reasons () for delay in lay-
ing the Annual Report of
the Tripura Forest Deve-
lopment and Plantation Cor-
poration Limited, Agartals,
for the year 1876-77 and (b)
for not laying simultaneous-
ly the Hindi version of the
Report. |Placed in Library.
See No. LT-4454/70.]

ANNUAL REPORTg OF AND REVIEW ON

REGIONAL INSTITUTE ,0F TECHNOLOGY,

JamMsuEDprUR FOR 1977-78, ANNUAL RE-

PORT OF VIsvA BHARATI, SANTINIKETAN

FOoR 1977-78 ANp CERTIFIED ACCOUNTS
or I, I T, BoMmBaY.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table—

(1) () A copy of the Annual
Report (Hindi and English
versions) of the Regional
Institute of Technology,
Jamshedpur, for the year
1977-78 along with the Ae-
counts and the Audit Report
thereon,

(i) A.copydthemview (Hindi
English versions) by

the Government on the
working of the Regiona] Ins-
;laledpur, for the year 1077-

[Placed in Library. See No. LT-

4454/79.]

(2) A copy of the Annual Re-

port (Abridged Hindi@ ver-
sion) of Visva Bharati,
Santiniketan for the year
1977-78. [Placed in Library.
See No, LT-4455/79.]

(8) (i) A copy of the Certified

Accounts of the Indian Ins-
titute of Technology, Bom-
bay, for the year 1977-78
along with the Audit Report
thereon, under sub-section
(4) of section 23 of the Ins-
titutes of Technology Act,
19861.

(i) A statement (Hindi and

English versions) showing
reasong (a) for delay in lay-
ing the Certifieq Accountg of
the Indian Institute of Tech-
nology, Bombay, for the year
1877-78 and (b) for not lay-
ing simultaneously the Hindi
version of the Accounts.

[Placed in Library. See No. LT-

4456/79.]

NOTIFICATIONS UNDER UNIVERSITY
GrANTg COMMISSION ACT, AND
ANNUAL REFORT ETC. OF BAL
BHAWAN Socrery Lo, ro

1877-78,

DR. PRATAP CHANDRA CHUN-
DER: I beg lo lay on the Table:—

(1) A copy each of the follow-

ing Notifications (Hindi and
English versions) under sub-
section (5) of section 28 of
the University Grants Com-
mission Act, 1956:—

(ii) The University Grants

Commission (Disqualifica-

@English version of the Report was lmid on the Table on the 26th

March, 1879.
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tion, retirement and con-
ditiong of servicg of Mem-
bers) Amendment Rules,
1078, publisheq in Notifica-
tion No. G.SR. 613 in
Gazette of India dated ihe
13th May, 1978.

(i) The TUniversity Grants
Commission  (Disqualifica-
tion, retirement and con-
ditions of service of mem-
bers) (Third) Amendment
Rules, 10878, publisheq in
Notification No, GS.R.
31(E) in Gazette of India
dated the 18th January,
1979.

(iii) The Univeristy  Grants
Commissivn  (Returng and
Information by Universi-
ties) Rules, 1879, publish-
ed in Notification No.
G.S.R, 32(E) in Gazeite of
India dated the 18th Janu-
ary, 1870.

{Placed in Library, See No. LT-
445877791

(5) A copy each of the follow-
ing paperg (Hindi and Eng-
lish versions):—

(i) Annual Report of the Bal
Bhawan  Society, India,
New Delhi, for the year
1977-78 along with the Ac-
county end the Audit Re-

port thereon,
(li) Review by the Govern-
ment on the working of

the Bal Bhawan Society,
India, New Delhi, for the
year 1877-78.

[Placed in Library, See No. LT-
4458/79.1

NormricATtoN UNDErR URBAN LAND
(CerLING AND REGULATION) ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): I beg to lay on the Table a
armee of the Tirban hM (Ceiﬁn‘
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and Regulation) Seecond Amendment
Rules, 1979 (Hindi ang English ver-
sions) published in Notification No,
G.S.R, 271(E) in Gazetts of India
dated the 27th April, 1979 under
sub-section (3) of section 46 of the
Urban Land (Ceiling and Regulation)
Act, 1976 together with an explana-
tory memorandum, [Placeqg in Lib-
rary. See No. LT-4450/79.)

PRESIDENT’s ORDER UNDER (JOVERNMENT
OoF UNION TERRITORIES ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): I beg to lay on the Table a
copy of the order of the Presjdent
dated the 10th May, 1879 {ssued
under secion 51 of the Gov-
ernment of Union Territories Aect,
1963 extending the President'’s
tule 1n Pondicherry for a further
period of six months commencing
from 12th May, 1979, published in
Nolification No, 8.0. 283(E) in
Gazette of India dated the 10th May,
1979, ([Placed mm Library. See No.
L'T-4460/79.1

NOTIFICATION RE. FLOATATION OF
MARKET LOANS By (CENTRAL
GOVERNMENT,

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg
to lay on the Table a copy of Noti-
fication No. F 4(1)-W&M/79 (Hindi
and English versions) dated the 10th
May, 1979 regarding floatation of
market loans by the Central Gavern-
ment. [Placed in Library, See No.
LT-4481/79.]

11.50 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

REPORTED COLLISION OF A BUB WITH

TRIVANDRUM-BOMBAY JAYANTT JANATA
ExXPRESS NEAR ALWAYE BTATION,

MR, SPEAKER: Shri Ram Gopal
Reddy—he is not here.
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SHRI C. N. VISVANATHAN (Tiru-
pattur): 1 call the attention of the
Minister of Raiiways to the follow-
ing matter of urgent public impori-
ance and request that he may make
a statement thereon:

“The reported collision of a Bus
with No. 82 Up Trivandrum-Bom-
bay Jayanti Janta Express near
Alwaye station on the 9th May.
1879 resulting in the death of seve-
ral persons.’

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
Houn'ble Members of the House are
already aware of the unfortunate
accident involving an Express train
and a bus near Alwaye in Kerala
resulting in heavy casualtics. At
about 15,17 hours on 9-5-1979, while
82 Up Trivendrum-Bombay Janata
Express, with a load of 13 coaches
and hauled by a diesel locomotive,
was running between Alwaye and
Angamali stations on the Cochin Har-
bour-Shoranur Board Gauge single
line section of Olavakkot Division of
Southern Railway, it dashed against a
tourist bus No. TMX-1755 at ‘C’ class
unmanned level crossing No. 64 situat.
ed at Km. 80/12-13. The bus was
dragged upto Km, 80/4-5 and caught
fire, The bus is said {o be carrying
tourists bound for Kaladi, the birth
place of Adi Sankara, from Arni, near
Madras. They werc ali employees of
the Tamil Nadu Government’s Land
Record Survey Department and their
families,

Ag a result of the accident, out of
58 occupants of the bus, 36 died on
the spot and 4 in the hospitals, bring-
ing the total number of deaths to 40.
Of the remaining 19 persons, 13 per-
sons sustained grievous injuries and
8 others simple injuries. There were
no injuries either to the train crew or
the passengers on the train.

Immediately on receipt of informa-
tion about the accident medical relief
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vans were rushed to the site
from BShoranur and Ernakulam,
The injured were removed to
various hospitals at  Anga-
mali, Alwaye and Ernakulam. The
General Managar, the Chief Medical
Officer and other senior railwayofficers
rushed to the site of the accident
immediately on receipt of the informa-
tion, The Superintendent of Police, the
Commissioner of Police and District
Collector, Ernakulam, and Deputy
Superintendent of Police, Alwaye also
reached the site.

Ex-grafia paymeni to the neit uf
kin of the dead and to the injured has
been arranged by the Railway.

Motor Vehicle Rules provide that
the Driver of bug should siop at some
distance from unmanned level cross-
ings and depute his conductor lo walk
ahead of the bus to ensure safe pass-
age. The caution boards already exisi
on both the sides of this particular
level crossing.

In the present case, according to
the eye witness account, some of the
passers-by warned the bus Driver of
the approaching train but he ignored
their warning and proceeded to cross
the railway line,

Additional Commissioner of Railway
Safety is holding an inquiry into this
accident from 13-5-1979 at Ernakulam.

This was a great tragedy and I am
sure the House will join me in convey-
ing our hesrtfelt sympathies to the
members of the beresved families.

SHRI C. N. VISVANATHAN: Sir,
the hon. Minister has made a stalement
on the unfortunate accident. I join him
in wishing a speedy recovery of the
passengers involved in the accident.
The Minister has mentioded in his
statement that the Motor Vehicle Rules
provide that the Driver of a bus
ghould stop at some distance from
unmanned level crossings.
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It is also reported in the paper that
the engine driver should have actual.
ly  whistled before crossing the
unmanned leve! crassing according to
the rules, But, he never did it in this
cage. According to a co-passenger who
travelled in that bus-the survivor,
Shri Dhmhﬂm, who was gitting
behind the driver, he never heard
the whistle of the engine. Further,
the General Manager of the Southern
Raiiway, Mr. Murti who visited the
spol, said that the visibility was very
clear for more than half a kilometer in
{the arca because of the track passing
through an open fleld. At the same
{ime, it is also reported in the papers
that a taxi-driver who is residing at
this place had passed through this
area a number of {imes and he said
that the vehicle coming from the
westerly direction would not be able
to sce the train approaching from the
south direction because of the obstruc-
tion of the buildings, trees etc. So,
Sir, there is a controversy between
the Statement of the General Manager
in the Hindu and this statement. The
General Manager of the Southern
Rai'way said that the visibility is
very clear. Actually the bus driver is
aiso responsible. In the Kerala area
five months before, the same kind of
accident occurred near Trichur in
December, 1978 where 16 persons lost
their lives, This accident also took
place in the unmanned level crossing.

A number of accidents occur in the
unmanned level crossings. 1 cannot
blame the Minister aione. I cannot
also blame the Minisiry of Railways
alone, Everybody is responsible, The
House can never forget the railway
accident that occwrred some years
ago in which our beloved friend, Shri
Prakash Vir Shastri, Rajya Sabha
Member lost his iife. Some concrete
steps should be taken to avert such
railway accidents in future,

1 want to know from the Hon
Minister what concrete steps is he
going to take to avoid such accidents
in future? There are many unmanned
Tevel crossings in India. May I know
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from him the number of such un-
manned leve] crossings? Has he any
!peclﬂc propossl to import automatic
ievel-crossing gates? Will the Minis-
ter meke a throuigh enquiry into the
matter? And will he make use of the
man-power resources available in this
country to man such unmanned level
crossing? My last question is what
concrete steps is the Minister going
to take so that there is no guch acci-
dent occurring in future?

PROF. MADHU DANDAVATE: As
far as the level crossngs are concern-
ed, in India, out of 40,000 ievel cross-
ings, about 22,000 are unmanned level
crossings,

Formerly, according to the provi-
sions—this is a statutory provision—if
an unmanned level-crossing has to be
converted into manmped level-crossing
and, i it happens to cover the natio-
nal highway, in that case, it will be
the Ministry of Transport’s responsi-
bility to bear the initial cost, if j; is
a highway other than the national
highway, in that case, it would be
the State Government's responsibility,
It the road concerned happens to fall
in the Municipality or Corporation
area and the level crossing is on that
part of the road, then, it is the res-
ponsibility of the Municipality or
Corporation. But, unfortunately,
this provision was not implemented
cither by the Municipality or Corpo-
ration authority nor by the State
Government.

Therefore, while presenting the
budget for 1978-79, I made a new
announcement that since the State
CGiovernmentg are not undertaking this
respongibility and since the safety
aspect is very important, the Rail-
ways themselves will undertake this
responsibility of bearing the initial
cost of converting those of the un~
manned crossings into manned cross-
ings as are potentially hazardoug to
the safety of passengers Out of
22,000 unmanned level crossings,
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there are some which are hazardous
and we are trying to decide the
nature of such crossings by finding
out the trafi¢ density. Number of
traings mutiplied by the number of
vehicles that cross is the unit. If
it is larger and it is an unmanned
crossing, we try to convert i{ into
& manned one. As far as this parti-
cular gpot *- concerned in the course
of the last five years not even a
single accident took place and, there-
fore, naturally this unmanned cross-
ing was not considered as prone to
aceidents and, ag such, it was not
converted,

Then, Sir, as far as vehicles Act is
concerned it provides that there
should be a notice board alzo at these
unmanned crossing that the bus is
supposeg to stop and after the bus
halts some feet away from the crose-
ing the conductor 1s supposed to get
down and give guidance to the bus.
In this particular ca<s, even the
Press has reported that a number of
cye-wifnesses were shouting that the
train is coming but inspite of that,
probably by wrong judgment, the
bug driver iried to go ehead.

Sir, we will review from time to
time the pasition of various crossings
and those which are unmanned but
required to be converted into manned
one, we will try to convert them
into manned crossings.

SHRI C. N. VISVANATHAN: The
Minister has not said anything about
my point regarding the driver's res-
ponsibility.

PROF. MADHU DANDAVATE: Sir,
I will clarify that point. As for as
the responsibility of the cngine driver
is conterned, firstly, it is an un-
manned crossing snd there is mo
gate. It is a run-through track and
there is no signalling arrangement.
From time to time the drivers go on
giving whistle, It is alleged that ihe
whistle was not blown. Sir, when
the Additional Commissioner of Rall-
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way Safety is already investigating
the matter thjs particular complaint
which the hon'ble Member hag made
on the floor of the House will also be
communicated to him and he will
investigate on this point as well.

12 brs,

it T frerre qreerer (grofige) ¢
weft v & o I fray § oud g
W ¥ SR @ T w) waw fear § e
FAYI §OAT 64 T FrE orvare A
a1 W wiferdt ¥ oge e WX
e o 1 g fean § Wit
¢ v 78 yreat A 9@ § W oA
arfedr ar Wi sal d gy ff
ey o Stftere Y Tt av ot s
fir 13 % forg g o 7w A
am IEM ag ot § fr ot g
o erew § wgi wrE S ol €
i g fop i o A e
7€t &Y ok & 1 % sompere afufi wr f
qoe g | A WERW g W W
Y7 WY 9T ACAT FW WHTC A
el A aerd of W W g
gaTATY & A # IR g O i
ot YY) TER s 2w dfvw @
™ F® W Ea gheAm) W der
T g warE & | IR wET N a0
#1 1975-76 ¥ 105 weang gt o,
1976~77% 86, 1977-78 ¥ 93 WX
1978 ¥ feava< AT T 65 ¥ AW W
v WA o 1 ot & swwar g fE
g oy gz § 7% e o § dor fe
fw foivdw ¥ & s g @ 1 W
gheme & @S fir od whw 3 WY
5o ¥ wfew A afrdft 1 gowTTRd
mari‘a':ﬁw!m?tt.wmﬂﬂ
1968 ¥ firger #Y € o 3w wivwln
mifufedt R whafed o @
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[ &3 fad® qre=@ )

g g & ™ wwfal s
firlt 7 fisely oy & gro T & ) O
o & g T waw F oF 3 o fraend
ot forgd aqr fs o@ g8 gw & @A
F woraT g § 3 F o W o
iR wift W g Y saw wew
g T | §W ST A gNEAE Y
ot w2 Wt § | ot g svr anfar
¥ 9T @ E SR Gt F e § qwi
oIt ST YRR § gt e o
wreft § o oft ffirree &Y wiziz T @
&1 Srew e amar § W &6t Wi g
# 7z o @y § 1 @ OF A At
WITH 979 HIF I AL TG1 § Sq%
for W wgr § R vt
AT ne37 77 &Y smEeqr 2, WK
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I 9T & a% AEare @ faan s
HT W AT AT ¥ A T s
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Y & Y o st adver o @ @ e
wiaer ¥ Qe gfemd 7 we ?

St AY YNX : TEAT GO IO
Furreits geer A £9 aeangdt gk 3
& st ag T wr F e dfgheen
Gz & agw vt WY e a9 wiE Afaw
wifen & qre wrft § o e da o el
§ oo afgl | AT m T Y §
fimdt &t wemfe 1 warer off far |
win e e i i sy §,
v Wi g A A wew W
W R, fir o oty diew & Wt e
& wfaw wive A o o franr v

from stgs. of House Report

fir & aw sg Wi wew vt oy ot
AF W & TR a9 W o & fadr
% |

A e X sy fw 22,000
gy wrEw § W wder §, 9 O -
T W @At § o 7 fored g
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wrgar § s 9 22,000 st dgw
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w3 o for wwite dgw ox s
gUEAT 1 Y [omE T § T wrivedw
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—_——

12.04 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SITTINGS
OF THE HOUSE

ELevENTH REPORT

st fto o vk (qererr)
s wgrea, & awr ¥ do9f ¥ ewea
#t srpefeafa wredt afifr wr 11 ot
afrder (feedt war ool wewowr)

Tw wow § |
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1205 hrs.

CORRECTION OF ANSWER TO S.Q.

NO. 851 DATED 24TH APRIL, 1979

RE. VACANCIES OF HIGH COURT
JUDGES IN GUJARAT.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(S8HRI BHANTI BHUSHAN): Mr
Speaker, Sir, in answering supple-
mentary questions on the 24th April,
1979 to Starreq Question No 851, I
had mentioned that the proposal of
the Chief Justice of the Gujarat High
Court for appointment of Judges in
that High Court +as rcceived from
the State authorities on the  30th
November, 1878. 1 regret {o inform
the House that {here was a slight
error in the information given to the
House which I would like fo correct.
While the proposals regarding all
other names under consideration had
been received on November 30, 1978,
the proposals in respect of one of
the persons under consideration had
beon received on 9th May, 1978 With
regard to him further correspondence
had to be exchanged with the State
authorities thercaftér and the process
of consultation with the Chief Justice
of India completed.

2. The omission mMade while ans-
wering supplementary questions on
24th April, 1979 tg Starred Question
No. 851 was brought to my neotice
on 9th May, 1979 and hence notice
for making the correction could not
be given earlier, The delay In mak-
ing the statement is regretted.

MR. SPEAKER: Shri George Fer-
nandes to introduce @ Bill
-

SHRI P, PARTEASARTHY (Raj-
ampet): Bir, 1 bave given you a
notice; Andhra Pradesh is affected by
cyclme” the mtel’ shol.ﬂd mke a8
statement; that ig very important.

(Acquisition ete.) Amdt, Bill
MR. SPEAKER: Now, we ate on
some other matter, Iy will be allowed
in due course,

BHRI P PARTHASARTHY: Is
the Minister ready to make a state-
ment ?

MR. SPEAKER: There is a calling
atlention. The Minister must get the
information; let us go on orderly.
The Minister 15 not responsible for
thir We would discuss the matter,

12.0% hrs.

HINDUSTAN TRACTORS LIMITED

(ACQUISITION AND TRANSFER OF

UNDERTAKINGS) AMENDMENT
BILL*

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to move for leave to introduce a
Bil} to amend the Hindusian Tractors
Yamited (Acquisilion and Transfer of
Undertakings) Act, 1978,

-

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to amend the Hindustan
Tractors Limited (Aecquisition and
transfer of Underlakings) Act, 1978."”

The motion was adopted.

SHR] GEORGE FERNANDES: 1
introduce the Bill,

—

MR. SPEAKER: Before we proceed
to mattery to be raised under Rule
377, 1 would Hke {o put the record
straight about certain things which
happened on Thursday last, While we
were discussing the adjournment
motion, the hon, Member, Shri Qu-
reshi raised certain objections and
gave an impression that I hive been
move liberal to ruling Party members
rather than the opposition Members.
I would like to place before the House
the actual time taken by the vuibua

S —

*Published in Gazetle of India Extrordlnary Part 11, section 2, aated

14-5-1978.
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parties. The total time taken on dis-
cussing this adjournment motion ig 3
hours 20 minutes, out of that 32 minu-
tes were taken by the mover, Shri
Banatwalla. After deducting that, the
balance is 2 hours 48 minutes The
time allotted for the Janata Party is
1 hour 38 minutes and the time taken
by it is 1 hour 39 minutes, one minute
more. The time allotted to the Oppoai-
tion is 1 hour ten minutes and the
time taken is one hour nine minutes.
So far as the Congress Party itself, 1o
which Shri Qureshi belongs, 18 con-
cerned, the time allotted §s 19 minutes
and the time taken is 33 minutes.

SHRI MOHD. SHAFI QURESHI

(Anantnag): 1 said, you have been
lenient, not partial

MR. SPEAKER: 1 dig not want to
use that word; I always try io use
very proper words in the House, but
sometimes . mistake may be there.

—

12.10 hrs.
MATTERS UNDER RULE 377

(i) NON-TMPLEMENTATION OF ARBITRA-
TION AWARDE Te. WACE INCREASBE
OF WORKERS IN THE CEMENT INDUS-
TRY,

SHRI K. RAMAMURTHY (Dha-
rmapuri): Mr. Speaker, Sir, on
May 8, 1979 the hon. Minister of In-
dustry made a gtatement{ in the Lok
Sabha in connection with the recom-
mendations of the high level com-
mittee on cement industry. He has
inter alia siated “having regard to the
expiry of the earlier pricing period
by March 81, 1979 the Government
had decided to examine, in the first
instance, the more important recom-
mendations relaling 1o pricing ang in-
centiveg and deal with the other con-
clusions and recommendationg of the
Committee, in appropriate manner at
a later stage.” He has given a three-
tier system of retention priceg at
Hs, 185, Rs. 205 and Rs. 220 per tonne
respectively for the low cost, medium
cost and high cost units, The price
per bag has gone up by Rs. 135. He
bas contended that the jncrease in
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wages has led to the demand for price
increase,

1 wish to state here that in reply
io a short notice question during the
winter session of this House of 1978,
in which 1 raised the gupplementary
question of non-implementation of
present and past arbitration awards
about wages increase to the cement
imJdustry workers, who number about
a lekh and in that background no in-
crease in price of cement should be
agreed by the Government, Shri
George Fernandes readily agreed with
my contention and assured that no
price increase would be allowed 1ill
the management implemented the
present and past arbitration awards
throughout the couniry, 1 gave the
illustration of India Cements, Sankari,
Tamil Nadu, which has not so far
implemented the arbitration award
fully. DBecause of paucity of time I
=would not like to take thiz opportunity
for enumerating the managements
which have not so far implemented
these wage awards. | have a ful] lisl
with me. Being a trade unionist, the
hon. Minisier knows fully well that
these awardg have not at all been im-
plemented in regard to contract
labour, casual workers and temporary
workers in the cement industry. 1
neeg not say that there are about 30
per cent of workerg in the cement
industry who have all come under the
above category. I would like to urge
the Government that it should not
pander to the plate of the cement in~
dustrialists of the country who have,
not cared to implemented the wage
awards, for which the present price
increase is being given,

I demand that till the managements
implement the past and present
awards, the Government should keep
in abevance the implementation of the
new three-tier system of retention
price, '

Sir, with your permission I also
urge the hon. Minister of Industry to
convene a meeting of the repregen-
tatives of labour ang management
immediately to settle the lssue of im-~
plementation of arbitration wwards.
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: i
(i) DuARNA B¥ CERTAIN MewmBERS OF
Lox SapmEA srroRe Krismr Buawaw
DEMANDING ABOLITION OF SYSTEM OF
CONTRACT LABOUR 8Y Foob CorrorATION
oF INDIA,

SHR] RATANSINH RAJDA (Bom-

bay South): Under rule 377, 1 wish
to raise the following matter, Five
hon, Members of the Lok Sabha are
staging a dharna in front of Krishi
Bhawan as @ last reosort, after ex-
hausting al] the avenues for demand-
ing justice from ihe Ministry of Agri-
culture. Their demand js to abolish
the contract system prevalent in the
Foud Corporation of India. The Minis-
'ter of State for Agriculture, Shri
Bhanu Pratap Singh, had assured the
Houge that the contract system would
be done away with. Contrary thereto,
contractors or thekedars are being
given free hand to exploit the labour-
ers; These MPs had approached
several authorities, including the
Minister concerned and even the
Irime Minister, When all their efforts
have gone in vain, they have no alter-
native but to resort to dharna in front
of Krishi Bhavan. The labourers of
FCI had already demonstrated against
e contract system; and they too had
gone on fast in front ,f the residence
wof the Minister concerned. The
replies given by the Ministers are
contradictory and a complete confu-
sion with regard t{o the policy obtain-
fing in the matter prevails. Under the
circumstances, it js incumbent upon
the Minister of Agriculture to clarify
the position and make a statement in
the House on the subject, Therefore
1 demand that the obsolete contract
system must be abolished and
labourers be freed from the clutches
of the vested interests.
(lii) REpORTED LACK OF SUPPLY OF GAB
TO CALCUTTA UNIVERSTY RESULTING IN
STOPPAGE OF ACADEMIC AND RESEARCH
ACTIVITIES IN DEPTT. OF APFLIED PHY-
8rCs.

PROF. DILIP CHAKRAVARTHY
(Calcutta South): Sir, under rule 377,
I wish to reise the following matter:
1 would like to raise very serlous
matter of very urgent public impor-
1088 LS--10,
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tance, relating to the funetioning of
the Department of Applied Physics
of the Calcutta University. I am in-
formed repeatedly that hte Depart-
ment in question is experiencing
great difficulty in procuring gas for
glass blowing. The supply of gas is a
very urgent ingredient for carrying
on normal academic work of the De-
partment of Applied Physics of the
University of Calcutta, This is also
necessary for carrying on research
work of applied science in the labora-

tory.

The supply of gas from Durgapur
has become very irregular, and on
many occasions in the past, it was
found that the gas supplied from
Durgapur was not of right pressure
for gas blowing.

I am informed that Sir Rash Behary
Ghosh, Professor of Applied Physics
University of Calcutta sent repeated
representations to hon. Shri H. N.
Bahuguna as early as on 13th Sep-
tember, 1978 intimaling the predica-
ment of the Department as well as of
the University for lack of supply of
gas for carrying on normal academic
work, including research activities.
Strangely. the Mmistry did not think
it wise either to respond to the cor-
respundence or to solve the problem,

1 draw pointed attention, through
you Sir, to the stoppage of acedemic
and research activities of the Uni-
versity of Calcutta for lack of supply
of mas of right pressure for glass
blowing and hope that the Govern-
ment. and particularly the Ministry
of Petro-Chemicals will take special
care in seeing that the prayer of the
University of Calcutta is responded
o, without any further loss of
time.

(iv) RESENTMENT TN ANDHRA PrADESH
OVER REDORTED MOVE TO SHIFT REGIONAL
orrice or Natronar Sgeps CORpPORA-
TTON FROM VIJAYAWADA, .

SHRT K SURYANARAYANA
(Eluru): Sir, under rule 377, I wish
to raise the following matter:
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(Shri K. Suryanarayana]

I would like to bring to the notice
of the Government, and of the House
the wide resentment created among
the farmers of the coastal districts of
Andhra Pradesh by the reported move
of the National Seeds Corporation to
shift its regional office with godowns
from Vijayawada to Hyderabad. A
representation has already been sent
in this matter to the Minister of
Agriculture and Irrigation, Govern-
ment of India by the MLAs of the area
belonging to different political parties,

By shifting the NSC’s rcgional office
from Vijayawada, the production of
seeds in the State will be seriously
afferted, and severe losses will be
caused to the farmers who have been
helping 1n the productions of quality
seeds (paddy) during the last 15
years,

The regional office with godowns
was set up in 1963 by the Govern-
ment of India, keeping in view all the
basic needs for the production of seeds
and the enterprising farmers of the
coustal districts, using latest agricul-
tural techniques, have hcen supplying
quality sceds to many regivns of the
country all these ycars

Located at Adigoppula and Venk-
tramannagudem in the rice-growing
areas arc the seed production centres
developed with financial aid from the
World Bank. They are producing
foundation seeds and their work can
be supervised more conveniently by
the NSC's regional office at Vijaya-
wada than the Agricultural Univer-
gity area situated at Hyderabad.

The argument of the management
of NSC that because the headquar-
ters of the South Central Railway is
located at Secunderabad, wagons will
be easily available for the cxport of
seeds if the regional office is lucated
at Hyderabad, is untenable. Such
exports were being carried on from
Vijayawada for the last 15  years
without any serious problems. Seeds
were being exported from  Vijaya-
wada when the entire area was earlier
under the Southern Railway, whose
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Head Office 1s situated at Madras,

As per production schedules for
19879-80, seeds are to be produced in
1900 acres in the coastal districts,
while only 13 acres set apart for the
purpose in the Telengana area.
Therefore, there is all the more neces-
sity for the regional office of NSC to
function at Vijayawada.

It is learnt that some interested
officers have proposed the idea of
shifting the regional office of NSC to
Hyderabad to facilitate their stay
near to the city of Hyderabad, which
is against our national policy, viz,
that industries, particularly agro-
based industries, should be in the
rural areas, and not near metropoli-
tan cities.

The Minister of Agriculture and
Irmigation 14 requested to look into
this matter and see that the move to
shift the NSC’s regional office from
Vijayawada is dropped, so that the
programmes of production of qua-
lity seeds and their exports to other
repions go on unhampered

(v) REPORTED UNSATTSFACTORY SER-
vice Conprtion IN INpIAN  COOPERA-

moNn Misston  Hweuway  Progrer
(NEPAL).

SHR! DINEN BHATTACHARYA
(Serampore): Sir, under rule 377,

I wish to raise the following malter:

The unsatisfactory service condi~
tions in the Indian Cooperation Mis-
sion Highway Project (Nepal) and
the heavy victimization and
ropression being resorted to by the
Nepal Government to crush the pre-
senl agitation of the employees for
their legitimate hasic demands, were
raised in this House on April 30,
1979 through a Starred Question No.
932. Now it has further come to no-
tice that 7 Indian workers have been
arrested by the Nepal Police without
any reason, solely to create a reign
to terror amongst the Indian emp-
loyees fighting for their just cause in
a democratic manner. The arrested
7 employees have been terminated
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from service, and the agitating emp-

loyees are being forced to resume
duty by the Administration, with the
help of Armed Police at the point of
bayonet. It may be stated as to what
steps have been taken by the Govern~
ment for the release of 7 Indian
workers who are still in jail. They
should also intervene with the
Nepal Government about their resort-
ing to ruthless repression aimed at
terrorizing the Indian workers who
are serving there for a long time.
These workers were assured of alter=
native employment in 1878. Hence
the question of thewr absorption
ghould be finalized as well as the re-
lease of the arrested workers should
be ensured.

(vi) AMENDMENT TO PASSENGERS
TRV LING BY TINSUKIA Marr.

SI1Iil ISMAIL HOSSAIN KHAN
(Barpeta): Sir, under rule 377, I
make the following statement on a
matt.r of urgent public importance.

From Ist November, 1978 Assam and
other North Eastern States are linked
w1ty New Delhi, the capital of India,
by a ruperfast train, Tinsukia Mail
By ntroducing this iramn, the Rail-
way Minister promised some better
amenities to the second class passen-
gers on its bruvad guage portion from
Nev- Delhi to New Bongaigaon and
oves all saving in running time of
about 10 hours than the old time table,
It was welcomed by all the passen-
gers as it ran punctually for a few
days

Trouble began with the change of
time table with effect from 1st April,
1979. The superfast Tinsukia Mail
Train runs every day late by 2 to 7
hours. Better amenities provided
for the passengers, e.g dining car,
vestibuled and cushioned berths are
regularly irregular. II Class . AC
Sleeper Coach is provided thrice a
week and that too is without bed rolls
and proper maintenance. The tram
superintendent does not attend the
train regularly. There is nobody to
hear the public complaint in his

Rule 377 204

absence. On several occasions, the
train runs without light and fan.
Even there is no provision of drinking
water in these hot days. It is seen
that on 7-5-79 the train ran without
water even in bath room from Mugal-
sarai to Allahabad, When it was re=
ported to the Guard, he took no step

and asked the passengers to pull the
chain.

There was nobody to check the un-
authorised passengers on 28-4-79;
when it entered Bihar State, one of
our MPs was threatened to be thrown
out of the train when he objected to
the entrance of a man nto his com-
partment.

Even in the AC sleeper in which we
were travelling, about 12 boys en-
tered into our compartment at Dana-
pur and threaicned us that if they are
not allowed to travel, then the train
would he detained for indefinite time.
There was no security. We  were
completely helpless.

On that day there was no dining
car as a result of which passengers
were without breakfast. food, etc.
This is not an isolated incident. Tra-
velling by Tinsukia Mail from Mugal-
sarai to Sahebganj is a terror. In this
poriion of journcy, there is no ad-
ministration and no supervision. Pas=-
sengers at their own will travel with=-
out any valid ticket, There is fre-
quent chain pulling in this portion,
The dining car was looted at Patna
in 1st April, 1979 and passengers were
terrorised. No securily arrangement
is there for the safety of the passen=
gers.

1 draw the attention of the hom.
Minister find out the reasons why
by the old time table the train ran
on time peacefully whereas with the
new time table with effect from 1st
April, 1979 all the frregularities
began.

I also appeal to the hon. Railway
Minister to keep his promise for better
amenities to the passengers and
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maintain punctuality of the train,
Otherwise, the railway authorities
will have no moral right to charge
superfast charges from the passengers,

I further request the hon. Minister
to provide drinking water in this train
like all other superfast trains in our
country, which is most essential in
these hot days.

It is also requested that the hon.
Railway Minister may revise the exis-
ting time table of Tinsukia Mail to
avoid all the anomalies.

I request the hon. Railway Minis-
ter to arrange for every precautjonary
measure to minimise the sufferings of

the passengers travelling by Tinsukia
Mail.

(vil) INCREASE IN PRICE OF STAPLE
YARN ETC, NEEDED BY COTTAGE AND
SMALL SCALE INDUSTRIES IN TANDA,
pIsTRICT, FA1zasap, U. P,

SHRIMATI MOHSINA KIDWAI
(Azamgarh): Sir, I would like to
bring to the notice of the Govern-
ment and the House the problem
faced by cottage and small scale in-
dustires in Tanda, District Faizabad,
U,P. In Tanda more than 8,000 power-
looms and 5,000 handlooms are being
run by cottage and small scale indus=-
tries, which is equivalent to the pro-
duction of 16 mills. The daily con-
sumption of staple yarn is 400 bales,
with the help of which 4 lakh metres
of cloth are being manufactured
everyday. The industry employs
more than one lakh people. The staple
yarn is supplied to the weaver
through agents of 11 mill-owners who
have got their depots located in
Tanda. The price of staple yarn in
1975 was Rs. 75 per bundle of 5 kg.
In February 1079, the price preva=
lent was Rs. 80/82 per. 5 kg Sud-
denly in the last one or one and a
half months, the price has shot up to
Rs. 102 per 5 kg

Therefore, it has resulted in in=
crease of Rs. 26 per bundle or Rs. 500
per bale. With total consumption
of 400 bales per day, Rs. 2 lakhs per
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day is being drained off by mill-ow-
ners, due to sheer carelessness of the
Government.

Earlier in 1972 when such a situa-
tion had arisen, the Central Govern-
ment had issued an order No. 180/4/
72-Tax (F), which stipulated that 50
per cent of the production would be
supplied to the weaver at Rs. 52 per
bundle, and the mills were allowed to
dispose of the balance 50 per cent of
the production in the open market.

With the present alarming increase
in the price of staple yarn and chemi-
cals, the situation has become very
difficult. If appropriate action 1s not
taken by the Government at an early
stage, the handloom and powerloom
sector will dimimish soon, and more
than 35 lakh weavers will be ren-
dered unemployed. Consequently, 1t
will become a serious problem for
the State and the country in genecral.

I, therefore. request the Cential
Government to bring staple yarn and
chemicals under the Essential Com-
modities Act, production and sale of
yarn should be regulated, staple yarn
price should be fixed by the Taruf
Board and the Tariff Board should
have a representative of the weavers
and depots should be set up for sale
of staple yarn and the Government
should take steps for setting up a
composite dyeing, printing and finish-
ing plant at Tanda to enable the
weavers to get their raw material at
moderate rates.

st gew ¥ MTOne  TEX
(rgadr) : 43 W 377 & fom *7
fearg | 78 wrar Ag £ )
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(viil) NEED TO ALTER THE DURATION
oF THE FmnanciaL YEAR 1IN INDIA,

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr, Speaker, by
your leave, I proceed, under rule 377,
to make the following statement on a
matter of urgent public national
importance,
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On April 25, 1879, the Minister of
State in the Ministry of Finance, Shri
Satish Agarwal, replying to one of the
matters I had raised during the
debate on the Finance Bill, stated that
the question of changing the present
financial year (from 1st April to 31st
March of the subsequent year) had
been examined by the Ministry of
Finance and a decision had been taken
not to change it.

It is somewhat strange that the
Indian financial year continues to be
tailored or linked to the British finan-
cial year even after three decades of
Independence. The British Govern-
ment had conveniently fixed the finan-
cial year ending on thc 31st March
for Britian, ag well as for the British
Empire, including the colonies. It was
convenient for them, in the natural
climatic conditions of Britain, because
during the severe winter months
from December to March, out-door
works are difficult of execution. How-
ever, luring this winter period, they
frame their budget, outline their
projects and prepare plans before-
hand, for continuous execution during
the working season from April to
QOctober. That is the reason why
the duration of the financial year in
Britain was determined and, so far as
India, Burma and Ceylon (now
named Sri Lanka) were concerned,
the convenience of Britain’s Finance
Deparment rejgned supreme, because
Britain had no development program-
me for India beyond her own interests
and requirements.

The Commercial and Industrial
Year in India commences more or less
in late October, or early November,
j.e. from the beginning of Vikram
Samvat year soon after the harvest of
the Kharif crop and sowing of the
rabi crop. Moreover, a8 far as I
am aware, neither the Mughals mn the
North, nor Shivaji and the Marathas
in the South, reckoned the financial

year from Ap'ril 1 to March 81, Fur-
ther, the financial year has a varia-
ble duration in different countries of
the world.
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The Administrative Reforms Coms
mission, headed by the present Prime
Minister, .

MR. SPEAKER. Including you.

SHRI HARI VISHNU KAMATH:..,
headed by the present Prime Minister,
of which I was a member, after consi-
dering the various suggestions and
alternatives, had recommended that
the financial year commencing from
1st November would be the most sui-
table for Indian conditions and re-
quirements, The time has come when a
study in depth of this important issue
should be undertaken by a Parliamen=-
tary Committee, assisted by economic
and financial experts, in consultation
with the Central and State Govern-
ments and a decision should be rea-
ched, if possible, well before the
beginning of the 9th decade of this
century.

The Government is somewhat aller-
gic to the issue, and may be averse to
setting up a Committee, That is why
I have suggested a Parliamentary
Commiitee under your direction and
guidance for this purpose. Now that
the Minister is present here, I do not
know whether he will make some
statement.

MR. SPEAKER: On an importang
question like that, he may not do it.

SHR] HAR] VISHNU KAMATH:
The other day, Mr, Kundu....

MR SPEAKER: He had already
given the decision (Interruptions).
Give him some time to think over it.
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GOA, DAMAN AND DIU BUDGET,

1978-80—GENERAL DISCUSSION

AND DEMANDS FOR GRANTS ON

ACCOUNT (GOA, DAMAN AND
DIU), 1979-80

MR, SPEAKER: The House will
now take up discussion on the Goa,
Daman and Diu Budget, If the House

agrees poth the item Nos. 11 and 12
may Le taken up together.

Two hours have been suggested for
discussion on these items. I think the
house agrees.

Motion muved:

Damands for Grants on Account (Unton Terrstor)

Goa, Daman & Diu  Budget, 79-80 Genl, e}
Dis, and D.G. on Account (Goa, Daman & Diy), 79-33

“That the respective sums not
exceeding the amounts on Revenue
Accourit and Ci 7.l Account shown
in the fourth column of the Order
Paper, be granied to vhe Preudent
out ot tha Consolidated Fund of the
Union Tarritory of Goa, Daman and

D, on account, for or towards de-
fraying the charges during the year
ending on the 3lst day of Marck,
1980, in respect of the heads of
demands entored in  the second

column thereof agaimsi demands
Nos. 1 tv 26,

of Goa, Damen tnd D for 1050-{ 6 suln vra ¢ the
Vote of the Lok Sabha

No. of

Amount ol Demand for Amount of Demand foi
Demand Name of Demand Grant on accountyvottd  Grant on account s be
by the Goa, Daman and  submutied to the Note of
hiu Legislature on the House
39-3-1979
1 2 3 H
Revenue Capital Revonue Cupital
Rs. Rs Rs e,
t Union Temitory Leguslature
and Elections . . . 1,64,000 . 4.11,000 -
2  Mucellancous General Services 17,086,000 44,64.c00
3 Administration of Justice . 3,40,000 . 8,51,000
4 Land Revenue, Stamps and
Registration . . 3,56,000 . 8,89.000
5 State Fxcise, Sales Tax and
other Taxes and Duties , ; 4,75.000 . 11.89,c00
5 Taxes on Vehicles . 88,000 i 2,21,000
v Police and Fire Services .  28,97,000 .. 67,44,000
8 Jails : [ 1,95,000 . 4,018,000
g Stationery and Prinitng 4,590,000 - 11,25,000
10 Other Generl Services 1,88,000 ; 4,72,000

11 Pradion

-

12,67,000 . 31,66,000
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1 2

3 4
Rs, Rs. Rs. Ra.

1a Public Works, Housing and

Urban Develupment . 48,70,000  64,19,000 1,21,68,000 1,60,48,000
13 Roads and Bridges ) . 22,68,000 36,392,000  56,71,000 90,78,000
14 Education, A1t and Culture, 1,70,45000 2,789,000  4.41,13,600 7.2%,000
15 Muodical, Family Welfarr and

Public Health, Sanitation and

Water Supply E " . 1,10,65,000  36,00,000 2,56,61.000  1,15,00,000
16 Information and Publicity | 2,55.000 6.38.000
17 Lalowr and Employment | . 9,72,000 2 30,000
18 Socwmd  Security and  Welfar,

Reliefon account of Natwal

Calamutics and Food 11,78,000 150050 29,46,000  3,75,60,000
19 Co-opiration and  Community

Dy elopnent 14 71,000 g.i1,000 34,48,000 24,52,000
20 Othtr Peorennie Services  and

A< and Mo alk "0 oon 1.4,12,000
2t Agoenltue and Alhad Services Go,47,000  Gq.07 0o 1,51,16,000 1,60,17,000
22 Irmgation and Powes Projucts . 166,000 1,59,4) 0o 2,91,66,000 3,98,52_(\00
29 Tidustries | 0.52,000 20,492,000 23,82,000 52,260,000
2p Roadand Watar Transport Ser-

vite (Incduding Ports) 0 3ud L LOO 7.5 €00 23,594,000 5.14.000
a5 Toatsm 3.17,000 22 5OK0) 12,91,000 56,25.000
26 Loani and Advances by Union

Tertitory Govermnent 10,352,000 235.70.000

— — - — — = =

SHRI EDUARDO FALEIRO
(Mormugno): Mr. Speaker, Sir, be-

fore T proceed further, may I get a
clarification from the Government?
And the clarification is in this direc-
tion. Mr. Speaker, Sir, we are not
actually discussing the Budget, we
are discussing the Vote on Account
for a period nnt less than 5 months.
It happens to be a second Vote on Ac-
count as far as the financial year of
Goa is concerned  The first was for
8 months and now we have the
second Vote on Accouni for 5 months.

Now, in view of the period which
the Vote on Account is going to co-
ver, the discussion will not be merely
a formal one ar should not be merely

- —— R = —

a formal one as it is in the case of
Vote vn Account generally, but one
will be entitled to go into the adminis=
trative problems, into the questions
on administration, as one goes when
one discusses the Budget. Sir, I
am raising this point because a cou-
ple of months ago the Pondicherry
Budget was being discussed here.
At that time a point was raised
that many of the issues to be con=-
sidered here and to be 1nade by
the Members would be sugh that the

finance Minister who is Mr, Agar-

v‘?é‘], who, T must put on record, has
all our appreciation for the brilliant
way in which he is tackling bhis
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portfolio, — in spite of that he has
his own limitations—won't be able
to deal with all the administrative
problems. He is only concerned
with the flnancial aspects of them
and therefore, we had asked at
that time that the Home Minister
may be present and give replies to
several of the queries and points and
suggestions that may be made. Now,
he is casually here, I do not know if
he has come for this purpose because
last time he was not there and he
was not asked for by the Chair
May I know that if I raise some
points here, whether they will be
replied by the Home  Minister or
what is the position, or they will
not be replied at all? If they
are not going to be replied at all,
it the Finance Minister alone is go-
ing to reply to the debate, in that case
those points cannot be raised. If
the Home Minister also is going to
reply to the debate, along with the
Finance Minister, then 1 will raise
those points,. So, may I know
where I will stand?

MR. SPEAKER: I do nol come into
the picture. It js open to him to
reply.

SHRI EDUARDO FALEIRO: May
I know it from the hon Minister?

MR. SPEAKER: Mr. Mandal, are
you replying to any of the points
relating to the Administration and all
that?

THE MNNISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL
MANDAL): As you direct, Sir.

MR. SPEAKER: I cannot direct
you in these matters, It ig up to you.
If you are ready, you can answer
them.

SHRI DHANIK LAL MANDAL:
I will answer them.

MR. SPEAKER: You
that is all right

SHRI EDUARDO FALEIRO: B8ir,
when the Budget was being presen=

are ready,

ted, I had raiseq this doubt that if it
is a Vote on Account and if the Presi-
dent's Rule is to remain in force
only for a period of six months, if
at the end of the period of six
months elections are to take place,
In that case why don't pou ask for a
Vote on Account only? Why are
you presenting the Budget? Now,
Sir, when you are presenting the
Budget and also asking for a Vote
on Account, it generally means
that the Budget cannot be discusseq in
full due to shortage of time and since
a longer time will be required for
discussion of the Budget and the
Demands, 3 Vole on Account i. gene-
rally sought that is, when the Vote on
Account is sought alopg with the pre-
sentation of Budget, this is generally
the impression.

12.34 hrs.
[Mg. DEpuTY SpEAKER in the Chair]

Mr, Deputy-Speaker, Sir, now an
assurance had been given by the Gov-
ernment that we will have elections in
that Territory within a period of six
months. If it iz so. my query has heen;
Why are you presenting the Budget at
all? An impression is created when you
present the Budget along with the
Vote on Account that you don't want
to pass the Budget during this Session
hecause the time is short. Hardly a
week is remaining, and you are going
to pass it next session, which means
that President’s rule is going to be ex-
tended for a further period of time,

A vote on account is sought under
article 116 of the Costitution which
provides for three eventualities. The
first {g precisely the type of eventuality
with which we are confronted now,
namely that the Budget is also pre-
sented, but there is no time to pass the
Budget and therefore a vote of
account is sought. Under the second
eventuality, a grant is sought for
meeing an unexpected demand on the
regources nf the State. Then you can
obtain g vote on account without pré-
senting any Budget at all. Similarly,
under the third eventuality, you ¢an
obtain a vote on account without pre-
senting the Budget at all to get an
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exceptional grang which forms no part
of the current services of the particu-
lar financial year. So, you could very
well have asked for a vote on 2ccount
without presenting the Budget it your
lntent.ion was to have elections within
a period of six months. Why have you
not done it? By this an impression is
created that you wish to exiend
President’s rule, because during the
last occasion I raiseq this question
and today President's ryle in the
Union Terrltory of Pondicherry has
been extended, though an gssurance
had been given then that it would not
happen. So, I wouly ke to ask a
specific question of the hon, Minister:
do you intend to extend President’s
rule in Goa or mnot? If you do not
intend, then why have you presented
the Budget? Why have you not left
this task to the people who are better
equipped to deal with the subfect.
namely the Members of the Legisla-
tive Assembly? %3

I wouid like to raise another point
by drawing a comparison between
a Union Territory which has a Legis-
lative Assembly and a State, We are
told again and again that for sll
practical purposes such a Uninn Ter-
Titory is a State end that there 1is
no need for Statehood as both stand
on the same footing, but now we
find that while in the case of Presi-
dent's rule in s State, automatically
and immediately and always and in
every case an Advisory Committee is
constituted, consisting of Members of
Parliament of different sections of
the House and always including Mem-
bers of Parliament of the particular
Btate to look after its legislation, in
this particular case there is no move
at all to constitute an Advisory Com-
mittee. May I know from the Govern-
ment why it is so?

Here we have a TUnion Territory
with a representative form of govern-
ment, and there we have a State.
Maybe the State is a larger unit, but
substantially, I should think, they
stand on the same footing; substan-
tially; I should think, that a modicum
of representative government or con-

trol by the representatives of the
people must be always there whe-
ther 1t 1s a Union Terrtory or a State.
So, 1 appeal to the Government and
commend this suggestion, which is
a suggestion of the people there, to
constitute an Advisory Committee of
Members of Parliament, including
Members of Paruament of this Terri-
tory, at the earliest as 1l 1s done in
every case when President’s rule is
mtroduced in a State. This will give
a modicum of control by the repre-
sentatives of the people.

I should think that as far as Union
Terriories are concerned, and Goa
in particular, the need for such an
Advisory Commifttee is even stronger
than in the casc of the States because
while in the Stutegs quite a large
number of the bureaucrats or people
of the civil service belong to the
States themselves, as there is a State
cadre of officers, the Union Terntories
cadre is recruited from all over the
country and, as it happens in the case
of Goa, out of the 15 or top 20 top
people in the bureaucracy, only one
belongs to that Territory,

Now by President’s Rule, you are en-
trusting the entire administration b0
bureaucrats, who may be very good,
who happen to be good in many cases
but in this particular case, it so hap-t-

that they are not conversan
v;in:tlls the problems of the territory.
Because they are from outside and
because they are there only for @
short period of time, 1 should think,
they may not take much Interest.
Very often we find that senior officers
who are there do not know Margoa,
Marmagoa and they deal with them
ag if they are same. They have never
geen a Goan before that in their iife
time. These are far flung areas. The
other day, Mr. Pate] was saying that
writ of the Central Governrhent does
no¢ run somewhere in Uttar Pradesh,
near Delhi, The officers in Goa be~
come sort of chiefains, they are left
to themselves. They do not belong
to the territory and they do not know
the problems of the territory and they
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are there for only a short period of
time. They are only trying to get
transfer to Deihi. From 1 p.m. on-
wards, very often, the senior officials
indulge in a very leisurely way of
life, which ought to be controlled—
it ‘controlled’ is too strong a word, 1
would stay—which ought to be sub-
ject to suggestions of the people of
the territory and the Mecembers of
Parliament, who know about the di-
fliculties of the people there. There-
fore, I command strongly that the Goy~
ernment may constitute an Advisory
Committee to advise the Government
in the administration of the territory
during the President rule,

There may have been several pro-
blems which have been hanging fire
in the territory. These problems are
the responsibility of the Central Gov-
ernment, but these have not been
tackled by them. When we ask the
Government of India about these pro-
blems, they say: “We are so commit-
ted to the principle of federalism that
we will not ¢ven think of interfering
with the state administration” and all
the blame in this case very often is
being put on the local administration
or the Jocal Government., You have
now an opportunity to clean and do
something good for the territory.
Now you cannot claim to have the
obstacle of the local Government or
local administration because local ad-
ministration is your administration.
The problem which is hanging fire
for a Jong time and which can be
tackled quite easily with a little ad-
ministrative will and political will,
more of administrative will than of
political will because there is hardly
any political controversy thcre, is the
problem of fishermen. There are coun-
try-fishermen, who use small boats
and the mechanized craft iisher-
men, who are also not very big
people, who are not owners of big
trawlers or who are not multi-national
between them, a settlement has to be
arrived at and that can be done by de-
marking the fishing zones, They have
asked for a 15-mile zone. The Gov-
ernment of India has agreed for 3
kms. which is hardly one-fourth of

their demand. But even that is not
given. It is merely a question of fix-
ing this line. When it is being dane
elsewhere, it can be done in West
Coast also, which comprises not only
of Goa but the whole of XKonkan
coast, The only requirement is some
patrol boats, You yourself have some
patroi boats. You have some baats
which are to be used for fishing. But
what happens is the Government se-
rvants sell whatever fish they catch,
It is a very fishy thing. People who
man the boats, I am told, sell the fish
in the high seas and they come with
1 kg. of fish when they come buck to
the shore, after spending thousands of
rupees.

SHRIMATI PARVATHI KRISH-
NAN . (Coimbatore): This is a wvery
fishy thing.

S1RI EDUARDO FALEIRO: Ye«,

MR. DEPUTY-SPEAKER:
not flish in troubled waters.

Let us

SHRI EDUARDO FALEIRO: There-
fore, 1 say, these boats that you have
got there you kindly use them, for
the time being, until you get your
pairoiling boats, for the purpose of
patrolling of 5 km. zone immediately.
The demand s for a much longer
area, for a much longer zone. That
you have to consider and look into in
the interest of the people there. Any-
how, for the time being, everybody
is agreed on the 5 km,K zone, It is
the earnest request of the people
there tha; you must implement that
in the first instance.

Then, I find that an absolutely ri-
diculous allocation of a couple of
thousands or lakhs of rupees has been
made for housing in the union terri-
tory. I submit, while the population
growth in the territory was about §
to 68 per cent in the past, during the
last decade it has been more than 100
per cent. The population in our major
towns have increased by more than
100 per cent due to developmental
activities, labour, immigration and
so on. It has created a very serious
housing problem. The people go to
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the territory very often because they
read in the magazines, in the colour-
ful advertisement that it is a very in-
teresting place. Once they go there,
they do not come back, So, the hous-
ing problem has become very acute
there. That is one major reason why
the officialy want to come back to
Delhi because they find the things so
expensive particularly as far as hous-
ing ig concerned. The Government of
India must have a substantial plan for
housing in the territory which can
tackle thig problem and which can go
to the root of the probiem. It
is their responsibility now. It
will not be difficult for the Gov-
ernment of India to do that. After
all, it is a small terntory, compata-
tively an insignificant ierntory from
the point of view of the Government
of India though the prohlem is of a
tremendous proportion from the paint
of view of the local population and
local administrution.

1 wouid like to draw your ultention
to two more imporfant problems,
One is about the Konkani language
which is the language of the popula-
tion there. It has been developed and
given a fillip there. The Government
of Indin has always been saying that
they arc intercsted in developing a:l
regional languages. the Jocal Jangua-
ges, which are not included in the
Eighth Schedule. Whenever we ngk
for the mclusion of the language in
the Eighth Schedule, they say there
ig no need. It applies vot only to the
people of Goa but it applies to tl:e
whole of the Konkan arca right upto
Kerala. ...

SHR! HARD VISHNU KAMATH
(Hoshangabad): Yes, Konkani is my
mother-tongue.

MR. DEFUTY-SPEAKFR: It ex-
tends to Madhya Pradesh, Hoshanga-
bad,

SHRI HARI VISHNU KAMATH:
Even o Delhi.

SHR1 EDUARDO FALEIRO: Butf;I
find not a single paisa has been ai-
located—] may be wrong—for the
development of this important lan-
guage fmportant from all puints of

view. There are about 10 million
people who speak this ianguage and
Who are interested in the development
of this langusge, right from the north
Konkan ares upto Kerala, The Gov-
ernm:cr:; of India says that there is
no need for including it in the Eigh
Schedule. All the people 1:hi.'rEfehg arue1
supporting it....

SHRI HARI VISHNU KAMATH: In
the reai, literal sense, Mrs, Parvathi
Krishnan's mother-tongue is also
Konkani, that is, her mother’s,

MR. DEPUTY-SPEAKER:
extends right upto Delh:!

S'{RT EDUARDO FALEIRO: I have
remained quiet during this interrog-
num beciuse I am getting support on
this 1ssuc of Konkani, which other-
wise [ would not have got, from two
cminent Members of this House, I
hope the Government takes this into
account and applics its mind to the
problem, because the development of
the regional Innguage wiil go a long
way fowards uniting the people there
and bringing them together, and elis
minaling English and other langua-
ges which are there. It is very im-
portant, from many points of view.

So, it

That takes me to the last point, and
that is the Goa University. What are
you going to do about the University?
Is it going to be a Central University
or iz it going 1o be a Stute University?
‘Wha 1s the shape it is going to take?
Apart from that. since the UGC has
already passed the plan and since
overything has been done, will you
implement it immediately in some
manner or the other? Because only
three months will remain thereafter,
wili wou do somelhing to show that
you are in right earnest when you
speak aboul Universily for the terri-
tory? Will you star{ something in
that regard?

I must end with a word of compli-
ment to the Government in the sense
that I read in the newspaper just to-
day that Government has constituted a
task force to look into the industrial
development of the territory—a {ask
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force consisting of senior officials of
the Ministres of Industry, Commerce,
Agriculture and Tourism & Civil
Aviation, That is what I call a bold
step which has been taken and which
should have been taken a long time
back because the territory does not
have a master plan of industrial deve-
lopment, So, how were we going to
proceed? We have not proceeded.
This is therefore a boid step which
has been taken and if, on these lines,
Government acts within six months.
it will create 5 lot of adod-will. I just
came from my territory yeslerday,
and this was their pressing demand, 1
must make myself clear. I got the im-
pression that the people there are
quite happy with the way the Admi-
nistrator ig behaving. He is going ahead
with a lot of zeal and intcrest in the
administration. He is taking several
steps and is doing well. But that is
not sufficient: it is not on man along
who cando all. My feeling—and per-
haps the feeling of many Members of
the House—is that, however good an
Administrator may be, it is always
good to have a modicum of control
and contact with the representatives
of the people and the people at large.
Il is only then that things can im-
prove, and not otherwise.

With these observations I would su-
pport this Budget.

SHRI SAMAR MUKHERJEE (How-
rah): Sir, 1 am not a man from Goa
and I do not know their problems, but
to only one issue I would like to draw
the attention of the Government,
namely the issue of the tradilional
fishermen because the problem is a
very serious one. I have made se-
veral representations on their bchalf
and their leaders also met me very
recently.

One question is that — Mr. Faleiro
has already raised the same question
there is an order of the Government
of India — D.O.F. 30085/1077 dated
20th March 1978 ~- explicitly reserv-
ing five kilometres for these iradi-

tional fishermen for fishing. But, un
fortunately, their complaint is that
the previous Government did not ful-
ly implement that order of the Central
Government, by introducing the words
‘five fathoms' I have a copy of a Noti-
fication which the previous Govern-
ment had published and there also
it is stated:

“*“Iniand water” means a creek,
river, canal, stream, or any other
*  water course where fishing 13 possi-
ble and includes stationary water
collected in a paddy field or Kha-
zanland in which fishing is possible
and also includes the sea along the
coast of the Union Territory of Goa
Daman and Diu upto the depth of 5
fathoms measured from the coast
or beyond a distance of five kilo-
netres from the coast whichever
is more.”

This clause of ‘five fathoms' has given
scope for owners of trawlers and
machine-boats to enter into the re-
served area of five kilometres, and
the traditional fishermen are really
deprived of their right to cateh fish
because of this The situa=-
tion has reached a stage
when they started an agitation with
continuous hunger-strike. I veccived
a lefter some months ago, and at that
time they stated that the hunger-
strike continued for 300 and odd days
and in one letler—I see this is
addressed to the Agriculture Minis-
ter, it is said that the Agriculture
Minister had assured them that the
order of the Central Government will
be implemented:

“. ...you had said that the pre-
sently ousted Chief Minister of Goa
was responsible for not solving the
probiem in Goa. You, Sir, ure well
aware how urgent the problem is
and how desparate our fshermen
of Goa arc becoming, The tensions
are mounting day by day, to the
extent that 2 trawlers, poaching in
the shallow waters, were burnt in
Februray 1878.”
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So, the clash is going on and the
economic life of thousands and thou~
sands of fisherman is very much
affected because of this. This 15 a
very important thing. Now the Cen-
tral Government is the Head of the
Administration also, and so I think
that the Order of the Central Gov-
ernment should be fully implement-
ed, This has already been implement-
ed in Maharashtra, Karnalaka, Kerala
Tamilnadu and some other plasces.
This is one of the serious problems
to which I wanted to draw ycur at-
tention.

Gencerellv, regarding other aspects,
I have nothing to say, but I support
the demand that there should be an
Advisory Commiitee as it is normally
done in cases where there is Presi-
dent’y Rule, and I also demand that
within six months Elections should be
announced and they should be ar-
ranged,

L

SHRI AMRUT KASAR (Panaji) :
First of all, T must express my dis-
satisfaction and opposition to the Pre-
sident’s Rule—since today 1 have
got this opportunity—in the Union
Territory of Goa, Daman and Diu,
With all respect to the Hon. Prime
Minister T must say that the Drime
Minister was wrong in imposing
President’s Rule in the Union Terri-
tory of Goa, Daman and Diu hecause
there was ail possibility of forming
an alternative Government in the
Union Territory. The history of the
struggle 1n Goa and whatever hap-
pened in the Union Territory of Goa
is not completely known here—all the
facts are not known. The three MLAs
who revolted against the then Chief
Minister did so against he Chief Mi~
nister in his personal capacity: they
had noi gone out of the party. And
there were not only MLAs but there
were some Executive Members and
also Members of Parliament belong-
ing to that Party, who had opposed
the autocratic rule of the then Chief
Minister who was holding the post
of Chief Minister and that of the

President of the Party at the same
tume.  The struggie did not begin
just now, it started immediate~
ly after the Assembly Elections in
June 1977, when I personally demand-
ed that one person should not con-
tinue in twop posts—thay is, as Presi-
dent of the Parly and as Chief Minis-
ter of the territory also, I believe
in democracy and in democratic func-
tioning of the Parly, and that is why
1 had started thal move, It was affer-
wards supported by some of the Exe-
cutive Members of the Party and
also by some of the MLAs who ulti-
mately, after long persuasion, came
out in order ifo show their belief n
and in order to support the democra-
tic demand of the active workers of
the Party. And this was taken by
the Hon. Prime Minisler as defection.
When, in  Maharashira, something
happened, 1t was not considered as
defection and when, elsewhere,
there were divisions in the Party on
principles, it was not taken as defec-
tion, but only in the case of Goa it
was taken as defection,

13 hrs.

If you look at the history of the
Party, you wil! find that the Parly
was formed in 1963 with 22 Execu-
tive Members. Till 1879 no elections
have been held in the Maharashtra
Gomantak Party, Out of those 22
Executive Members who were there
in 1963, some died and some left the
Party. Tolay the Executive is only
with six Members, including the Pre-
sident of the Party who was the Chief
Minister, This is the situation of the
Party. We wanted to bring about de-
mocratic principles and democratic
functioning in the party. It was not
a defection in the normal course. I
have just put on record the briet his-

tory of the party.

Now, the President’s rule has been
imposed, We have np other alterna-
tive. Just now my colleague, Mr.
Faleiro has asked for an Advisory
Committee including the representa-
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tives of the people, the two Members
of Parliament who are remaining now
in order to advise the Lt. Governor
and the Central Government as re-
gards the functioning of the Govern-
ment in the Umon Territory. I sup-
port this demand, and I hope that
Government wiil consider it sympa-
thetically and accede to the demand
of both the Members of Parliament
plus the penple in the Union Terri-
tory of Goa, Deman and Diu.

Now I turn to the budgel proposals
for 1979-80. If you look at the bud-
get proposals, it will be scen that the
problems of the territory have been
overiooked in this Budget. I think,
whatever budget proposals wrre pre=-
pared by that Government in Lhe Un-
ion Territory, the same proposals have
come here. From the Budget pro-
posals, it will be seen that though
the MGP ail the time chanted the
slogan that they were lollowing the
Janata Party  principles, the Junata
Party policy at the Centre, the Jan-{a
Pariv noliey has not been implement-
ed in this. It will be seen from the
allocation made to the viilage ard
small industries In the vear 1978-7%,
a provision of R< 65,000 was made ont
of that only Rs. 10,000 were ntilised
This shaws the condition of the vil-
lage industries in the Union Terri-
tory No priorities were fixed bv the
Government. The whole cxercise I8
just a bureaucratic cxercise without
taking into consideration the priori-
ties to be piven in the territory.

The most difficult problem  which
has been agitated alsn in the Union
Territory is regarding the fisheries.
This has already been mentioned by
the two hon. Members WNow thatthe
Centre is responsible for th= 2dminis-
{ration in the Union Territory, I hope
the Ceniral Government will imple-
ment its own guideline of giving tpe
traditiona} fishermen at least five kilo
metres. In fact, recently, the fisher-
men's spokesmen were in the capital
and they met the hon, Minister for

Agriculture who heard them sympa-
thetically. I hope that if the Janata
Party, though because of certain poli-
cies they are losing in Goa, help the
fishermen community in implement-
ing the five-kilometre rule, they will
again get suport from these down-
trodden people, Actually the number
of trawlers in Goa is going on increas-
ing. For one kilometre distance,
there are about four trawlers. This
has crossed the optimum now. Hence-
forth, if this is allowed to be increas-
od there will be no fish for the Goan
people. And fish s the essential rom-
modity in our territory. So I support
the demand which has been put up by
the two hon Members, to give pro-
tection to the traditional fishermen
and save them from being wiped out
of ithe terrilory.

The other point which I wish to
moention is agneulture  Thoush the
roy-ity for the mines i~ nereased in
the Budget proposals, for the agri-
cultural fleids which arc destroyed
due 1o mining operalions in ‘he Un-
jon Terntory the apriculturists are
not proierted hy any legislation in
the territmy To-day minmmg opera-
{iong are goning on in Bicholi, Sange
and «ome paris of Satari taluks There
the paddy fields are destroved and
the agriculturisis do not get even &
single paise compensation because all
the time the Industries Departme?t
save that they have sent their appli-
cations to the Mining Department and
the Mining Department says that it
{s g central subject and_when {{ comes
o the centre, they again send it back
to the local government saymg it
comes under agriculture which is a
State subject. There is no proper
legislation to protect these agricul~
turists who are suffering due to min-
ing oporations, Last year I have
written a letter to the hon. Mlnisherf
for Mines who sent my newMOf
comments to the then Chief Min ;:
who is herself a mine-owner but 8
could not do anything in the case,
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Still the agriculturists are suffering
in the territory.

The other problem of the agricul-
turists is the land to the tillar Act
which was challenged in the Judicial
Commissioner's Court and it has gone
in appeal to the Supreme Court, I
hope the Central Government will
take all the carc to fight out the case
of the agriculturists in order to pra-
tect the legislation of t{he land to the
tiller in the Union Territory.

The third problem which is faced
by the Union Territory is unemploy-
ment among the  educated ncopie.
Alter lhiberation in 1961 education
in the Union Territory went on in-
creasing very fost and to-day we are
facing unemployment problem :n the
Union Territory. All this has hap-
pened because till now the Govern-
ment does not have a definile polity
ag regards doveiopment of industrics
as also, development of tourism
which has got immense potential
in the territory. The loral wzovern-
ment has not come 10 any decision
whether they arec gomg to support
big industries or small industries or
medium industries or Whethcr thev
are going to promote tourism in ithe
territory. Now tourism has ¢ot huge
polential in the territory. So many
tourists are going to the territory and
the alipcation which is made ip this
budget for this purpose is tofally in-
sufficien; to meet the problem. The
problem is that there are no hotel
facilities for the low and middle in-

come groups. The Taji Group of
hotels are coming up. The Oberoi-
Sheraton Is coming up. ‘These arc

only for the affluent sections of the
society and the middle-class and poor
tourists coming from different States
like UP, Himachal Pradesh are su-
flering because of this accommodation
problem. Subsidies are given to 1.'he
hotel indusiry but all these subsidies
go into the pockets of the capitalists
who ere building Oberol Sheraton
or the Taj Hotels. According to the
poliey of the Janata Party, I hope

the Central Government will not now
issue licences 1o big houses in the
Union Territory and will try to have
Janata hotels for the poor people.

) Then the problem faced in the Un~
lon Territory is thay there is no Inte-
grated plan for the development of
the villages in (he territory. The Bri-
dge of Mandovi is completed and the
Zuari bridge will be completed in
1980-81. But a number of villages in
the Pernem taluk the Satari, San-
guem and Cana Cona taluks do not
have even to-day approach roads to
£o to their taluk places and they are
cut off from the rest of the population
during the ramny season due top lack
of link roads.

The progress in the Union Territory
has been lopsided, Many of the offi-
cers who 81t in Delhi and pass the
proposals do not know the geographi-
cal fealures ot that territory. Goa
is not one citv. Panjim is the capital
and there are cleven ialukas. There
are a number of villages and most af
the population 1s scattered in the vil-
lages. Progress of the villages in Goa
wiil be the progress of Goa and not
the profress of Panjim alone.

Even so far us Panjim is concerned
the inter-State bus terminus cons-
tructed there is very shabby even
though lakhg of rupees arc supposed
to have been spent there. If an in-
quiry is got conducted by the Gov-
ernment of India it will reveal the
mis-spending  of lakhs of rupees,
There are many things to be probed
in Goa but T do not want to go into
the details. I hope the President’s
rule for six months wili set things
in order which were put in confusion
in the past and the government will
accept our proposals to set-up the
advisory committee at the earliest so
that the day to day problems of the
territory are brought to the notice of
the government.

Lastely, today there is scarcity of
diesel in Goa and the buses ar: not
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plying. There is only a metre-gauge
railway line connecting Goa which is
not able to cope up with the traffic
reguirements. I hope the government
will take some decision immediately
to ailot more quota of diesel to the
Union territory so as to solve the pro-
blem of diesel shortage there.

My friend has already refcrred to
the housing facilities in the Union
territory. The growing city of Vasco,
Murgao, Pan)im and Mapusa have
been facing acuie shortage of accom-
modation, Accommodation in Panjim
is mostly occuped by Central povern-
ment employees and today the posi-
tion is that it is not sufficient even
for Central government empioyees.
Many of the Central government cm-
ployees are reluctant to come ta Gna
because of accommodation difficulty.
I hope the government will take
necessary steps to ense the housing
problem in Goa.

Further, Sir, if you go through the
budget proposals you will find there
is an allocation for cooperation hut I
may submit that the cooperative mo-
vement in the Union territory has be-
come a movement of the government
department. There is no actual associa-
tion of the people. The allocation for
1978-79 was Rs. 29 lakhs, Now, it
has been increased to Rs. 1.38 crores.
This increase is only meant to cover
the losses incurred by Sanjivi Sugar
Factory. This sugar factory has be-
come a white elephant for the Union
territory. Our leaders immitating
Maharashtra wanted to have a sugar
factory in Goa without examining the
soil condition in Goa as to whether
it cap grow sugarcane or not, This
factory has been incurring heavy
losses. As no purchase price for
sugarcane has been fixed the agricul-
turists have stopped cultivation of
sugarcane, S0, this factory should
be closed this year.

So, this is going to face double diffi-
culties in the future,

Now, coming to Western Ghat
Development Scheme, it has been said
that a separate allocation of Rs. 40.0
lakhs for the scheme of an integrated
development of Weslern Ghals was
made. For this 1ntegrated Scheme,
three talukas have been selected. May
I know from the hon. Minister which
are these three taluks which have been
considered for this scheme? Now when
the allocation is made, 1 would like
to know how much of that allocated
umount has been spent for the Western
Ghat Scheme, that is, in Sutari, San-
guem and Pernem taluks which 1all
under this scheme. 1 was touring an-
other taluk where a bridge was to be
completed so that Goa and Belgaum
cty could be conneccted Ly u shortest
route. Even that work was net com-
pleted. Only some siones were dump-
ed near the river bul no work was
started. Moreover some 1rugation
scheme was {0 be taken up i1n this
Western (Ghalt Scheme. But thal was
not tuken up so far. 1 would reguest
the Government tc set up a review
committee for this purpose and even
one of the officers of the Central Gov-
ernment should go there and see for
himself what progress has been made
in regard to Western Ghat Scheme and
whether the expendilure made so far
on this scheme is correel. Actually we
have heen waiting for a long time that
a Central Minister would visit Goa so
that he can see for himself the difficul-
ties faced by the people there The
Ministers may consider that Goa is a
small Union Territory and only iwo
Members of Parliament are represent-
ing here and their voice 15 not heard
here. But from States like Uttar Pra-
desh, Madhya Pradesh, Bihar, etc. a
very good number of Members of Par-
liament are representing this House and
the Ministers are visiting those States.
But they are not visiting Goa. So, I
would request that the amount spent
in the Western Ghat Scheme may be
reviewed so that they may get the exact
figure as to how much amount has been
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spent in implementing the scheme and
they will also know whether the money
allocated has been utilised for this pur-
pose or for some other purpose. The
sctheme {0 be undertaken is :n a hilly
and backward area and the amount set
-apart for this purpose should be spent
for the development of this area and
not spent for some other purpose.
Actually 90 per cent of the resources
are exploited from the backward areas
0of the Union Territery and 80 per cent
of the amount is spent for the develop-
ment of 5 towns of the territory and
the rest of the territory is neglected. I
hope the Government will accept my
suggestion and will de the needful for
the welfare of the people of the Union
Territory.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Mr. Deputy-Speaker, Sir
the Territory ol Goa may nol be large
but the problems uare very complex
and they will now know a great deal
of them asg the President's rule has
been declared there. However, 1
should have thought that th.s Govern-
ment 'which has come into power on
slogans of restoration of demccratic
liberties and democratic rights should
certainly bear in mind the first and
the foremost step to be taken in Goa
now is to establish an Advisery Coun-
cil because after all it is they whe are
going to judge what sort of adminis-
tration that the people of Goa want.
Here is a territory thal was cut off
for so many years from the national
stream where the imperialists—Portu-
guese imperialism—cperated and we
were outside the territorv. But we
heard from the people of Goa after
liberation what these people who were
cut off from the national stream for
80 long suffered and what their pro-
blems were. When the officers had
gone there they did not know even
the languages spoken by the people—
they were gpeaking ‘konkani’ or Portu-
guese—and they had to go there with
an interpreter in the beginning, Two
Members of Parliament have been
£lacted by the pecple of that Territory
through adult franchise and therefore
an Advisory Council including them is

extremely important. Otherwise, you
are going to have the same sort of
trouble that you have had in Pondi-
cherry when the Prime Minister made
a remark that Pondicherry should be
merged with Tamil Nadu. And yeou
know what happened. We discussed
that on the floor of the House. The
people of Pondicherry were very much
agitated about it because it was a state-
ment that had nothing in common with
the desires or understanding of the
pecple there. That is why it is ex-
tremely important in this small terri-
tory where people feel consistently and
continuously that they are being neg-
lected that you have some form of
demccratic procedures so long as your
President’s rule lasts and, then, first and
foremost, you should see that the Presi-
dent’s rule is brought to an end at the
earliest possible moment and elections
held. I hope, there will not be an ex-
tension as you have chosen to de in
Pondicherry. 1 do not know why you
had to exted the presidential rule in
Pondicherry, unless it is to thrust pro-
hibition down the throats cf the people
of Pondicherry. And let me warn you
that if you iry that game in Goa, the
riots there would be even much worse
than the riots in Pondicherry because
Goa is the land of cashew and feni.

1 weld like to add one more point
and that is when we were discussing
the Coast Guards Bill here you will
remember, that it was hustled through
in a most shamelessly hurried manner
because the dale when the Prime
Minister was to inaugurate it had al-
ready been announced. It had to be
hustled through. Shri Kamath will
remember that. We all cooperated and
allowed it to be hustled, but at that
time we said thal one of the things
thai the Coast Guards should be called
upon to do is to give protection to the
fishermen from the depredation of the
mechanised trawlers, Therefore, you
already have the machinery. Why did
you rush through that Ccast Guards
legislation unless you were sure that
the Ceast Guard is really to serve the
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interests of our frontiers and at the
same time also defend the fishermen.
That point we raised at that time. We
got an assurance from the State Defence
Minister, Prof. Sher Singh who was
piloting the Bill, that the interests of
the fishermen would be safeguarded
and the Coast Guards would help them.
Therefore, you already have the machi-
xnery to help the fishermen and to see
that those limils wh.ch were reserved
for the flshermen which even though
they may be inadeqguate, even those in-
adequute limits be defended

SHRI HARI VISHNU KAMATH. But
the Coast Guard has only two frigates
and flve patrol boats, which i1s quite
inadequate for the purpose.

SHRIMATI PARVATHI KRISHNAN
Afler all, it 1s not China or any othe:
country which 15 coming tlo attack
your constline borders. Let the Coas!
Guard do something about delfendng
our fishermen. You huve been talking
of eradicating unemployment within
ten years. Two of the ten jears are
already over. If you ask the Prime
Minister and say that two years are
already over., he would agree with vou
and say that eight years are yet to go.
but I would like to say that if you do
not look to the interest of these fisher-
men, a {iraditional industry in  this
country, thousands and thousands of
fishermen and fisherwomen who have
been earning their livelihood and had
not been a burden on anybody for thou-
sands and thousands of vears. will be
thrown out of employment. I am not
sure whether Shri Mandal and Shn
Agrawal are both vegelarians, but
anyway that is immaterial The point is
that these people will be driven into
enlarging the army of unemployed.
Where 18 your plan for ending un-
employment? At least why don’t you
start by defending the employment of
those who are already self-employed,

Lastly, 1 would likely to say one
thing and that is that the development
of transport and communication with
Goa is extremely important. This was
an area that was totally cut off. Take

tor instance, Pondicherry. At leasi
communications with Pondicherry were
not sc bad as with Goa. Mr. Kamath
will bear me out that many of those
who live in Kerala, Mabarashtra or in
Karnataku have got their family duties
in the Goa region and they could not
visii those pluces. When Goa was
liberated. these people wanted to ge
and find out and gel in touch with
their families with whom they had
heen out of touch for so many years
during Portuguese rule, but communica-
tion was left very much to be desired.
By rail, it takes long. You have get
your coastal shipping You have got
to dewvelop your roads; roads definitely
need development, particularly the na-
tiona]l highways The Central Govern-
ment should lcok 1nto it now that il 1s
under President’'s rule. What is being
done ahout the development of these
roarls” Cioa 1s a place fit for develop-
ment ot tourist traffic. I am not think-
ing only in ferms of janata hotels; this
i1s the phrase that comes up. We have
veen what junata hotels are, Buf all
alovg that area, coastal area which is
a tourist area. you can certainly have
holiday homes, if not for tourists, you
vould have holiday homes for central
government employees. You cvan de-
velop a net work of holiday homes
which can be ut:lised by the people of
the lower income group in our ceuntry.
I hope the governmeni will lock into
these matiers.

I shall end with an appeal fo the
hon. Minmister to set up as early as
possible the advisory commiitee and
also take steps to see that elections are
held in Goa early and a representative
government comies inte being as early
as possible.

SHRI PURNANARAYAN SINHA
(Tezpur): I happen to go to Goa for
a short period and 1 was surprised by
what I saw there. In the Army the
General has a field officer: that is
Major. The second is his subaltern.
Then there is the lieutenant; the
lieutenant has no power. Here because
it is the lieutenant Govemor, lieute-
mant Chiet Minister in Govt, here we
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have the Lieutenant Minister. It 18 a
amall body of 30 persons, elected from
small pockets. Since the whole affair
is a lieutenant affair, we also see the
attendance in this House; it is almos!
fitty per cent of the mimimum number
of members necessary to form a quorum
¢f this House. From tihis il appears
how the affairs are conducted, although
Goa is a very attractive spot m the
couniry on the coasts. I agree with
Comrade Parvathi Krishnan when she
says whether Goa's status as part of
India will be retained. There was the
legacy of the Portuguese. Whoever
goes tc Goa can see that some people
even in the lower rungs, man on the
street seem to feel that they were hap-
pier when the Portuguese were with
them. That feeling is there, That teel-
g of oneness with the rest of the
country, feeiing of being a part of
India, that feeling should have been
inculcated by the adminisiration of Goa
after it was liberated from Portuguese.
The pohtical parties also lake pride in
whatever the Portuguese had left in
Goa, compared 10 what we can huild
up in Goa as an egalilarian sociely,
cosmopolitan society, Christians and
non Christians, those who were educat-
ed in Pertuguese and those who were
educated in English.

SHRI HARI VISHNU KAMATH:
They were there for 400 Years.

SHRI PURNANARAYAN SINHA:
Yes, a large number of old reles such
as embalmed dead bodies decorated
for the purpose of visitors are there, 1
could see that there are such attrac-
tions. There are the ports, the sea
shore and other things. Vasco da Gama,
Dabelin airport and other places are
there. Mandvi ig an attractive river.
As Mrs. Parvathi Krishnan pointed
out, it is difficult to go from Dabolin
to the capital because the roads are not
good and you have to cross some rivers;
there are difficulties for others, except
those who go as state guests who are
taken by government wvehicles. Others
And it difficult to go into the city
from outside. These difficulties are
there. From all these things, a basic

guestion arises whether you allow Goa
{o remain as it is. Though it is part
of India, it is somewhat cut off. Some
hon. Members mention that the Minis-
ter of State had gone out. The Home
Minister is having some consuliation
with some bureaucrat outside the
Chamber, inside the lcbby. The people
of Goa sveak a language which is not
foreign to the people of Maharashtra.
Maharashira is a big State. Bombay
Presidency was a bigger State. The
language of the Konkan people of Goa
and the Konkan language of Maha-
rashtra are identical.

In the old days, the Congress Party
redistributed the boundaries of the
States on the basis of language. So,
Konkan being the same language
spoken in Maharashtra language can-
ool be a difficulty in merging Goa with
Maharashtra., Economically also, it is
the responsibility of the Central Gov-
ernment {¢ help them. Once il is the
responsibility of the Central Govern=
ment, once it is being looked after by
the Union Government, the Maha-
rashira Government has no feeling that
the trains will be driven into Goa, that
the goods will be driven into Gea, etc.
in order lo allow the people of Maha-
rashtra to visit it and derive any bene-
fit out of it. Goa may have a culture
of its own. Goan SCs whe are con-
verted into Christians have been depri-
ved from the reservation made for the
SC & ST. All these things are there
to he considered. Therefore. I think
the idea should also reach in the minds
of the Goan people abcut it; and the
hon. Members who are representing
Goa to say whether they decide to
merge it with Maharashira and make
it a part of the main stream of the
country through the State of Maha~
rashtra and gain all the benefits which
are available to the rest of the ccuniry.

We are aguinst keeping a small
pockel. In my own north eastern
region, a small area is being separated
from the main land and is being form-
ed a separate Stale in order io give an
ethnic identity of people. We are de-
pending upon the revenue of the Cen-
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tral Government for the development
of Nagaland, Meghalaya, Mizoram and
Arunachal Pradesh although they have
their elected representatives.

(Interruptions).

SHRI EDUARDO FALERIO: 1
would object very strongly, through-
out his line of speech.

(Interruptions).

SHRI PURNANARAYAN SINHA: I
am against any resurrection of any
small pocket of the country on the
basis of people’s little aspirations, It
should be divided on the basis of eco-
nomic development, it should be divid-
ed on the bas.s of backward reglons
for the purpose of their development;
and the main reason should be that the
people of Goa, people of Nagaland
should not feel—by crossing the border
of Goa or Nagaland—that they are
getting into India.

(Interruptions).
AN HON. MEMBER: Kindly de not
compare.....
(Interruptions).

SHRI PURNANARAYAN SINHA: 1
am not comparing it. 1 am only saying
from my own experience. Naga peo-
ple, when they come down and cross
Nagaland Border into Assam, if they
are asked; where are they going, they
say that they are going to India.

(Interruptions).
SHRI EDUARDO FALEIRO: I want

to go on record that I objecl very
strongly to this iype of thing.

SHRI PURNANARAYAN SINHA: I
am not imputing anything to Goa.
(Interruptions).

1 am not imputing anything to Goa
1 should not be misunderstood.

AN HON. MEMBER: Many of the
Members of Parliament whe are here
today were freedom fighiers

(Interruptions) .

SHRI PURNANARAYAN BSINHA:
No, 8ir, I am not imputing anything
to Goap. 1 am only stating a matter of

fact as to what has happened. ....
(Interruptions) So, this feeling that,
Goa is not a part of India which is
harbeuring in the mind of anybody
should be driven out: and every Goan
should take part in the affairs of India
and Goa should feel itself to be part
of Maharashtra and through Maha-

rashtra a part of India. That is my
idea.

The Prime Minister recently had
been to Daman and Diu and Nagar
Haveli., A have read in the papers
that peopie belonging to these terri-
tories have themselves urged the Prime
Min:ster to merge these areas inlo
nearby bigger State. (Interruptions)
That is there. I am not speaking out
of my own imagination. [ have read
it in the papers. There is a public
memorandum submitted to the Prime
Minister only twe or three days ago.

That was the demand of the people
of Diu, Daman and Nagar Haveli; you
can compare with the reporis; you can
put questions to the Prime Minister;
he will tell you what the representation
of the people from Diu, Daman and
Nagar Haveli had been; they say that
these areas should be merged with the
neighbouring stafe. I take it that these
three areas are coming to the neigh-
bouring state of Gujarat.

SHRI HARI VISHNU KAMATH:
Nagar Haveli is not part of Goa terri-
tory.

SHRI PURNANARAYAN SINHA: I
know. These three areas, Daman and
Diu and Nagar Haveli, these three
areas have to be merged with the
neighbouring state because linguistic-
ally they are the people from all sides.
1 am speaking from newspaper repcris
.+.. (Interruptions) 1 am trying to im-
press that Goa as part of Maharashtra
will have greater facilities for develop-
ment and for emotional mixing. The
trace of Porfuguese rule and the lagacy
of the Portuguese mariners should go
and will go only when it mixes with
Maharashtrians and forms into Maha-
rashtrian soclety .... (Interruptions).



329 Goa, Daman & Diu VAISAKHA 24, 1001 (SAKA) Budget, 79-80 Genl.  gg0
Dis. and D.G. on Account (Goa, Daman & Diu), 79-80

SHRI AMRUT KESAR: Do you know
the history of Goan scciety? Many parts
of Goa are in Maharashtra at present;
those parts should be added to Goa..
(Interruptions)

SHRI PURNANARAYAN SINHA:
India can be divided into 300 small
pocket states everybody will say I am
ethnically a separate person and eco-
ncemically a separate entity, my history
is different and so on .. (Interruption)

AN HON. MEMBER: The Prime
Minister gave an assurance that there
will be statehood for Goa.

SHRI PURNANARAYAN SINHA: 1
am not saying anything to the con-
trary, I say that they should live in
the main stream, go intimately with
the main stream of the country and live
together; I say: dc not encourage vivi-
section ol the couniry and whatever
vivisection was there should be undone
and it should be merged with the
main stream of the country.

My hon, friend Comrade Parvathi
Krishnan spoke about hotels. Definitely
there is urgent need for hotels for
middle class people. Those who come
to Goa find hotels not only costlier but
also not habilable by respectable peo-
ple, for obvicus reasons. I am not
going to put on record the whole thing;
it is so somewhere, not everywhere;
in some places the atmosphere 18 dirty.
1 would request the hon. Minister to
see 1f it is possible to allow some visi-
tors from elsewhere to come to Goa for
the purpose of climatic change or for
rest and retrement. There should be
some sort of heliday home for them on
the sea shore where the menace of the
scantily clad hippies could be over-
come by creating some respectable
colony or localities in the under
developed areas with better communi-
cation facility so that Goa could really
become a place of attraction for people.
There are some other people whose
very intention of going to Goa is some-
thing different. Goa should be com-
pletely transformed by proper atten-
tion from the Centre. I hope that elec-
tiong will take place and democratic,

responsible government will be formed
there; with a little more polarisation
of the political elements 1 hope the
new government will come to stay, and
show results. One is the development
of communications, more roads to
neighbouring areas so that people from
neighbouring areas can go there for
the purpose of trade, education, cul-
tural exchanges, greater emotional in-
tegration and so on. Secondly, tourist
traffic may please be encouraged, not
across the seas but from inside the
country and from elsewhere. People
desire to go to see Goa, to see the
place not because there are hippies,
but because it is a good spot and it is
a place of attraction. Delhiwallas,
who are moneyed people, they will like
to go to Goa for a sojourn in this hot
summer as it is to-day. Therefore, I
ihink that it should be made more
attractive while it is under the con-
irol of the Union Government, I think
our Minister of State will have sojourn
for about a fortnight after the session
18 over te study the problems of Goans
along with two bright blooming young
men who are the representatives of the
Goan people. The Minister may stay
for a fortnight and find out which are
the spots which should be developed.

SHRI HARI VISHNU KAMATH: Do
you want both Ministers to go or only
one?

SHRI PURNANARAYAN SINHA:
Both of our Ministers may go and stay
there and study the problems of the
Coans. During winter they may hold
elections and hand over the Govern~
ment to responsible Assembly. (Inter-
ruptions). Shri Dhanik Lal Mandal is
clever enough and has experience how
to handle the hippies.

MR. DEPUTY-SPEAKER: Do not be
s0 obsessed with hippies.

SHRI PURNANARAYAN SINHA:
I want to bring to your notice the lot
of the small fisherman. I wanted to
know the economic position of the peo-
ple in the State. I enquired of a bar-
ber—what is the price of vegetable,
potato or dal? He said he wag not con-
cerned with dal, potato or vegetable.
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He was concerned with salt, fish and
ricee. This is the staple food of the
people there. 1 think my hon. friends
Shri Eduardo Faleirc and Shri Amrut
Kesar will agree that they are not con-
cerned with vegetable or potato

I contacted not only the barber but
several other peoplt I wanled to stud
their mind. Their interest is small
fish, whalever is available and sall
little chilly and dishtul of nice.

The fishermen are the original or
aberiginal people of Gou. T think, thev
may not be allowed to hive always like
that but their standard of Living should
be improved or raised. For tha! pur-
pose we have to have there more irade
business or industry, if possilite. Iron
ore werk is being carried bevond river
Mandavi.

The lot of the mine workers in Gua
is worse. I have seen in Bailadilla
in Bihar, and other places Govern-
ment should think of somefhing to
improve the lot of the people

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(S]‘I.B.l DIHANIK LAL MANDAL): The
hon. Members from Goa have inviled
me to that territory—Goa. 1 will cer-
tainly like to see. I am sorry 1 did not
visit that territory till now.

Regarding holding of elections hon.
member Shrimali Parvathi Krishnan
has demanded that as early as possible
elections should be held and President’s
tule should be ended. I am completely
jn accord with the hon. member. Bul
we do not hold elections. Elections
are held Yy the Election Commission.
Dates are fixed by the Election Com-
mission, We only help the Election
Commission and we are in constant
touch with the Eleclion Commission
But the difficulty is that there has been
intensive revision of voters' lists lasi
in the year 1975 and the Election Com-
mission is very much insistent and
rightly, so  that the electoral rolls
should by revised intensively before
elecons “re held. Therefore, this

will have to be done and even here we
are trying that as early as possible the
process should slart, Therefore, we
have suggested that on 15th May, 1079
the process should start for intensive
revision of eclectoral rolls, so that elec-
tions can be held as early as possible.
But it will take 4% or 5 months’ time. It
may be a few days this way or that
way, but elections will be held soon.
There is no doubt about it. We are in
upreement with the hon. members in
principle that President’s rule is only
a make-shift arrangement and elections
should be held and full representative
Governmen{ ghould be installed az
early af possible President's rule
should nol he extended on one pretext
or the other  So, we are very anxious
that elections should be held as early
as possible and we will certainly keep
in mind the sugaestions of the hou.
members

Aq regards the appomntmeni of an
advisory committee fo advise the LA,
Governor or President, the hon. mem-
ber said that this has been the practice
wherever there is Assembly, But Goa
18 not a Stafe; i{ is a Union Terrilory.
So many points have been urged in
support of this view. They are very
good and wvalid points and certainly
there can be no quarrel with these
points which hon, members have urged.
We will certainly take into considera-
tion all the suggestions made by the
hon. members.

As regards fishermen's rights to fish
and encroachment being  made
by mechunised trawlers and boats,
some arrangemeni has been arrived at,
A five fathoms line has been demar-
cated .

SHRI HAR1 VISHNU KAMATH:
5 km_ not 5 fathoms,

SHRI DHANIK LAL MANDAL:
A 5 km zone hae been clearly demar-
cated. We have also strengthened the
pairolling machinery. We are again
golng to procurc two more patrol boats.
So, all possible measureg are taken to
protect the rights of small fishermen.
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SHRI HARI VISHNU KAMATH:
How can you demarcate on water?

SHRI DHANIK LAL MANDAL:
My informafion is that a 5 km. zone
hag been clearly demarcated by jnstal-
ling barrels.

SHRIMATI PARVATHI KRISH-
NAN: The fishormen have asked for
an extension of the 5 km. limit berause
with the tides coming in and tides
going oui, the area they have for fish-
ing purposes is very little, So, you
should extend the limit of 5 km and
grant them their justiflable request

SHRI DHANIK LAL MANDAL.
The Backward Classes Commission
has been appointed, In that commis-
sion, there is also Mr, Subramaniam
and certainly the inicresis of the
fishermen's community will be looked
into. Whatever recommendations they
make, we will consider them,

Regarding Konkani language, all
languages whether included in 1{he
eighth schedule or not

SHRI HARI VISHNU KAMATH:
Does the Backward Classes Commis-
sion look intu fishing problems also?

SHRI DHANIK LAI. MANDAL
Yes; fishermen's problems, not fishing

problems.

SHRI HARI VISHNU
Fishing in troubled waters?

KAMATH:

MR, DEPUTY-SPEAKER: The Back-
ward Classes Commission can look into
this problem.

SHRI DHANIK LAL MANDAL:
Regarding development of Konkam
language, this is not our subject; this
is dealt with by the Education Minis~
try. But whether a language is includ-
ed in the Schedule or not, il will be
developed. So, rest assured on  that
point.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI

SATISH AGARWAL): Mr. Deputly-
Speaker, Sir, I am very thankful to

the hon. Members who have participat-
ed in this debate and have made cer-
tain constructive suggestions. I am
also thankful to my colleague, Mr.
Mandal, for clarifying certain points
which had nothing to do with the Fin-

ance Ministry.

Very strong plea has been made tha
some more fundg should pe allocated
for the development of this terrifory.
For ihe information of this hon. House
I am to tell that during the Fifth Plan
period only Rs. 85 crores had been
allocated. But during the Sixth Plan
this money has been praclically doubl-
ed. It has been stepped uplo Rs, 156
crores.

So for as the problem of housing is
concerned, the hon. Member coming
from that particular region drew my
attention and stated that the provision
is very much meagre., Bui for the in-
formation of the hon, Member and the
whole House I may say that the pro-
vision for housing during last year wae
only Rs, 75 lakhs. Thjs year it 2as
heen stepped up to Rs, 135 lakhs, Simi-
larly, under the slum clearance scheme
192 tenements have been constructed
and more land is being acquired. 100
tfenements under 1ihe L.I.G. schemc
are being constructed, A subsidised
industrial housing scheme has already
been taken up at Corlin and Margao.

So far as tourism is concerned, there
is no douht that Goa is a very attract-
ive place. I visited practlically the
eniire area of collectorates from one
end to the other jncluding Kanya-
kumari and Rameshwaram. I had
visited many places twice or thrice
even. I had made a programme of
going {o Goa somewhere in December,
1878. 1 was holding a conference of all
collectors in Goa. That is still under
coniemplation, As I held the Board
meeting for the first time in 30 years,
in Madray, in the South, shnilarly' I
am inlending to held a conference in
Goa. But some of the Collectors hav-
ing been tired of this Budget strain,
have gone on leave. I was intending
to hold that conference on 26th and
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27th of this month. But now, this con-
ference has been postponed. But I
agsure the hon, Members that 1 am
myself very much keen to come over
to Goa and visit that charming place.

SHRIMATI PARVATHI KRISH-
NAN: Please take Mr. Mandal with
you.

SHRI SATISH AGARWAL: I would
not be able to give a good company to
Mr, Mandal.

So far as tourism is concerned, the
provision in 1978-79 was only Rs. 069
lakhs. This year, it has been stepped
upto Rs. 155 lakhs. Not only that. The
hon. Members coming from Goa will
be particularly very happy to note that
three places have been identified for
intensive development of tourism in
this country and Goa is one of the
three places which have been selected
for intensive development of tourism.
Schemes have also been taken up for
providing tourist accommodation at
thoge places,

SHRI C. N. VISWANATHAN (Tirup-
patiur): Which are the other two
places?

SHRI SATISH AGARWAL: This is
not the Ministry which i8 being dis-
cussed here. Particularly a point was
raised with regard {o Goa. And the
hon, Members should thank me that I
immediately got the information as to
what the Department has to say with
regard to Goa, To the question what
the other two places are, the informa-
tion is not readily available with me.
We are discussing Goa and I am pilot-
ing this Bill about Geca. So, when a
point was raised, I immediately got the
information and passed it on to the
House. If you are very much interest-
ed, if a question is put, I am sure you
will get the necessary information. But
gso far as I remember, Madras is not
one of these three,

Lastly, a point was raised by Shri
Faleiro frommn Goa with regard to the
presentation  of a full year’s budget
when the Government intend holding

the election somewhere in October. We
are seeking Vote om Account only for
five months. A Vote on Account lor
two months, namely, April and May,
was obtained by the Goa Assembly. We
are seeking a Vote on Account for filve
months from June to October, The
question raised was, when the Vote on
Account is only for five months, what
is the necessity for presenting a budget
for the whole year, After all, the Vote
on Account is calculated on the basis
of the total year's budget. It is so even
in the case of the Cerriral budget. We
have done the same thing in the case
of Pondicherry and Mizoram, where
the presentation of the budget was for
the whole year, while the Vote on Ac-
count was for a part of the year. Under
the Constitution, the full budget for
one year has to be presented showing
the estimated income and expenditure,
so that the House may assess and eva-
luate the amount required for Vote on
Account, So, the total budget for the
tul! year is presented, showing the esti-
mateg of income ang expenditure, and
a proportionate amount is shown ag
Vote on Account. A Vote on Account
for two mocnthg hag already been ap-
proved by the Goa Assembly and we
have come forward with a Vote on Ac-
count for five months. So, the total
will be 7 months, including the two
months for which it has been done by
fhe Goa Assembly.

I need not take much more time at
this stage. There is some correction,
because there is a printing error, which
I would like to clarify and I hope hon.
Members will excuse me for that.
There was shortage of time, we had to
get the whole budget printed, parti-
cularly in Hindi, and it created some
problems and an error crept in. At
page 4 of the Schedule, the last figure
is Rs. 44.5812 crores,

MR. DEPUTY-SPEAKER: You can
clarify it later,

SHR] SATISH AGARWAL: 1 would
clarify the position later om.
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So far as I am concerned, I wauld
like to assure the hon. Members com-
ing from Goa that adequate financial
provision has been made for the deve-
lopment of this charming territory, 1
may further assure them that if more
funds are needed for the development
of Goa, they will not be lacking. At
the same time, I would request them
to ensure that whatever provisiong are
made are iully utilized. While I do
not want to give all those figures, last
year there has been a shortfall in the
utilisation of funds, Demands are
made and we give more money. But
the House would be shocked to know
that during 1978-79 there was a short-
Iall to the tune of Rs. 600 crores, so
iar ag utilisation is concerned, with the
result that our -deficit, which was
Rs. 1500 crores, has come down 10
Rs. 900 crores which ig a good thing.
But, so far g utilisation is concerned,
the States are not able to utilise the
entire money allotted. So, we have to
lay great emphasis on the implementa-
tion aspect of the matter. Therefore,
while the hon, Members will be de-
manding more funds from the Finance
Ministry or from the Government of
India, they have to ensure that the
schemeg sanctioned arc fully imple-
mented, and implemented in proper
time and the allocations are fully uti-
lized,

SHRI HARI VISHNU KAMATH:
8ir, on a point of clarification. The
hon. Minister in the course of his
speech said that the shortfall was
Ra. 800 crores. I suppose it is for the
whole country.

MR. DEPUTY-SPEAKER: Yes, for
the whole couniry.

338

SHRI HARI VISHNU KAMATH:
What wag the shorifall for Goa?

SHRI SATISH AGARWAL: It is
additional information that he is seek-
ing.

So far as Goa is concerned, the bud-
get provision for this year is Rs, 73.41
crores. Last year the budget estimate
was Rs. 63.08 crores and the revised
estimate was Rs. 68.59 crores. S0, the
budget provision for thigs year has been
stepped up. The detailed figures are
not available with me. This informa-
tion came to me on the 10th, when I
was leaving on my tour on 11th, 12th
and 13th of my constituency, 1 have
returned today after a tour of the
whele constituency, That is why my
throat has gone bad because of the
dust of the rural areas,

14 hrs.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That the respective sums not ex-
ceeding the amounis on Revenue Ac-
count and Capital Account shown in
the fourth column of the Order Pa-
per, be granted to the President out
of the Consolidated Fund of the
Union Territory of Goa, Daman and
Diu, on account, for or towards de-
fraying the charges during the year
ending on the 31st day of March,
1980, in respect of the heads of de-
mands entered in the gecond columr
thereof against Demands Nos, 1
26.”

The motion was adopted.
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14.01 brs,

GOA, DAMAN AND DIU APPROPRI-
ATION (SECOND VOTE ON AC-
COUNT) BILL, 1979*

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL,;: Sir, T bheg to
move for leave to introduce a Bill to
provide for the withdrawal of ceriain
sumg from and out of the Consolidated
Fund of the Union territory of Goa,
Daman and Diu for the services of a
part of the financial year 1978-80.

MR, DEPUTY-SPEAKER-
point out the printing crrors

Please

SHRI SATISH AGARWAL: Sii, the
last figure m the grand total on page
4 of the Schedule given as “44,58.1200"
should be read as ''44,58.12,000",

MR. DEPUTY-SPEAKER- Onc zero
is missing here,

SHRI SATISH AGARWAL: Yes, one
zero ig missing, But it i8 very much
malerial when it {s at the end.

MR, DEPUTY-SPEAKER: And there
are some other small mistakes also
which will be corrected, I suppose.

The question is:

“That leave “e granted to intro
duce a Bill to provide for the with-
drawa] of certain sums from and outl
of the Consohidiated Fund of the Uni-
on terrilory of Goa, Daman and Diu
for the scrvices of a part nf the
financial year 1974-80."

The motion was adopted.

SHR] SATISH AGARWAL: Sir I
introduce the Bill

o e —

14.03 hrs,

MOTION RE. TWENTY-THIRD AND

TWENTY-FOURTH REPORTS OF THE

COMMISSIONER FOR SCHEDULED

CASTES AND SCHEDULED TRIBES
~~CONTD.

MR. DEPUTY-SPEAKER. Now, we
will take up further consideration of
the following motion moved by Shri
Dhanik Lal Mandal on the 8th May,
1979, namely:~

“That this House do consider the
Twenty-third and Twentiy-fourth Re-
poris of the Commissioner for Sche-
duled Castes and Scheduled Tribes
for the yearg 1974-75, and 1975-7t
and 1976-77, laid on the Table of the
House on ithe 1st March, 1978 and
h May, 1978 respectively.”

Now, Mr, Kureel

St VT Qo & Lot (HIEgAATT ) ©
IAA WIEW, WIITT FREA W17
WEIFT TrewN Ffav &Y IR qv
qET W VAN & | v qrAw A4 2 fE
78 mw frarfaa gy & 9wy o
AT & W 37 97w 1E TFwr T4¥ g o

W3q7E T A7 IEIN FT g
A% aare ¢ fraqma ¥ gy @ ¢ f
#faaz 7 7m 97 AR Of Ty A7 gt
& a8 9T VT NELFT FIEET AL Freae
& =i v fordeemm gy ¢ 1 afade
¥ g At fafasz? gt #@—t W
QIET YTEAY W7 ATAATT ST vy
oA qT oAy wAATER Ty
YT ot ¥lo gFcdT qft Fav FVH G
g gzg e T Y TAag ax 6
% 4T | R % qITFH 394 AT A
97 BT TH ¥ Y g7y weLA A degew
Zreed & WiAFTd 400 WFRS T &
T 131 & | 7% 37 Afa H fadaw
TR & | ATHT STTZ FIT 1T TAFT AT
FARTT M ATA § | FE A% afewe

S—

“Published In Gazette of India Extraordinary, Part 1I, section 2, dated

14.5.1979,

tIntroduced with the recommendation of the President.
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FAX FICH Agr 3 1 (wawm)

for SC & ST (Motn.)

SHR1 NATHUNI RAM (Nawada):
The Scheduled Castes and Scheduled
Tribes Commissioner’s Report iz being
discussed, and the Home Minister, who
18 mainly responsible for implementa-
tion of the recommendations is not
here. Society is indifferent, Govern-
ment is also indifferent.

MR DEPUTY-SPEAKER: Will you
also listen to me, or are you determin-
ed to walk out?

SHRI MOHAN LAL PIPIL: We have
got every righl to walk out.

MR DEPUTY-SPEAKER: You must
know that there is some parliamentary
procedure. When you get up and make
a submission to the Chair, you must
also listen to the Chair Otherwise,
don'{ make a submission,

All that I can say 1g that the Minis.
ter should be here, and it is wrong that
no concerned Minister is here. ] can
understand if at leasi the Minister oI
State is here. I think the Minisier
should be called here, Now we may
proceed with the discussion.

SHRI MOHAN LAL PIPIL: Till he
comes, we cannot proceed further

SHRI HARI VISHNU KAMATH
(Hoshangabad): There is a more im-
portant point. There {is no quorum,
Quorum is not a matter of rules only,
but a constitutional obligation wunder
article 100.

Some Hon. Members then left the
House,

MR. DEPUTY-SPEAKER: The gquo-
rum bell is being rung. Now, there
is quorum The hon. Member may con-
tinue ms speech '

(Interruptions)

MR, DEPUTY-SPEAKER: I am told
that the Minister of State in the Minis-
try of Home Affairs is on his way. So,
let the hon Member continue  his
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of Commissioacr
for SC & ST (Motn.)
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for SC & ST (Motn,)
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14.27 hrs,

(SHRI M. SATYANARAYAN Rao i the
Chair)

SHR; K. SURYANARAYANA (Elu-
ru): Mr, Chairman, Sir, whenever the
question of Scheduled Castes and
Scheduled Tribes is raised in the
House, they always say that the Gov~
ernment of India fg ¥ntirely dependent
on the State Governments’ attitude eng
the actlon taken by them. They al-
ways say that they are helpless in the
matter of implementation of the
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schemes which have been sanctioned
by the Government of India, they are
dependent on the State Governments.
For instance, the Government of India
are granting several crores of rupees
for the benefit of the Scheduled Castes
and Scheduled Tribes, but there 158 no
proper machinery to see how best the
sanctioned money is being utilised by
the State Governments. According 10
a report, in the last two or three years,
the State Governments have not spent
even 20 per cent of the grants given by
the Government of India or provided
by the State Governments. That 15 the
state of affairs in the States. I do no#
want to blame any one State. Paiti-
cularly I want to ask my hon, friends
here, have they ensured that their
State Governments are implementing
the schemes properly and how best
they are utilising the fundg sanctioned
by the Government of India and the
State Governments? There is lack of
Interest there. I say this g, far as
some Members are concerned not all.
They are taking shelter under group
politics. So far as the Scheiuled
Castes and Scheduled Tribes are con-
cerned there should nol he any poriy
politics or group politics. But unfor-
tunately in several States, including
Andhra Pradesh, there are group poli-
tics and party politics even in the {m-
plementation of schemes concerning
Scheduled Castes and Scheduled
Tribes. Y will give an instance. The
other day it has come in the press. It
has come up in the High Court. Gov-
ernment rules are there, not only about
Scheduled Castes and Tribes but about
all poor people. Poor persons with
meagre holdings of 2 to 2-1/2 acres of
wet land or dry land shoulg not he
touched unless it is inevitable for the
purpose of maintaining the rule ot pro-
ximity. They have issued p circular.
T came across only the other day a
report where the Andhra Pradesn High
Court has stayej an order in a care
where small holdings of 1 to B acres
have been acquired in Bome Harijan
colonies. The land is owned by Harl-
jans and they are al} small landholders
and they have become landless poor.
Fortunately, the High Court hes stayed
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the order. Let me read the GO issued

by the Government of Anhdra Pra-
desh in 1974. They say:

“There are complaints that lands
belonging to small landholders
though uneconomic holdings have
come under acquisition proceedings
whereas adjacent lands belonging to
big landlords remain untouched....”

This is the GO. They say;

“Poor persons with meagre lund-
holdings of less than 2 to 2-1/2 acres
may generally be not touched unless
otherwise inevitable for the purpose
of maintaining the rule of proximity
and vicinity te the main village."

What 1s the Government of India doing
when the State government is going
on like this {rrespective of your policies
and programmes? They have rno
right. The State governments rannof
be touched by the government of
India” What an unfortunate lot these
poor Scheduled Castes and Scheduled
Tribes are having? Our entire count-
ry is indebted, our entire nation is in-
debted. No other country has got a
class like the Scheduleq Castes. Even
now you are creating some more in
the villages. You are consiructing
some more Harijans petas separately.
That should be abolished. When you
are constructing new Harijan colonies,
you want to keep them geprately. Still
there is a panchama class like this.
You are encouraging that. Hereafter
the Government of India and the State
governments should formulate a policy
that there should not be any separate
colony for Harijans. They should be
mixed up with other communities.
Particularly in the rural aresas you are
stih having separate colonies. That is
an unfortunate position. [ want the
State Governmentg and the Centre
should take g decision thet hereafter
there shall be no separate colony for
Harijans or Scheduled Castes. The
circumstances are not like that in the
towns. They are prepared to mix with
other people. In my place Harljans
are there. Muslims are there, Chris.
tians are there. You give the sites
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anly to those who are prepared to mix
with other communities or the poor
people. But they are giving to the
poor people also separately and not with
the Harljans. Harijan colonies sre
being constructed separately. This is
a sbameful thing to our entire nation.
Even afier 30 to 40 years aftey Mahat-
ma Gandhi's passing away tnings aie
likg this. That shows that the govern-
ment ig not taking any interest—both
the previous government ang this gov-
ernment so far as Scheduled Castes
and Scheduled Tribes are concerned.

Other Backward Classes are also
feeling like that. They are suffering
and they are telling only the Scheduled
Castes and Scheduleg Tribes are being
given some [acilities and not ather
classes though they aie also poor
Poor people should also given same
facilities and some conwuideralion as 1s
given to Scheduleq Castes The:g are
only two clagses—the rich and the
poor. They shou'd also be g.ven all
conceswons on an equal footing. A
Scheduled caste man thoupgh having a
property of Rs, 10—15 lokhe asks for
concessions to his children Concessions
should be given only on the hasis of
economic standing. A Scheduled (Taste
man may come and sit here fichting
eleclions nn the basiz nf reserv>d con-
stitueney but other facilities should he
extended equally to all poor people.

I want to bring one more thing to
your notice. There is allocation of
land to the poor people. They say it is
a statg subject. It is not a State sub-
ject. You are giving granis. So the
government of India has zot the right.
it it is a State subject what is the use
of having the Krishi Bhavan here and
what is the use of having so many
offices here?! Abolish them all You
have got every right because you ere
giving grants. There is no question
of State subject. I want to request
particularly our Department here
whtich is In charge of Schéduled Castes
“and Schiduled: Tribes. They can stap
- #he Mmalpractioes going on in that State.

One more thing I want to bring to
the notice of the government. There

e 1.8—12
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is one Agriculture Market Cqmumitice
in my home town, viz, Eluru in
Andhra Pradesh. It has been consti-
tuted and financeq by the Government
of India but the Government of India
cannot go into the question og utilisa-
tion of finances as 1t is told that it is
a Slate subject. So, my suggestion to
the Government ig that where they
are giving sanction they inust have
their machinery to find out as to how
the finances are being utilised.

Then, Sir, the local Depuly Director
during the Emergency period acquired
land to the tune of sixteen acres. This
land belongs to the backward classes.
As I am not in a position to raise my
voice against this arquisition in the
State Assembly | am raising my voice
here on the Floor of the House. The
former Chief Minjster as well ag the
present Chief Minipter wrote to me
siymg that the required land is poing
to he restored back vet 1 find in prac-
tire the State machinery has not done
anvthing. The land was acquived in
June 1976 and these noor peaple have
been made landless poor Fourteen
familieg have been affected by this and
there are many widows 1n these fami-
lies. This land which nas been acquir-
ed 15 In Elury town, Krishna Delta
area. They are all backward class
people. As they are not nearer to any
Minister or MILA and do no belong to
any political party their cries are reof
heard. Since 1976 they have heen
knowcking the doors of different autho-
rities but nothing has happened so far.
Through +vou. Sir [ want to request
the Government of India tp write to
the Anhdra Pradesh government to
release this land which has heen ar-
guired I understand thai Rs. three
and a half lakhs have been sanctioned
to develop roads in this area.but I may
tell the Government that this amount
will geually be utilised for leveling wp
for the land, This iy my informatéon
mnd complaint also. This land has
been acquired against our' nationat
policy. Who isf responsible for #1
these things?! They have gone o -the
court. The previous Government hed
appointed a Committee. But that com.
mittee conzisted mostly of landlords
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1t was decided that the surplus produc-

‘4ion would be marketed in the go-call-
ed Market Yard. But these arr:nge-
ments will only be for the benefit of
the landlords. Instead of handing
over the lands to the poor people, they
have pooled thir lands and the benefit
by way of marketing thei» produce nas
been iaken away by thp landlords.
How they are exploiled,

In so far as the upliftment of Sche-
dultd Castes and the Scheduled Tribes
are concerned, there is no use of si np-
ly raising slogans. They are all emply
slogans. The actual thing required is
that the laws passed by the Parl.ament
and the State Legislatures should be
implemented and put into practice.
Now, I would like to know how far
you have been successful in :miple-
menting the policies and the pro-
grammes for the upliftment of the SC
and ST. The previous Government was
committed to do so many things in so
far as SC ST are concerned. But they
haq not enforced most of them, Like-
wise do not commit voursely in this
regard. What is the use of committing
to do so many things for them without
putting them into practice? You are
not doing it in the way we expect of
you We are not against the Gnvern-
ment. We are here to help yoy in so
far as your good vpolicies and pro-
grammes gre concerned. Your nolicies
and programmes should be beneflicial
to the poor agriculturists angd small
farmers who are mostly belonging
to SC and ST. Moreover, about 80 per
cent of the agricultural labourers are
8SC and ST. What steps are vou tak-
ing to safeguard thejr interests? You
aré passing so many laws through the
fabour Ministry. But do you have any
monitoring arrangement to ree that the
fawg are enforced? We expect you to
solve their problems immediately so
that the exploitation of these people is
put an end to. Once again, T would
request the Government to take utmost
interest and seriously consider the feel-
ings of the Scheduled Caster and the
Beheduled Tribes. But he Govern-
ment is not coming forward to help
them sincerely,
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You say that this is a State subject.
Then what is the use of passing so
many laws in this conneclion? From
here in Delhi, nDbOdy takes any inte-
rest. But | would pleag that y u can
direct the State Goveruments Lo Lring
mto force these laws forthwith. We
are representing about 10 to 11 fakh
pesople. There is no point saying that
this is a State suhjeet. But these laws
are not put into action and ihe policieg
and programmes are not implemented
properly, the Central Government can
direct the State Uovernment ior the
proper implementation of the schemes
and programmes and also for the pro-
per enforcement of ithe laws. Inp re-
gard lo the social legislatinn, there was
a conference in which the Members of
Parliament and also the Members of
various State Legislatures took part.
This Conference discussed go211l legis-
lation problems for Scheduled Custes
and the Scheduleq Tribes. It is said
that the social legislation is only on
bookg and it is not being implement-
ed in so far as the Scheduled Castes
and Scheduleq Tribes are concerned.
The main safeguards providea in the
Constitution for the protection and
safeguard of the scheduled castes and
scheduled tribes are abolition of un-
touchability ang the forbding of its
practice in any form, promotion of
their educational and economic inte-
rests and their protection from social
injustice, removed of any disabllity,
liability, restriction or condition with
regard to access to shops, public res-
taurants, hotels, and places of public
resort efc, permitting the State to
make reservation for the backward
classes in public services in case of in-
adequate representation, specigl repre-
sentation in Lok Sabhs and the State
Vidhan Sabhas etc. However, the hari-
jans have not been benefited from
these safeguards. I would, therefore,
request the Government tn take tmm-
diate steps ang activise the State Qow
ernments, or pull them up to see how
best they couly serve these peopl

SHRI S. K. BAREAR (Joynagar):
Mr, Chairman, Sir, I would liks to
speak in Bengali a8 T am a sick mamn
and would not like fo sirain myseit
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*Mr, Chairman Sir, the report of ithe
Commissioner for Scheduled Castes
and Scheduled Tribes covering a period
of three ycars 1s now ocing discusszd
in this House. From this il is very
clear that the Commissionecs Office is
still bemg treated as “Untouchable”
because 1f we attached any impoitance
to this office or to r<norl then we
should not have brought it tefore this
House afler 4 years Th . discussion,
Mr., Chairman Sir, is hke performing
the postmortem of a clea podv  Ag we
tear the body for the postmortem so
also we may rel 1 fo the (ufierent inei
dents in these reporis for some histori-
cal value. This discussio” may shed
any lLght for our fulure course of ac-
tion

Sir, the imporiance of the office of
the Commissioner for Scheduleq Castes
and Scheduled‘ Tribes 1s immensge. 1t
is a Constitutionay O‘Tice meaning
thereby that the Constitution of India
has made a special provision for this
post But despite this its constitution-
al position the office continu~s to be
neglected one like the untouchables in
the country. It s almost an unwanted
office, Sir, I say this because the office
of the Commussioner is locateq in
Ramakrishna Puram, Delhs. where as
it should have been locatey in the
North Block under the Minstry cf
Home Affairs. For the lgst few years
we have been Clamauring for bringing
this Lffice und2r the Minisiry of Home
Affairs. At long last the offire was
brought under the Ministry of Home
Affairs but the office confinued t) he
located in Ramakrishns Puram. This
shows that littla importance is shown
by Govarnment f{o this c*™e2 Net iy
this, we further find other evidence of
Governm=nis apathy f{owirds the
office of the Commissioner. Sir vou
Are perhaps aware that there were flve
posty of Deputy Commissioners but all
these posis were abolished and the
only post of the Commissioner was
allowed to be retained. This was dene
,at a time when the problems of the
persons bejonging te the Scheduled
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Castes and Scheduled Tribes and ofter
backward classes 18 risitz, when 1nei-
dents of atrociics are couvtinuing and
when we gre discussing the grievances
of these down trodden meople in press
ang in Parliament and on public plat-
form What does it mean® Dneg it
not mean that we are leliberately
chopping off the hand, of the Commis-
sion dand making 11 a9 neffective as
possible particularly at a fime when .t
should have been helped with more
hands and made more effective to deal
with the probhlems. Th's no douht
proves that whatever w the Govern-
ment's good intentions for the Sche-
duled Castes ond Scheduled 1rihes
people, and however sweetly they may
express their sympathies, in rea'ily
they do nol want to asscss the grav.ty
of the problem and give to this office
the great importance that it rightly
deserves Therefore I feel that by
merely presenting the reports of the
Commussion in Pariiameat after long
avoidable gaps and to have some dis-
cussion in Parliament has really not
given any benefit to the people for
whom these reports are meant Apart
from this, the Parliamenti also has a
Standing Parliamentary (‘ommittee on
the welfare of Scheduled Castes and
Scheduled Tribes. This Committee
presents their reports at regular irter-
vals but we do not know what actjon
is being taken by the Gevernment on
the rerommendations contained in
these reports. From all these, we have
no other alternative than 1o come to
the conclusion that to the Government
the problems of the Scheduled Caster
have no importance As long as the
ballot boxes will remain in this count-
rv, to elect people to man the legisla-
tures, the Scheduled Castes and Sche-
duled Tribes people will Mave some
importance to all the political parties,
be it Janata Corgress or the Commu-
nist but they will never be given their
legitimate due .n the social and ecoro-
mic set up of the country. There is no
machinery to ensure that the reserva-
tions of 15 per cent and 5 per cent for
the Scheduled Castes ang Schenuled
Tribes people respectively are being

" *Phe Original Speech was delivered in Bengs
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implemented or not. Therefore, a mere
discussion in geners]l teyms will not
leag us anywhere, we have to be clear
about some things. The political re-
servation for Bcheduled Castes and
Scheduled Tribes peopls will end in
1880. The people belonging to this
are in a suspense, They do not know
whether this will be extendeq further
or not, This is an important question
and 1 could therefore request the
Minijster to give a category answer to
this question when he gives answeis to
the debate.

Sir, broadly speaking the prtklems
of the Scheduled Castes and Scheduled
Tribes people can be categorised
under thrce heads---Eduecation. Service
and the economic probl:mis So far as
Education is concerned. 1 wouli l'ke
to tell tME Ho'ise what 1s haguering
there Sir it 15 with great regret that
1 have fo Say that that bnth my State
Government of West Bengal and also
the Central GGovernment havnr adopted
an attitude of indiffercnce, When I
was student, T did not take any stipend
that are given to Schedulal (a‘tes and
Scheduled Tribes students. In those
days there were only 4 hosiels in Csl-
cutlta for the studenls belonging fo
Scheduled  Castes  and  Scheduled
Trnibes. Nearly 30 yrars have since
gone by and can we not legitimately
hope that during this long period the
number of hostels shoulq have heen
raised from 4 to at least ten or twelve.
But you will be shockedq to know S'r
that fay from increasing the number,
88 far from even retaiung the num-
ber, the number of hostels in Weri
Bengal today i only two. Why ihis
has been done. May ) krow from the
hon, Minister the reasons for this ac-
tion of the QGovernment which shows
nothing but antipathy towards the
Scheduled Castas and Schedulej Tribes
beople. Wil ‘he Hon. Minister ex-
plain this also when he repliea.

Now, T will speak 2 few words the
quantum of «tipend monev that is
glven ™ the Scheduled Castes and

ed Tribes students. Sir, with
the passage of time the cost of liging
has gone up but the Government have
never taken prompt and adequate steps
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to upgrade the value of stipendn that
is given to these students. Today a
Scheduleq Castes and Scheduitd Tribes
students studying in Engineering or
Medicine cannot meet the high cost of
education from the high cost that such
education involves. Sir these stipends
are given to those whose pareais have
an income of Rs, 700/- per month.
Now every LDC or g Bank peon earn
this amount. Can he really send his
son for Engineering or Medicul Educa-
tion after meeting the expenses for the
family. That he cannot. goes w:thout
saying. Therefore I would suggest
that all students who go 1n for ~ngi-
neering or medical education from
these communities should be given
liberal stipends

Sir, whenever we discuss the rro-
blems of the Scheduled Castes and
Scheduled Trihes people, sugge<tions
regarding ‘land reform’ are ma‘le 1n-
varjablv, 1 cannot hut laugh at the
suarestiong because they can be good
slogans but they are nnot likely
to solve the problem. Can .ne
distributa anvthing out of nothine If
land reform is taken as land distribu-
tion, then too the picture does not le-
come very happy, because there will be
scanty land available for distribution
and it will run counter to the produc-
tion and to the inferests of the 1:argi-
nal and small farmers. I woulq there-
fore csuggest that va ghould set up
institution like the 1.I.T. In everv !lock
for these studentg so that they mav get
a life orinented or living oriented edu-
cation. Infact, I, am in favour of giving
this education to al] but T am stressine
this for the Scheduleg Castes and
Scheduled Tribes students becanuge
these students come from the landless
clasg who have no scope for economic
Yiving, Therefore, through this edu-
cation they would be able to settle
themselves on an economlec footing.
This is my personal view. Bir, I am
one with the views of the famqus
American economist Galbraith, who
wgs the American Ambassedor to
India, who said “Fducation is the first
capital to be investad for the develop-
ment of .2 nation.” Nothing cait be
more true than this when we discuss
the problems of a developing nation.
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Therefore, for the economic prosperity
©0f a nation, our investment in educa-
tion should he substantial but is it
happening in our country? You all
know the allocations that we :nake
every year for our education. From
here when we look to the allocations
made for the Scheduleq Castes and
Scheduled Tribes students for educa-
tion then we are simply dismayed.
Reauding the reporis of the Comms-
sion we fing that instead of p.cgres-
sing 1acrease, the growth of educ:tion
among the Scheduled Castes and Sche-
dule] Tribes students is rather stag-
rart.  Therefore, to remedy the ritua-
lien we¢ should have more hosteis and
shauld substantially raise stinends
and distribute them liberally. Sir, 1|
wou'ld like to refer to an anomaly that
now exists in matter of payment of
stipénds. According to the present rulerg
only two sons of a Scheduled Castes
and Scheduled Tribes is entiled for
gelting it The third, fourth and the
successive sons and daughters of a
Scherduled Castes and Scheduled Tribrg
parent will not be given this st.pend.
I say, Sir, it is a “conspiracy” of the
bureaucracy to stop the education of
the Scheduled Castes and Scheduled
Tribes people. I feel that such rules
are great impediments in the way of
the edacational development of the
Scheduled Castes and Scheduled Tribes
students and we should do away with
such rules. The sooner the better. I
hope the hon. Minister kindly consi-
der this issue.

Sir, T must say that after the Janta
Party came to power, ur der the chair-
manship of Shri Dhanik Lal Mandal a
Report callcd the Report on the Work-
ing Group on Scheduled Castes and
other Brckwerd Classes during mid
term plan of 1978-79" was presented,
Imust say that it isa very nice plece
of document as it covers evety aspect
of the social, economic political and
educational problem o! the Scheduled
Castes and Scheduled Tribes paoplt i
the suggestions of this report were im-
plemented then many of our
problems, much of our agonies and
grief would have ended. But this
teport was not leid on the Table cf the
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House. Its recommendations are not
binding on the Government. It is
nothing more than a paper concentrat-
ed with goodwill and ‘cannot be trans-
lateg into peoples aspirations because
it cannot be cnforced. We are all
happy that Shri Dhanik Lal Mandal,
who had presided over this group for-
tunately comes from the backward
class and belongs to the agricultural
commumity. I am sure he will not
remain contenteq merely by presenting
the report but he will do his best to
fulfi) the aspirations of the people of
the Scheduled Castes and Scheduled
Tribes by implementing this recom-
mendation.

Sir, 1 would now like to say somothing
about the service gpportunitly of these
pecple. A reservation has no doubt
been madc to the exient of 15 per cent
and 5 per cent respectively for the
Scheduled Castes & Scheduled Tribes
people. Fop class I to III & IV posts
under the Government and aiso in the
public sector underiakings. But this
has nol heen implemented fully al-
though 30 long years have passed. Only
in the case of sweepers this has been
achieved.  Sir, these posts are not
being filled under the plea that no
suitable candidates are avaijlable to
the Government. But who will judge
this? Those who judge these candi-
dates belong to the upper strata of the
society who have for long been exploit-
ing the social resources for their own
benefit, who kept the society frag-
mented and never allow goodwill to
grow among the different classes of
people of the society. The provisions
for such reservation unforiunately has
no legal basis and we cannot go tothe
court of law for enforcing it. Thisis
the main reason that the Scheduled
Castes & Scheduled Tribes candidates
are being denied their due and they
are in a helpless position and connot
get justice as long as the present situa-
tion continues. I would therefore sug-
gest that the provision of reservation
should have a statulory backing: The
position has been rightly expressed in
the report which says, “There iz no
legal backing in reservations and at
present reservations are made in the
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services under the State and public
sector on the basis of dircctive princi-
ple: The encroachment o1 the rser-
valions to theextent State policy has
laid down, will be implememed with
maximum effect when il 1s given s‘atu-
fory backing: At preseni, executive
directions 1egarding reservalions are
made on the strength of Art. 1G4; of
the Constitution: This was frainey as
an exception to Art: 16(1) whih pro-
vides Lor equality of oppurtunity in
employment or appomlment to  any
office under the Slate: ‘' Clavse 4§ 1s
not mandatory. ‘This 1s a vl thirg
This clausce 4 sheould be mandatory
Thererore, unless we have a statulory
backing ‘for enlrrang these reserva-
tions, the lot of the Schedul:d C astes
& Scheduled Tribes wall not 1mprove
in any way. Sir, I have be:n recening
many representations every dny where
the applicants complain that they were
deliberately bypassed in Lhe malter of
promotion or were instead being mede
permanenl pecple were  retrent hed
Sir, 1t is therefore very necessory that
the provision for reservations should
be kept above the pale of .nfluerce uf
discretion und this can h~ rlone wwhen
we are able to give the pr vision a sta-
tutory basis. Sir, Shri Sura) Bhan, M.P
has given notice of g private memhers’
biil which seeky to achieve Lhr above
objective viz' to give statutury sanc-
tion, to the provision of rescrvations
But unfortunately, I understand Lhat
the Ministry of Home Affairs has com-
mented adversely about this Bill:
They are understood to have saidg that
it is not jmportant and therefure can
be kept aside. Unless the Minisiry of
Home Aflairs and unless the Govern=
ment clears it the Bill zannot come
up before the House for a discussion.
Therefore 1 request the hon: Minister
to give necessary sanction to Mr, Suraj
Bhan to introduce the Bill for discus-
sion and passing. This sort of Bill has
been passed by West Bengal govern-
ment. In spite of that, why the attitu-
de of the bureacratic machinery iy hos-
tile here? I will tell you one example.
In West Bengal the promotion of one
executive engineér has become due; he
to become superintending engineer:
What happened? The Chief Engineer
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of the State says thal he would not
give promotion {o him: The Act in
the concuerned State says that if any-
body ignoreg the order about the pro-
molion of Scheduled Custis, he will
have to pay a fine of Rs: 250: The
Chief Engineer says he 15 ‘cady to pay
that fine but he is not ready to give
promotivn:  The Chuei Engineer 15 a
bralvnun 1 that be his atutuse how
can yvu improve (he ot of Juwn-irod-
dey people So withoul statutory back-
g it is not possible to do jusii e to
the pecple m service

15 hr;,

Fcr therr econonue developua_nt so
many thungs had heen wiillen i paper
1 want to 1cqueal the Minist -1 hat 1t
should ney be ouly wolten i pab s,
1t suguld he napemented, propor bb-
anaal mstitution  should  oe weated
in the repory he has said that ult wday
no provision has been wade fiom .he
cen're. Shoull not  come  provis
sion e mnade? I wanl that
pruper fmancial batvkiu, ‘hoild e
given to  tnis  anstution, Further
the hon Mumuster should not think
that this (Jepartioent gs a antuuchalte
department, that is under lum, he
should not place the report aiier inor-
dinate aelay It he dves not think wn
this way, we ait sorry to say thal he
would not be able to deliver the goods
from his department ot the Home
Minstry which has been entrusted
with heavy responsibiiities for weliare
of these down-trodden people.

1 am concluding my sppech with two
lines rrom Rabindranath Tagore which
says how untouchability queslion has
to be tackled. Untouchability can o
removed only by hearts; thuat cannot
be removed by law; because we have
already prchibited untouchabiliry by
law, but, we have not been able to
remove untouchability, It requires iwo
way communication, from the higher
side and from the lower gide I would
like to remind you of two lines from
the great poet Rabindranath Tagore

for guidance:
“Tar wrg, qfe o 9w
HQ I HATETY,
T § we, g
WA T AW T
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ag o faegw Ifwa g WX g@ER W
47 WAy AT AT, O af wmar §

It means. Oh, Bramin, come forward
and purify your mund, stretch jyour
hand; then only everything would be
all right-

With these words, 1 concluue

w gfara wme ()
aamfa wEEm maafaA sfE o
sa-wifeat & w1 fard 9 g@-
FrAT It ¥ wm A § fAo & v g
7)1 & s mrard; oW A AR
e qut ¥ N A ¥ far ang fzar
wifl Fv fm od L ma L ow e
agpy Ay w1 f1 4 agfea aifea) o
weafad 77 vifqur 4 mgaa 1 fad
AW A AFFTAAFI AN TG AV FA X
oo ey 97 F 190 M A= fra AT 9T
3 & A% 15 W A7 §1 3,08 R
TR 97 AT A1 | A AFTT /AT
w7 & apa wr fAEt a1 geeRr
Jw TR FAAY XA JAC AVAT F
gea ¥ {vaiE =1 qw frar smar =Pz o

fagst a7 o wanfag snfaat aqr
a7 srfrEr ® s & o 9T agr
91 g1 W fY, I9 qH9 I A0 8y
oY fiv gaTY o0 e SRa—aT% AT
F—uT AT} W19 vy fEar o e 8,
wqifw agr v wgfen il aar om-
afrat & far wsm § s waET AR &)
fowey aTC g Wt ¥ FHTCH
sy af ff fo o7 & Fav sew ¥
HATHT T9AT 77, AFT W aF W
TR ITAM g BE A A
feay & 4

£ WITHT EMT 17 T G HITH
wrwfun wearsigan i magfaa ofa-
Y wit wamfagt  fag wreae 1980
& garagy gy § darfe 2 & g
T ain Y Ffemgarmuen ¥ ww

W s & fag Wi aqar war wfgy,

B W W A e 9m FY WK
wrfad fem # fr aagfaa afay ol
S TG 97 FR AT T HATIT WX
LW Ad # 1 W wred & bR &
R 21 71 A WAT A 31719A FEAT
aredm, foe A Fer oy @ & Sta gwr
w7 fag@m gaur & wanfwy ey
ot F-ariar & f-v 919z et fag
m g, foed afkamT & grr 9T sy
AW AT a9 ¥ fev o ¥ o
¥ a7 2fan fr forgam ) gater
AT ATY JAT 7 9T 247§ 57 fqg
@ ¢ g miEm R A e !
TH ¥ W7 H WIGH) W AEies s
S1FAr 2 | I A AR FAAA E

.
i

ATT W 877 ¢ g4q H3eW
78 $1T 38 ¥ama wgfafaa sfadt Aar
wfer swnfany & fam afae
g | ofwla sww gm o 3E aqE
F1 gfere 12o faar gty FyoEwr &
WA FY I FIA 526§ 2AT 542
gt neifer mifad & fag smefem

WA A Ay 77 A FRET 78 vk
a7 wuefeg sa-mfed) 7 fao, ar<fey
19 F1 F EILT 12 H RS FT 367 TN
TR § 4T 47 WRIg 9T q-q1a07 §8qy
B maar & B Ay AWT R owEed Ay
FeqT aw a< &y °f § v ww gt
% fru oW a1a & A 1) Amfa §
FUT EIF EIT, % § T TEY ST QAT

gAY w2 & faum avs ¥ §9
aqw % fay T4 § 1 W WRIE A
gy foqid & sgr § ¢

“Fre v & fog e @AW quT

mrae § 01 wivfory v
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adfr iy qda § i 8 oAy
* ¥IY 9 QA qqT WA F
Figr 3 WA ¥ FF 4 W
7 a7 wifadi & wrfeara feg
i wearg 11"

A0 76 /IQFT 7ERT T vy e &
®I0 Y, qF TEIT TLETT HY qT T70
¥ fgr arc Aqia qfedrad wramm £
&y O wifgg w7 FA-woET ®
war 9L A% Qrar wET 0 1971 #Y
HA-T 197 F T2 9 77 79 g 977
g ot wygPr e = Pral ot sey-srfaa
® A TR A4 &, ITTWIT F T
F R A¥F A 9T yteltaq g
arfer wx Farfr frald ¥ w31 8, =
#® 3T i FAT arfEg@ 1 Tvg
faara vard) & a1 ¥ 78 v T

g
“rre fadr mardi & 16 whafoa
sarr waty fagre & (2), qaTa
(1), fgarax g3 (1), *AiEw
(4), warTesg (1), TorearT (1)
Fqr IR AW ( 3) gl onfeai
¥ fag ardfey feq ard
gerg g1
wigry wgy 4 ag searx fear
t 1 gl wETT AT TR (4),
qaa (1), ¥ (1), 77 R
(11), wgramess (5) W afaeaTy
(1) faar agf & 21 ®<
ey wrifia fry I3 &7 y@
t

gofwe wa @ 5 gwr 9 famrm

awrsl § ¥ wrdwa g wie gy

Td, ax aw g0 wgl & frg v

gefrg ¥ a7 e € |

@t A, wer wwr W fewe
ofced! % dfegrr ¥ o swwewr ¥

of Commissoter 35'
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€ §, I ¥ STATT AT ¥ erwewy
& & 1 wx TI7 FvT 9T Feaa qar
afeedi ¥ Qar agt &, oY % oo ¥
wir w3 g fr g awr e faare
aftagt ¥ WY wroww w7 syweqr g

wrfew |

wafaa i o7 sfeat & s
& fag afafy afsy @9 & 5 wgar
g ® °t vw w5 § fear foar &
afoq 3as ot Fodle w2, 39 %1
AT 9T & Agr gET g )
gafq & gz wgm 5 37 & FroiE
9T AT JY AT JZ GHT F7 4T ¥R
¥ F9 wrasd #1 QU whewre g
arfzn fx w8 @ oY wov & @my
g, A 37 97 4 QAT FAr 9% |

agfaa arfeat ot sA-arfagt &
AATHF AR T T AT T F &7 A
W9 FT eqry wrife@ s |y
E‘Iﬂ'l'fo To THo, gro T o THo,
GE FAH WTE 79 o It gré w
R g ®E & wor 2, I7 & I7 #7
qusfafafa agf & | 7 & wry-arg
qoga W et W e,
won sfam) & =g ¥ w eyl ofe
N saafa & A § ane N A
fear oar & 1 & =gy § fr owT
T 9T qarear & | feqre w1 )
TR q & gat ATew WY W9 &3 e
§ S g7 WY & iy W7 qOF wwt
sty wgY fagr ¥fes o aoeTT &
v s § Fr a8 wygfee anfe @i
srwtfe ¥ s & fAQ fanie &7 &
U1 @ ¥ & w2 T gwn gl
® | W)

e A g e sepgfer
wife YT ot & wrgwr Y fd
L 9% § wwi ¥ ah ¢ e 9w
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T HFATTIRN ez R R
qeTR T 1A §, I T wdY A AT
Ferr smar & 1 wagher ofr o
saxife & vy & O Wt ghaard &
wreft § ¥ waAfos wrare oz, aofes
I A Qi F fag T omdfr g0 F
wrgnr fe ¥ gfaard 37 7Y arfgs
feafy otz Fradan Y 2g w7 & st
wifgd | AT Ever waw @ fr ¥ apfqarg
FIETATA WATT TTZ7 A7 JT(EM |
&% a1 & Fr fo7 it & Targi as
g7 § § % glraral w Ao
AT AT AT § W AT agA
fra3 2 37 AF 37 gfaarai =1 Amw
A8 w5 A ) afaa & agw fr
TY YALRT BT T AGIAT AT
7T, garare 78 v arfam

q{qfar Py AT a7 q0fa & i &
Fiun & A gz & A qryaF fvar
F°ACE, ITECIIAM QT AT A D
qrar | fegs ¥ & o F A1F A
FrRT Ay w faaa ensfa
qray & AYe e sgr srar g e 31 ws
aw Iy ¥ far w1 39 WA EA
i & F2qvor & Fra el Tt Tl @
q IIQT AE FY Frar WY aga Ay
Tfr awT AT aedt § 1 & wigw
Fr gt w1 & forg Far fraif gar
wifgq fr sragfa 9t gz aft# qaar
g wd g WX gfagid) o g
Jur ad g

el dardi § wygfes sl
W xraifa & W& v ARETT
Orar ¥ 1 wigfea srfe QY saarfa &
XN qTErd FATA DY § TRy whFrew
H—wmg qrar P ¥ WY wg) Tt §—
Hro wreo wTw T A X 1§
T ¥ € AT B qwiT BT WA
wagt Tt faoar | el & wroaw
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¥ WTAY ¥ 7% w¢ *X 2y fegr wrar
g fe Ay wfrzare off fred
Trr gefrard At 91wt oY #
afes oY 7 ¥ 927 9T qrew v §
F wIx @Y1 wY wré wererarx & wre
T 3T Y 9 fae & g dxr W
W E T AW T arehee WA
gafay 78 w@ 5 i Sefeare
gt fama wafe frafe gur = & 0
T T@ F Y Avw wfuwre y afvy
W@ § 1 TH 9T W F@IT W
a7 ¥ fasre wor wrfge oo
ar g7 Ant B wifgy feqfa HF
2 77 % 79 Aw A1 AT wygiaw
arfa o7 srAwth F 00T AT WY w7 T
2T | 2T AN & ard # ownfaw
#rr grfeg wg gEe & f& SweY
qET ATE § WY Wi aE7 &7 IAh
Tz 7277 F 1 7T AT AW F IR
FET AT 702 | A AT H) qreafaw
&7 ¥ A% fgai & 9 A A0
w1fge |

ayafa AgEw, % A WK
gt aforor T Y Ay w17 FW@ §, A
wggfaa s s safr & /v &
arq ga Werar gar § ) @A
o fF-fE 7T & T aw W4y 9T
¥ w1 Q@ & ¥feT grer et @
fpar amar § 1 ¥ Ffsor 9T forad
wd=rdY § QY ForalY dar vy a1 &
ST &Y WY § I At wY ) feq
wrat Tifge

gerd swafEt % &7 §° gEt
grfeasr wif , wgac wrf frge ¥
fozes FT9 F@ & | 39 &17 & qw §
Faa aga w7 dav frear § | www
g @t § 5 fF 9a¥ st ol
gt gakdfmA g §ar &g
UMY NNTE AR T
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{sfr sfaom wi=)

& 3 o ¥ @ Fopay Y 2T w1 97 Faepey
wifeg 1+ @ra @ o efees 9 § wwrd
F1 w19 577 ¢ fam &1 &7 7497 Fgy
& 3% ¥ AvERTE W1 AW T T OF FHIT

gt wrfge arfa gaeAm s Ty
77 & (R0 H6 w7 AF |

# g A Frarsa1E f ymafaa
wrfrai e ww A1 f T o=
griga § gt warefan f1doar 7 o
# agr Crur wrar sz 1 go%7 firmr-
fra wrrga warew @ o o frare
FTEVTRT T ZACFIM F1 9% 727
g7 Pz faul 5Tt d ) 2o ¥ 05 ST
T8 AT T AN o ATT HEATE I )
gq ATEA A RIHA 97 WIGHT TEATAT
a fagir s aifzo

wAglaa sfeat w7 sia safaar
& frm widtw gaiw ¥ 18 whheg
frsidor 31 afaaw sy @y FiE
gt fasar sifem ) 42 F8 fzdr s
g o ary sifam ady fame 21 &
guma1 g o gn ve2 w1 g fawr s
S1fgq 1 dl IR o OWW #
watA g wEW TGE) o WEAR-
T wpafed sifo ¥ 921 gQ 9 AR s
o8 AN, L WEAHT WITHI T H
faq wam A ORTCATS USTIR FF
qATH A WTH W@ TTANA W WR
F1 i #1 fawra T 911

gt mrtas feafa &1 W wrowr
gaTTAT wifgy | qWT SEED AET g
g | % g & T AR OF
g ovf o R @Iy
KrqfReat & wIET 9T I w1 4 &
wrgedr | & awwar g fe ong faw @
WYY KT qTL AW A SAW T awaT
R fuwslt qowTT ug AT Rt off
tfr o e o Qg o
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gard avwreit vy 7§ & v gw Iy
qfaz ¥ afer ug awwnEi A&
T i arafer w ¥ aw W
#1§ i 7t faelt @ 1 7@ Wy fordx
Fary yamw g frodr e a
i frrror ey 3w & apfir oY
wi i g A qfe faer wd Efaw
a7 sfrafnai & fidy @
7=zt w1 7gr, e A aod w1 ome
frar 1 oz er 41 g2 o i ¢
i F2 000 47 TW T 43 1
AT AT HAT H Q7T a0t w1 51f o
T 3ini atfrs fegla qusap | g
% fair swe avedafes Fe0m 8 g
TATE N WA TIT K ATRIT T 1317
5 ax qlw fa o a1 amaia g
RIS H7 3301 | Ad i smn 3 fa
9% @, 9 gl 9RNT | Wil gl
w7 omaa s aga
Ter 14 w7 Erarn & | Wi eRn
T geramy F19 &0 g9 4 fear
§ )| 4T IGT TAGU FTAE ) LA FI
17 dw ® 719 Fout st wifeg arfe
qw u wyfaa a0 I A s e
FT9AT G G |

wfema & wigfer wifiat st
w sitfadi w1 yevw fagr war § 0
TH A% # Wi I XQ 7 qF G §7
FGAA MR G raigrn & fr gfoaal
F1EH B A1 FTTE 1 W ghor
Wz gfaua & & 7 § 1 fog wex
w1 wfawm & Sevw 79 § 99 W W0
/IR Tw & w41 fagrar foer wne § oy
o ogwR ¥ oafr wrar §
ug e wur wen §, A6 ww i i
wraT § 1 ag wes Frera T wifygg
W W % W Ry wfy
g oy W & RO
vt wryr witgg 1 g gPoaw a0
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T | '\rd FEar s @ g F ug g
A AZ T E | TF @TE H1 TIEAT
g #I T qIHET E AT AL AT
& «r gfwa wex w1 FAT (Ase
STaT g, wale # gast O A g o
YT ST FT T qHY O A AAT F @
TT IEA FART TwEA fwUr g7
afwamrs fafe wg & B wwor 9
gfsim % ave Tgn w9 A% 99 g1 W@
gISga AR | 939 HT wiwA 930
T TTAC Fhoi s iedi
SITH 5L EH B wig HALTWG oiid WX

SIqaier WES W0 A A e 6T

wagfee sl WX smatla « &
¥ faq 3o glagm, w1 Syard &A1
T g, Sw ewEla g | 4g wiEdid
SHF 430 WA @ wghe « fHadl §
fSra® F1T Tt wlnaias. ST WE
gIaT & | A wiv g {9 WE €T we
fraat =.fzg arfa ag Sus. SUHAT &Y
% | e wFTe & sy i wifd 7]
staatrfa & «nn % f9e gq, a9, ars,
a5, Sioe qu WiC I & f6q ar
gigar & s g | 4g FET W0 SHE
TS # %ed aF (4T ST AL ATET |
wlaFia qar gTECEISia1 g | 4gadi
SaTE @ g faemr 20T F /I FET
2 fo wrglea witfe A ww S0«
AW % feg S gladid &1 4% & , 0
qF FT JIHAH (HAT 4T § &8 A1 16T
®F T G0 ¢ dF 140 IgL 1 #T
1% AlTFTT TH ga 1 FREN F@T
& @1 EF1 €T 47 347 ANEL L A 98T
awe i S5 fwg g 4§ A faani
ANET | HIAAT aguuar 5 & 51 @i
2,323 T FLIC N

uF A AT FgAr g v wagfua
sifa #iT w7 sitfa £ Fww £ fag
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gz fafeet fifess =1 & g1 =rfar
MTIT I FLFTCASLETTZ | w7Tqd
ST AH TEE (el aa fag w ey

SHR] C. N. VISWANATIIAN (Tir-
uppattur}: MNr. Chairman, wha2n we
are discussing inig motio in this House
for the last two days, toduy niorning
we have seen huw g nuwnber of photo-
graphs nave been shown ang some
Memvuers shouied at the .¢p of their
voice. That only shows (hat in spite
cf all the CTuminisions 1that we have
appointed and the aiscussions that we
have held in this Hcuse, the people
belonging o the Sciheduied Castes and
Scheduled Tribes are still ifacing trou-
ole ang even in the hospitals run by
the Slate and Central Governmenls
they are not given proper treatment.
Then, even though we have an Act
against untcuchability; it has not been
removed completely and the people
belecnging to Scheduled Casltes  gnd
Scheduled T:ibes are still sulleting
even at the oilicial level, what lo talk
ot the non-ctiicizl level. Even in many
public places unlouchability js practi-
sed and so many members belonging
to the Janta Party have shown photo-
graphs in this august House to  sub-
stantiate this statement.

So, I would request the hon. Minis-
ter to ensure that the law is impleme-
nented in the proper way. No culprits
should be allowed to escape from the
operation of the law and those who
are harassing and ill-treating the peo-
ple belonging to the Scheduled Castes
and Scheduled Tribes should be put
behind the bars.

The Untouchability Act provides fc

- imprisonmment upto one year and a fine

of Rs. 1,000. I would suggest that
the Act should e amended to enhance
the punishment to imprisonment for
two or three years. Though it is a
non-bailable offence, the Criminal Pro-
cedure Code should be amended to
make its enforcement effective. For
instance, we have special courts to
deal with economic offenders. People
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who are indulging in anti-social ac-
tivities and against the Scheduled
Castes, Tribes and backward communi
tles should be brought within the
-scope of these special courts.

So far as vigorous enforcement of
the Act is concerned, I may say that
as an advocate I have <unducted
many cases against the casie llindus
under the Untouchability Aci and as
a result some caste Hindus have been
awarded mprisonmen!t of one year
and a fine of Rs. 1,000 in Tiruvunna-
mali, Actually, Mr. Chairman, the
implementation of the Act of Untou-
chability should be properly done and
it should be properly conducieg and
proper investigation should be made
by this Government and by the Min-
1stry in regard to this.

My hon. friend who spoke hefore me
said that it is not possible for the
Home Minister alone to look into all
ithe misdeeds of these anti-social ele-
ments. So, a separate Ministry
should be formed. There is a genu-
ine point in this request and the Min-
istry should consider saving a seper=
ate Ministry and a cell to see that in
the enlire country there should not be
any ill-treatment to the backward
people and Harijans, the Scheduled
Castes and Scheduled Tribes people.

Next, Mr. Chairman, ag far as Tamil
Nadu is concerned, the Tamil Nadu
Government is welcoming inter-caste
marriages. The Tamil Nadu Gov-
ernment is giving gold medals even for
inter-caste marriages. In this way
the Governmeni of India can ask the
States to implement these forward
policies like inter-caste marriages and
the State Governments may welcome
these inter-caste marriages and give
facilities to those who wani to marry
in other castes. The Government
should give a definite assurance to
give job facilities to the persons who
are marrying the Scheduled Castes. So,
automatically a casteless society will
‘be formed throughout India. 8o, I
request the Government of Indla to
‘consider my wsuggestion seriously.
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The Prime Minister is usking every
State Government to implement the
prohibition policy. But | wonder
whether the Prime Minister is asking
the Chiet Ministers of various States
to implement the policy of uplifting
the Scheduled Castes and Sche-
duled Tribes and Harijans. What
is the Prime Minister aoing
in regard to this? 1 have got my
own doubi whether this Goverrment
may not be committing the s~'ie mis-
take as the Congress did ‘They are
not doing anything for the lae: tno
years except appointing Commisstons
of Inquiry

About the i1eservation of nosts, many
hon. Members said that so many jobs
reserved for the Scheduled Casles and
Scheduled Tribes arc not filed up
Because their percentage is only 10 or
20, no body cares 1o fill them. The
vacancies should be filled up in a pro-
per way The Government should
sce that the posts are filled up
properily from Scheduled Castes and
Scheduled Tribes. Last year the
Minister of State for Home Affairs read
a statement in this House to the effect
that there are a number of vacancies
which are not filled up from the Sche-
duled Castes people. What is the
reason behind i1? Are the Scheduled
Castes and Scheduled Tribes people
not qualified for these posts? It is
because no proper publicily is given
throughout India, especially in south-
ern States, for filling these posts. The
Ministry  should first find out
where the posts are mnot filled up.
The posts should be immediately filled
and a circular should be gent to all the
officials as to how many posts are vae-
ant and how many posts are fo he
filled, and all this should be conduct-
ed in a proper way and the posts
should be filled immediately without
any delay.

Mr. Chairmaan, I would like to
draw the attention of the Minister hers
about the tribal people who are in
Tamil Nadu especially and also other
tribal people in North India. In
Tamil Nadu we call tribal people 48
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Nori Kuravar, that is gypey tribal
people. They are not at all included
in the Tribal list. They are so-
cially wvery backward and thess
‘people are not having houses.
Actually, their work is in the tcrests
and these Nari Kuravar are very poor
people. So, they should be included
immediately, without delay, in the list
of Scheduled Castes and Scheduled
Tribes. The tribal people in Tamil
Nadu are Nari Kuravar and I would
like the hon. Minister, Mandalji who
15 quite reasonable, to include these
Nar: Kuravar as tribal people in the
list of Scheduled Casies and Schedu-
led Tribes.

My hon. friend from Andamans just
now told me wha{ are all the thungs
going on in the Tribal Commission.
The allvtment of lund was made and
given to the Chief Commissioner in
Andamans, And the Member 1y the
Commussion 15 hig own wile, The
Chief Comnussioner and his wite are
spending thys amouni tor their anfer-
ests and not af all canng tor the tr-
val people. There is g triLe called
Onge’ in Andumans, They counstitute
97 per cent ol the pogulation there,
but not even a single pie has leen
spent on them. The Mpuster should
lovk lo and call for a report.  The
hn. Member irom the Andamens has
gwven all particulars ang >ven thrown
out a challenge.

Regarding the uplift of the Han-
jans and the scheduled tmbes, {hree
things must be done immediately by
the Government of India. They should
be given free built houses, as we have
done in Tamil Nadu. We have built
and given 8,000 houses so far, at the
rate of 1,000 houses in each district.
You can pick and choose tribal areas,
and build cheap houses costing Ra.
5,600 to Rs. 10,000, Government may
sty that they are short of funds, but
we know how crores ef rupees are he-
ing wasted on sp many projects. For
instance, the other day when a ques-
dion was pwt to the Minjster .of Pet-
roleurn and Chemicals Shri Bahuguna,
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about the Korba fertiliser plant and it
was pointed out that Rs, 24 crores had.
been wasted he said it was only a
small amount and he could not make
an enquiry into it When Rs 24
crores is g small amount to the Gov-
ernment of India, can you not give {ree
houses to the Harijang and the sccial-
ly backwarq and poor people? .

So many friends have mentioned
about land reforms. In Iamil Nadu
we have implemented them eifectively,
and the same should be done in
other States also. Definitely this can
be achicved by a Central Act

This ir the International Children’s
Year. oy hon. friend has peinted
out that child labour 1s mostly from
the scheduled castes and scheduled
trihes. Government should stop this
during this yeur and liee thein, The
children of the scheduled casles and
scheduled tribes should be given pro-
per education, proper food and pro-
per dress by the Governmen! of India,
This 1 casier now that education is
in the Concurrent List.

Lasily, I want to know wheiher the
Government will come forward (o ban
caste names at the official level, I
raised this during the lasi scssion also,
Only by doing it can they do justice
to the scheduled castes and schedulod
tribes. If the casle namwes ure there,
we cannot avoid them. In our Al-
ADMK Party, nobudy 1s zllowed to
relain hus  caste name 1 ask  all
the young MPs. of the Junata, Con-
gress and other pa.ues 1o torin 4
group to fight this evil and umpress
upon the Guvernment to immedately
ban casle names at the official level
This Government must come forward
{0 do it. Otherwise, the day will
come when the scheduled castes ana
scheduled tribes people will revolt
against this kind of attitude, and
they will start g revolution in the
country to ban casie names,

*SHRI GOVINDA MUNDA (Keon-
jhar): Mr, Chairman, Sir, I rise to
speak a few worde on the twenty-
third and twenty-forth !'epd'l'tll of the-

*Thy original speech was delivered in Oriya.
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Commissioner of the Scheduled Cas-
ies and Scheduled Tribes for the Year
1974-75, 1975-76 and 1976-77. As 1
understand, there is no use of discus-
sing this report. It 1s unnccessary
wastage of ! we, rather 1t would be
better to al this Lime to sume other
business of .i1c House, In our pari of
the countty theie 1s a saving that
there i3 no use of dming litour ftor
nothing; becausc whalevor has been
mentioned i1n the report has been ac-
cepted by our countrymen.

When our countiry became indepen-
dent, our leaders decided to give first
priority to the upliftment of the Adi-
vasis and Harijans. Due to their
poverty they were leading very mis-
erable lives. They were living in
the forest and hilly areas. So -pecial
provision was made in the Cunstitu-
tion for the upliftment of these pcople.
Long before independence NTahatma
Gandhi, father of the nation, had also
suggested to our countrymen to work
for the welfare of the Harjans, Adi-
vasis and other backward j.eople. This
was the main task before our coun-
irymen to take forward the down-
trodden people. Sir, 30 years have
passed ever since we achieved inde-
pendence., The Gouvernment from
time to time allocated funds for the
development of Scheduled Tribes and
Scheduled Castes. But due to the
political conspiracy of the previous
Government these people could not
make any progress. In fact because
of the reservation of seats we got the
opportunity to become the members of
the Lok Sabha, Rajya Sabha or the
State Legislature Asserably. But
merely by becoming member or mere-
1y by discussing the report on the floor
of the House we cannot be ‘atle to
solve the problems of the Adivasis
and Harijans. Out of my thirty
years of political experience I can
say that the Adivasis have not made
any remarkable progress in their
standard of living. They are still in
-dark t0 know what the Governmentis
soing to do for them. Nobody de-
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nies thal they have progressed to
some extent m the field of education
By the by we have also developed
politically. But there gre gome public
leaders who are not prepared to tol-
erate our progress. Now they are
speaking a difflerent language. They say
that the condition of the .Adv.sis and
Harijans will improve slowly.

Sir, the reservalion of seats of Mem-
bers fm1 the Lok Sabha, Rajya Sabha
and th* S 11+ Assemblics will be abo-
Lished » 1180 The members who
are gpvi'.ag adainst  the reservation
do not kusw about their future after
1980. Thoyv are having a douhle faces
They should think about the welfare
of Adivasis and Harijans.

Sir, the total population of our (vun-
try is about 60 tn 63 crores. OQut ¢’
them 25 per cent are Adivasis and
Harijans. We need huge amount o
money to see the betterment c¢f oul
pevple. In our rouniry we have
enough resources. If we utilise our
resources properly, the status of Sch-
eduled Tribes and Scheduled Casies
will certainly improve. But there
should be sincerity in the implemen-
tation of the plan and programme of
our Government,

Sir, the Congresgs Government ruled
our country for thirty long years, Dur-
ing their regime they were announc-
ing it with the beat of drum that they
were doing a lot of things for the
upliftment of the Scheduled Tribes
and Scheduled Castes. They had al-
located crores of rupees under this
head, but due to their negligence in
the management, they could not achi-
eve their goal Crores of ripees
have been misappropriated. After
our Janata Government came to power
we have worked very sincerely., That
iz why the Adivasigz and Harijans have
progressed to some extent within
these two years. This I can boldly
say here in this House. But at this
stage some politiclans are creating
chaos amongst us. They are also

is what we see in the Land Settle-
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ment Department. Therefore, 1 would
like to request the Government {hat
if the Mimsier who belongs, io Hari-
jans 18 unable to handle his Ministry,
then other caste-Hindy Minjsters
should help him. A special Cell should
be set up to see the implementation ot
the programmes of this Mirustry, Prime
Minister should guide the Minister
who 15 in-charge of the Scheuuled
Castes and Scheduled Trives. Then unly
the lot of the ecroves of the downtliod-
den pceuple of our couilry can ln:pro-
ve; otherwisc np improvemceiny can be
nossible.

Then, I would like to speak some
thing about Government plan to pro-
wide .loan to the Adivasig for keeping
plgs and also for raising poultry farms
As per the policy of the (Guvernment,
they give loan of 25 per (ent of the
total investment and they allow 175
per cent of the subsidy. This is in-
cluded in the Tribal Development
Scheme. Our Governnment is also
giving loan for 'podu’ cultivation. The
Ssame 25 per cent loan and 75 per
cent subsidy sysiem ig also there for
‘podu’ cultivation. Sir, I represent
the constituency called Keonjhar. A
caste called Juang is living in the hil-
ly area. They are very poor. Their
lands are not at all cultivable. They
do not have any Irrigation facilities.
How can they culiivate their lands
and harvest crops? They also need
fraining so that they can adopt the
modern methods in cultivation, There
are also gome other banks and credit
institutions wherefrom they can get
loan. But it is very dificult on their
part to repay the loans etc. as they
do not have the meansg to get g rich
crop. Therefore, mere loan cannot be
4n asset to them; it is a lability, in-
stead. However, with the suppor: of
all the classes in our society, the con-
.-ﬁation of these people can be improv-

Wa could become self-dependent
with the 30 years' rule of the Con-
Srety Government. 1 am proud o
say that after our party has come to

for SC & ST (Motn.)

power, we have not at least been ine
porting any foodgrain from other
countries. Bui the  Adivusis and
Harijans have not yel become self-
dependent. They are siill under the
bane of poverty. So many (om-
missions have been set up und their
reports have been placed on the Table
of thiy Touse ai difterent times.  But
will the Honourable Mini ter gy what
1s the per capita income of Adivasis
now? If the Minister is not able to
answer this question, how can he
vouchsafc the development of this
class of our suciety? it was our pro-
gramme to gee that the Adivasis and
Haryans have developed in the field
of agriculture ang also in economiec.
Under what rule you are saying that
the ceilng land will be distributed
to this class of people.

Sir, thousand of acres of fallow
lands are lying in the forest and
hilly areas, Those lands should be
converted into agriculiure land and
that cshould be distributeq among
these people. The honourable Minis-
ter is from Bihar. I belong to Keon-
jhar district of Orissa. He knows
very well about the fallow lands of
Origsa. Sir, the Minister is sleeping.
He is not listening my speech,

The irrigation projects of the rural
areas should be taken up in g large
scale, Our Adjvasi peaple should be
self-dependent in agriculture. But
they shoulg not be encouraged for
the pig and poultry farming, Be-
cauge they have no idea for raising
such business, We should dedicale
our entire life for the welfare of
the Adivasis and Harijans,

Now, 1 would like to speak a few
wordg about some other problems of
the Adivasi belts. Sir, they do not
have drinking wells in their 'areas.
Lack of communication facilitiey and
schools they are not able to improve
their lot. Therefore, funds alloca-
ted under the head of tribsl welfare
should not be cut down. If we do se,
their condition will not improve_
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The other day I heard the speech
of my hon, frienj Pabitra Pradhan.
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¥ vyt a1 i o wgww wr wfiee §
THE aww yAray arn wifge | gw

3nct; ug{oinla time';:b:rin i:cg-u:ﬁ da% axed| WY IEW §8 AT WY wETar
Weltare, 1 dg not know on what % VS %Y QW ¥t ame W wdwt

basis he said that the untouchability
is not in our country. Still there are
cases of atrocities on the Harijans
ang Adivasis in our country. Of
course these are quite less in Orissa.
All these cases are happening due
to the political conspiracy. There-
fore if we really want to defend
them and safeguard their interest
we should not use the language like
Pabitra Babu We all should work
together under one banner,

WY x®@ &1 fawarx foqr s wrfgg o
uHHT O §FTE ¥ AW E WAL ¥
¥ @ WA 9g 718 6 QR fergearr
ATFTAFNX & N qrdr Lzg 7 o
FTFAEAYT FT ¥ 79 fOR § wea%
AREY FT X, T¢ WG gt ¢, & aar
AT FT FATE | gAfET wravgwar
%% a1 %1 § fv 1g o7 A4 5w AW
egTAd MvTR g faareat

Lastly, T would like to appecual the

Government to extend 30 years more
for the preservation faciilies of the

TE AT A § Wy ;Y (o yfRw
"W R) ww FEaAme a7 fam

Scheduled Tiibey and Secheduled WE 1
Castes, Fnance Commission or any
Commuission {or Scheuleq Castes and o, RIS Ts way w7 iz d

Scheduleq Tribes are of no use, How
can we eat Ghee by getting loan
These all type of cooperation should
be extended {o us With these words
I con:clude my specch

A1 agd w=&l qia ¥ |

gEQ T {A FFTVAT & A H
FEA FEAT | 4% T4 TE779) o€ g0
# ug Fgar g f4 wwmm & @ag
T ZWIT gara q&T F1 4 %@ v fo. ara
|TH & W37 §N TEVEAT FTHFATT ¥,
R WL AIE IO T1q I8 14 48 HT FgY
ot fr gr AT Y 10 AT i qATR
FRT | AATE FIAOHE, rWH W

wit Twera wft  (fowfe) o
gfurztal 547, € 1971-75,
1975—-76 T 1976-77 &1 W1
WIZYFT 4T A7 Weg~e 31Eeq wfwea T
% g ®, wis aga 9 T =T F
sz St fad & gaqraaiaw @ g

&% g el w5 g3t ¢ Afew
feer s A Y fog) frod € oY%
I T A qgH g€ N, IW agH F A
H1 FE A9 T N4 &, GHFIT X I
awq ag wreaTas faat at fE o agfeat
€ g, guew a7 fawrr #@ Wi
9 K1 AT T KTHIIW FA 1 K qar
R w ot g fr age o degfagt o
fawd) Fret ¥ Y wf Y, g7 9T wTATT
sty i R, ot e g Aot
¥ whawe ange w) QTR w1 e
w AElR 7 amr 1 § g swms
AT wrga fis IR aodt quet foqid

giwm & 97 gue, degey SRy
sy e F M A AP gug
oY & gy e w Awar g 6 T, e
AT EW | FATMWTGUEA I v
WX 7 & wEgvgar STy £y § 1wl
g i gl A 4 < @ s Arfar
WA 3o w1 A § 1 g Afr fa fr
w1 & 9 g% Ay wer Ay g aw
% #YE WY sroR F ¥ & aveft ety
oo e g R o g
Wi ftr ey W Exw@ e
w wy oy DR & e sy
wifir wftT werenfar ¥ W W @ WO
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gfemt & o § 9% g0 W @R
¥ 3w faee & o e aren &
Fiaq T ¥ fog gFT F w7 AN
sfe Ihear T Tay I TR F AT
YT & TAM § A7 Tgr Ioe A7 =11
T, HWEA I HIA AW AG FL AT

@ e

wq W F qaa ¥ a7 qfyda
TN, FTUAF KT ATHIIT B SATT T F7AT
T AAT AV a0 F X AR R, AT
amt &, fred s ¥ fafew =0 &
ag Arar a1 f& w7 qAE A & @
AT T AFTIC, FET AT AN &
AaT % J1Aw E wiE a g, Avean
g7 & 3% 7o F faom, s e
faerm, 7@ @vam fasmm, 4 "atEr
farit | X & Fgmmamm E fF
ITH Ag AT fAod® Ty 0 fTee s
3% wf7 31em Afy 41 7% 75 7% fasre
7 Srar @ a7 i

T AT W FB g W e 8
w4t ¥ fgear faan a1 1 97 e TEw
T T -4 F 379 W W mE
war ot & fF frem ar 91T 9 wr
o7 fo gfeaAT &1 agr g7/ 9T Wrd o
Iq qNG qE wAT N A wAT AT fF A
FATA AT T4 | TG BIA AT GHIX
AR AT A | T A Tw A
T ATTT & AT 707 Agr &, 71E AAL
AET AF R AAGE & T AT
A Y | T oY O A W W A
&Y 7Y GAS AT TF AT AGHT BT qT FY
X AN, G AT AT A B FH FH
WY I A3 g g W e
AgiEr

frox a8 7y fawmr A wqEE
wti ¥ o vy f sy g ST IR
Yoy T e faem 9T | 3T 9T Ao
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gT &% vy w1 fy e wdw ¥ Aoty
ATHE T ¥ qferTry A & % ghowm o
g A s g A o o X
I g7 A7 {6 9g qTET o WK o
T TIE T 9T A I¥ I g F Fw
H g7 TR+ AT o7 @797 | AT qF
T U7 IUAT e gV AT | g AR
w A7 8 a@r @ ggare w1 4
Az { I AAA FY FA 73 977 F vIIAn
T BT TAHY TR Y 9 A
ATETT & HT14 90 q AZT FA, ¥407
w4 A O o fEA B Y wW 4T
q 78 G| s AT ag T v
qfY 30 Arde 1 e ¥ ow gfray
1 oY g F7 A7 1 Tg ey wae g
H e qTeq A& 41 | Afwsw IR ardw
THT AAT &, WG & | A7 IFALY
AT § W AIAT T TC X FAT G
FF THET FT AT AT IX gAAWA
FATATI AT R | IAH AR TG WY A
2| I9F | T 4% IAEYT AT AT
w3 v § 1 faeslt W WaET AT &
% AOIFET & AT /T A7 F AT
24 W92 F HFET IART ATH AATH F7 H
arr & | gfw AT aeE A% W
T A | I AAT T FT TR
¥ 7T, qfam A 3 9, T & A
ag TAY § A A A qg A
S w7 gfrm ST R qT A g Ay
faar sfusrfrat £t o gadr ¥ weag
ot gafeg fF w8 g aRr &1 T qE
frrar s 1 B9 TT ¥ wiawrd T W
Y% 9% W a9 WrRT IF AIA EWT
f6 ma& gficar AT AT § 1 9T 9% Sy
g & & Iwe omw ¥ g7 w9,
w&a weft #1 faem, g afea #Y e, aft
far wfumifeay (ot faar, ofr 98
I R § 492 G K T w9
o 9 qATAT A97 97 A § qgh s
et o & Afzq & gq 9vy ¥ Fvar 9

H& T T FA1 Ay 7707 FF saver sy
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[+ T ot )

ff & vg Ame & wyw Afew #
fera ar g} Wi ww o< g &y fa 2

gafoe & sgar § & oo
grar @ foer wfwwfoy &, foar
RuTHE ¥ AR THRT FrAETy faw wf
gt wifs &7 v ¥ 399 yw g
5T a1 AT qor ar f& @ sEE
qE g% a7 § s1f e qrf § v
wg W7 g agr f5 a) aw WY
I B TG ATAT € | WY FE IwY
fegr  ar  &wgwA FET
s sww e sus om
WT ST HIT FAT GIIRT A7 A%
& & A oAy foqrd w17 @, Arer
0 F4TT & A7 T8 qYerAT WA ATV
L4

WIVES &7 T & 5 97 A%
HTTFY 9 AT F1fEd | ey FETA
w7 ¥ AAET T O WTRM W9
¥ T & IAR WY g7 A% 1A Ay
& orrgaArfaa: gAY G, A EF
ot oy & fAm @ e ST A YT
ardge afs 37 2, 390 4y =% fa
ST ®T WAEAT F¥ | F {0 Ay
¥ T wE ¥ s agem St sy
ggaR ¥ g f 39 g ah &
fomr ow saw ww e oY
ey eqramdyw wwET ¥ W sE
a® ¥ wvwor 2w feard o add
¥ ¥ fog Jamdi ¥ eavw gefew
W I § | IU AW ¥ WA 59 q%
¥ aw ) IFA gg ¥17 faar 97 vt
WT g 9T Wr I e, wfe-
aTEwY, wiawen wife § wrww w7
Tar § 1 9 T e, A gfave gw
avpi & forg IR wrdie s @ §,
WY QR WAL AT WF A o
wfame gfoai wft & fag gl
v fad g § | W aw & qAreny
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wirwew & W 9T wroww T @
g | g TG & W wTH OFT FX
T @ & x9 wrw w0 oqw @it §
gawr ¥ v wiw w1 §, 19 arek &
7z ¥% w1 g | 89 afa @ Ao
arw 7g° ¢ | fsw sf|r & TR
g grnr ag o wify wfaafea avr
aE ATT WEY FT ARG ) AIA AR
garAife wi Fvez grrr At 3o ume
W g ) & g9 Ay Sl F osEy
famr @@ wot oY famr ar fa agaorr oy
¥ uar %7 for & Wt mmd o fa-
7 & f z=v fawrmr & o) w9 78
fa @Y MrEr’w FAN § AT ;AT ¥R
F99 & a1 ofgisay 7§ T Tma
I FAT TR 1T § AT FET AZEAR
Fi7E ¥ & == omfe @ gAw oW
gTT WITHT ®Y saFFq) A3 AT A7
aea = fr ooor Ay g1 ommAr @
5@ WU HAT A A S o1 3, )
oY ot 77 & gwgAr # s A%
Ara wyrz 78 7 e A gfr-
SR F AT AET ZIT I I H wA Twy
gt W gt @ o F fom ) a®
w7 G WTEA A agaer off o
grg a0 s, s oft woA fawnr
¥ v WY o g &y faraew
o wET og=n st fa sned faer
#fode § o7 Y gA 7y #F &
fear | g7 wTHA H, WiOEk TN W,
gur g sy Aaeh dmE F aw w,
waar ndt & wog # fafreg =9 @
gfesm mife 7 gafore § stz ot g
wiTqor I feqr T IEE QT EN
A ger § " ol Qar g
Afer &1 w17 T@r a7 gI9w F G
§ ¥few g wrow e @ &
wre u1e wgy § fe swar o

R @, waw @), TR W g
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T Feqor o 1 fag g goAt
|5 ¥ & WIT T AAT AT FH
¥ A ww QT A W w4
A7 oY wrowr faAar | gEr g
agE ¥ F3r fx 25 wfam gwz ar
§T 9T g grar wrfed | ¥ wgr g
fe ooy 78 ora & Wiy =9 WR
g WYEEITH A4AT & qUTHT
Aaa arwzt | 5T A A TE
g A wsedw avhT ) T ¥ oW
HIT ITHRT TEOT YT R/YT AT %
w T ¥ gman fr 81% %7 g7 8
1, X A0 AT | TR 99T% ¥ AV
AT AT AT IALT A7 00T
ITT T4 A FTR IT TIONT HIT
qEW Y WOAAY | TH AFF AVIA A%
gt & sAT Ot o7 Fewey
g1 1 mgrreA) ANE ¥Y gy vt
Sf59% ng AR AGA R AT T X
¥ oEer 33AT # 1 AfaF wyT TAAY
sET w7 o 2 % S ozurd w9rd
7 W ¥ fr 1980 ¥ fregua
AT g1 R X 1 g Freg oA TaT
wiar f2 73, 7O W Ter o1 oAED
g

16 hrs.

T gET ¥ W4T EW &3 £, gUw
¥ ST AAT &, AT YT GC A3 H
BY ®1§ amA FNd Wt 3y amA
TG AN G TR A G A AT QY
& 7 gAT A IEE! AT 7 mgi
qroey wfgdor & wgd S0t F o
®T T &, AEV FXH AT FAT §,
I Y FrET g7 w2 Rar § w=ife
ofer ot wre Agr TGy, STETEr
qiw wgr v ) dfww waw odef ¥
A | wEger WA W1 NEEex
e & F1F F ¥ oF W afe o
& fahy Aoft ¥ ¥ 2 § W%

for SC & ST (Motn,)

Aty Soft & 5 & | gEar @ fraat
¢ 1200 Y AWr ¥ WIX 450
T AWT X ¥ | gAT wHET
2 oWl 39w g §wAT &1 WY
orT g A 8, 7€ AZAE AN &
At gav faarr ay wor gqn ? oawd
T AT 1 gAfen gred wew ¥4 F
sperey, v ®WT YT awmfa, ey
v & frags a=wT, ¥%eT ATET A
agar wgw f g wmw g
# fam | w7 wig 7gT #W AT EW
17 287 F377 w9y @ @ 2, wF
7Y qTAT TG & 1 AT FWA AEA
f& s wrg 43 3, gard fan gem-
AT AT § ATOS AET ®T TAT # 7
A ¥ P SATE &, W9 wdTE T
zfso, go a@r SA@ T 1 B ¥ AM
oY wATT AEr 2 A g AT & 3w
W HI1ZT A avar =qrfed 7@ A
FTH JF FAT qAT § |

T At ¥ W ATiAmM
HTHAT TS TIFT F | IAT 9390 F
gafmtaz 13 § w9 U4 ART OB
afem? g fme & wzras sahfaR
ot L gTgm gIfmd F onawwmfer
ifre & o1 g7 sdiwfa gf o
gua foarm & sTee 91, 3E7 W9
fr TAY GTGFT FTRLA W17 216N AT
1€ 7 & 1 7 A F a7 gy 0™,
wah @1 7 agr fa 15 frA ¥ v
foiE wrir wifed, Ter & %0 WY
adt 43 ¥ war oY & q77 gAY FAC
war fr 15 fea & Frqle wrt Sifga
arw oF wgEr g o afsw fed
T Wt | XY are arw faar, s
A wraw &, wrE foog = wrdr &
war "ot It & ot agran, 0y e
Het ot 43 &, s aTOT AN WY AT &
it g@rd sHafa) § ok § o

390
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*31 & 5 wr A wqmr o7 wrar
Fs gaf! grew v @, wAc AT
wIAE WY E, FE W A &
TETT § wrgT war & fgs /e w7
15 B3 32 Frew owr o wAt &
wrike wrd qei, ufy, wrd wee, 9
NFA AT AT 9T 2 IF TR AW
Ay A Ar A wT A ¥ AfY
®7 77 F T AT RT AME ALY 8,
M AT weier frigow 8 2 T
HA0 F oY T FF 0 T 7T
|HE T A A AT 3w wfay, wT
e fadam §  we oX @ Al
fagan Ffqa 1 38 5 v F mow
w1 8, W3 WAz g, wF g
FY WITAHIT AR B 4T FY frare
fod Fer1 & a1 & g1 & agar
AGT g AV RAT gI w AT R,
=T o A o TR B ) WA FY
rarr T wa e N0 ) 973748 7
F4Y AT a7 Ao 4 qAAG7 wfAw
f& 100 @ gerar ¢frwg 21 100
g A gfosrr gz war , w v H
AR TICE L WT 30 AR W WA
gfead 2, 393 30 7= T "wrardy
QT A1 B, wOEF 1T T Za WY
g, FoAN ars g fre F ) oww
@y § o oawd ¥ g ¥ =g
adl feo, Aer & waqe g 2z
FIC FEARAT Z TAC §, AITAX IH
Hrgd F Fv a4 H=AT G0 ArGw [ 7
|/F 7 & 1 T 50 T9F Ay
g&rE ¥ g T4 90 710 0 WO A
7 <EY Arar fa g I 40 FRG AE
gAY § 7T ITAF AHAY WA HA
Wi A4 qrs @ | g argar an
200 BITT T4 AT A 1

& warg g4 v ¥ N7 *fEA
¥ W wigar § o ww aaX 1N
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7% &.f5T 1 a7 $o wor WEw §,
7 ft wifow Far 5 gawdr T=w
agaorr ofc & faar & 1aft W Smed
g B« armravare vy @, afx
Y & fr it & e o9 aF,
ga AN 797 § fev gardy ord
wiErarAr T THIT P AF T AW
6§ ¥ ww Ffwg | gaT T@r A
AT AFHT I T FIGT T T3
el v feq wy st w% O
TAT UM §F #7490 A E A1 Tofed
T AT AT T 1A ) qF WA
HYE(orora 7y areft &, ZAdr wowre
WTATC AT IAH HTAT TFAT |

oo & AT AT qrf 7 Arv-war
oY T I AT W AT € T 315
dr, 7oy fagza & fa 3% v qor
faar s =rfed

ot 3o Wo wa§ (Tararr)
amdra warifA st w7 w9 oo
agq a7 & ¥ faggre wrega wiv
frgas zresw & Foid v, e
781 F mwi ¥ o4 fiv T AR
a3y sy frare, F TAw) o9, 36
A% 7 IRE v & | T8 ghue
s Tawrs £ Fmrd v ey g€ 4t W
394 7 ram faar qr @t zmEw %
Frar g1 5 ag Jrew &, gHr B, M
fs g7 2&7 AT @I | T A
AR ¥ AT 4 FIHT WHAT T,
fagger s & art ¥ P ot
u’t‘(wﬂ%mfm‘m‘ﬂﬁmﬂ
FEAy 1 HT TE F O LRI
g% faqrg M 5o 17 amr 7@ &)

% afxds & wreww ¥ A F
adt dwar wger § | & g sgAr
wrgan ¢ far 7 M w1 wEEE W
waq @ §, ot R-frle owr
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SHRI B, RACHAIAH (Chamara-
Janagar): Mr Chauriman, Sir, the
Reports of the Commussioner for
Scheduled Castes and Scheduled
Tribes for 1974-75, 1975-76 and 1976-
77 are bewng discussed for the last
two days, Many memberg havg al-
ready partwcipated in the discussion
on these reporis and have given many
valuable suggestions.

Before I forget, I would like to
endorse ihe opiniopn expressed by
some of the members that the por-
trait of Dr Babasaheb Ambedkar
should be hung in the Central Hall
of Parliament. This urge has been
there for tane last so many years. I
hope that at leagt the present Gov-
ernment would fulfl] the desire of the
Members of this House,

The second point wag with regard
to the extension of the resérvatjon in
Parlilament, in the State Legislatures
and other sutonomous bodies, where
the elected reprsentafives are there.
In the Rajya Babba and the Legis
Iative Councils, thets is np proper
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representation in the senge that
therg 8 np reservation for the Sche-
Julsd Castes and Scheduled Tribes
I hope thai at least the Janata Gov-
ernment will go a step forwarq to
see that the reservation js extended
to the Upper Houses also in propor-
tion tog the Members elected to the
Lower Houses, so that justice would
be done in the Upper Houses.

The problems of Scheduled Castes
and Scheduled Tribes are peculiar;
they are many and varied I will
not be able to cover all the aspects of
their problems. I would like to
highlight only a few problems for
the consideration of the Government
and the august House.

Nearly three decadeg have passed
and the problemg of Harijans and
Scheduled Castes ang Scheduled
Tribes have posed a challenge to the
nation. This challenge is not only
a challenge to the Government but
it is to the entire society, not only
to the Janata Party but to all the
political parties, not only to political
leaders but alsp 1o religious leaders,
Therefore, these problemg have to be
tackled not with a partisan attitude
or a limited or a narrow attitude but
with a national attitude. It has to be
tackled as a national problem, a
problem which is really killing the
society, It has to be remedied at
an earlier stage so that the integrity,
the unity and the solidarity of the
country ig maintained,

The problems of Scheduleg Castes
and Scheduled Tribes are mainly
two-fold, One iz with regard to the
economic backwardness and the
second is with regard to their social
inequalities due to the caste system.

As hag been pointed out, the Sche-

Jor- SC & ST (Mogn,)
aged in primary sector and secondary
sector respectively,

Further, in the Report it is stated
that for every thousang population,
there are 518 agricultural labourers
and 330 cultivators, If you look into
these figures, with regard to the peo-
ple below the poverty line, it is
mentionéd that in the urban areas,
85 per cent of the urban population
is below the poverty line and 50 per
cent of the people in the rural areas
are below the poverty line. Most of
them come from the Scheduled
Casteg and Scheduled Tribes. From
these figures, we can come to a
conclusion that there ig an appalling
poverty amongst them.

Then, the Commissioner for Sche-
duled Castes ang the Scheduled
Tribes in his Report, on p, 5, says:

“The atrocities on  Scheduled
Castes can be traced to théir poor
economic conditions, indebtedness,
non-payment of prescribed mini-
mum wages to agricultural labou-
rers, non-implementation of Land
Ceiling Act and  socio-economuc
reasong and to the effect that at
times the administration has not
always been vigilant fp improve
their conditions,”

The Land Ceiling Act hag been hang-
ing on for the last 30 years. Many
States have passed the Land Ceiling
Act and, in somgy Stutcs, they have
not even considered the abolition of
the “tenancy system, Wherever the
Land Ceiling Ac{ has come Intfo
being, the records have not been
made uptodate. Therefore, whatever
surplus land is available, even  if
they have allotted, they have nof
got the pussession of the land. There-
fore, the troubles and the atrocities
on the Harijans start whencver there
is a clagsh between the persons who
own the land and the persons who
have allotted the land.

Similarly, in regard to distribution
of siteg to site-less people, the neces-
sary acquisition proceedings have not
taken place ang proper compensation
hes not been paid. So, the landlords
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remove the boundary sloneg fixed for
the sites of thesg people and start
cultivating the land, So, thig also is
a cause for harassment of the Hari-
jang there,

Again, in the case of people who
are not paying minimum wages pres-
cribed under the Minimum wages
Act for agricultural labourers, if the
labourers protest that they are not
getting the minimum wages. then
also, trouble starts and they are be-
ing persecuted and harassed. In the
case of people who are serving under
bondage, if they are freed from
bondage but are not rehabilitated
properly because they are scattered
all over, then they go back to their
original masters wilh a sense of
humiliation, So this programme of
rehabilitating bondeq labourers has
to be taken up in right earnest, Not
only bonded labourers in the agri-
cultural sector, but also people who
are working in quarries, in the ‘weaving
sections, in hotel industries, domes-
tic services etc, have to be located
end freed from this kind of bondage,
and this has to be started in a
more vigorous way.

Then, the old-age pension has not
been implemented properly in many
States therefore, it has to be intensi-
fied.

Regarding starting of Finance Cor-
porations for Scheduled Castes and
Scheduled Tribes, some Stategs have
already started Finance Corporations
for the welfare vf Scheduled Castes
and Scheduled Tribes, and the Centre
has to give some matching grants.
In some States they hawve not started
them, and wherever the Finance
Corporation has not been started,
they shoulq be asked to start these
Scheduled Castes and Scheduled
Tribes Corporations and they should
be given free grant ag share capital,
end the quantity has to be increased,

Regarding allotment of distribus
tive ogemcios, It has alresdy beem
mentioned by soma of the hon.

of Commissiotier 4R4
for 8C & ST (Mot} .

Members, but 1 once again reiterate:
the same and say: by starting pouitry,
piggery, tannery, flsheries etc, and,
by diversifying their profession and
starting selective industries, their
economic condition can be improved.
Algo, so far as kerosene o0il and
petrol are concerned, by reserving a
percentage of the distributive agen-
cies for thegse people particularly the
educateq unemployed, they can be
encouraged. The Finance Corpora-
tion should make money available
to them, Then I come to education
of these classes.

Then, reservations, under Art,
15(4). for admissions hag not been
implemented in private colleges,
both technical and non-technical.
The Commission has specially men-
tioned about the non-reservation in
the Aligarh-Muslim University.
Under Articles 29 and 30. cerlain
protection is given to minority insti-
tutiong because they are minoiities
in the country ang have to be pro-
tected. 1 appeal to these minority
institutions to see that these less
fortunate brotherg belonging to Sche-
duled Castes and Scheduled Tribes
also get their due share in these pri-
vate colleges and minority colleges,
Then alone they can claim gpecial

rotection Otherwise, they wiil
not be doing justice to the less fortu-
nate brethren.

The private pilot licence courses
are not given recognition for availing
the post-matriculate scholarships.
Therefore, private pilot licence
courses have to be includeq wunder
post-matriculate scholarships,

The Commissioner has also men-
tioned about the shortage of hostels,
particularly for the girls studying in
the secondary schools, he wants that
more and more facilitiey have to be
provided for accommvdating the girl
students to facilitate their higher
education,

In the Fifth Five-Year Plan,
sum of about Hs, § cvores, which
meant for the welfare of the |
duleg Castes and Schedulet

i
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hag net been spent and hag been
Howed to lapse mostly because the

rector-General of Soclal Welfare
for Scheduled Castes and Scheduled
Tribes could not take initiative and
also it hag been mentjoneq that spe-
cial provisions under the other sec-
tors Were not made available
Therefore, more money could not be
spent on the economic development
of the Scheduled Casteg and Schedul-
ed Tribes. Whatever money was
provided for the Welfare of Sche-
duled Castes and Scheduled Tribes,
nearly 80 per cent of that was spent
on education and only ten per cent
was spent on economic development,
Therefore, the Minister has appoin-
teq a Task Force, and they have pre-
pared a brochure or g report, This
report is only an interim one. After
the final rcport is received, I hope
the Ministéer will place it before
Parliament and will get the opinion
of the Members. The interim report
is good. The task which hag been
set there has to be implemented
with the cooperation of the officers
concerned.

While mentioning about admission to
various schools, I am reminded of the
award of pre-matriculate scholarships
to the Scheduled Caste and Scheduled
Tribe boys and girls from the Stales’
sector; not ali the boys and girls are
getting these scholarships or stipend.
Therefore, there is need for increasing
this amount under this gector, Every
boy/girl who goes to the school should
be able to get one concession or an-
other. But I feel that the State Gov-
ernments are not in a position to give
fiem. Many of the ashram schools,
partieularly, have been doing good
work, If such facilities are available
to private instftutions, naturally we
Wil have move intake in those institu-
fions,

Most of the Members kave mentioned
that every stutient should be able to
@ut the postenatriculate scholarship
without sny monetary restriction on
the ficomwe of the parents and also
without any resiriction on the mumber
of students ceming from = family.

These twn mtrlctions act as a clog on
the progress of these¢ students on the
8cheduled Caste and Scheduled Tribe
boys and girls getting higher educa-
tion. When you are spending large
amounts of money in other flelds, we
want this scholarship to be given for
at least five years without any mone-
tary restriction on the income of the
parents and also without any instric-
tion on the number of students coming
from a family. After all, when you are
introducing family planning, it will
take some time for the efforts to mate-
rialise. 'Therefore, the parenis should
not be penalised by imposing such a
restriction.

With regard to award of national
overseas scholarships, they wwere not
able to utilise 10 sanctions and they
have allowed them t{o lapse, Only 21
scholarships were made available and
out of that one for Neo-Budhists and
10 scholarships for Scheduled Casles
etc. were sanctioned, Therefore, I want
that for these national overseas scho-
larships once the qualifications have
been fixed and if qualified candidates
are available, whoever applies for these
scholarships, should be able to get
them.

Simijlarly, in Medical Colleges, the
Post-graduate Colleges, the Armed For-
ces Medical College at Poone and in
the Institutes of Technology the reser-
vation has no{ been made upto 15 per
cent, In the Institutes of Technology
only 5 seats are allotted, Therefore,
this quota has io be increased and for
getting these seats, they should start
coaching classes to enable Scheduled
Caste and Scheduled Tribe candidates
to take the pre-examination and pass
it and get into these instifntions,

With regard to reservation in servi-
ces, there are political reservation and
service reservation. In all the govern-
ment offices reservation upto 15 and
7 1/2 per cent has been made but in
certain cases, namely, in the Universi-
ties, though the government has issued
a direction that in the Initial stage
while taking lecturers, they should
make reservations, still the Universitieg
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have not cared to implement this direc-
tion py amending the University Act.
After all once a body is declared as
an autonomous body, they are not
above the constitutional safeguards and
they must go according to the law of
the country and fall in line with that.

Similarly, with regard to public un-
dertakingg and nationalised banks, re-
servation has been made. But in the
Banking Services Commission there
wag & promise made by the govern-
ment that there will be a member
from the Scheduled Castes and Sche-
duled Tribes. Now that they have
appointed Regional Boards. I wish to
know whether any Scheduled Caste or
Scheduled Tribe members are there in
these Boards so that the interests of
the Scheduled Castes and Scheduled
Tribes are protected.

Similarly, in the case of Judicial Ser-
vices, a mention has been already made
by Mr, Paswan. 1 would like to add on
the ground that the Judiciary and par-
ticularly, the High Court and the Sup-
reme Court do not come under the
State they have taken the plea that
they are not subordinate to any gov-
ernment. Under Art. 12 of the Consti-
tution, the Judiciary either at the State
level or at the national level fall under
the deflnition ‘the S{ate’ and they come
under Art. 335 itself and if any section
of the people have not been properly
represented in any services, then it is
open for them to appoint qualified can-
didates to the Bench in the High Court
and alsp in the Supreme Court. This
has been really not done and only two
High Court Judges are there and only
one District Judge is there, There is
no dearth of qualified candidates in
the country, Therefore, I want in the
judicia] services glso this reservation
should be made. If there is no reserva-
tion at least they should take note of
the feelings of the members of this
august House and also the feelings of
the country and Scheduled Castes and
Scheduled Tribe candidates have to be
appointed.

of Commissioner  4q8
for 8C & ST (Motn.)

I want to touch only ome point with
regard to abolition of untoucha“ility.
Untouchabili hag been abolished
under Art. 17 of the Constitution and
this has been replaced by the Protec-
tion of Civil Rights Act, 1078, Provi-
sion hag been made for stringent
punishment to those who commit offen~
ces under the Act. But this alone will
not help us in combating this problem.
This problem, as I said earlier, is a
problem which is not only concerned
with the government or the Opposition
Parties or the political Parties but it
concerns with the entire society, If 15
per cent of the population adopt a
family each from the Scheduled Castes
this problem can be solved. The Gov-
ernment has not yet framed the rules
under Article 15A of the Protection of

Civil Right Act. This problem
right from Budha, Shankracharay
and others has been tackled

but every reformer came and
preached and ultimately left behind
some community or sub-community.
So, I do not think we will be able to
remove this caste consideration.
Even Constlitution has not removed it
because 1n the constitution equal
respect to every religion has been
assured. Therefore, I would urge
upon the government to see that the
scheduled castes and scheduled tribes
who want to live an honourable life
are given enough opportunities in all
walks of life so that they may not
lag behind. The trouble in the socio-
economic programmes which have
been started recently have created
some tensions in vested Interests,
They say under Article 38 of the Con-
stitution the claims of the scheduled
castes and scheduled iribeg shall be
considered on the basis of the efficl-
ency of the administration. TUnder
this proviso they are trying to reject
the qualified scheduled castes and
scheduled tribes candidates. In res-
pect of premotional quota the confl-
dentdal records of these candidates
are spoiled to deny them the promo-
tional opportunities. Sir, efficiency
can be a matter of degree and the
nocielyhastogivedueshmtom
section of the doclety.
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Scheduled cast problem is not mere~
ly an economic problem but a social
problem arising out of the caste dis-
tinction. This  society consists of
many religions and castes and, as
such, is not free from bias idea. I
wish there should be monitaring cells
both at the Centrai and State level
as to see in how many cases reserva-
tios have not been implemented, pro-
motions denied and de-reservation
effected. We have a parliamentary
committee on the welfare of scheduled
castes and scheduled tribes but these
monitoring cells both at the Central
and State levels can better look after.
Some friends have asked for a se-
parate Ministry for the welfare of
scheduled castes and scheduled tribes.
I think the present Home Ministry
can very well serve the purpose if
there is heart to do the job. Earlier
reservation quotas have not been im-
plemented because of absence of sy-
mpathy at heart. I wish during
the period of Mr, Mandal it will be
implemented. Our present Prime
Minister is a Gandhian and is preach-
ing the introduction of prohibition. I
am also one of those who has been
preaching prohibition for the last 30
years and udergone so many difficul-
ties, Therefore, I want prohibition
to be introduced and scheduled castes
and scheduled tribes addiets to be
made free from these clutches.

I once again thank the Chair for
having given me s0 much time. Thank
you.
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§ o ¥ g wgw § ) o Hages
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st duaferng s $0fegt & g
BC ®T1 & B 1 7w gt
A WAy & AT g @ 2,
Tifsstigm & ¥few o o« erar L LA
M} aar wrReAr 31 wrd g
wrfgy arfe  fomr aRif & wr &
WTH & FI GHAT FT 9w
€ W zTE 7% 1 gt AW oW
o A o wh &Y g Awwd
& 1 eufA 5w wETT )Y wreArdn A
s wifzn e a B Srerg v i
%1, O wIaqr 9T QT Y AR qATT
wT & W AT ¥y v 60 q64 |

WO ag gg ¢ fv @y z4r
g w0 § | X d@ar f fr adwr &
mud fowd w172 & | faerawy &
TR F 9 sofgaet stww w01
o N wr fravw ¥ dfew aw
INH W) SH EM T | gHTR SR

37 WWil w1 fewwa g1 @Y RN
A wdr Wt wgfea s ¥
@ v § wits § @ o
g wfww

for SC & ST (Motn,)
TEF QF T E | A *
Al # riaf ¥ e @ e

g e aw fol & 1 waw wor §
% 3w 31 % frar § fo gaes
qYAT ¥ WAET 98,015 AT
qagdl F19aT WAET AT, 97,114
w1 v wTET waT WY 23,720
w1 guaifea fewr war 1 f6C Wy
saw & forg forar § fr 1612 w7 gar
HATAT AW, 1500 %) {HT T W@
Wit graffen ¥aw 33 fey wg oo
o i) & s o Farfee € ot g
fa agt o< fray qum w9ETH e
¥ ufeg &, Afew 43 A A D
mmtﬁiﬁﬁﬂ:;
fad i /T & TqT W

gmﬂﬂmi' o XS
P ﬁ@hmm’w“ﬁ
%fﬂiﬂmmglwq‘r“m
q7 AT 91 'Bhﬁnf £ ﬂ‘l';ﬂ'@l wr
o Y o §, AR T
A amﬂgmﬂ*

nﬂ‘f{“"'“
ful & 868 TN T

v s AT TEANEL
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[aft ot ATV AT

afer gam sy HAW F AT AW HATR—
s} ST WY AT~ B W /AT
81 rE e ¥ fgrgema R A Ay
N FOF FaA gL TF AT
AT FAATAT ATGAT T WWT RAW
wrgeTt & o F ek AT R, afew
goere & mwr it a@ gg & 1 A
Ol st & oo & e oy ferar 2
fedfy sTor & 7g worT w3 a2 &
A ANTT W F TAT AT F-—T I
qadard fe g sa & 5 ¢ FU AN
WY 7 & O FY WY ey wiaAr
# wyar g fe Q¥ o wowey Y o
N o g R F U F AH
fiart s il | TR EW daw AEEQ
NI A FQ@ G WK G A
T W FE—AT qg WEWIT M
cafad A aoFTed v 0w § i Q& g
gl ® I & R, SR awmr
W I T TW@ ¥ |IIEAT WA
wifgd

ST T T AGTE FTHTT FA AT
%7 §uTe FETET 4T, A www fad a¢
At apEY ¥ O v TR
§ o ok o o S A W wigar
Ao foee ofr 3 o ager ww sy forwef
§ 1 % o) ag Wi f—afz ST R e
o7 farorard, Y& 5w v B v
o d) wwea ¥ are o T o ot
§—wafad i d oo il X Awrany
t g fed e AW
ek § 1 ¥aray Wy
v e g e dh W svear o
ww ot Qur wen frereer wfied

MAY 14, 1076

of Commissioner 452
for SC & ST (Motn)

fored % &y ¥ & e € o7 R
afor gl @ wr W AR o fardf ax
A o7 2T AW 7 fawd | g war
famge g g nfgd | g wew
s2w & TEe wrew gt sy T
fag o s &r g fea o o
afgT s fac o &% &1 2rFa Aw
@) frwenlt | SRE 39 1 gremd
& ¥—%q @@ ¥ wgAedT W1 IME
2N wifed | WP WY WA WY
oo @Y &, w0 W osmrec Ay
faerr wgy 3—a1 77 war fa 7
T BT A0Ed | I & fd vs iy
afkw it Mg FwmaTAH
QT I A AA F—F T FH FT AT
AT A HL | ﬁéﬁ’ﬂ‘gm-‘r—: f& 3=
N WA AR dww frmn oo, S
whfstegaiam &t faam o nd
WX wareT dar fawr A ey o
QY g & dfea o o fir 1oAY R €
R o8 50 F fad dme @ ool
o &9 491 e T K FRT Y § O
§—sarar &5 ¥X ¥ T ot @Y
et g |

WIS W9 ghom qeest § g,
gt w7 W T gy - e afrat
i aferii ¥ w4 o gE§, w®
forrg o orew sar7 off femr T &)
w¥ ufadt & gt & qg oy ogE

3, a0at ¥ acw sarr w8 fear
AT | 570 WY fer G T oy QY
wifed fie ww oY fipdy win ¥ faorsflt
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AT QY #Y qEedT Y AW, I F
4 B4 T A ¥R § TE g
¥.fg i~ %g a7 & fgw Tl
g9 ST ogF OT A ar aga v §
afewr Frasit ®7 g 7 fean o, @
Wy s EEEr g | afe g oW & fedt
Y saaeqT WG a1 IO I ® WA
# fawre & gom f5 gl ¥R
aTeqq § ARTET A A FET § AR
TUY I HT I q@M |

WIS ARAYEY F1 AT FE ATy § |
WG qF AR § ORI FIEC A
W g § 39 v fear § Afew
AR FCHTE WY agT 8 § | ag A
Ao U SAEEqT AAT 1 AT § ST
¥ frea & forg wie foie 37 & fag
arfew safirma afT 9< W qeT W,
AN qgr FW T w7 a1 § | @Ay
WA I AT FY, I qOET FY gErw
2, aY 7 #Y g AW O | wEgy
frauad @ E s @ E 1 Fuw
#Y €T 4% A § I qADATE | A I
F e § WIS QT W A AW
wgud Frawan gy g fs e
dw o w0 wwi Y dar Al A g
T a-a¢ wrahiat w & v §, fo
Y 60, 60 EITT WX TF % oTq WA
ETe Ed g § 1 forr w1 @ gorr A
J gUTT AT Wifgy, 99 & %y faar
araT § fe gw @t wie fare &6
fr ara &t w4 av o faw qwer § )
W aE ¥ 70w vy T faar o §
oy el wY &ur fom T ? o
w9 %1 fear T | 9gd 2 &6 v Em
g weer waen qr, faoel #Y T
T weaT 91 | afew T W g
g, g FEwE, wW
wow g vy & e § 9 dur
wive g @ dw W, N farnrd
§ wrw o Y | & o, f e Sy
77 werege & oY Rz &%, 57 wr W

for SC & ST (Motn,)

e T § W dar w0t o oy few
wrar | %9 fag &€ w1 ww geon
wrfgy R qrw A & wpgfr onfiret
W St w1 gave g & s
qeafeae § dfe & gy wgar § fe
wfw gure faear firar o feeslt
oA S #Y & af | oy sufrg T W
TEY, I ¥ forg wT W qTe A g R
aY ag Wit #1 @i adr W o s
wrifea #t ot o § ag a9 g
Y aorg & I Y & T & W AT T
WVTER T Sheq Y T A% W W
ar foad & & #g7 o1 fs oF qfa {r
FATE ST, Y aror< AT A g7 Ty,
T T g SE R Aw w7 | 9w el
& fore sg aryw & avey faerd & qmue
& W ITHTT BT, T T Wi}
1 &, gFemY &1 &, oY /gy 9 39 9. 844)
AN FT g% AfeT g T Sl
T wW ¥ @ § W A W
WWWWWRW%W@
ag wrew gur § 6 wmiew e &
O @ T e & 1 gt o g
et g Az W FIAT 9T §
Wiy s wre @), @ 5w
g ¥ =g 1 sw A
st ot § ot ey & ATt oY e
T & WIS & @ ¥ fog 9wy
df & | T & ofon § O gfom
Fo@d i § fm v e & fag
Y ™ 7 & @ 7 &9 W
® 7% Jae gy Wi g @ otw
F Wifgw fe wriuT o o anee &
W)W ¥ 6 it v T @,
i 3w fre 7 @ | @ T wr Ry
fre® w1 s W g o

wvft T T ST & e f ahft
ot 7 oY & o, Sod of R o W
TR A aww A e ) ¥
*1 Qa § wren f Ry ST (g wfram
gt o ¥ gfcaat & fag oY fisur ag
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[ A =t qrevas avaw |

fef. ¥ femr =t § 1 S wosr &y wier
w1 et & fag o & Wi oW & fag

i art s fal 1 # giomy & (=g

At T @ W A s ey @

fie gfomt i 7z &30 1 ghom =

FNT 9T ¥ §F ¥ T IT 1Y 7w @
) it I@ FET ST A &

atefY oY & v9 ¥ forg g o el §
T AR W4T &1 3 9 IS5

fag weg &9 TEd 97 w7

WTEATR, Y WTAAT &7 T WY W

FR-ANTE AT NI TR I R

3 BT I AT AT |

MAY 14, 1979

of Commissioner 46
for SC & ST (Motn)

1w & g v )

MR CHAIRMAN M; Dhirendra-
nath Basu

SHRI DHIRENDRANATH TDASU
(Katwa) Mi, Chauman, Su .,

MR CHAIRMAN The hon Mem-
bor wnl continue tomoriow The,
House ~tand, adjoutned till 1030 am
tomorrow

The Luk Sabha thern adjouwrned hll
hal!f past Ten of the Clock on Tuesday,
May 15 1978/Vawsakha 25, 1901 (Saka)
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